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RAJYA SABHA
Tuesday, 17th December, 201326th Agrahayana, 1935 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair

ANNOUNCEMENT BY THE CHAIR

Re. Suspension of Question Hour

MR. CHAIRMAN: Hon. Members, | have received a notice for suspension of

Question Hour from the Leader of the Opposition to allow the debate on the Lokpal
and Lokayuktas Bill.

it TRTT AT ([TR URT): ¥R, 398 iR WY Aifew €1 .. (aem)...
ol YT Ied (SR U Ui FEIGY, . (I9E). ..

MR. CHAIRMAN: Just one minute, please. Let me finisiiinterruptions)...
Please let me finish.(Interruptions)... TXe Sft, 3T §8 SASY| ..(ATEH)...

2l TR AT IR, el ...(FGEM)... 399 gART W A ¥ . (FAHH)... 3T
IR Sifed ug NTI (caem)...

MR. CHAIRMAN: In view of the importance of the mattérhave accepted the
notice. | will call upon the Minister to resume the speech on the Bi#reafter the

House will take up discussion on the Bill. Members are requested to adhere to the
party-time....(Interruptions)...

The House is adjourned till 1200 hours.

The House then adjourned at two minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair
WRITTEN ANSWERSTO STARRED QUESTIONS
Shifting of HMT watch factory, Ranibagh

1t*161. SHRI MAHENDRASINGH MAHRA: Will the Minister of HEA/Y
INDUSTRIESAND PUBLIC ENTERPRISES be pleased to state:

(@ whether the HMT watch factory situated at Ranibagh, Nainital in
Uttarakhand is being shifted to some other place;

tOriginal notice of the question was received in Hindi.
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(b) if not, whether there is any action plan to improve the performance of
HMT factory in Ranibagh;

(c) if so, the details thereof; and

(d) if not, the details of the alternate plan of the Government regarding the
rejuvenation of this factory?

THE MINISTER OF HEA’Y INDUSTRIESAND PUBLIC ENTERPRISES
(SHRI PRAFULPATEL): (a) No, Sir

(b) and (c) Ranibagh watch factory is a unit of HM&tches Ltd., Bangalore.
A revival plan of the Company has been formulated but it could not be finalized for
sending it to Board for Reconstruction of Public Sector Enterprises (BRPSE) as in the
matter of taking over the Ranibagh unit by the Government of Uttarakhand, no final
reply has been received from the State Government.

(d) The question does not arise.

Free eectricity to farmers in the country

t*162. SHRI RANBIR SINGH RRJAPATI: Will the Minister of POWER be
pleased to state:

(@) the efforts made by Government till date to provide free electricity to
farmers in the country;

(b) whether Government has formulated any concrete policy to waive the
loans and electricity bills of farmers; and

(c) if so, the measures proposed to be taken to address these issues?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) Electricity being a
concurrent subject, supply and distribution of electricity in a State to different
categories of consumers/sectors including farmers comes under the purview of the
respective fate Governmentt&te Power Utility It is the responsibility of the
respective State Government/State Power Utility to provide reliable and quality power
supply to all consumers in their area of operation including farmers. The concerned
State Electricity Regulatory Commissions (SERCSs) fix the tariff for the sale of
electricity to different categories of consumers including farmers. In case the State
Government decide to subsidize any consumer or categories of consumers, the

tOriginal notice of the question was received in Hindi.



Written Answers to [17 December2013 Sarred Questions 3

concerned State Government have to pay to the concerned Utility/licensee the full
amount of subsidy required for the purpose. Therefore, formulation of any policy in
this regard falls within the mandate of respective State Governments.

The Government of India only supplements the efforts of the State Governments
by establishing power plants in Central sector and allocating power therefrom to the
States/UB to mitigate the power shortage.

Rajiv Gandhi GrameeWNidyutikaranYojana (RGGVY) and Restructured-
Accelerated Power Development and Reforms Programme (R-APDRP) of the
Government of India supplement the efforts of the State Governments towards
strengthening of the distribution infrastructure to provide access to electricity to
every household in the country

Development of Chennai airport through PPP bass

*163.DR. R. LAKSHMANAN: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether an InteMinisterial Task Force (IMTF) has selected Chennai
airport for operation, management and development through Public Private Partnership
(PPP) basis; and

(b) if so, the reasons therefor?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (b)es, Sir
The Task Force on Financing Plan féwelfth Plan Period, set up by Planning
Commission, recommended for implementation of Public Private Partnership (PPP)
project at Chennai and other airportsAafports Authority of India for operation and
maintenance of the airport to world class standards, commercial exploitation for
maximizing the revenue potential, real estate development in the form of hotels,
convention centres and related businesses, development and operation of cargo and
logistics facilities, and construction of additional facilities specified upfront (based on
future traffic growth).

PHCs in Maharashtra

*164.SHRI D.R TRIPATHI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the total number of Primary Health Centres (PHCs) functioning in
Maharashtra, block-wise;
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(b) whether all the PHCs have adequate infrastructure; and
(¢) if not, the details thereof?

THE MINISTER OF HEAODTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) Information, as provided by State Government of Maharashtra, is given in
Statemeni(See below).

(b) and (c)As per the information provided by thea%e Government of
Maharashtra, adequate infrastructure is available in all PHCs.

Statement

Total number of Primary Health Centres functioning in
Maharashtra block-wise

SI. No. Name of District Name of Block Number of
Functional
PHCs

1 2 3 4

1 Thane 1. Ambemath 4

2. Bhivandi 8

3. Dahanu 9

4. Jawhar 4

5. Kalyan 4

6. Mokhada 4

7. Murbad 7

8. Palghar 10

9. Shahapur 9

10. Talasari 4

11. Vasai 8

12. Vikramgad 3

13. Wada 4

2. Raigad 14. Alibag 5
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1 2 3 4
15. Karjat-raigad 6
16. Khalapur 4
17. Mahad 6
18. Mangaon 6
19. Mhasala 3
20. Murud 2
21. Panvel 5
22. Pen 4
23. Poladpur 2
24. Roha 3
25. Shriwardhan 2
26. Sudhagad-Pali 2
27.Tala 1
28. Uran 1
3. Ratnagiri 29. Chiplun 9
30. Dapoli 8
31. Guhagar 5
32. Khed-ratnagiri 8
33. Lanja 6
34. Mandangad 3
35. Rajapur 9
36. Ratnagiri 8
37. Sangmeshwar 1
4. Sindhudurg 38. Devgad 6
39. Dodamarg 3
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1 2 3 4
40. Kankavali 7
41.Kudal 6
42. Malvan 5
43. Sawantwadi 5
44. Vaibhavwadi 2
45. Vengurla 4
5 Nasik 46. Chandwad 5
47. Deola 5
48. Dindori 10
49. Igatpuri 8
50. Kalwan 7
51. Malegon (Nasik) 9
52. Nandgaon 5
53. Nasik phc 3
54. Niphad 9
55. Peint 7
56. Satana 1
57. Sinnar 6
58. Surgana 8
59. Trimbak 6
60. Yeola 4
6. Dhule 61. Dhule 1
62. Sakri 14
63. Shindkheda 8
64. Shirpur 8
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1 2 3 4
7. Nandurbar 65. Akkalkuwa 13
Nandurbar 66. Dhadgaon 13
Nandurbar 67. Nandurbar 7
Nandurbar 68. Navapur 9
Nandurbar 69. Shahada 12
Nandurbar 70. Taloda 4
8. Jalgaon 71. Amalner 5
Jalgaon 72. Jalaon - Bhadgaon 4
Jalgaon 73. Bhusawal 4
Jalgaon 74. Bodwad 2
Jalgaon 75. Chalisgaon 10
Jalgaon 76. Chopada 7
Jalgaon 77. Jalaon - Dharangaon 4
Jalgaon 78. Erandol 3
Jalgaon 79. Jalgaon 5
Jalgaon 80. Jamner 7
Jalgaon 81. Muktainagar 4
Jalgaon 82. Pachora 5
Jalgaon 83. Parola 4
Jalgaon 84. Raver 7
Jalgaon 85. Yawal 6
9. Nagar 86. Akola nagar 10
Nagar 87. Jamkhed 3
Nagar 88. Karjat nagar 5
Nagar 89. Kopargaon 6
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1 2 3 4
Nagar 90. Nagar 9
Nagar 91. Nevasa 9
Nagar 92. Parner 7
Nagar 93. Pathardi 6
Nagar 94. Rahata (Nagar) 6
Nagar 95. Rahuri 6
Nagar 96. Sangamner 10
Nagar 97. Shevgaon 6
Nagar 98. Shrigonda 7
Nagar 99. Shrirampur 6
10. Pune 100. Ambegaon 7
Pune 101. Baramati 9
Pune 102. Bhor 5
Pune 103. Daund 8
Pune 104. Haveli 12
Pune 105. Indapur 8
Pune 106. Junnar 12
Pune 107. Khed pune 10
Pune 108. Maval 6
Pune 109. Mulshi 4
Pune 110. Purandar 5
Pune 111. Shirur 8
Pune 112. Velha 2
11. Solapur 113. Akkalkot 8

Solapur 114. Barshi 7
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1 2 3 4
Solapur 115. Karmala 5
Solapur 116. Madha 8
Solapur 117. Malshiras 12
Solapur 118. Mangalwedha 5
Solapur 119. Mohol 8
Solapur 120. North Solapur 4
Solapur 121. Pandharpur 8
Solapur 122. Sangola 6
Solapur 123. South Solapur 6

12. Satara 124. Jawali 5
Satara 125. Karad 1
Satara 126. Khandala 3.
Satara 127. Khatav 7
Satara 128. Koregaon 6
Satara 129. Mahabaleshwar 3
Satara 130. Man 5
Satara 131. Patan 13
Satara 132. Phaltan 6
Satara 133. Satara 8
Satara 134. Wai 4

13. Kolhapur 135. Ajara 4
Kolhapur 136. Bhudargad 5
Kolhapur 137. Chandgad 6
Kolhapur 138. Gadhinglaj 6
Kolhapur 139. Gaganbawada 2
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1 2 3 4
Kolhapur 140. Hatkanangale 9
Kolhapur 141. Kagal 5
Kolhapur 142. Karveer 9
Kolhapur 143. Panhala 6
Kolhapur 144. Radhanagari 6
Kolhapur 145. Shahuwadi 8
Kolhapur 146. Shirol 7
14. Sangli 147. Atapadi 4
15. Sangli 148. Jat 8
16. Sangli 149. Kadegaonsangali 4
17. Sangli 150. Kavathe M. 4
18. Sangli 151. Khanapur 3
19. Sangli 152. Mirgj 8
20. Sangli 153. PALUS 2
21. Sangli 154. Shirala 7
22. Sangli 155. Tasgaon 8
23. Sangli 156. Walwasangli 1
24. Aurangabad 157. Aurangabad 6
25. Aurangabad 158. Gangapur 5
26. Aurangabad 159. Kannad 9
27. Aurangabad 160. Khultabad 3
28. Aurangabad 161. Paithan 7
29. Aurangabad 162. Phulambri 5
30. Aurangabad 163. Sillod 6
31 Aurangabad 164. Soygaon 3
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1 2 3 4
32. Aurangabad 165. Vaijapur 6
33. Jalna 166. Ambad 6
34. Jalna 167. Badnapur 4
35. Jalna 168. Bhokardan 8
36. Jalna 169. Ghansawangi 5
37. Jalna 170. Jafrabad 4
38. Jalna 171. Jalna 6
39. Jalna 172. Mantha 3
40. Jalna 173. Partur 4
41. Parbhani 174. Gangakhed 5
42. Parbhani 175. Jintur 6
43 Parbhani 176. Manwat 2
44, Parbhani 177. Palam 2
45, Parbhani 178. Parbhani 5
46. Parbhani 179. Pathri 4
47. Parbhani 180. Purna 4
48. Parbhani 181. Sailu 2
49. Parbhani 182. Sonpeth 1
50. Hingoli 183. Aundha Nagnath 4
51. Hingoli 184. Basmath 6
52. Hingoli 185. Hingoli 4
53. Hingoli 186. Kalamnuri 6
54. Hingoli 187. Sengaon 4
55. Latur 188. Ahmedpur 5

56. Latur 189. Ausa 7
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1 2 3 4
57. Latur 190. Chakur 3
58. Latur 191. Deoni (BK) 2
59. Latur 192. Jalkot 2
60. Latur 193. Latur 8
61. Latur 194. Nilanga 7
62. Latur 195. Renapur 5
63. Latur 196. ShirurAnantpal 2
64. Latur 197. Udgir 5
65. Osmanabad 198. Bhoom 5
66. Osmanabad 199. Kallam (osmanabad) 6
67. Osmanabad 200. Lohara 4
68. Osmanabad 201. Omerga 4
69. Osmanabad 202. Osmanabad 10
70. Osmanabad 203. Paranda 4
71. Osmanabad 204. Tuljapur 7
72. Osmanabad 205. Washiosmanabad 2
73. Beed 206. Ambejogai 5
74. Beed 207. Ashti (Beed) 5
75. Beed 208. Beed 8
76. Beed 209. Dharur 2
77. Beed 210. Georai 6
78. Beed 211. Kaij 6
79. Beed 212. Majalgaon 5
80. Beed 213. Parli 5
81. Beed 214. Patoda 4
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1 2 3 4
82. Beed 215. Shirur (Beed) 2
83. Beed 216. Wadwani 2
84. Nanded 217. Ardhapur 2
85. Nanded 218. Bhokar 3
86. Nanded 219. Biloli 5
87. Nanded 220. Degloor 3
88. Nanded 221. Dharmabad 1
89. Nanded 222. Hadgaon 6
90. Nanded 223. Himayat Nagar 2
91. Nanded 224. Kandhar 5
92. Nanded 225. Kinwat 9
93. Nanded 226. Loha 5
94. Nanded 227. Mahur 5
95. Nanded 228. Mudkhed 2
96. Nanded 229. Mukhed 7
97. Nanded 230. Naigaon 3
98. Nanded 231. Nanded 6
99. Nanded 232. Umari 1
100. Akola 233. Akola-akola 6
101. Akola 234. Akot 3
102. Akola 235. Balapur 4
103. Akola 236. Barshikali 4
104. Akola 237. Murtizapur 4
105. Akola 238. Patur 5

106. Akola 239. Telhara 4
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1 2 3 4
107. Washim 240. Karanja-washim 5
108. Washim 241. Malegaon 4
109. Washim 242. Mangrulpir 5
110. Washim 243. Manora 3
111. Washim 244. Risod 4
112. Washim 245. Washim 4
113. Amravati 246. Achalpur 3
114. Amravati 247. Amravati 4
115. Amravati 248. AnjangaonSuraji 3
116. Amravati 249. Bhatkuli 3
117. Amravati 250. Chandur Bazar 4
118. Amravati 251. Chandur Railway 2
119. Amravati 252. Chikhaldara 5
120. Amravati 253. Daryapur 4
121. Amravati 254. Dhamangaon Railway 4
122. Amravati 255. Dharani 6
123. Amravati 256. Morshi 5
124. Amravati 257. NandgaonKhandeshwar 5
125. Amravati 258. Tiosa 3
126. Amravati 259. Warud 5
127. Yeotmal 260. Arni 4
128. Yeotmal 261. Babhulgaon 3
129. Yeotmal 262. Darwha 4
130. Yeotmal 263. Digras 2

131. Yeotmal 264. Ghatanji 4
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1 2 3 4
132. Yeotmal 265. Kalamb 3
133. Yeotmal 266. Mahagaon 4
134. Yeotmal 267. Maregaon 2
135. Yeotmal 268. Ner 3
136. Yeotmal 269. Pandharkawada 6
137. Yeotmal 270. Pusad 6
138. Yeotmal 271. Ralegaon 4
139. Yeotmal 272. Umarkhed 6
140. Yeotmal 273. Wani 4
141. Yeotmal 274. Yeotamal 5
142. Yeotmal 275. Zarijamani 3
143. Buldhana 276. Buldhana 5
144. Buldhana 277. Chikhali 6
145. Buldhana 278. Deulgaon Raja 2
146. Buldhana 279. Jalgaon Jamod 3
147. Buldhana 280. Khamgaon 5
148. Buldhana 281. Lonar 4
149. Buldhana 282. Malkapur 2
150. Buldhana 283. Mehkar 5
151. Buldhana 284. Motala 4
152. Buldhana 285. Nandura 4
153. Buldhana 286. Sangrampur 4
154. Buldhana 287. Shegaon 4
155. Buldhana 288. Sindkhed Raja 4

156. Nagpur 289. Bhivapur 3
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1 2 3 4
157. Nagpur 290. Hingna 4
158. Nagpur 291. Kalmeshwar 4
159. Nagpur 292. Kamathi 2
160. Nagpur 293. Katol 3
161. Nagpur 294. Kuhi 4
162. Nagpur 295. Mauda 4
163. Nagpur 296. Nagpur 2
164. Nagpur 297. Narkhed 4
165. Nagpur 298. Parshivani 5
166. Nagpur 299. Ramtek 5
167. Nagpur 300. Sawner 5
168. Nagpur 301. Umred 4
169. Warha 302. Aashti 2
170. Warha 303. Arvi 3
171. Warha 304. Deali 5
172. Warha 305. Hinganghat 3
173. Warha 306. Karanja-wardha 2
174. Warha 307. Samudrapur 3
175. Warha 308. Seloo 5
176. Warha 309. Wardha 4
177. Bhandara 310. Bhandara 5
178. Bhandara 311. Lakhandur 4
179. Bhandara 312. Lakhani 5
180. Bhandara 313. Mohadi 5
181. Bhandara 314. Pauni 4
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1 2 3 4
182. Bhandara 315. Sakoli 5
183. Bhandara 316. Tumsar 5
184. Gondia 317. Amgaon 4
185. Gondia 318. ArjuniMorgaon 6
186. Gondia 319. Deori 4
187. Gondia 320. Gondia 8
188. Gondia 321. Goregaon 5
189. Gondia 322. SadakArjuni 4
190. Gondia 323. Salekasa 4
191. Gondia 324. Tirora 4
192. Chandrapur 325. Ballarpur 3
193. 326. Bhadrawati 5
194. 327. Bramhapuri 5
195. 328. Chandrapur 4
196. Chandrapur 329. Chimur 6
197. 330. Gondpipari 2
198. 331 Jivati 2
199. 332. Korpana 3
200. 333. Mul 4
201. 334. Nagbhid 5
202. 335. Pombhurna 2
203. 336. Rajura 3
204. 337. Saoli 6
205. 338. Sindewabhi 4

206. 339. Warora 4
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1 2 3 4
207. Gadchiroli 340. Aheri 5
208. 341. Armori 4
209. 342. Bhamaragad 3
210. 343. Chamorshi 6
211. 344. Dhanora 5
212. 345. Ettapalli 3
213. 346. Gadchiroli 4
214. 347. Korchi 2
215. 348. Kurkheda 3
216. 349. Mulchera 3
217. 350. Sironcha 4
218. 351. Wadasa 3
TotaL 1811

Tender system for purchasing Unani medicines

*165.SHRI AHMAD SAEED MALIHABADI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that regular purchase of CGHS Unani medicines
through tender system has not been made during the last 6-7 years;

(b) if so, the details thereof and the reasons therefor; and

(c) the steps taken or being taken to make regular procurement of CGHS
Unani medicines through tender system from the reputed and established
manufacturers?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) to (c) Central Government Health Scheme (CGHS) procures Unani
medicines through various sources for its beneficiaries. Most of the Unani medicines
are procured from Indian Medicines Pharmaceutical Company Limited (IMPCL), a
Government of India undertaking under DepartmenfA8USH. The medicines are
also procured through rate contracts from other manufacturers. In addition, there is
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also a provision to procure the medicines through Local purchase to ensure their
availability to CGHS beneficiaries.

During the last few years, procurement of medicines for Unani system has been
done mainly from M/s IMPCL, a Public Sector Undertaking and partly through local
purchase. Last tendering process for procurement, of Unani medicines from private
manufacturers was successfully completed in 2006-07. The process has already been
initiated to finalise the new tender

Prevalence of water-borne diseases

*166. SHRIMATI AMBIKA SONI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has taken note of high prevalence of water-borne
diseases in the country;

(b) if so, the number of related cases and deaths reported during each of the
last three years and the current yefisease-wise andté8e/UTFwise;

(c) the steps taken/proposed by Government to check such diseases in the
country particularly in rural, areas along with the achievements made as a result
thereof; and

(d) the funds earmarked and allocated to various States to control and create
awareness about water-borne diseases in the country?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) and (b) Major wateborne diseases reported in the country Acate
Diarrhoeal Diseases, Enteric Feveryghoid), CholeraViral Hepatitis andAcute
Encephalitis Syndrome (AES).

State/UTFwise number of cases and deaths du@dote Diarrhoeal Diseases,
Enteric Fever (¥phoid), CholeraViral Hepatitis andAcute Encephalitis Syndrome
(AES), as reported by State/UT Governments, during the years 2010-2013 are given in
Statement-| to V $ee below).

(c) and (d) Provision of safe drinking water is the main strategy to control
spread of wateborne diseases. Ministry of Drinkin@/ater and Sanitation
supplements efforts of the States by providing technical and financial assistance
under the centrally sponsored National Rural Drinkidater Programme (NRDWP)
for providing safe drinking water facilities like hand-pumps, piped water supply
schemes, etc. in rural areas. Upto 67% of the NRDWP funds allocated to States can
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be utilized for tackling water quality problems in rural areas. In addition, Government
of India provides 3% NRDWP funds on 100% central assistance basis to States for
water quality monitoring and surveillance, which include taking up works relating to
setting up of new or up-gradation of district/sub-district water quality testing
laboratories, providing chemicals and consumables to laboratories, hiring of trained
manpower for the laboratories, providing field test kits/refills to Gram Panchayats etc.
Under NRDWP-Support component, for which 5% funds are allocated, States can
take up awareness generation campaigns on prevention of water borne diseases by
keeping drinking water sources free from contamination, ensuring safe storage and
handling of drinking water and maintaining safe sanitation and hygiene.

'Health' is a state subject and the responsibility for providing healthcare facilities
to patients primarily lies with the respectiveat®é Governments. Howevyevlinistry of
Health and Familywelfare provides financial and technical assistancetaoe®JT
Governments under National Rural Health Mission (NRHM) for strengthening of
primary and secondary health care facilities to effectively respond to health care
needs including health problems arising from consumption of contaminated drinking
water The financial assistance for this purpose is provided under NRHM Mission
Flexipool as per the needs ota%es/UB which are reflected in their annual
Programme Implementation Plans (PIPat&UTFwise allocation of funds under
NRHM Mission Flexipool during the last three financial years and the current
financial year (as on 31.10.2013) are given in Statemen8&ad lfelow).

Further National Centre for Disease Control (NCDC), Delhi, provides technical
assistance to State/UT Governments on prevention and control of water-borne
diseases in carrying out investigation of outbreaks of such diseases under Integrated
Disease Surveillance Project (IDSRX the national level, NCDC also coordinates
laboratory support for outbreak investigations, besides conducting regular training
courses for development of trained manpower



Statement-|

Sate/UT-wise Cases and Deaths due to Acute Diarrhoeal Diseases reported during the years 2010 - 2013

Sl. No. State /U.T 2010 2011 2012 2013 *
Cases Deaths Cases  Deaths Cases Deaths Cases Deaths

1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 2291375 214 2235614 107 2092340 100 727847 36
2 Arunachal Pradesh 19104 3 32228 11 44570 7 9014 1
3 Assam 75681 0 96816 16 134295 147 88688 206
4 Bihar NR NR 130276 0 493559 8 436560 17
5 Chhattisgarh 51480 2 64575 5 108238 26 81587 47
6 Goa 16417 5 15146 2 13696 1 11341 0
7 Gujarat 357922 3 367450 0 410508 7 328735 8
8 Haryana 215717 43 224223 21 215111 27 138469 26
9 Himachal Pradesh 284548 28 310227 51 338708 538 247077 43
10 Jammu and Kashmir 494138 5 544711 0 550645 2 511620 1
11 Jharkhand 58767 0 98258 1 72170 6 53919 23
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1 2 3 4 5 6 7 8 9 10
© Karnataka 583103 62 591989 49 582347 &4 139819 15
13 Kerala 373945 2 260938 0 360743 10 322889 14
14 Madhya Pradesh 305438 107 290705 R 488743 91 436667 64
15 Maharashtra 813445 12 507046 4 457001 1 357120 0
16 Manipur 13869 12 17605 39 27469 56 17663 32
17 Meghalaya 181411 16 148801 20 201819 19 100652 10
18 Mizoram 16148 12 16192 11 15957 7 11142 6
19 Nagaland 36535 0 30458 1 20939 0 8507 0
20 Odisha 681659 104 632493 143 743493 235 296663 9
21 Punjab 204936 39 190022 15 197059 27 149424 5
2 Rajasthan 223106 1 227571 .7 508512 1 349537 7
23 Sikkim 55223 2 44094 2 53516 0 33440 1
24 Tamil Nadu 455668 49 210074 24 199930 17 214887 21
25 Tripura 119945 83 109777 83 98417 2 52253 1
26 Uttarakhand 100065 42 79643 26 101927 21 61971 9
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27 Uttar Pradesh 431893 164 554770 185 740328 254 581392 194
28 West Bengal 1970448 398 1854651 288 2033180 280 991631 150
29 Andaman and Nicobar Islands28028 8 19679 0 33513 3 16453 0
30 Chandigarh NR NR 42615 0 38218 0 33916 0
31 Dadra and Nagar Haveli 69265 1 81322 1 74007 0 52010 0
32 Daman and Diu 8169 0 12638 0 12559 0 7229 2
3 Delhi 115478 89 102983 62 136567 98 82414 41
34 Lakshadweep 6742 0 4693 0 5461 0 5148 0
35 Puducherry 82659 5 80766 3 96210 21 56097 16

TotaL 10742327 1526 10231049 1269 11701755 1647 7013781 1105

(Source: 'National Health Profile' published by Central Bureau of Health Intelligence (CBHI), Directorate General of Health Services, Ministry of Healt

and FamilyWelfare, Government of India).

Notes 1: NR implies "Not Reported".

2: * The figures of the year 2013 are provisional and for different period upto October, 2013.
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Satement-1 |

Sate/UT-wise Cases and Deaths due to Enteric Fever (Typhoid) reported during the years 2010 - 2013

SI. No. State /U.T 2010 2011 2012 2013 *
Cases Deaths Cases  Deaths Cases Deaths Cases Deaths

1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 170763 5 180297 6 279816 37 104742 4
2 Arunachal Pradesh 5715 10 7885 9 11821 10 2628 2
3 Assam 4140 0 4541 5 12016 10 5438 0
4 Bihar NR NR 14787 0 142341 3 206754 0
5 Chhattisgarh 38532 0 42115 1 54417 6 21646 2
6 Goa 431 0 285 0 290 0 266 0
7 Gujarat 9778 0 14371 0 24325 0 14881 1
8 Haryana 22361 2 25469 1 34427 1 20710 0
9 Himachal Pradesh 24417 3 28074 2 40041 3 25977 1
10 Jammu and Kashmir 90847 1 82347 0 68157 0 52147 0
11 Jharkhand 35872 0 27009 3 19624 39 16017 11
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1 2 3 4 5 6 7 8 9 10

28 West Bengal 146428 74 127180 A 143179 29 61845 20 s

29 Andaman and Nicobar Islands 1266 1 1343 1 1340 1 796 0 5

30 Chandigarh NR NR 3190 0 3023 0 1932 0 g

31 Dadra and Nagar Haveli 2221 0 2269 0 2559 0 3719 0 2

32 Daman and Diu 1652 0 964 0 1265 0 867 0

33 Delhi 32542 60 42976 55 47957 71 20847 25 E

A Lakshadweep 13 0 14 0 5 0 4 0 %

35 Puducherry 11001 0 11077 0 2678 0 1640 0 %
TotAaL 1084885 440 1062446 346 1477699 428 1009196 255 2

(Source: 'National Health Profile' published by Central Bureau of Health Intelligence (CBHI), Directorate General of Health Services, Ministry of Health and
Family Welfare, Government of India)

Notes: 1. NR implies "Not Reported".
2.*The figures of the year 2013 are provisional and for different period upto October, 2013.

suonsend palrexs



Satement-1 11

Sate/UT-wise Cases and Deaths due to Miral Hepatitis reported during the years 2010-2013

SI. No. State /U.T 2010 2011 2012 2013 *
Cases Deaths Cases  Deaths Cases Deaths Cases Deaths

1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 9949 60 11050 61 7955 &4 4109 29
2 Arunachal Pradesh 219 6 636 4 1520 4 196 0
3 Assam 312 0 2557 25 419 0 419 0
4 Bihar NR NR 202 0 3094 2 5453 2
5 Chhattisgarh 287 4 139 1 914 5 575 4
6 Goa 71 0 118 0 R 0 107 0
7 Gujarat 3190 0 4328 0 4763 6 2262 6
8 Haryana 1583 4 2557 2 2686 1 1011 1
9 Himachal Pradesh 2566 13 1248 10 1310 17 1258 7
10 Jammu and Kashmir 3990 0 5129 2 5967 0 5021 0
1 Jharkhand 358 0 384 2 983 0 1071 0
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1 2 3 4 5 6 7 8 9 10
12 Karnataka 8872 16 6049 8 10789 26 1327 4
13 Kerala 5353 6 5336 7 8212 18 6248 7
14 Madhya Pradesh 5168 15 3851 12 12325 4 7922 5
15 Maharashtra 5446 36 5994 30 6175 21 4339 10
16 Manipur 320 0 229 0 229 4 115 0
17 Meghalaya 438 1 87 3 221 1 277 0
18 Mizoram 571 12 812 14 914 15 367 9
19 Nagaland 119 0 64 0 284 0 20 0
20 Odisha 3328 62 3272 89 5372 100 1776 43
21 Punjab 6546 21 5041 12 3323 0 2605 5
2 Rajasthan 1356 1 967 0 1595 7 1304 5
23 Sikkim 1180 2 484 0 667 6 383 0
24 Tamil Nadu 5732 3 5940 0 10628 0 2445 0
25 Tripura 717 8 404 0 272 2 74 1
26 Uttarakhand 6645 12 3143 19 6499 16 5457 11
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27 Uttar Pradesh 2203 9 7749 28 6345 12 7491 14 §

28 West Bengal 4779 68 5480 105 4097 102 2569 44 ?;

29 Andaman and Nicobar Islands 255 6 208 5 172 9 146 4 g

30 Chandigarh NR NR 1309 0 1751 0 372 0 g

31 Dadra and Nagar Haveli 314 2 269 0 159 0 88 2

32 Daman and Diu 103 0 484 0 192 4 181 7

33 Delhi 6510 61 8347 68 8184 66 4881 76 =

A Lakshadweep 20 0 15 1 17 0 5 0 é

35 Puducherry 650 2 520 12 755 19 401 8 {%.
Total 89150 430 94402 520 118880 551 72275 304 E

(Source: 'National Health Profile' published by Central Bureau of Health Intelligence (CBHI), Directorate General of Health Services, Ministry of Health and
Family Welfare, Government of India)

Notes: 1. NR implies "Not Reported".

2. The figures of the year 2013 are provisional and for different period upto October, 2013.
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Statement-1V

Sate/UT-wise Cases and Deaths due to Cholera reported during the years 2010 - 2013

SI. No. State /U.T 2010 2011 2012 2013*
Cases Deaths Cases Deaths Cases Deaths Cases Deaths

1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 178 0 227 0 109 0 4 0
2 Arunachal Pradesh 0 0 0 0 0 0 0 0
3 Assam 0 0 0 0 0 0 0 0
4 Bihar NR NR 0 0 0 0 0 0
5 Chhattisgarh 12 0 1 0 13 0 7 0
6 Goa 0 0 0 0 0 0 0 0
7 Gujarat 132 1 79 0 71 0 412 0
8 Haryana 105 0 1 0 16 0 14 0
9 Himachal Pradesh 5 0 0 0 3 0 0 0
10 Jammu and Kashmir 2976 3 0 0 0 0 0 0
11 Jharkhand NR NR 0 0 0 0 8 0
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1 2 3 4 5 6 7 8 9 10 N
28 West Bengal 570 0 652 0 181 0 51 0 s
29 Andaman and Nicobar Islands 0 0 0 0 0 0 0 0 %
30 Chandigarh NR NR 0 0 0 0 0 0 g
31 Dadra and Nagar Haveli 1 0 8 0 33 0 24 0 2
32 Daman and Diu 0 0 0 0 0 0 0 0
3 Delhi 7 0 380 7 111 0 11 0 ';_:g'
34 Lakshadweep 0 0 0 0 0 0 0 0 ;
35 Puducherry 0 0 0 0 15 0 3 0 %
ToraL 5004 9 2341 10 1583 1 332 2 =

(Source: 'National Health Profile' published by Central Bureau of Health Intelligence (CBHI), Directorate General of Health Services, Ministry of Health and
Family Welfare, Government of India)

Notes: 1. NR implies "Not Reported".

2. * The figures of the year 2013 are provisional and for different period upto October, 2013.
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Satement-V

Sate/UT-wise number of Cases and Deaths due to Acute Encephalitis Syndrome (AES) reported during the years 2010-2013

SI. No. State /U.T 2010 2011 2012 2013
(as on 31.10.2013

Cases Deaths Cases  Deaths Cases Deaths Cases Deaths
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 139 7 73 1 64 0 5 0
2 Assam 469 117 1319 250 1343 229 1341 268
3 Bihar 50 7 821 197 745 275 279 111
4 Delhi 0 0 9 0 0 0 0 0
5 Goa 80 0 91 1 &4 0 35 1
6 Haryana 1 1 0 14 5 0 1 0
7 Jharkhand 18 2 303 19 16 0 188 5
8 Karnataka 143 1 397 0 189 1 162 0
9 Kerala 191 5 88 6 29 6 46 6
10 Maharashtra A 17 35 9 37 20 0 0
11 Manipur 118 15 1 0 2 0 1 0
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1 2 3 4 5 6 7 8 9 10
12 Nagaland 11 6 a4 6 21 2 20 0
13 Punjab 2 0 0 0 0 0 0 0
14 Tamil Nadu 466 7 762 29 935 64 49 6
15 Tripura 0 0 0 0 0 0 211 0
16 Uttarakhand 7 0 0 0 174 2 0 0
17 Uttar Pradesh 3540 494 3492 579 3484 557 2505 469
18 West Bengal 70 0 714 58 1216 100 670 83
TotaL 5167 679 8249 1169 8344 1256 5513 954

(Source: 'Directorate of NationaVector Borne Disease Control Programme- Delhi, Ministry of Health and Fawiéijare, Government of India)

Note: All reported cases and deaths dueABS are not attributable to intake of contaminated water
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Statement-VI

Sarred Questions 35

Sate/UT-wise details of funds allocated under NRHM Mission

Flexipool during the Financial Years 2010-11, 2011-12, 2012-13and 2013-14

(Rs. in crore)

SI. No. State 2010-11 2011-12 2012-13  2013-14
1 2 3 4 5 6

1 Andhra Pradesh 235.73 290.25 321.50 316.99
2 Arunachal Pradesh 30.24 15.26 21.20 21.00
3 Assam 398.23 373.98 47791 473.38
4 Bihar 335.39 4111 512.42 505.25
5 Chhattisgarh 97.10 1189 145.47 143.44
6 Goa 418 534 554 5.46
7 Gujarat 157.50 193.17 229.29 226.08
8 Haryana 65.63 80.57 96.27 94.92
9 Himachal Pradesh 28.38 34.95 39.05 3851
10 Jammu and Kashmir 47.02 57.76 71.48 70.48
11 Jharkhand 125.65 153.86 187.77 185.14
12 Karnataka 164.15 201.42 232.13 228.88
13 Kerala 99.11 121.34 126.78 125.01
14 Madhya Pradesh 244.36 298.98 358.37 353.35
15 Maharashtra 301.18 368.87 426.71 420.73
16 Manipur 42.36 30.53 41.73 41.34
17 Meghalaya 36.30 32.71 45.45 45.02
18 Mizoram 21.07 12.54 16.73 16.57
19 Nagaland 3354 278 30.37 30.08
20 Orissa 14854 182.01 207.07 204.17
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1 2 3 4 5 6
21 Punjab 75.61 92.7 105.20 103.73
22 Rajasthan 228.53 279.57 338.74 334.00
23 Sikkim 15.63 764 9.32 9.23
24 Tamil Nadu 193.34 237.83 273.93 270.09
25 Tripura 3947 4.7 56.29 55.75
26 Uttar Pradesh 671.97 823.17 985.22 971.42
27 Uttarakhand 39.59 48.54 57.62 56.82
28 West Bengal 249.72 305.29 346.87 342.01
29 Andaman and 111 146 144 142
Nicobar Island
30 Chandigarh 2.80 34 4.00 3.95
31 Dadra and Nagar Haveli  0.69 0.97 1.30 1.28
32 Daman and Diu 0.49 0.49 0.92 091
33 Delhi 42.90 51.93 63.62 62.73
K’} Lakshadweep 0.20 0.49 0.26 0.24
35 Pondicherry 3.03 3.88 473 4.66
GRAND ToTAL 4180.74 4913.40 5,842.70 5,764.00

Trauma centres at National Highways

FAMILY WELFARE be pleased to state:

*167.SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HEALTH AND

(@ whether Government is considering setting up of Trauma Centres at

National Highways in the country for the accident victims, given the increase in the
number of fatal road accidents on highways;

(b)

if so, the details thereof, and the number of Trauma Centres that are likely

to be set up along National Highways passing through Karnataka; and

©

if not, the reasons therefor?
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THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) Yes.The Ministry of Health and FamilWelfare is providing financial
assistance to the state Governments for developing Trauma Care facilities in the
Government Hospitals located on National Highways. During the Eleventh Plan, 118
hospitals of various categories were identified from 16 states for development of
Trauma Care facilities at various levels. Howe\essistance was provided t&61
Hospitals only The list of these 16 hospitals is given int&ement-1 See below).

(b) and (c) Karnataka was one of the states which was covered during the
Eleventh FiveYear Plan and 8 Government Hospitals were funded for development of
trauma care facilities in the state. The list of these 8 hospitals is given in
Statement-II.

Statement-|

Sate-wise and corridor-wise list of 116 Trauma
Centres funded during Eleventh Plan

Sl. No. Corridor-wise Name of Trauma Centre Level
1 2 3 4

A - Hospitals under State Government
Andhra Pradesh

1 N-S Rajeev Gandhi Institute of Medical I
SciencesAdilabad

2 Distt. Hqr Hospital, Nizamabad I

3 Area Hospital, Kamareddy 11

4 District Hospital, Mehboobnagar M

5 Govt. General Hospital & Medical I
College, Kurnool

6 Govt. General Hospital & Medical College, I
Anantapur

7 Community Hospital, Penukonda M

8 GQ Taluka Hospital,Tekkali, M

9 District Hospital, Srikakulam I

10 King Geoge Hospital &Andhra I
Medical College\Visakhapatnam

11 Taluk Hospital,Tuni, East Godavari M

12 District Hospital, RajahmundyEast Godavari |l

13 District Hospital, EluruWest Godavari M
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1 2 3 4
14 Medical College, Guntur I
15 District Hospital, Ongole, M
16 Dist. Hospital, Nellore I
17 Taluk Hospital, Nayadupet M
Assam
18 E-W Medical College & Hospital, Silchar I
19 Civil Hospital, Haflong M
20 Civil Hospital, Diphu M
21 District Hospital, Naogaon I
2 Medical College & Hospital, Guwahati I
23 District Hospital, Nalbari M
24 Civil Hospital, Bongaigaon 1l
Bihar
25 E-W Civil Hospital, Kishanganj M
26 District Hospital, Purnia I
27 Civil Hospital, Madhepura M
28 Darbhanga Medical College Hospital, I
Darbhanga
29 S.K. Medical Coljege Hospital, Muzaffarpur I
30 Civil Hospital, Gopalgunj M
31 Civil Hospital, Jhanjarpur M
32 GQ Sadar Hospital, Sasaram, Rohtas M
3 AN Magadh Medical College Hospital, Gaya I
Gujarat
K’} E-W Civil Hospital, Palanpur I
35 Civil Hospital, Radhanpur M
36 S.A. Hospital, Bachau, Kutch M
37 General Hospital, Morbi I
38 Pt. Deen Dayal Upadhayaya Hospital, Rajkot I
39 CHC, Jetpur 1l
40 General Hospital, Porbandar I

1 GQ General Hospitalyalsad I
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1 2 3 4
12 Govt. Medical College, Surat I
43 District Hospital, Bharuch M
44 SSG Hospital & Medical Colleg&/adodara I
45 District Hospital, Himmat Nagar 1]
Haryana
46 N-S Dist. Hospital,Ambala I
47 Civil Hospital, Panipat M
48 GQ District Hospital, Rewari 11
Jammu and Kashmir
49 N-S MMAM District Hospital, Anantnag M
50 Trauma Hospital, Batote, Doda M
51 Govt. District Hospital, Udhampur I
Jharkhand
52 Patliputra Medical College, Dhanbad I
Karnataka
53 GQ Tumkur Dist. Hospital, Tumkur M
%) Taluk Hospital, Sira 11
55 Civil Hospital, Chitradurga I
56 Civil Hospital, Devangere M
57 GQ Karnataka Institute of Medical Sciences,
Hubli, Dharwad I
58 District Hospital, Haveri M
59 District Hospital, Belgaum 1]
60 N-S Medical College, Chickballapur 1]
Madhya Pradesh
61 E-W Civil Hospital, Shivpuri I
62 G R. Medical College Hospital, Gwalior I
63 District Hospital, Sagar I
64 District Hospital, Narasimhapur 1]
65 Indira Gandhi District Hospital, Seoni M

Maharashtra
66 GQ Govt. Medical College Hospital, Kolhapur I
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1 2 3 4
67 District Hospital, Satara M
63 BJ Medical College, Pune I
69 Municipal Hospital,Vashi 1l
70 Sub District Hospital Danau, Thane M
71 N-S Sub District Hospital, Hinganghatyardha M
Orissa
72 GQ District Hospital, Balasore I
73 District Hospital, Bhadrak M
74 SCB Medical College, Cuttack I
75 District Hospital, Khurda M
76 MKCG Medical College, Behrampur I
Punjab
7 N-S Sub-District Hospital, Pathankot, Gurdaspur Il
78 Dist. Hospital, Jalandhar I
79 Dist. Hospital, Khanna M
Rajasthan
80 E-W Govt. Hospital, Baran 1l
81 New Medical College Hospital, Kota I
82 SS Hospital, Chittorgarh M
83 Civil Hospital, DungarpyrSabarkantha M
&4 RNT Medical College, Udaipur I
85 GQ District Hospital, Bhilwara M
86 JLN Medical CollegeAjmer I
87 SMS Medical College, Jaipur I
83 Taluk Hospital, KotputliAlwar M
89 Govt. Hospital, Sirohi M
Tamil Nadu
0 Kilpauk Medical College, Chennai I
91 GQ Government Medical College and I
Civil Hospital, Vellore
92 Taluk Hospital, Krishnagiri, Dharmapuri M

93 Govt. District Hgr Hospital, Karur M
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1 2 3 4
A Dist. Hospital, Dindigul I
95 N-S Govt. Rajaji Hospital & Medical I
College, Madurai
9% District Hgr. Hospital, Kovilpatti 1]
97 Govt. Medical College Hospital, Tirunelveli I
93 N-S Kannyakumari Govt. Medical College I
Hospital, Asaripaliam, Nagarcoil
Uttar Pradesh
9 E-W BRD Medical College, Gorakhpur I
100 Distt. Hospital, Faizabad M
101 KGM College, Lucknow I
102 Hospital & GSVM Medical College, I
Kanpur
103 District Hospital, Jaluan, Orai 11
104 MLB Medical College, Jhansi I
105 District Hospital, Basti M
106 GQ SN Medical CollegeAgra I
107 Shri B.A. District Hospital, Etawah M
108 District Hospital, Fatehpur 1]
109 MLN Medical College Allahabad I
110 N-S LLRM Medical College, Meerut I
111 District Hospital, Lalitpur I
West Bengal
112 North Bengal Medical College & I
Hospital, Siliguri
113 E-W Islampur SD Hospital, Uttar Dinajpur M
114 Sub-Divisional HospitalAsansol I
115 N Burdwan Medical College & Hospital, I
Burdwan

116 Sub-District Hospital, Khagpur 1l
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Statement-| |

Satus of Trauma Care Centres in Karnataka

Sl. Corridor Name of Trauma Status of Fundseleased
No. Centre Level Amount Amount Year of Amount
Allotted relesed sanction released
Karnataka
1 Tumkur Dist. Hospital, [l 4.8000 1.9474  (07-08) 0,6500
Tumkur (10-11) 1.2974
2 Taluk Hospital, Sira 11 4.8000 1.8114 (07-08) 0.6500

(11-12)  1.1614

3 Civil Hospital, I 9.6500 5.3637 (07-08) 0.8000
Chitradurga (10-11) 4.5637
4 G-Q Civil Hospital, " 4.8000 1.9474 (07-08) 0.6500
Devangere (10-11) 1.2974
5 Karnataka Institute I 9.6500 4.1117 (07-08) 0.8000
of Medical Sciences, (10-11) 3.3117

Hubli, Dharwad

6 District Hospital, Il 4.8000 2.3036 (07-08) 0.6500
Haveri
(11-12) 1.6536

7 G-Q District Hospital, " 4.8000 12415 (07-08) 0.6500
Belgaum
(10-11) 0.5915

8 N-S District Hospital, " 4.8000 0.6500 (09-10) 0.6500
Chickballapur
Level-Il = 2 and 48.1000 19.3767 Total= 19.3767
Level-1ll= 6

Total identified hospital - 8
Construction completed - 7
Construction under progress - 1
Functional trauma centre - 7
Amount released Rs. 19.3767 crore
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Statement-1 |

Satus of Trauma Care Centres in Karnataka

(Rs. in crore)

Remarks

Building

Equipments Man Communi- Legal uc UCs
power cation Services receive

0.6500

0.6500

0.8000

0.6500

0.8000

0.6500

0.6500

0.6500

5.5000

0.6500 R
0.8524 04200 0.0200 0.0050 0.9670 NR

0.0758 R
0.7164 0.4200 0.0200 0.0050 0.0000

0.8000 R
3.7737 0.7600 0.0200 0.0000 0.033ANR

0.6500 R
0.8524 0.4200 0.0200 0.0050 1.228AR

0.7338 R
25217 0.7600 0.0200 0.0100 1.9945NR

0.65110 R
1.2086 0.4200 0.0200 0.0050 1.4280

0.6500 R
0.1465 0 4200 0.0200 0.0050 0.0000 NR

0.4750 NR

10.0717 3.6200 0.1400 0.0450 10.3357

Construction Completed
Fund released for
equipment & other
componentAudited UC
& SOE awaited.
Operational.

Construction Completed,
Fund released for
equipment & other
componentAudited UC
& SOE awaited.
Operational.

Construction Completed,
fund released for
equipment & other
componentAudited UC
& SOE awaited.
Operational.

Construction Completed.
Fund released for
equipment & other
componentAudited UC
& SOE awaited.
Operational.

Construction Completed.
Fund released for
equipment & other
componentAudited UC
& SOE awaited.
Operational.

Construction Completed.
Fund released for
equipment & other
component Audited UC
for Rs. 0.5540 crore
received. Operational.

Construction Completed.
Fund released for
equipment & other
componentAudited UC
& SOE awaited.
Operational.

Construction under
progress. Fund for
equipment not released.
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Mandatory rural service for medical students

*168.SHRI SHYAMAL CHAKRABORTY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that Government takes a bond from medical students
making it mandatory for them to serve one year in rural hospitals and public health
centres; and

(b) if so, the number of posts lying vacant in rural hospitals and public health
centres all over the country for the last two years?

THE MINISTER OF HEAOTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) and (b) No, SirHowever the proposal of Medical Council of India (MCI)
to amend the Post Graduate Medical Education Regulations, 2000, to make one year
rural posting at a Public Health Centre (PHC) mandatory for a MBBS student, to
apply for admission in a PG medical course, has been approved by this Ministry
This is proposed to be implemented from the academic year 2015-16.

Statements showing the number of posts of doctors and specialists lying
vacant in the government health facilities in rural areas of the country are given in
Statement-1 to VILI.

Satement-|

Doctors+ at Primary Health Centres

Sl State/UT (As on March, 2012)

No. Required Sanctioned In Position Vacant Shortfall
R] [S] (Pl [S-P]  [RP]

1 2 3 4 5 6 7

1 Andhra Pradesh 1624 3588 3448 140 *

2 Arunachal Pradesh* 97 NA 92 NA 5

3 Assam 975 NA 1478 NA *

4  Bihar#t 1863 2078 3532 * *

5 Chhattisgarh 755 1510 435 1075 320

6 Goa 19 46 41 5 *

7  Gujarat* 1158 1123 778 345 380
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1 2 3 4 5 6 7
8 Haryana 447 481 342 139 105
9 Himachal Pradesh 472 582 436 146 36
10 Jammu and Kashmir 396 750 845 * *
11 Jharkhand 330 330 407 * *
12 Karnataka 2310 2310 2089 221 221
13 Kerala 809 984 1152 * *
14 Madhya Pradesh 1156 1238 814 424 342
15 Maharashtra## 1811 3618 2760 858 *
16 Manipur 80 238 170 63 *
17 Meghalaya# 109 127 104 23 5
18 Mizoram## 57 57 49 8 8
19 Nagaland 126 NA 9 NA 27
20 Odisha 1226 1317 1069 248 157
21 Punjab 449 496 457 39 *
22 Rajasthan 1528 1824 1755 69 *
23 Sikkim#H# 24 48 32 16 *
24 Tamil Nadu 1227 2390 2271 119 *
25 Tripura# 79 NA 119 NA *
26 Uttarakhand 257 299 205 A 52
27 Uttar Pradesh### 3692 4509 2861 1648 831
28 West Bengal 909 1807 1006 801 *
29 Andaman and 22 40 33 7 *
Nicobar Islands

30 Chandigarh 0 0 0 0 0
31 Dadra and Nagar Havelb 6 6 0 0
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1 2 3 4 5 6 7
32 Daman and Diu 3 3 5 * *
33 Delhi 5 22 2 0 *
34 Lakshadweep 4 9 9 0 *
35 Puducherry## 24 37 63 NA *

ALL INDIAZ 24049 31867 28984 6493 2489
Notes:

#Data for 2011 repeated.

### Data for 2010 repeated.

## Data for 2011 repeated for "Sanctioned".
NA: Not Available.

+: Allopathic Doctors.

*: Surplus All India figures forVacancy and Shortfall are the totals aht®-wiseVacancy and
Shortfall ignoring surplus in someta®es/UTE.

1 One per each Primary Health Centre.

2 For calculating the overall percentages of vacancy and shortfall, tdtesBJF for which
manpower position is not available, may be excluded.

Satement-1 |

Surgeons at CHCs

Sl. State/UT (As on March, 2012)
No. Required Sanctioned In Position Vacant Shortfall
R] [S] (Pl [S-P]  [RP]
1 2 3 4 5 6 7
1 Andhra Pradesh 281 167 39 128 242
2 Arunachal Pradesh# 48 NA 0 NA 48
3 Assam 109 NA 24 NA 85
4  Bihar# 70 70 41 29 29
5 Chhattisgarh 149 149 18 131 13
6 Goa 5 5 2 3 3
7  Gujarat# 318 278 64 214 254

8 Haryana 109 35 6 29 103
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1 2 3 4 5 6 7
9 Himachal Pradesh 76 NA 1 NA 75
10 Jammu and Kashmir 84 77 50 27 A
11 Jharkhand 188 31 23 8 165
12 Karnataka 180 180 118 62 62
13 Kerala# 217 NA NA NA NA
14 Madhya Pradesh 333 239 58 181 275
15 Maharashtra## 363 147 9% 51 267
16 Manipur# 16 16 0 16 16
17 Meghalaya# 29 2 1 1 28
18 Mizoram 9 NA 0 NA 9
19 Nagaland 21 NA 2 NA 19
20 Odisha 377 133 48 85 329
21 Punjab 132 123 96 27 36
22 Rajasthan 382 116 56 60 326
23 Sikkim 2 NA 0 NA 2
24  Tamil Nadd 385 0 0 0 385
25 Tripura 12 NA 0 NA 12
26 Uttarakhand 59 55 9 46 50
27 Uttar Pradesh 515 515 404 111 111
28 West Bengal 348 0 0 0 348
29 A& N lIslands 4 4 0 4 4
30 Chandigarh 2 2 1 1 1
31 Dadra and Nagar Havelil 0 0 0 1
32 Daman and Diu 2 0 0 0 2

33 Delhi 0 0 0 0 0
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1 2 3 4 5 6 7

34 Lakshadweep 3 0 0 0 3

35 Puducherry 4 NA 0 NA 4
ALL INDIAZ 4833 2344 1157 1214 3459

# Data for 2011 repeated.

### Data for 2010 repeated.

## Data for 2011 repeated for "Sanctioned".
NA: Not Available.

*: Surplus All India figures forVacancy and Shortfall are the totals aht®-wiseVacancy and

Shortfall ignoring surplus in someta®es/UB

1 One per each Primary Health Centre.

2 For calculating the overall percentages of vacancy and shortfall, tdtesBJE for which

manpower position is not available, may be excluded.

3 Specialists are attending CHCs on hiring basis.

Statement-111

Obstetricians & Gynaecologists at CHCs

SI. No. State/UT

(As on March, 2012)

Required Sanctioned In Position Vacant Shortfall

R] [S] (Pl [S-P]  [RP]
1 2 3 4 5 6 7
1 Andhra Pradesh 281 167 9 68 182
2 Arunachal Pradesh# 48 NA 0 NA 48
3 Assam 109 NA 69 NA 40
4  Bihar# 70 70 39 31 31
5 Chhattisgarh 149 149 18 131 131
6 Goa 5 5 3 2 2
7  Gujarat# 318 A 9 25 309
8 Haryana 109 A 11 23 98
9 Himachal Pradesh 76 NA 0 NA 76
10 Jammu and 4 &4 58 26 26

Kashmir
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1 2 3 4 5 6 7
11 Jharkhand 188 31 30 1 158
Karnataka 180 180 175 5 5
13 Kerala# 217 NA NA NA NA
14 Madhya Pradesh 333 240 73 167 260
15 Maharashtra## 363 205 180 25 183
16 Manipur 16 1 0 1 16
17 Meghalaya# 29 2 5 * 24
18 Mizoram 9 NA 0 NA 9
19 Nagaland 21 NA 2 NA 19
20 Odisha 377 380 152 228 225
21 Punjab 132 123 66 57 66
22 Rajasthan 382 12 14 28 368
23 Sikkim 2 NA 0 NA 2
24 Tamil Nadd 385 0 0 0 385
25 Tripurat 12 NA 0 NA 12
26 Uttarakhand 59 55 14 41
27 Uttar Pradesh 515 515 475 40
West Bengal# 348 271 116 155 232
Andaman and 4 4 0 4 4
Nicobar Islands
30 Chandigarh 2 5 6 * *
31 Dadra and 1 0 0 0 1

Nagar Haveli
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1 2 3 4 5 6 7
32 Daman and Diu 2 1 1 0 1
33 Delhi 0 0 0 0 0
34 Lakshadweep 3 0 0 0 3
35 Puducherry 4 NA 0 NA 4
ALL INDIAZ 4833 2598 1615 1058 3005

Notes: # Data for 2011 repeated + Data for 2010 repeated.
NA: Not Available.

* SurplusAll India figures forVacancy and Shortfall are the totals aa®wiseVacancy and
Shortfall ignoring surplus in someta®es/UE.

1 One per each Community Health Centre.

2 For calculating the overall percentages of vacancy and shortfall, tdtes8UE for which
manpower position is not available, may be excluded.

3 Specialists are attending CHCs on hiring basis.

Statement-1V

Physicians at CHCs

Sl. No. State/UT (As on March, 2012)

Required Sanctioned In Position Vacant Shortfall

R] [S] (Pl [S-P]  [RP]
1 2 3 4 5 6 7
1 Andhra Pradesh 281 167 93 69 183
2 Arunachal Pradesh# 48 NA 0 NA 48
3 Assam 109 NA 9 NA 100
4  Bihar# 70 70 28 12 12
5 Chhattisgarh 149 149 16 133 133
6 Goa 5 3 1 2 4
7  Gujarat# 318 0 0 0 318
8 Haryana 109 A 2 32 107
9 Himachal Pradesh 76 NA 2 NA 74

10 Jammu and Kashmir 84 77 35 42 49
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1 2 3 4 5 6 7
11 Jharkhand 188 31 17 14 171
12 Karnataka 180 180 107 73 73
13 Kerala# 217 NA NA NA NA
14 Madhya Pradesh 333 196 69 127 264
15 Maharashtra## 363 119 57 62 306
16 Manipur 16 1 0 1 16
17 Meghalaya# 29 2 2 0 27
18 Mizoram 9 NA 0 NA 9
19 Nagaland 21 NA 1 NA 20
20 Odisha 377 133 41 R 336
21 Punjab 132 123 58 65 74
22 Rajasthan 382 112 67 45 315
23 Sikkim 2 NA 0 NA 2
24 Tamil Nadd 0 0 0 385
25 Tripura 12 NA NA NA NA
26 Uttarakhand 59 55 8 47 51
27 Uttar Pradesh 515 515 314 201 201
28 West Bengal 348 0 0 0 348
29 Andaman and 4 4 0 4 4
Nicobar Islands
30 Chandigarh 2 2 1 1 1
31 Dadra and Nagar 1 0 0 0 1
Haveli
32 Daman and Diu 2 0 0 0 2
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1 2 3 4 5 6 7
33 Delhi 0 0 0 0 0
34 Lakshadweep 3 0 0 0 3
35 Puducherry 4 NA 7 NA *
ALL INDIAZ 4833 1973 940 1052 3667

Notes: #Data for 2011 repeated.
## Sanctioned data for 2011 used.

* SurplusAll India figures forVacancy and Shortfall are the totals a@a®-wiseVacancy and
Short-all ignoring surplus in somea$es/UTE.

1 One per each Community Health Centre.

2 For calculating the overall percentages of vacancy and shortfall, tdtes8UE for which
manpower position is not available, may he excluded.

3 Specialists are attending CHCs on hiring basis.

Statement-V

Paediatricians at CHCs

Sl. No. State/UT (As on March, 2012)

Required Sanctioned In Position Vacant Shortfall

R] [S] (Pl [S-P]  [RP]
1 2 3 4 5 6 7
1 Andhra Pradesh 281 167 110 57 171
2 Arunachal Pradesh# 48 NA 1 NA 47
3 Assam 109 NA .20 NA 89
4  Bihar# 70 70 43 27 27
5 Chhattisgarh 149 149 19 130 130
6 Goa 5 3 0 3 5
7  Gujarat# 318 34 3 31 315
8 Haryana 109 34 10 24 9
9 Himachal Pradesh 76 NA 2 NA 74

10 Jammu and Kashmir 84 77 30 47 54
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1 2 3 4 5 6 7
11 Jharkhand 188 31 16 15 172
12 Karnataka 180 154 95 59 85
13 Kerala# 217 NA NA NA NA
14 Madhya Pradesh 333 160 67 93 266
15 Maharashtra## 363 178 181 * 182
16 Manipur 16 1 1 0 15
17 Meghalaya# 29 2 1 1 28
18 Mizoram 9 NA 0 NA 9

19 Nagaland 21 NA 4 NA 17
20 Odisha 377 262 76 186 301
21 Punjab 132 123 59 64 73
22 Rajasthan 382 28 11 17 371
23  Sikkim 2 NA 0 NA 2

24  Tamil Nadd 385 0 0 0 385
25 Tripurat 12 NA 0 NA 12
26 Uttarakhand 59 45 20 25 39
27 Uttar Pradesh 515 515 547 * *

28 West Bengal# 348 271 59 212 289
29 Andaman and 4 4 0 4 4

Nicobar Islands
30 Chandigarh 2 2 3 * *
31 Dadra and Nagar 1 0 0 0 1
Haveli

32 Daman and Diu 2 1 1 0 1
33 Delhi 0 0 0 0 0
34 Lakshadweep 3 0 0 0 3




54  Written Answers to [RAJYA SABHA] Starred Questions

1 2 3 4 5 6 7
35 Puducherry 4 NA 0 NA 4
ALL INDIAZ 4833 2311 1379 995 3270

Notes: # Data for 2011 repeated +Data for 2010 repeated.
NA: Not Available.
1 One per each Community Health Centre.

* Surplus. All India figures/orVacancy and Shortfall are the totals afa®-wiseVacancy and
Shortfall ignoring surplus in sometedes/UE.

2 For calculating the overall percentages of vacancy and shortfall, tdtes®UE for which
manpower position is not available, may be excluded.
3 Specialists are attending CHCs on hiring basis.

Statement-VI
Total Specialists at CHCs

Total Specialists [Surgeons, OB&GY, Physicians & Paediatricians]

SI. No. State/UT (As on March, 2012)

Required Sanctioned In Position Vacant Shortfall

R] [S] (Pl [S-P]  [RP]
1 2 3 4 5 6 7
1 Andhra Pradesh 1124 668 346 322 778
2 Arunachal Pradesh# 192 NA 1 NA 191
3 Assam 436 NA 122 NA 314
4  Bihar# 280 280 151 129 129
5 Chhattisgarh 596 596 71 525 525
6 Goa 20 16 6 10 14
7  Gujarat# 1272 346 76 270 1196
8 Haryana 436 137 29 108 407
9 Himachal Pradesh 304 NA 5 NA 299
10 Jammu and Kashmir 336 315 173 142 163

11 Jharkhand 752 124 86 38 666




Written Answers to [17 December2013 Sarred Questions 55

1 2 3 4 5 6 7
Karnataka 720 694 495 199 225
Kerala# 868 640 774 * A

14 Madhya Pradesh 1332 835 267 568 1065

15 Mabharashtra## 1452 649 514 135 938

16 Manipur## 64 64 1 63 63

17 Meghalaya# 116 8 9 * 107

18 Mizoram 36 NA 0 NA 36

19 Nagaland 84 NA 9 NA 75

20 Odisha 1508 908 317 591 1191

21 Punjab 528 492 279 213 249
Rajasthan 1528 298 148 150 1380
Sikkim 8 NA 0 NA 8

24 Tamil Nadd 1540 0 0 0 1540

25 Tripurat 48 NA 0 NA 48

26 Uttarakhand 236 210 51 159 185

27 Uttar Pradesh 2060 2060 1740 320 320
West Bengal 1392 542 175 367 1217
Andaman and 16 16 0 16 16

Nicobar Islands

30 Chandigarh 8 1 11 0 *
31 Dadra and 4 0 0 0 4
Nagar Haveli

32 Daman and Diu 8 2 2 0 6
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1 2 3 4 5 6 7
33 Delhi 0 0 0 0 0
34 Lakshadweep 12 0 0 0 12
35 Puducherry## 16 3 0 NA 16
ALL INDIAZ 19332 9914 5858 4325 13477

Notes: #Data for 2011 repealed +Data for 2010 repeated.
## Data for 2011 repeated for "Sanctioned".

NA: Not Available.

1: Four per each Community Health Centre.

* Surplus All India figures forVacancy and Shortfall are the totals afat®-wiseVacancy and
Shortfall ignoring surplus in somet&8es/UB.

2 For calculating the overall percentages of vacancy and shortfall, tdtes8UE for which
manpower position is not available, may be excluded.

3 Specialists are attending CHCs on hiring basis.

Satement-VI |

General Duty Medical Officers (GDMOQOs) - Allopathic at CHCs

SI.No. State/UT (As on March, 2012)
Sanctioned In Position
[S] (Pl
1 2 3 4
1 Andhra Pradesh 538 497
2 Arunachal Pradesh# NA 108
3 Assam NA 256
4 Bihar# NA 451
5 Chhattisgarh 596 347
6 Goa 21 20
7 Guijarat# 686 571
8 Haryana 389 253

9 Himachal Pradesh 282 172
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1 2 3 4
10 Jammu and Kashmir 539 367
1 Jharkhand 564 757
12 Karnataka 255 240
13 Kerala# 224 264
14 Madhya Pradesh 909 678
15 Maharashtra## 722 379
16 Manipur 97 106
17 Meghalaya# 78 86
18 Mizoram NA 11
19 Nagaland## 12 48
20 Odisha 449 278
21 Punjab 174 184
22 Rajasthan 281 265
23 Sikkim NA 4
24 Tamil Nadu 1996 1926
25 Tripura NA 21
26 Uttarakhand 55 40
27 Uttar Pradesh 161 167
28 West Bengal 1435 1353
29 Andaman and Nicobar 21 15
Islands
30 Chandigarh 6 8
31 Dadra and Nagar 0 3
Haveli
32 Daman and Diu 4 4
3 Delhi 0 0

K’} Lakshadweep 8 8
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1 2 3 4
35 Puducherry NA 24

ToTAL? 10502 9911
Notes:

# Data for 2011 repeated.+ Data for 2010 repeated.

NA: Not Available.

## Sanctioned data for 2011 used.

2 For calculating the overall percentages of vacancy and shortfall, thtes3UE for which
manpower position is not available, may be excluded.

Coastal Disaster Risk Reduction Project

*169. SHRIMATI KANIMOZHI: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that Government is undertaking a Coastal Disaster Risk
Reduction Project folramil Nadu, if so, the details thereof;

(b) the names of districts imamil Nadu which will be benefited from the
proposed project; and

(c) the total outlay for this project?

THE MINISTER OF FINANCE (SHRI PCHIDAMBARAM): (a) Yes.The
Government has signed an agreement WNirld Bank on November1l 2013 for
assistance of International DevelopmAssociation (IDA) for an amount of US$ 236
million for undertaking a Coastal Disaster Risk Reduction Project (CDRRPnil
Nadu and Puducherry to be implemented by the Governmemanfl Nadu and
Government of Puduchefrgf which the assistance fdamil Nadu is US$ 191 million.
The details are given in Statemesed below).

(b) All 13 Coastal Districts offamil Nadu will be benefited by this projecg,
Chennai, Cuddalore, Kancheepuram, Kanniyakumari, Nagapattinam, Pudukottai,
RamanathapuramThanjavur Tiruvallur, Tirunelveli, Thoothukudi, Thiruvarur and
Villupuram.

(c) The total outlay for this project is US$ 337.2 million, of which the outlay
for Tamil Nadu is US$ 272.9 million.

Statement

Details of the components of the Coastal Disaster
Risk Reduction Project (CDRRP)

()  Vulnerability Reduction: The objective of this component is to reduce the
vulnerability of coastal communities through infrastructure such as
permanent houses, evacuation shelters, routes and resilient electrical
networks.
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(i) Sustainable Fisheries: The objective of this component is to address
gaps in the fisheries sector with upgradation of infrastructure and
developing an approach for co-management of fisheries as well as
addressing safety at sea.

(ify Capacity Building in Disaster Risk Management: The objective of this
component is to focus on strengthening the capacity of Government
institutions, civil society the school education system and coastal
communities.

(iv) Implementation Support: The component aims at strengthening the
institutional capacity of implementing agenciesTammil Nadu.This will
include consultancies required for the preparation and supervision of
specific activities, trainings, exposure visits and knowledge exchange
programs; and

(v) Contingency Emergency Response: The objective of this component is to
provide immediate response to an eligible crisis or geray

Creation of a separate medical service

*170.SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(@ the action taken by the Ministry on the fact that super-specialists and
talented doctors are not coming forward to join medical colleges and Government
services, which has impacted the education process of medical students and also
health of common people;

(b) whether a separate cadre such as Indian Medical Services on the line of
IAS, IPS, IFS, IRS etc. may be shaped out which can give social reputation and also
handsome pay package to attract superspecialists and talented doctors in
Government services; and

() whether the Ministry is going to approach the Department of Personnel
and Training and State Governments in this regard?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) Health is a State subject and doctors employed in State Government
Medical Colleges and Hospitals are appointed by the State Governments concerned.
Even though there is an overall shortage of doctors, Central Government has taken
steps to ensure that enough doctors are available in the super specialty teaching
cadre so that education of medical students is not adversely affected.



60  Written Answers to [RAJYA SABHA] Starred Questions

(b) There is no such proposal to create a separate cadre of Indian Medical
Services on the lines of IAS, IPS, IFS, IRS, etc. State Governments concerned have
their own cadre for appointing doctors and posting them within the State concerned.

() There is no such proposal.
Moratorium period under PMEGP

*171.SHRI DILIP KUMAR TIRKEY: Will the Minister of MICRO, SMALLAND
MEDIUM ENTERPRISES be pleased to state whether the moratorium period will be
provided for units financed under the Prime Minister's Employment Generation
Programme (PMEGP) and that the same will be incorporated in the core banking
system of banks?

THE MINISTER OF SATE OF THE MINISTRY OF MICRO, SMALLAND
MEDIUM ENTERPRISES (SHRI K.H. MUNDAPPA): Government of India in the
Ministry of Micro, Small and Medium Enterprises (MSME) has been implementing a
credit-linked subsidy programme named Prime Minister's Employment Generation
Programme (PMEGP) since 2008-09 with Khadi afiithge Industries Commission
(KVIC) as nodal agency at the national level for generating employment in the
country by setting up of micro-enterprises in the non-farm sethoder PMEGP
District Level Task Force Committees (DECs) select applications and forward the
recommended cases to Banks for sanction of loan.

PMEGP guidelines provide for the units financed under the scheme an initial
moratorium before commencement of repayment schedule ranging between 3 and 7
years. Period of such moratorium howeuess not been specified, and it has been
left to the Banks/ Financial institutions concerned to prescribe the same. The Core
Banking System supports incorporation of loan details including moratorium period.

Rise in cancer cases in the NER

*172.SHRI BHUBANESWAR KALITA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that incidence of deaths due to deadly cancer is
increasing in North East Region (NER), if so, the details thereof;

(b) whether Government is planning to establish a National level Cancer
Institute or upgrade B. Barooah Cancer Institute at Guwahati; and

(c) the details of steps taken to prevent this deadly disease and to enhance
the medical facilities in North East Region?
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THE MINISTER OF HEADTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) According to estimates of mortality due to Candessed on Cancer
Registries under the aegis of Indian Council of Medical Research (ICMR), the
incidence of deaths due to cancer is increasing in North East Region in the.country
The estimated deaths due to cancer cases are 15996, 16198 and 16409 in the year
2011, 2012 and 2013 respectively

(b) and (c) Chittaranjan National Cancer Institute (CNCI), Kolkata, is a National
level Cancer Institute which alsmaters to cancer patients from the North-East region.
This is in addition to Regional Cancer Centres (RCCs) in the North East region
namely the Dr B Barooah Cancer Institute, Guwahati, Regional Institute of Medical
Sciences, Imphal, Civil Hospitafgartala in North Eastern region.

While Health is a State subject, the Central Government supplements the efforts
of the Sate Governments for healthcare including prevention and treatment of.cancer
In the Twelfth Five Year Plan, Government of India has recently approved a scheme
'‘Strengthening ofTertiary Care Cancer Facilities' under National Programme for
Prevention and Control of Cancdbiabetes, Cardiovascular Diseases atrdk®
(NPCDCS) to enhance the tertiary care cancer facilities by assisting in setting up of
State Cancer Institutes (SCIs) and for setting up/strengthérartgary Care Cancer
Centres (TCCCs) in ddrent parts of the countryFinancialAssistance upto Rs.120
cr. and upto Rs. 45 ciper SCI andTCCC respectively has been envisagéde
Centre and State share will be in the ratio 75:25 except in North-East and Hill States,
where the tite share will be 10%dwenty SCIs in twenty tates and fiftyTCCCs in
different parts of the country can be assisted under the scheme.

Under the National Programme for Prevention and Control of CaDcavetes,
Cardiovascular Diseases and Stroke (NPCDCS) Scheme, from 2013-14 onwards,
interventions for prevention, early detection, diagnosis and treatment of ,cahasr
can be taken upto District level, have been brought under the umbrella of National
Rural Health Mission (NRHM). State Governments have already been advised to
submit their Project Implementation Plans under this programme.

Irregularity in draw of lots for LPG agency

*173.SHRI MOHAMMED ADEEB: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ the number of complaints received from MPs in the Ministry regarding the
irregularity in the allotment of LPG gas agency of Gangoh, District Sahardutar
Pradesh, along with the details thereof;
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(b) the details of action which has been taken on these letters, if not, the
reasons therefor:

() whether IOCLhas decided to allot the LPG agency at Gangoh in favour of
an Ex-army man also an eligible applicant; and

(d) if not, the reasons therefor?

THE MINISTER OF PETROLEUNAND NATURAL GAS (SHRI M.VEERAPRA
MOILY): (a) and (b) Indian Oil Corporation Limited (IOC) has reported that they have
received three complaints from the Hon'ble Members of Parliament regarding selection
of candidate for LPG distributorship of IOC at Gangoh, District Saharahfitar
Pradesh, under 'Government Personnel' (GP) category

These references mention that the candidate selected in $natw Sushma, is
not eligible for an LPG Distributorship under GP category as her husband had
expired in road accident but not while on duty also mentions that though
Smt. Sushma was not eligible, she was considered for draw and got selected and due
to this, another applicant Shri Shahdeen, Ex-Serviceman of lddiaRorce was
deprived of his legal right and privilege. They also asked to stop the selection for
this location immediately and carryout an in-depth enquiry in the matter and take
suitable action against the responsible officers as because of their negligence and
carelessness an ineligible candidate had got selected.

Another reference was received from another Hon'ble Member of Parliament
which mentions that Shri Shahdeen was the only eligible candidate among all and
hence there was no need for conducting drewurther the Hon'ble Member of
Parliament has mentioned that Shri Shahdeen has expired and hence his wife is
entitled to get all the benefits and has requested to declare Shri Shahdeen as a
selected candidate for the said agency and pass the order to operate the said agency
by his wife.

The complaints related to the location Gangoh were handed over to the Field
Verification Committee (FVC), for investigation. Investigation in the matter has been
completed and the findings have been put-up to competent authority for approval.

(c) and (d)Allotment (Issuance of Letter of Intent) of the distributorship at
Gangoh is still pending. Decision in the matter shall be taken according to the
approval granted by competent authority of IOC.

Enquiry againgt offshore Indian entities

*174.SHRI SUKHENDU SEKHAR ROY Will the Minister of FINANCE be
pleased to state:
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(@ whether Government has ordered any enquiry about operations being
carried out by dghore Indian entities from tax havens like Britiéinginia Island, Cox
Islands and Cayman Islands;

(b) if so, the number of such Indian entities against whom enquiry was
ordered;

() whether the equiry has been completed enabling Government to arrive at
a finding; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI PCHIDAMBARAM): (a) International
Consortium of Investigative Journalists (IC1J), a projecM&fshington DC based
Centre for Public Integritymade revelations aboutfsifiore entities held by persons
of various nationalities on its website - wvigij.org - in April 2013 and thereafter
uploaded information from time to timéjter-alia, containing particulars of certain
entities created in ffhore locations such as Britiskirgin Islands, Cook Islands, etc.
Such information contains 513 Indian addresses indicating 665 persons who, prima
facie, seem to have connection with some of the offshore entities. The information
available on the website of ICIJ, howeyveoes not reveal particulars of financial
transactions of the offshore entities or of the persons. ICIJ has also put out a
statement in connection with the above information on its website which reads -
"There are legitimate uses for offshore companies and trusts. We do not intend to
suggest or imply that any persons, companies or other entities included in the 1CIJ
Offshore Leaks Database have broken the law or otherwise acted improperly".
Jurisdictional Income-tauthorities have initiated inquiries under the Incoifrex
Act, 1961 (theAct) in the cases pertaining to India appearing on the website of ICIJ.

(b) Inquiries have been initiated by jurisdictional IncomeAanhorities in the
cases pertaining to India, appearing on the website of ICIJ.

() No Sir Inquiries are in progress.

(d) Inquiries initiated in these cases would require reasonable time to ascertain
whether the financial transactions undertaken through such entities, including income
arising out of the same, if anjrave been duly reported under thet.

Price determination of LPG/Diesd

t*175. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
PETROLEUMAND NATURAL GAS be pleased to state:

(@ whether Government is contemplating to change the modalities/rules of

tOriginal notice of the question was received in Hindi.
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determining the prices of diesel and cooking gas LPG in order to reduce subsidy on
them;

(b) if so, the details thereof;

() whether Goernment is giving subsidy on cooking gas (LPG) under the
new scheme implemented recently; and

(d) if so, the details of the number of the LPG consumers who have received
subsidy so fgrSate-wise?

THE MINISTER OF PETROLEUNAND NATURAL GAS (SHRI M.VEERAPRA
MOILY): (a) and (b)As per the prevailing pricing policythe pricing of Diesel and
Domestic LPG is based on Trade Parity Price (TPP) and Import Parity Price (IPP)
respectively In order to insulate the common man from impact of rise in international
oil prices, the Government continues to modulate the retail selling price of Diesel (to
retail consumers) and Subsidized Domestic LRGpresent, there is no proposal
before the Government to change the pricing policy for determining the prices of
Diesel and Domestic LRG

(c) Direct Benefit Transfer of LPG Scheme (DBTL) has been implemented in
184 districts covering 6.57 crore LPG consumers. The scheme will cover 291 districts
of the country by 1.1.2014 covering a total of 9.22 crore LPG consumers.

Under the Scheme, LPG consumers who join the scheme will be given LPG
cylinders at market price and subsidy will be transferred to thaithaar Linked
Bank Account.A grace period of three months from the date of launch of scheme has
been provided to LPG consumers to link th&adhaar number to LPG and Bank
database. During this period, LPG consumers who have not joined the scheme will
get LPG cylinders at subsidized Retail Selling Pridger the end of grace period all
LPG consumers will get LPG cylinders at market price and subsidy will be transferred
to Aadhaar Linked Banlccount of LPG consumers.

Of the 184 districts where DBTL has been launched, grace period has ended in
20 districts in the tate ofAndhra Pradesh, Daman and Diu, Goa, Himachal Pradesh,
Karnataka, Kerala, Maharashtra, PuducheRynjab and Madhya Pradesh and
Aadhaar has become mandatory for getting LPG subsidy in these districts. However
Aadhaar is not required for LPG domestic cylinders at market price.

Under the DBTL scheme as on 01.12.2013, Rs.1429.80 crore has been transferred
in the bank accounts of 1.19 croreukseholds.
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(d) State-wise details of number of LPG consumers who have received
subsidy in their bank accounts under DBTL are given below:

State Name Number of consumers received subsidy
in their bank account till 01.12.2013 (OMCs)

Andhra Pradesh 5510805
Chandigarh 49401
Daman and Diu 7648
Goa 216855
Haryana 87498
Himachal Pradesh 376898
Jharkhand 71876
Karnataka 679327
Kerala 2397052
Madhya Pradesh 312657
Maharashtra 1208352
Odisha 7868
Puducherry 172964
Punjab 653367
Rajasthan 45243
Tamil Nadu 42979
West Bengal 53119
ToTtAL 11893909
Source: OMCs

Industrial exploitation of plantsherbs in Himachal Pradesh

t*176. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether there is a huge reserve of priceless medicinal plants and herbs in
the forests of Himachal Pradesh; and

tOriginal notice of the question was received in Hindi.
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(b) if so, whether Government in order to exploit these priceless resources
proposes to establish an industry at any appropriate place so that proper utilization
of these herbs/plants may be ensured?

THE MINISTER OF HEAODTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) Yes. Various important medicinal plants are available in Himachal
Pradesh.

(b) The Central Government does not have any proposal to set up any new
industry for exploiting these resources in the State of Himachal Pradesh. Information
received from Department éfyurveda, Government of Himachal Pradesh, regarding
existing manufacturing units both under the State Government and Private sector is
given in Statement-l and Il

Satement-|

Information received from Department of Ayurveda, Government of
Himachal Pradesh regarding proposed and existing manufacturing
units both under the State Government and Private sector

There are already 17Ayurvedic and 5 Homoeopathic manufacturing units
functioning in the state, which also include three GovernrAgatvedic Pharmacies
at Joginder Nagar (Distt. Mandi), Majra (Distt. Sirmaur) and Paprola (Distt. Kangra),
The State Government itself however at present does not have any proposal to set
up industry on medicinal plants.

The industries based on Medicinal &&omatic Plants have been categorized as
"Thrust Industry" under the "Rules Regarding Grant of Incentives, Concession &
Facilities to the Industrial Units in HP-2004 as amended up to 07.02.2009" and such
units are eligible for incentives which includes Medicinal herbs and aromatic herbs
processing at SINo. 10 of the atement-Il enclosed.

Statement-11
Thrust Industrial Enterprises

(as referred to in rule 15 of "Rules Regarding Grant of Incentives,
Concession & Facilities to the Industrial Units in HP-2004
as amended up to 07.02.2009")

(This list will not apply in respect of Industrial Enterprises which may also fall
under the category if Industrial Enterprise listedAimexure-IIl)
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Enterprises based directly on horticulture produce including hops and tea.
Mineral water bottling.

Automobile manufacturing Enterprises including assembly Enterprises
which have a minimum of 5 ancillary Enterprises substantially dependent
on it.

Cold storage Enterprises/Chain.
Fruit/Vegetable/Herbs/Honey/Spices based wineries.
Production of Ciders/ale/liqueurs.

Sericulture/ Handlooms/Khadi industry related manufacturing industrial
activities.

Electronic Enterprises including computer software and information
technology except assembling Enterprises where value addition in less than
15%.

Floriculture.
Medicinal herbs and aromatic herbs etc. processing.

Horticulture, Maize based industries, herbal based industries and agro
based industries excluding those included in the negative list.

Food processing industry excluding those included in the negative list.
Sugar and its by-products.

Silk and silk products.

Wool and wool products.

Woven fabrics (Excisable garments).

Sports goods and articles and equipment for general physical exercise and
equipment for adventure sports/activities tourism.

Paper & Paper products excluding those in negative list (as per excise
classification).

Pharma products.

Information & CommunicatiorTechnology IndustryComputer hardware,
call centers, I.TSoftware and services.
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21. Eco-tourism-Hotels, resorts in locations other than those located in the
Municipal limits/NAC/Nagar Panchayats/Specialea Development
Authority limits, as the case may be of Shimla, Dalhousie, Macleodgan]
and Manali.

22. Spa, entertainment/amusement parks ropeways etc.
23. Industrial gases (Based on atmospheric fraction).
24. Handicrafts.

25. Non-Timber forest product based industries.

26. Precision Industries.

27. Enterprises to manufacture industrial products by any biotechnology
process and processing laboratories or Research & Development activity
related processing, scale-up, other innovations and products in the field
of Biotechnology as approved bya$ Level SingléWindow Clearance
and MonitoringAuthority on the recommendation of the Department of
Environment, Science antechnology of the tate Government.

Note: Products listed from Serial No. 9 to 24 are as reflected in Government of India, Ministry
of Industry and Commerce O.M. dated 7/01/03 and as defined by Government of India from
time to time.

Satus of Navi Mumbai airport

*177.SHRI RAJKUMAR DHOOT: Will the Minister of CIVIL AVIATION be
pleased to state:

(@) the present status of Navi Mumbai airport in Maharashtra; and
(b) by when it will be completed and become operational?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) and (b) 'In
principle’ approval for setting up of a new international airport at Navi Mumbai was
granted by Government of India in the year 2007. The project has received necessary
clearances from Ministry of Defence and Ministry of Environment and Forests.
Mumbai High Court has granted permission for clearance of mangroves in the airport
area. In a meeting held on 11.11.2013 between Chief Minister of Maharashtra and
project affected persons, a special land acquisition, relief and rehabilitation package
was discussed and agreed to. The Prime Minister had a meeting with Chief Minister
of Maharashtra and other stakeholders on 13.11.2013 and reviewed the project. The
bottlenecks coming in the way of implementation of the project have been removed.
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The Government of Maharashtra is in the process of issuing Request for Qualification
(RFQ) for selecting a private sector partner for the project.

It is expected that the first phasktbe airport project will be commissioned by
December2017.

Allocation of fundg/grants to Sates

*178.DR. VIJAY MALLYA: Will the Minister of FINANCE be pleased to
state:

(@) the details of formulae adopted for allocation of various types of funds/
grants etc. to the State Governments;

(b) the details of funds allocated to State Governments as per
recommendations of thEwelfth Finance Commission;

(¢) whether some State Governments including Karnataka have sought more
funds; and

(d) if so, the reasons advanced by each such State Government and the
reaction of the Central Government on each such request?

THE MINISTER OF FINANCE (SHRI PCHIDAMBARAM): (a) Transfer of Plan
funds to the tite Governments are mainly through Cenfisdistance to tate Plans,
Centrally Sponsored Schemes (CSS) and Central Sector Scheme (CS) annually
determined as per the guidelines of the Scheme/ Programme within the availability of
Gross Budgetary Support. Planning Commission allocates State-wise Central
Assistance for tate Plans, including Normal CentrAlssistance under the
Gadgil-Mukherjee formula, Special Pl#ssistance (project linked), Special Central
Assistance (untied), National Socksésistance programme, Special Cen&sasistance
for BorderAreas, Hill Areas, Tribal Sub Plan, grants under provisoAdicle 275(1),
North Eastern Council, etc. Central assistancetaeSlans also includésliditional
Central Assistance for Schemes suchAxcelerated Irrigation Benefit Programme,
Jawaharlal Nehru National Urban Renewable Mission, Backward Region Grant
fund-Sate component, Rashtriya Kristiikas Yojana, left wing dected districts, etc.
which are governed by the guidelines of respective schemes. Different Ministries/
Departments also allocate funds under CSS/CS, based on the scheme specific
guidelines. The devolution of taxes to States and transfer of grant- in- aid of the
revenues of the States on the Non Plan side takes place as per recommendation of
the Finance Commission.

(b) A statement indicating State-wise and sector-wise allocations recommended
by theTwelfth Finance Commission, for its award period 2005-10.
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(c) and (d) Requests for providing financial assistance received from time to time
from various states, including the State of Karnataka, are processed within the ambit
of recommendations of the relevant Finance Commission on Non Plan side and State
specific developmental needs are considered within the overall availability of Plan
resources with due consideration to the inter-state and inter-sectoral priorities
factored in at the time of finalisation dinnual Plans in consultation withteies.

Clearing of insurance products by IRDA

*179.DR K.P RAMALINGAM: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that the Insurance Regulatory and Development
Authority (IRDA) has so far cleared 400 renewed life insurance products ahead of
December 31 deadline;

(b) if so, the details thereof; and

() whether it is also a fact that the IRDA hopes to clear the balance products
well before the deadline, and if so, the details thereof?

THE MINISTER OF FINANCE (SHRI PCHIDAMBARAM): (a) and (b)Yes Sir
The Insurance Regulatory and Developmaathority (IRDA) has informed that it
has processed 571 products (which include 451 approved and 120 rejected products)
out of 697 products filed as on 30/11/2013.

(¢) The IRDA has informed that every effort shall be made to clear the
balance products before the deadline, subject to the products having been filed in
conformity with the regulations. Disposal of these cases would also depend on timely
and satisfactory response by applicants to the concerns, conveyed by IRDA, if any
on the products filed.

Loss making PSUs

*180.SHRI N. BALAGANGA: Will the Minister of HEA/’Y INDUSTRIESAND
PUBLIC ENTERPRISES be pleased to state:

(@ whether a large number of Public Sector Units (PSUs) are reportedly
running in loss;

(b) if so, the details thereof including the details of PSUs that are making
losses during the last two years and this ygaarwise and PSU-wise;
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(¢) the details of the PSUs that are closed down; and

(d) the steps taken by Government to rehabilitate such PSUs and their

employees?

THE MINISTER OF HEA’Y INDUSTRIESAND PUBLIC ENTERPRISES
(SHRI PRAFUL PATEL): (a) and (b)As per the latest Public Enterprises Survey
2011-12, laid in both the Houses of Parliament in February 2013, 260 Central Public
Sector Enterprises (CPSEs) comprising 35 Under Construction and 225 operating
CPSEs are functioning in the country as on 31.3.2012, out of which 63 CPSEs
reported loss in the year 2BD12. Year wise and CPSEs wise list of CPSEs reporting
loss in last three years is given in Statemer&ek pelow).

(c) and (d) The Government has constituted the Board for Reconstruction of
Public Sector Enterprises (BRPSE) in DecemB@d4,inter-alia, for examination of the
cases for revival/restructuring of CPSEs and to make appropriate recommendations to
the Government. On the recommendation of BRPSE, Government have approved
closure of 3 CPSEs:

1. BharatYantra Nigam Ltd.
2. Bharat Ophthalmic Glass Ltd.
3. STCL Ltd.

On the basis of recommendation of BRPSE, Government have approved revival
package for 44 CPSEs with a total assistance of Rs.28,333.10 crore (cash assistance
Rs.5,272.62 crore and non-cash assistance Rs.23,060.38 crore). In case of 3 sick CPSEs,
namely Bharat Coking Coal Ltd. & Eastern Coal Field Ltd. and Hindustan
Fluorocarbon Ltd., their Holding CPSEs, namely Coal India Ltd., and Hindustan
Organic Chemicals Ltd., respectively are implementing the revival plan at a total cost
of Rs.6923.01 crore (cash assistance Rs. 1362.93 crore and non-cash assistance
Rs. 5560.01 crore) as given in StatementSde(below). Revival have benefitted
2,16,000 employees working in these CPS&E®lan Schemeyiz., "Counselling,
Retraining & Redeployment (CRR)" is also being implemented for CPSEs employees
opting for Voluntary Retirement Scheme (VRS) or are separated thrdalyimtary
Separation Scheme (VSS).
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Details of CPSEs shown losses during last 3 years

(Rs. in lakhs)

Sl. No. Name of CPSEs 2011-12 2010-11 2009-10
1 2 3 4 5

1 Andaman and Nicobar Isl. Forest & Plant D&orp. Ltd -3196 -2701 -2393
2 Bharat Heavy Plate &essels Ltd. Profit Profit -860
3 HMT Bearings Ltd. -1012 -2132 -1531
4 Sponge Iron India Ltd. Profit Profit -3162
5 AssamAshok Hotel Corpn. Ltd. -11 -59 -118
6 Brahmaputravalley Fertilizer Corpn. Ltd. -12881 -8509 -2786
7 BharatWagon & Engg. Co. Ltd. -867 -999 -908
8 HPCL Biofuels Ltd. -4360 Profit Profit
9 Hindustan Paper Corporation Ltd. -9520 -6334 -6330
10 Kanti Bijlee Utpadan Nigam Ltd. Profit -1458 Profit
11 MahanagafTelephone Nigam Ltd. -410978 -280192 -261097
12 Bharat Sanchar Nigam Ltd. -885070 -638426 -182265
13 Fresh & Healthy Enterprises Ltd. -1222 Profit -906
14 Hindustan Shipyard Ltd. -8598 Profit Profit
15 National Research Development Corpn. -58 -104 Profit
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16
17
18
19

21

24
25
26
27

8

31
32

S

India Tourism Dev Corpn. Ltd.

Air India Ltd.

Airline Allied Services Ltd.

Central Cottage Industries Corpn. of India Ltd.
Food Corpn. of India

Fertilizer Corpn. of India Ltd.
Hindustan Fertilizer Corpn. Ltd.
Central Electronics Ltd.

Gail Gas Ltd.

Prize Petroleum Company Ltd.
Pawan Hans Helicopters Ltd.

Air India Air Transport Services Ltd.

HindustanVegetable Oils Corpn. Ltd.

Handicrafts & Handloom Exports Corp. of India Ltd.

Indian Drugs & Pharmaceuticals Ltd.

J & K Mineral Development Corpn. Ltd.
HMT ChinarWatches Ltd.
RanchiAshok Bihar Hotel Corpn. Ltd.
STCL Ltd.

Karnataka Trade Promotion Organisation

Profit
-755974
-11474
Profit
Profit
-53868
-38089
-1591
Profit
-393
-1035
26
2378
Profit
-48988
-64
-4404
58
-28466
Profit

-859
-686517
-2912
-88
-580
-50916
-38228
-1725
Profit
Profit
Profit
-18
-2269
Profit
-66844
-48
-4540
55
-17802
Profit

-1431
-555244
-4154

-19
-36462
-58509
-38247
Profit
-391
Profit
Profit
-16
-2209
-116
-51382
-60
-4994
Profit
-44398
-54
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36 Tungabhadra Steel Products Ltd. -2875 -2612 -2577
37 Kiocl Ltd. Profit Profit -17727
33 HMT Ltd. -8220 -71924 -5291
39 ITI Ltd. -36980 -35775 -45876
40 Vignyan Industries Ltd. Profit -173 Profit
41 HMT Watches Ltd. -22404 -25373 -16834
4?2 HMT MachineTools Ltd. -4614 -9306 -4580
43 BHEL Electrical Machines Ltd. -38 Profit Profit
a4 Fertilizers & Chemicals (Travancore) Ltd. Profit -4933 -10384
45 Hindustan Newsprint Ltd. Profit Profit -4803
46 Nepa Ltd. -7290 -7040 5533
a7 Richardson & Cruddas (1972) Ltd. -1626 -2156 -2738
48 Bharat Petro Resources Ltd. -8894 -1898 -3572
49 Hindustan Organic Chemicals Ltd. -7807 Profit -8308
50 Millennium Telecom Ltd. -20 -49 Profit
51 Air India Charters Ltd. -60250 -39122 -36069
52 Cotton Corpn. of India Ltd. -17989 -96 0
53 National Film Dev Corpn. Ltd. Profit Profit -713
54 Hotel Corpn. of India Ltd. -2129 -2671 -2911
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59

61
62

&

67

69
70
71
72
73
74

Shipping Corporation of India Ltd.
HindustanAntibiotics Ltd.

North Eastern Handicrafts & Handloom D@erpn. Ltd.

Nagaland Pulp & Paper Company Ltd.

Utkal Ashok Hotel Corpn. Ltd.
PondicherryAshok Hotel Corpn. Ltd.

Sambhar Salts Ltd.

Instrumentation Ltd.

Hindustan Salts Ltd.

Idpl (Tamilnadu) Ltd.

Hindustan Photo Films Manufacturing Co. Ltd.
Scooters India Ltd.

Triveni Structurals Ltd.

Bharat Pumps & Compressors Ltd.

British India Corporation Ltd.

Bharat Immunologicals & Biologicals Corp. Ltd.
Bisra Stone Lime Company Ltd.

Hooghly Dock and Port Engineers Ltd.

Birds Jute & Exports Ltd.

Tyre Corporation of India Ltd.

Profit
-6769
Profit
-36
-135232
-1994
5233
91
5834
Profit
-686
Profit
-1109
-2086

Profit
-5018
-174
-1344
-71
Profit
-413
-3656
-49
-162
-115666
-1711
-5318
Profit
5294
-418
-545
-6225
=772
-1323

Profit
-4985
-182
-1438
-160

Profit

Profit

Profit

Profit

52
-100921
-2801
5622

Profit
-4263

-879

Profit

5442
-690
-1467
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1 2 3 4 5
75 National Jute Manufactures Corporation Ltd. -3821 -12944 Profit
76 Jute Corpn. of India Ltd. Profit -1147 Profit
7 Biecco Lawrie & Co. Ltd. -2013 Profit Profit
78 Hindustan Cables Ltd. -64827 -60739 -45932
79 Bengal Chemicals & Pharmaceuticals Ltd. -1592 -916 -1054
80 Burn Standard Company Ltd. -7610 Profit -13636
81 Central InlandWater Transport Corpn. Ltd. -1309 -493 -182
82 Hindustan Steelworks Costn. Ltd. -2808 -380 9-5459
ToTtAL -2760237 -2181650 -1623123
Statement-11
Cash and Non-cash assistance approved by the Government in respect of BRPSE recommended proposals

SI. No. Name of the CPSE Assistance (Rs. in Crore)

Cash # Non-Cash @ Total

Department of Heavy Industries

1 Hindustan Salts Ltd. 428 73.30 7758
2 Bridge & Roof Co. (India) Ltd. 60.00 42.92 102.92
3 BBJ Construction Co. Ltd. - 54.61 54.61
4 HMT Bearings Ltd. 7.40 43.97 51.37
5 PragaTools Ltd. 5.00 209.71 214.71
6 Heavy Engineering Corporation Ltd. 102.00 1116.30 1218.30

9.
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7 Cement Corporation of India Ltd.

8 Richardson & Cruddas Ltd.

9 Tungabhadra Steel Products Ltd.
10 Bharat Pumps and Compressors Ltd.
11 HMT MachineTools Ltd.

12 Bharat Heavy Plat¥essels Ltd.

13 Andrew Yule & Co. Ltd.

14 Instrumentation Ltd.

15 Tyre Corporation of India Ltd.

16 NEFA Ltd.

17 Scooters India Ltd.

18 HMT Ltd.

Ministry of Mines

19 Hindustan Copper Ltd.

20 Mineral Exploration Corporation Ltd.

Ministry of Shipping

21 Central InlandWater Transport Corporation Ltd.

2 Hooghly Dock &Port Engineers Ltd.
Department of Defence Production
23 Hindustan Shipyard Ltd.

184.29

3.37%

723.00

87.06
48.36

234.18

90.38
447.92

73.60
148.08

452.68

1267.95

153.15
157.80
457.14
549.36
1018.45
634.94
111.58
635.56

612.94
104.64

280.00
628.86

372.22

1452.24

156.52S
880.80
$$
544.20
597.72$$%
1018.45
869.12
201.96
1083.48

612.94
104.64

353.60
776.94

824.90
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1 2 3 4 5
Ministry of See

24 MECON Ltd. 93.00* 23.08 116.08
25 Bharat Refractories Ltd. - 479.16 479.16

Ministry of Textiles
26 NTC including its subsidiaries 39.23 - 39.23
27 British India Corporation Ltd. 338.04 108.93 446.97
28 National Jute Manufactures Corporation Ltd. 517.33 6815.06 7332.39
Department of Pharmaceuticals
29 HindustanAntibiotics Ltd. 137.59 267.57 405.16
30 Bengal Chemicals & Pharmaceuticals Ltd. 207.19 23341 440.60
Department of Chemicals & Petrochemicals
31 Hindustan Organic Chemicals Ltd. 250.00 110.46 360.46
32 Hindustan Insecticides Ltd. - 267.29 267.29
Department of Fertilizers
3 Fertilizers & Chemicals (Travancore) Ltd. - 670.37 670.37
Department of Scientific & Industrial Research
A Central Electronics Ltd. - 16.28 16.28
Department of Agriculture & Co-operation
35 State Forms Corporation of India Ltd. 21.21 124.42 145.63

8.
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Ministry of Railways

36 Konkan Railway Corporation Ltd. 857.05 3222.46 4079.51
37 BharatWagon &Engineering Company Ltd. 49.45 258.73 308.18
3 Braithwaite & Company Ltd. 4,00 280.21 284.21
39 Burn Standard Company Ltd. 7543 1139.16 1214.59
Ministry of Water Resources
40 National Projects Construction Corporation Ltd. - 21943 219.43
Ministry of Housing & urban Poverty Alleviation
41 Hindustan Prefab Ltd. - 128.00 128.00
Ministry of Information & Broadcasting
42 National Film Development Corporation Ltd. 3.00 28.40 31.40
Ministry of Petroleum & Natural Gas
43 Biecco Lawrie Ltd. - 59.60 59.60
Ministry of Development of North Eastern Region
4 North Eastern Handicrafts and Handlooms . 850 83.06 91.56
Development Corporation Ltd
Department of Commerce
ToTaL 5272.62 23060.38 28333.10
Implemented by Holding Companies
Department of Chemicals and Petrochemicals
1 Hindustan Fluorocarbons Ltd. 12.93 57.31 70.24
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1 2 3 4 5 8
Ministry of Coal
Eastern Coal Fields Ltd. - 2470.77 2470.77 §
3 Bharat Coking Coal Ltd. 1350.00 3032.00 4382.00 i
ToTaL 1362.93 5560.08 6923.01 é
# CashAssistance may involve budgetary support through equity/loan/grants g
@ Non-cashAssistance may involve waiver of interest, penal interest, GOI loan, Guarantee fee, conversion of loan into equity/debentures etc. ]
## Government have approved closure/winding up of these CPSEs
$ In addition ONGC and BHEIlwould extend cash support to the extent of Rs. 150 crore and Rs. 20 crore respectively 5
* Excludes continuation of 50% interest subsidy not exceeding Rs.6.50 crore per annum on VRS loans 2

$$ Cabinet approved "in principle" the takeover of BHPV by BHEL with the direction that the valuation of BHPV be carried out prudently on the ba§s of
established principles and if the takeover is not found feasible, the matter be brought back before the Cabinet.

VS

$$%$ Interest free mobilization advance of Rs.30 crore from BHEL for technological up-gradation and diversification which would be repaid through sup@es to
be made to BHEL against their orders. Interest free advance of Rs. 25 crore from BHEL to ILK at the beginning of each year for the next three ye& from
2008-09 which will be adjusted against supplies to BHELthe same year

suonsend palrexs
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Privatisation of Air India

1241.SHRI DEVENDER GOUDT.: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact thaAir India (Al) is going to be privatised in the
light of Government's decision to permit FDI in aviation sector;

(b) whether any consultations betweAir India employee unions and the
Central Government have been held in this regard;

(c) if so, the details thereof; and
(d) what are the reasons for privatisiAgf?

THE MINISTER OF JATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K. C.VENUGORAL): (a) No Sit No such proposal is under consideration in
the Ministry

(b) to (d) Do not arise, in view of (a) above.
Technical glitches of Deamliner

1242 .SHRI JAIPRAKASH NARAYAN SINGH:
SHRI SALIM ANSARI:
Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether it is a fact that Boeing 787 Dreamliner has been facing serious
technical glitches;

(b) if so, the details of major and minor glitches faced by Dreamliner so far;

() whether it is a fact that according to statement issued by senior official of
Boeing the reliability of the Dreamliner aircraft worldwide is just 97 percent; and

(d) if so, the reasons for opting the purchase of such aircraft's which is
endangering passenger safety?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K. C.VENUGORAL): (a) and (b) Since gradual induction of B-787 aircraft
(Dreamliner) inAir India fleet from September2012, there have been 136 minor
technical snags on these aircraft till 27.11.2013 and the same were fixed by Boeing/
Air India technical teams with alacrity



82  Written Answers to [RAJYA SABHA] Unstarred Questions

(¢) The worldwide Despatch Reliability (DR) data for B787 Dreamliner aircraft
as available on Boeing site is as below:

Period Industry Air India
1st Quarter2013 98.07 94.42
lInd Quarter 2013 96.18 95.94
July, 2013 97.77 97.15

The data available on Boeing sife is only upto Jag13.

(d) As far as technical snags on the B 787 are concerned, these issues do
not adversely &ct the safety of the airplane due to in-built system redundarcy
India is constantly in contact with Boeing on the issud@estnical Reliability of the
aircraft. Boeing technical team has been involved in root cause analysis and in
evolving the remedial measurésccordingly, a reliability enhancement modification
package consisting of upgrades to aircraft software and components has been
prepared A Boeing team has arrived to checkAit India Mumbai facility to
undertake these modifications. The modification is being sequentially carried out on
each of the Dreamliner aircraft during a 10-day maintenance grounding, with effect
from 1st December2013.

Further any new airplane when inducted initialfiace teething troubles and
regular improvements are incorporated as a part of reliability enhancement process.
This is a normal process followed as an intrinsic part of maintenance programme
throughout the entire life span of the aircraft during operation.

International status for Raipur airport in Chhattisgarh

1t1243. DR. BHUSHAN LALJANGDE: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether the Central Government is contemplating to make RAipuort
an International airport in Chhattisgarh in view of Chhattisgarh being at the top in the
field of industry and minerals;

(b) if so, by when this initiative is likely to be taken; and

() whether private airline services are likely to be started between Raipur
and Bastar and Sarguja which are at a distance of more than 300 Kms.?

THE MINISTER OF SATE IN THE MINISTRY OF CIVIL AVIATION (SHRI K.
C. VENUGORL): (a) Yes, Sir

tOriginal notice of the question was received in Hindi.
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(b) The following steps have been taken for the development of Raipur
Airport:

1. The construction of new integrated terminal building complex including
two aerobridges to cater 700 passengers (200 international + 500 domestic)
has already been inaugurated on 7th Novep@t?2.

2. Runway has been extended to 2286 m (7500 ft).

3. The construction of new apron suitable for 4 naB-321 type of aircraft
alongwith link taxiway for day and night operation has already been
completed.

() There are no operational airports at Bastar (Jagdalpur) and Sarguja
(Ambikapur). Furtherthe flight operations in the domestic sector have been
deregulated and the airlines are free to operate anywhere in the country subject to
compliance of Route Dispersal Guidelines issues by the Government. It is upto the
airline operators to provide air services to specific places depending upon the traffic
demand and commercial viability

Dual Till system at airports

1244.SHRI MOHD. ALI KHAN:
SHRIMATI T. RATNA BAI:
Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether the Dual Till system of revenue fixing has been followed at
some airports whereas some airports are following a Single Till system in the
country;

(b) if so, the details thereof and the reasons for such variation, airport-wise;
and

(¢) the burden on the passengers from such system airport-wise, particularly
in Hyderabad airport?

THE MINISTER OF SRTE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K. C.VENUGORL): (a) No, Sir

(b) Does not arise.

() The rates ofAirport chages are fixed based upon the principle of cost
recovery from the airport users. Since Dual Till system is not being followed there is
no burden on passengers on this account.
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Financial problems in civil aviation sector

1245.SHRI VEER SINGH:Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether the CivilAviation sector in the country is facing financial and
liquidity problems;

(b) if so, the details thereof including théaf of financial performance @éfir
India and other airlines; and

() the measures taken/proposed to be taken by Government to address the
problems in CivilAviation sector especiallir India?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION (SHRI K.
C. VENUGORAL): (a) and (b)Yes, Sir Financial summary of scheduled domestic
airlines for the year 2010-11, 2011-12 and 2012-13 is given in Statement.

(¢ The Government has taken several measures like persuading State
Governments to reducéAT bn ATF, allowing direct import ofAviation Turbine Fuel
by Indian Carriers as actual users,'permitting foreign airlines to participate upto 49
percent in the equity of scheduled air transport undertaking, allowing ECB for working
capital requirement of airline industry for a period of one year subject to a total
ceiling of US $1 billion and tax concession for parts of aircraft and testing equipment
for third party maintenance, repair and overhaul of civil aircraft.

As far asAir India is concerned, under thurn Around Plan approved by the
Government, banks have converted short term loans amounting to Rs. 10,500 crores
into long term loansA certain portion of short term loans amounting to Rs.7400
crores have been paid through the proceeds of Non-Convertible Debentures (NCD).
This has resulted into reduction in the interest. Besides the above, the Government
has taken several steps to tkir India in to profit making oganisation, which
include:

() Discontinuation of highly loss making routes where there is no probability
of profitability even in remote future.

(i)  Elimination of route network including parallel operations.

@iy Induction of new fuel efficient- aircraft on several domestic and
international routes to increase passenger appeal and reduce operational
cost.

(iv) Enhanced utilization in new fleet of new aircraft.
(v) Phasing out of old fleet and consequential reduction in maintenance cost.

(viy Establishment of institutional mechanism to promptly respond to market
developments.
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Statement

Financial summary of Scheduled Indian Carriers

Operating Results (Rs. in Million)

Carrier 2010-11 2011-12 2012-13

National Carrier

NACIL (Al+IC Combined) -37408.0 -51001.8 -29866.5*
Al Express -3196.1 -3225.3 N/A
Allance Air -265.3 -1150.2 -1729.5*

Private Scheduled Domestidirlines

JetAirways 6800.1 -6547.7 12258
Jet Lite (P) Ltd. -609.7 -2885.4 -2468.0
Go Air 1481.4 -746.5 850.9
Kingfisher -2366.9 - -
Spice Jet 12816 -6293.7 -2798.2*
Indigo 6024.9 -876.8 7957.9

Source:ICAOATR Form-EF furnished by Scheduled Indian Carriers

*Provisional Figures.

New airport a Aranmula in Kerala

1246.SHRI K.N. BALAGORAL: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Government has sanctioned for building a new airport at
Aranmula in Kerala;

(b) if so, the details thereof;
(c) the criteria for giving sanction to build a new airport in the country;
(d) the minimum prescribed distance between airports in the country; and

(e) the details of distance to the propoge@nmula airport in Kerala from
Thiruvananthapuram and Cochin airports?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K. C.VENUGORL): (a) and (b)Yes, Sir The Government of India has
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granted "in-principle" approval for setting up of new airporAenmula, Kerala in
Sept., 2012.

() As per GreenfieldAirport Policy, 2008,Airport Authority of India (AAl),
State Government or any other entity can submit application for setting up of a
Greenfield airport in the prescribed proforma for consideration of Steering Committee
headed by SecretarZivil Aviation. The proposals are examined in consultation with
AAl, Directorate General of CiviRviation, Ministry of Defence and concernetht®
Governments.

(d) There is no prescribed minimum aerial distance between airports in the
country However in case a Greenfield airport is proposed to be set up within 150 Km
of an existing civilian airport, the impact on the existing airport is examined and such
cases are decided by the Government on a case to case basis.

() The aerial distance of the proposed airporfi@nmula from the existing
airports at Thiruvanantapuram and Cochin is approx. 130 Kms.

Development of airport in Tier-ll and Tier-lll cities

1247 SHRIMATI JAYA BACHCHAN: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Government is planning to develop airports in Tier-Il and Tier-lll
cities, including North Eastern Region (NER);

(b) if so, the details thereof;

() whether these airports will he developed Aiyports Authority of India
(AAI), Private Companies or on Public Private Partnership (PPP) model; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SRTE IN THE MINISTRY OF CIVIL AVIATION (SHRI K.
C. VENUGORAL): (a) to (d) Yes, Sir Govt, of India has a vision to establish low cost
small airports for providing connectivity to the tier-1l and tier-lll cities in the country
including, North Eastern Region (NER) througliports Authority of India.

Construction of Navi Mumbai International airport

11248. DRYOGENDRA P TRIVEDI: Will the Minister of CIVIL AVIATION be
pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether the construction of Navi Mumbai InternatioAalport is now
going to be started;

(b) whether all the constraints coming in the way have been removed; and
(¢) if so, when and the manner in which these constraints were removed?

THE MINISTER OF SETE IN THE MINISTRY OF CIVIL AVIATION (SHRI K.
C. VENUGORL): (a) Government of Maharashtra (GoM) is in the process of issuing
Request for Qualification (RFQ) for the selection of Concessionaire regarding
construction of Navi Mumbai InternationAlrport.

(b) and (c) Necessary clearances from Ministry of Defence, Ministry of
Environment & Forest (MoEF) etc. have been obtained. Hon'ble Bombay High Court
has permitted the clearance of mangroves inAilort area.A high level meeting of
Hon'ble Chief Minister of Maharashtra and representatives of the airport project
affected persons was held odth November2013 wherein the Land acquisition
model as well as Relief & Rehabilitation Policy was discussed and the same was
agreed to. Besides, Hon'ble Prime Minister has also taken a meeting on 13th
Novembey 2013 with all the stakeholders for removal of the bottlenecks with respect
to speedy implementation of the Navi Mumbai airport project.

Resumption of flight operations at Tezpur and Lilabari airpor ts in Assam

1249.SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether any measures are being taken to resume flight operations upto
Tezpur and Lilabari airports iAssam in consideration of subsidselaxation,
incentives etc. to the flight operators as these two airports along the Indo-Chinese
Border are very much necessitated for the people residing on north bank of river
Brahmaputra andrunachal Pradesh in addition to defence purposes;

(b) if so, the time by when flight operation are likely to be started; and

(¢) if not, the details of the remaining prospects, to make these two airports
operative, as these two airports are identified as the most rural airports of the
country?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION (SHRI K.
C. VENUGORL): (a) to (c) Operations in domestic sector have been deregulated and
flights are being operated by airlines concerned on the basis of commercial viability
subject to adherence of Route Dispersal Guidelines. Government has laid down Route
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Dispersal Guidelines with a view to achieve better regulation of air transport services
taking into account the need for air transport services of different regions of the
country including north-east region. It is, howevep to the airlines to provide air
services to specific places depending upon the traffic demand and commercial
viability while complying with Route Dispersal Guidelines.

AAl is already providing 25% concession in landing (excluding civil enclaves)
and parking chages to the airlines operating in North Eastern Region. Furidr
is also providing 50% concession for night parking of aircraft between 2200 hrs. to
0600 hrs. aAAl managed airports other than Chennai and Kolletports.

However there is no air connectivity to/from Lilabari af@zpur airports in
Assam as on date. None of the scheduled domestic carriers had filed their schedule
to/from Lilabari andTezpur airport in winter schedule 2013 for air services.

New airport at Saputara

11250. SHRI ISHWRLAL SHANKARLAL JAIN: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether the Central Government proposes to set up a new airport at
Saputara tourist spot on the Satpura mountains situated in Dang district of Gujarat
near Maharashtra-Gujarat border in view of the rising number of tourists;

(b) if so, the details thereof;

(¢) whether any demand has been made for establishing an airport at
Saputara tourist spot; and

(d) if so, the details thereof?

THE MINISTER OF SKTE IN THE MINISTRY OF CIVIL AVIATION (SHRI K.
C. VENUGORL): (a) No, Sir

(b) Does not arise.
() No, Sit
(d) Does not arise.
Flights between Srinagar to Dubai

1251.PROF SAIF-UD-DIN SOz:Will the Minister of CIVIL AVIATION be
pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether it is a fact that the several years ago the flight between Srinagar
and Dubai had been inaugurated with great fan-fare;

(b) whether it is also a fact that the flight was suspended soon thereafter; and

(¢) whether the Minister would give some cogent reasons for this
inappropriate step?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION (SHRI K.
C. VENUGORAL): (a) to (c) Air India Express started operations from Srinagar to
Dubai from 14th February2009 to coincide with the inauguration of the new
international terminal at SrinagAirport, with one weekly flight to tap the tourist and
ethnic market segments. It was discontinued from Jan@&30 due to mounting
losses and poor load factor even after operating for a period of about one year

Airports as international hubs

1252.SHRI AJAY SANCHETI: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that Government is considering a policy to make some
of our airports into international hubs;

(b) if so, the details thereof; and
(c) the details of the airports identified for this purpose?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION (SHRI K.
C. VENUGORAL): (a) and (b)The Union Cabinet in its meeting held on 9th M2§13
has decided to constitute a standing Inter-Ministerial Group (IMG) to remove the
bottlenecks and to provide the right coordination mechanism for the development of
aviation hubs in India.

(¢) Delhi, Mumbai, Hyderabad, Bangalore, Kolkata and Chennai International
Airports have been identified for development as international hubs.

Permission to domestic airlines for international services

1253.SHRI A.W. RABI BERNARD: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether the Ministry had consultations with the Directorate General of
Civil Aviation (DGCA) about allowing domestic airlines to international services
without restrictions in fleet size and operational experience;
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(b) if so, the details thereof;

(¢) whether the move benefits Gdr and new entrats like Air Asia and
Tata-Singapordiirlines (TATA-SIA) which have evinced interest in International
operations out of India and also it would improve domestic carriers' aircraft utilization
and permit them to complete aggressively with foreign airlines; and

(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION (SHRI K.
C. VENUGORAL): (a) to (d) No, Sir Consultations have, howeydreen made with
Directorate General of CiviAviation (DGCA) to explore possibility to relax eligibility
criteria based on international practices.

Free ticket scam in DGCA

1254.SHRI RAJKUMAR DHOOT Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that a free ticket scam in the Directorate General of
Civil Aviation (DGCA) has recently been unearthed;

(b) if so, the details thereof; and
() what action Government has taken in the matter?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION (SHRI K.
C. VENUGORAL): (a) to (c) No, Sir DGCA Circular No.AIC 02/1978 authorizes the
DGCA to direct the airlines to provide seats including Observer's seats free of charge
(excluding taxes and other levies, which are paid by Government) to enable DGCA
officers to discharge assigned official responsibilities. Hence there are no completely
free tickets.

One case of irregularity regarding fraudulent claim and impersonation to misuse
the aforementioned travel facility under the provisions of above said circular has
been detected. The same has been reported to Delhi police for further investigation.
Apart from that necessary departmental action has also been initiated.

New airports in the country

1255.DR. PRADEEPKUMAR BALMUCHU: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether it is a fact that the Ministry has given its approval for
establishment of new airports in the country;
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(b) if so, the details thereof;

() whether any of the existing airports have been considered for upgradation
and renovation in this process;

(d) if so, the details thereof and whether any airports in the State of Jharkhand
are identified to upgradation and renovation; and

(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF CIVIL AVIATION (SHRI K.
C. VENUGORL): (a) and (b) Government of India has granted ‘In principfgroval
for the setting up of the following Greenfield airports across the country: Mopa in
Goa, Navi Mumbai, Shirdi and Sindhuduin Maharashtra, BijapuiGulbaga, Hasan
and Shimoga in Karanataka, Kannur aldnmula in Kerala, Dwapur inWest
Bengal, Dabra in Madhya Pradesh, Pakyong in Sikkim, Karaikal in Pudducherry and
Kushinagar in Uttar Pradesh.

(c) to (e) Government of India has a vision to establish low cost small airports
which may include existing airports also for providing connectivity to the tier-l1l and
tier-1ll cities in the country including in the State of Jharkhand.

Expansion of Gaya International Airpor t

11256. SHRI RAMVILAS PASWAN: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether land of many people was acquired in Bihar in the year 2010 for
the expansion of Gaya Internatiomstport;

(b) whether it is a fact that neither farmers were paid full compensation for
their land nor their family members were employed by Government; and

() whether it is also a fact that farmers were not paid the cost of their land
as per market rate?

THE MINISTER OF SATE IN THE MINISTRY OF CIVIL AVIATION (SHRI K.
C. VENUGORL): (a) and (b)The matters relating to acquisition of land and payment
of compensation thereto are the concern of the State Government. The land is to be
handed over td\irports Authority of India (AAIl) free of cost and free from all
encumbrances.

(c) Does not arise in view of above.

tOriginal notice of the question was received in Hindi.
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Unavailability of equipments to measure visibility at airports

1257.SHRI FANKAJ BORA: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that visibility is a crucial factor for safe landings for
pilots;

(b) whether it is also a fact that airports like Thiruvananthapuram, Kochi,
Kozikode, Mangalore and Coimbatore do not have modern equipments to measure
visibility;

(c) if so, whether Government is considering to equip these airports with
modern equipments for proper visibility; and

(d) if so, by when and if not, the reasons therefor?

THE MINISTER OF SETE IN THE MINISTRY OF CIVIL AVIATION (SHRI K.
C. VENUGORAL): (a) Yes, Sir

(b) Yes, Sir However manual observation of visibility reports are provided by
the trained meteorological observers of InMateorological Department (IMD) for
the benefit of pilots.

() Yes, Sir

(d) IMD has intimated that they are taking action to equip these airports with
modern equipments for proper visibility in the current financial five year plan.

Incidents of falling of ceiling panels at ChennaiAirpor t

1258.SHRIMATI KANIMOZHI: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether there have been repeated incidents of falling down of ceiling
panels at the Chennai airport;

(b) if so, the details thereof;

(c) the steps taken to ensure the safety of passengers at the airport terminal;
and

(d) by when the repair works will be completed?

THE MINISTER OF SRATE IN THE MINISTRY OF CIVIL AVIATION (SHRI K.
C. VENUGORL): (a) and (b)Yes, Sir Two incidents of falling of ceiling panels have



Written Answers to [17 December2013  Unstarred Questions 93

been taken place at Chenrdrport. The first instance took place in May 2013 and it
was due to the Bus Lounge Gates being kept apen on the airside. Heavy winds
entered through the door and lifted the false ceiling with the result the gypsum
board false ceiling crashed dowrhe same was since repaired the next day

The second incident took place on midnight of 10.08.2013, when a small strip of
false ceiling behind the check-in counter of the domestic airport got soaked with air
conditioner's condense water and a strip came down. The same has since been
repaired with non-absorbent material (metal) and the problem of water condensation
has also been addressed technically

() Following steps have been taken for safety of passengers at the terminal
building:

()  Security personnel have been instructed to keep the doors closed at
all times when not in use.

(i) At the main entryinstead of direct approach through the automatic
sliding doors, movement of passengers has been altexegntry
through one end and exit through the other end of the vestibule. By
this method, direct entry of air into the departure hall is checked to
prevent condensation.

(d) All the repair works have already been completed.
Verification of bank branches involved in loan waiverscheme

1259.SHRI SHNANAND TIWARI:
SHRIMATI RENUKA CHOWDHURY:
Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that after CAG audit reports about discrepancies in
Loan Waiver Scheme for farmers, Government has ordered the implementing agencies/
lending institutions to verify all the cases;

(b) whether it is also a fact that as of now only 30 per cent of public sector
bank branches, 12 per cent of RRB branches and 6 per cent of DCCBs/SCARDBSs
branches where discrepancies occurred have been verified; and

(c) if so, by when Government envisages to complete the re-verification of all
branches of implementing agencies and ilegdnstitutions?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Yes, Sir
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(b) and (c) No, SifAll Public Secbr Banks, Private Sector Banks and Lo&ada
Banks have completed the re-verification exercfsge.on 31 October 2013, 97.05%
branches of Cooperative Banks & Regional Rural Banks (RRBs) had completed re-
verification.

Failure in recovery of defaulted loan
1260.SHRI PRABHAI JHA: Will the Minister of FINANCE be pleased to state:

(@ whether provisions for recovery for defaulted loans since several years
sanctioned under various schemes have failed badly in the country as it is evident in
the case ofAllahabad Bank, Mangawan Branch, Rewa and in case of Purvanchal
Bank, Ballia even after receipt of complaints/representations from MPs;

(b) if so, the reasons therefor;

() whether Government would bring a legislation for strong law to recover the
defaulted loans and to save banks from becoming bankrupt by holding bank officials
directly responsible for non-recovery;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b)To improve the health of the financial sectty
reduce the Non-Performingssets (NRs), to improve asset quality of banks, and to
prevent slippages, Reserve Bank of India (RBI) has issued instructions which
stipulate that each bank is required to have a robust mechanism for early detection
of signs of distress including prompt restructuring in the case of all viable accounts;
to have a loan recovery policy which sets down the manner of recovery of dues,
targeted level of reduction (period-wise), norms for permitted sacrifice/wdators
to be taken into account before considering waivers, decision levels, and reporting
to higher authorities; monitoring of write-off/waiver cases; valuation of properties
including collaterals accepted for their exposures; and taking recourse to legal
mechanisms like SARFESI Act, 2002, DR's and LokAdalats. Bank dfcials make
regular follow up and adopt possible recovery measures on case to case basis to
recover the defaulted outstanding loans.

Fresh addition of bad loans and recovery thereof are ongoing processes. During
the last three years, Mangawan Branslahabad Bank, Rewa and Purvanchal Bank,
Ballia have shown the following recovery percentage oANP
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Bank-Group March, 2011 March, 2012 March, 2013
Mangawan Branchillahabad Bank, Rewa 53.88% 26.16% 53.94%
Purvanchal Bank, Ballia 18.27% 26.19% 10.34%

Source: Respective Banks

(c) to (e) Government and RBI have introduced and implemented various
polices to recover the defaulted loans like issuance of Recovery Certificates, filing of
recovery suits at Civil Court and Debts Recové@&mypbunals, LokAdalats and
initiation of action under SARKESI Act, etc. Government of India has emphasized
Banks regarding declaration &Yillful Defaulters in deserving cases and also
emphasized strict punishment to Bank Officials where dereliction of duty towards
recovery of defaulted loans is observed.

Parliament has recently enacted 'The Enforcement of Security Interest and
Recovery of Debts Laws (Amendme#@t, 2012' for removing certain bottlenecks in
the recovery of bad debt§he AmendmentAct has come into force from 15.01.2013.

Investigation in HassanAli case

1261.SHRI PRAKASH JA/ADEKAR: Will the Minister of FINANCE be pleased
to state:

(@) the status of the investigation carried out in Hagsamoney laundering
case and the findings thereof till date;

(b) whether it is a fact that the money in the account was switched to other
accounts before the start or during the investigation; and

(¢ how Government proposes to bring back his black money into the
country?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a)As a result of investigation conducted by Enforcement Directorate
against HassaAli Khan under Prevention of Money LaunderiAgt, 2002 (PMLA),
movable and immovable properties in the name of HassakKhan and his wife
have been attached. Prosecution proceedings have also been initiated against Hassan
Ali Khan.

Besides, Incomdax Department conducted search on 05.01.2007 under Section
132 of the Incom&@ax Act, 1961 in case of Hass&idi Khan and connected persons.
Evidence gathered during the search/post-search proceedings was utilised in the
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assessment of Hassahi Khan and connected persons, resulting in substantial tax
dues. HassaAli Khan has preferred an appeal against the assessment widehn
is pending adjudication before the Incoifex Appellate Tribunal, Mumbai.

(b) During the search, certain documents relating to alleged transfers of
money were foundThe IncomeTax Department has no information regarding
transfers, if anypost-search. Requests have been made through the designated
CompetentAuthorities to obtain the complete details of overseas bank accounts.

() As per the provisions of incomEax Act, 1961, the income of a resident
accruing or arising to him outside the country is to be taxed. Subject to the
provisions of agreements with other countries, the taxes may be recovered out of
such foreign assets.

Sanctioning power under AIBP and FMP

1262.SHRI JAGAT PRAKASH NADDA: Will the Minister of FINANCE be
pleased to state:

(@ whether the Ministry olWater Resources does not have the power to
sanction and release grant in aid underAbeelerated Irrigation Benefit Programme
(AIBP) and Fluorosis Mitigation Programme (FMP) and grants-in-aid under these
programmes can be sanctioned only by the Department of Expenditure in the
Ministry;

(b) if so, the reasons therefor; and

(c) the reasons for not letting the Centvdhter Commission to recommend
release of grant in aid directly to the Finance Ministry since the Ministiyaier
Resources is only to recommend and there being no value addition at that level?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a) to (c) UndeAccelerated Irrigation Benefits Programme (AIBP) and
Flood Management Programme (FMP),fdient agencies like CentraVater
Commission (CWC), Ganga Flood Control Commission and Brahmaputra Board, in
their respective jurisdictions, provide necessary technical guidance to the State
Governments in preparation and submission of the proposals in time for appraisal and
release of Central assistance and recommend proposals to Minisitvatef
Resources (MoWR) for release of Central assistance. These agencies also carry out
monitoring of projects. MOWR ensures fulfillment of conditions of the scheme(s) and
signing of Memorandum of Understanding with the respective State Governments for
adhering to the conditions of Central assistance and after examining inter-se
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availability of funds for &tes, sanctions projects und&®BP and recommends
proposals for release of funds to Department of Expenditure in consultation with their
Integrated Finance UniAdditional CentralAssistance (ACA) to tate Plans under
Demand No. 36 for various programmes/schemes, includiBg is released by
Ministry of Finance. FurtheiGovernment, while considering restructuring of Centrally
Sponsored Schemes in 12th Plan, has decided that for all CSS/ACA schemes, funds
will be placed with the administrative Ministries for transfer to the States and this
mode of transfer may be implemented in a phased manner in BE 2014-15. However
there is no scheme of Fluorosis Mitigation Programme (FMP) under which funds are
released by Ministry of Finance or by Ministry Wfater Resources.

Cancellation of Licenses of loss making Co-operative Banks
1263.SHRI N.K. SINGH:Will the Minister of FINANCE be pleased to state:

(@ whether the Reserve Bank of India (RBI) has recently decided to cancel
licenses of loss making Co-operative Banks across country;

(b) if so, the details of the Co-operative Banks continuously incurring losses
in the last five years;

(c) the reasons of incurring losses by those Co-operative Banks and whether
any efforts were made to make them out of red; and

(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) The Reserve Bank of India (RBI) has reported that
there is no proposal to cancel the licences of loss making Urban Co-operative Banks
(UCBSs) across the countrpetails of the UCBs continuously incurring losses in the
last five years are given int&8ement-1 See below). As regards the Rural Co-
operative Banks, National Bank fégriculture & Rural Development (NABARD) has
reported that no State Co-operative Bank has incurred losses continuously for the
last five years. Details of the Districts Central Cooperative Banks (DCCBs) which
have incurred losses for the last five years are given in Stateméae Ibélow).

(c) and (d) RBI has reported that some of the Urban Co-operative Banks are
incurring losses mostly on account of high level ofANPhigh operating expenses,
high staff cost (due to overstaffing), frauds, lack of professional expertise, etc. RBI
has advised those UCBs whose financial position is not strong to take steps to
improve their financial health by stepping up recovery ofAdlPpreventing fresh
slippages into NARs, curtailing operational expenses, exploring ways to increase fee-
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based income, etc. RBI closely monitors the financial position of the bank at
quarterly/half yearly intervals and initiates supervisory action in the form of
pre-emptive action aimed at arresting the deterioration in the financial position of the
bank. NABARD has reported that the reasons for loss incurred by some of the
DCCBs include impairment of governance and management, low resource base,
imbalances, poor business diversifications, poor recoveries, huge accumulated losses,
poor internal checks & controls, etc. Government has implemented a revival package
for Short Term Co-operative Creditt@icture (STCCS) encompassing legal and
institutional reforms, initiated measures to improve the quality of management and
provided financial assistance as necessary for their democratic, self-reliant and
efficient functioning. Under the revival package, Government of India has released
Rs. 9,245 crore.

Satement-|

List of Urban Co-operative Banks that have incurred losses
in the last five years

Sl. No. State Bank Name

1 2 3

1 Gujarat Parshwanath Co-op Bank Ltd. ( merged)

2 Gujarat Tha Bhadran Peoples Co-operative Bank Ltd.
3 Gujarat The Halol Mercantile Bank Ltd.

4 Gujarat The Kheralu Nagrik Sahakari Bank Ltd.

5 Gujarat The Mehsana Jilla Panchayat Karmachari Co-

operative Bank

6 Gujarat The Muncipal Co-operative Bank Ltd.
7 Gujarat Udhana Citizen Co-operative Bank Ltd.
8 Karnataka Bidar Mahila CBL, Bidar

9 Karnataka Sahyadri Mahila UCBL, Shimoga

10 Karnataka Akki Alur UCBL, Haveri

1 Karnataka Bedkihal UCBL, Bedkihal

12 Karnataka Jagruthi CBL, Belgaum
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1 2 3

13 Karnataka Sirsi UCBL, Sirsi

14 Karnataka Laxmi Mahila Sahakara Bank Niyamitha, Bangalore

15 Karnataka Hangal UCBL

16 Karnataka Karwar UCBL, Karwar

17 Karnataka Raichur City CBL, Raichur

18 Karnataka Amanath CBL, Bangalore

19 Karnataka Karnataka Rajya Kaigarikdanijya SBL, Bangalore

20 Madhya Pradesh Bhopal NSBM Bhopal

21 Madhya Pradesh Indore NSB, Indore

2 Madhya Pradesh Sadhav NSBM, Chhatrapur

23 Madhya Pradesh Vayvasayik EvanAudhyogik Sahakari Bank Ltd.
Morena

24 Odisha The Urban Co-operative Bank, Bhubaneshwar

25 Rajasthan Ajmer UCB. Ltd,Ajmer

26 Rajasthan Rajasthan UCBL, Jaipur

27 Rajasthan Vaishali UCB Ltd., Jaipur (Licence cancelled
07/06/2013)

28 Jammu Citizens Co-operative Bank Ltd., Jammu

29 West Bengal The Suri Friends Union Co-op Bank Ltd.

30 West Bengal The Panihati Co-operative Bank Ltd.

31 West Bengal Bally Co operative Bank Ltd.

32 West Bengal Kasundia Co-op Bank Ltd.

(Licence cancelled 29/8/2013)

3 West Bengal Baranagar Co-operative Bank Ltd.

®

West Bengal Kolikata Mahila Co-operative Bank Ltd.

35 Uttar Pradesh Indian Mercantile Co-operative Bank Ltd.
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1 2 3

36 Uttar Pradesh Mahamedha Urban Co-operative Bank Ltd.,
Ghaziabad

37 Uttar Pradesh Mercantile Urban Co-operative Bank Ltd., Meerut

38 Uttar Pradesh Mizapur Urban Co-operative Bank Ltd., Mizapur

39 Uttar Pradesh National Urban Co-operative Bank Ltd., Pratapgarh

40 Uttar Pradesh Pioneer Urban Co-operative Bank Ltd., Lucknow

1 Uttar Pradesh United commercial Co-operative Bank Ltd., Kanpur

12 Uttar Pradesh United India Co-operative Bank Ltd., Nagina,
bijnor

43 Uttar Pradesh United Mercantile Co-operative Bank Ltd., Kanpur

4 Uttar Pradesh Brahmawart Commercial Co-operative Bank Ltd.,
Kanpur

45 Maharashtra Abhinav Sahakari Bank Ltd., (RahurAhmednagar
(Licence cancelled 21/02/2013)

46 Maharashtra Ahilyadevi Urban Co-operative Bank Ltd., Solapur

a7 Maharashtra Arjun Urban Co-operative Bank Ltd., Solapur
(Licence Cancelled 21/05/2013)

48 Maharashtra Bajirao Appa Sahakari Bank LtdAnkalkhop,
Sangli

419 Maharashtra Bhandari Co-op Bank Ltd.
(Licence cancelled 11/11/2011)

50 Maharashtra Bharat Urban Co-operative Bank Ltd., Solapur
(Licence cancelled 24/11/2013)

51 Maharashtra Bhusaval People's Co-op Bank Ltd., Bhusaval,
Jalgaon (Licence cancelled 21/03/2012)

52 Maharashtra Birdev Sahakari Bank Ltd., Ichalkaranji, Kolhapur

53 Maharashtra Chandgad Urban Co-operative Bank Ltd.,

Chandgad, Kolhapur
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1 2 3

%) Maharashtra Chandraseniya Kayastha Prabhu Co-op Bank Ltd.,
Mumbai

55 Maharashtra Dadasaheb Gajmal Co-op. Bank Ltd.

56 Maharashtra Dhule and Nandurbar Jilhs Sarkari Nokranchi
Sahakari Bank Ltd.

57 Maharashtra Jamkhed Merchants Co-op Bank Ltd.

538 Maharashtra Janalaxmi Co-op Bank Ltd., Nasik

59 Maharashtra Karad Janata Sahakari Bank Ltd., Karad, Satara

60 Maharashtra Karamala Urban Co-op Bank Ltd., Solapur

61 Maharashtra Kavita Urban Co-op Bank Ltd., Solapur

62 Maharashtra Matoshri Mahila Sahakari Bank Ltd., Parner
Ahmednagar

63 Maharashtra Nasik jilha Girna Sahakari Bank Ltd.,

64 Maharashtra Nasik Jilha MahilaVvikas Sahakari Bank Ltd.,
Nashik

65 Maharashtra Om-Datta Sahakari Bank Ltd/ai

66 Maharashtra R.S. Co-op Bank Ltd., Mumbai

67 Maharashtra Rupee Co-op Bank Ltd., Pune

68 Maharashtra Sanmitra Sahakari Bank Maryadit, Mumbai

69 Maharashtra Sawantwadi Urban Co-op Bank Ltd., Sidhudurg

70 Maharashtra Shatabdi Mahila Sahakari Bank Ltd., Thane

71 Maharashtra Shri Ganesh Sahakari Bank Ltd., Nasik

72 Maharashtra Shri Patneshwar Urban Co-op Bank Ltd., Pen,
Raigad

73 Maharashtra Shri Shivaji Sahakari Bank Ltd., Gadhinglaj,
Kolhapur

74 Maharashtra Solapur NagrikAudhyogik Sah Bank Niyamt,

Solapur (Licence cancelled 04/11/2011))
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1 2 3

75 Maharashtra Solapur Social Urban Co-op Bank Ltd., Solapur

76 Maharashtra Swami Samarth Sahakari Bank Ltdkkalkot,
Solapur (Licence cancelled 28/12/2012)

7 Maharashtra The Amaravati Zilla Mahila Sahakari Bank Ltd.,
Amaravati

78 Maharashtra Bhagyodaya Friends Urban Co-op Bank Ltd.,
Amaravati

79 Maharashtra Desaiganj Nagri Sahakari Bank Ltd., Gadchiroli

80 Maharashtra Dr Babasahel\mbedkar Sahakari Bank Ltd.,
Aurangabad

81 Maharashtra Samarth Urban Co-oBank Ltd., Osmanabad

82 Maharashtra The Aurangabad District Industrial CBL,
Aurangabad

83 Maharashtra The Janata Commercial Co-op Bank Ltd.,
Khamgaon

&4 Maharashtra Vitthal Nagari Sahakari Bank Ltd., Latur

85 Kerala Adoor Co-op Bank Ltd.

86 Kerala Tanur Co-op Bank Ltd.

Source: RBI.

Satement-1 |

Details of DCCBs continuously incurring losses for the last 5 years

(Rs. lakh)
Sl. No. State DCCB 2008-09 2009-10 2010-11 2011-12 2012-13
(provisional)
1 2 3 4 5 6 7 8
1 Uttar Pradesh  Ballia 684.86 721.29 1555.00 1417.11 376.00

2 Uttar Pradesh

Hardoi 27578 28130 87757 44180 466.35
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1 2 3 4 5 6 7 8
3 Uttar Pradesh  Jaunpur  524.06 24473 2129.61 703.69 91045
4 Uttar Pradesh  Siddharth 207.19 236,55 349.00 291.18 277.80
Nagar
5 Uttar Pradesh  Sultanpur 72289 42752 639.54 1178.39 1455.39
6 Jammu and Anantnag 69452 718.83 117127 269.87 43.69
Kashmir

Source: NABARD

Growth in bank loans to sensitive sectors

1264.SHRIMATI KUSUM RAI:
SHRIARVIND KUMAR SINGH:
SHRIALOK TIWARI:
Will the Minister of FINANCE be pleased to state:

(@ whether growth in loans to sensitive sectors has almost doubled during
the previous year on account of credit to real estate sector as per the recently
released report of RBI on 'Trend and Progress in Banking';

(b) if so, the details thereof and the reasons for the same;

() whether RBI has expressed concern over rising bad loans in banks and
has raised a red flag over surge in loans to real estate sector;

(d) if so, the details thereof; and

(e) the details of action Government would take to recover bad loans from
real estate sector?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) The rate of growth of credit to sensitive sectors in
2011-12 and 2012-13, indicated by Reserve Bank of India, is given below:

Percentage growth in credit to sensitive sectors

Sector 2011-12 2012-13
1 2 3
Real estate 10.8 17.3

(15.7) (15.9)
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1 2 3
Capital market 9.1 34
@7 5
Commodities Nil Nil
Nil Nil
All sensitive sectors 8.7 16.0
(17.4) (17.4)

Note: Figures in brackets indicate percentage share in total bank credit.
Source: RBI, Annual accounts of banks.

(c) and (d) RBI has further informed that while sensitive sectors as a whole
accounted for 17.4 per cent of total bank credit in 2012-13, real estate loans alone
accounted for 15.9 per cent of the share of total bank credit. This growth of credit in
real estate needs to be seen in light of the steep rise in housing prices in all Tier-I
cities and several Tier-lIl cities in 2012-13.

(e) To improve asset qualitpf banks, and to reduce N® the Government
has advised Public Sector Banks (PSBs) to take a number of new initiatives to
increase the pace of recovery and managdS\Rvhich, inter-alia, include
appointment of Nodal fiters for recoveryto conduct special drives for recovery of
kiss assets, to put in place early warning system, and to constitute a Board level
Committee for monitoring of recovery

Further to ensure déctive and expeditious recovery of defaulted loans of
Banks and Financial Institutions, the Enforcement of Security interest and Recovery
of Debts Laws (AmendmenBct, 2012' (No.1 of 2013) has been enacted bringing out
certain amendments in the SARESI, Act, 2002 and RDDBFAct, 1993.

Frauds by Chit Fund and Ponzi Schemes

1265.SHRI NARESHAGRAWAL: Will the Minister of FINANCE be pleased to
state:

(@ whether Government has taken note of the number of chit fund companies
and ponzi schemes being operated in the country;

(b) whether regulatory agencies like SEBI and RBI have not been efficient in
stopping frauds by these schemes and companies; and

(¢) if so, what steps Government plans to take protect the investors of the
country?
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THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) Securities and Exchange Board of India (SEBI) regulates
Collective Investment Schemes (CIS) as defined under Secti@Alof the SEBI
Act, 1992. Chit Fund does né&ll under the regulatory purview of SEBI as the same
is specifically exempted under sectiohAR (3) (vii) of the SEBIAct, 1992. Chit
Funds are classified as miscellaneous Non-Banking Financial Institutions, under the
Reserve Bank of IndiAct, 1934 (RBIAct, 1934) and are now governed by the Chit
FundsAct, 1982 which is administered by the respectit@eSGovernment# Ponzi
Scheme is banned under the Prize Chits and Money Circulation Schemes (Banning)
Act, 1978.As per the saidAct the Sate Government is the enforcement agency to
implement the provisions of thict and take action against the defaulting entities/
persons.

As per provision of Section 45-1 (bb) (vii) of RBIct, 1934 any amount received
by way of subscriptions in respect of a "Chit" is excluded from definition of
‘deposit’ as defined in the RBAct. Furthey provisions of Sections 45-Ifmandatory
registration), 45-IB (maintenance of liquid assets in approved securities), 45-1C
(Reserve Fund) are not applicable to Chit Fund companies. Besides, on 28.08.2009,
RBI, by notification, prohibited Chit Fund companies from accepting deposits, except
from their shareholders.

Reserve Bank of India (RBI) has reported that complaints are received alleging
cheating/fraud by entities by way of falsely promoting high returns/running
money circulation schemes etc. and such complaints are forwarded to the Economic
OffencesWing (EOW) of the &te Police for investigation and further necessary
action.

RBI has been sensitizing the State Governments that Multi-Level Marketing
(MLM) schemes fall under the Prize Chits and Money Circulation Scheme (Banning)
Act, 1978, and they should take appropriate necessary action whenever instances of
MLM are reported to them.

To protect the interest of investors, an all India campaign warning the public
against fraudsters is being conducted by RMBi. advertisement was issued on
03.09.2013 in 197 newspapers cautioning general public to beware of the unauthorised
companies accepting public deposits and check the authenticity of the company
before placing the deposits with them.

So far 15 Sates and 2 Uniofferritories have passed the Protection of ‘Interest
of Depositors’Act, and these legislations include clauses for taking action against
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entities collecting money from the public by making false promises regarding
unreasonable rates of interest on deposi

Recently RBI has also addressed letters to the editors of the local newspapers
(Hindi/English) requesting them to exercise caution in the matter of accepting
advertisements pertaining to acceptance of deposits by unincorporated bodies.

Post Saradha Scam, detailed Frequentbked Questions @&Qs) on the
regulatory jurisdiction of RBI have been put on the RBI website on 03.06.2013 and
published in vernacular press all over the courf@®l has also decided to conduct
joint campaigns along with co-regulators / Indian Balssociation (IBA) including
Ministry of CorporateAffairs (MCA).

As a one-time measure, RBI has undertaken an exercise to examine the financials
of the 34,752 companies sent by MCA to ascertain whether they are required to be
registered with RBI or whether there have been violations to theARBI1934.

Declaration of NPAs by banks

1266.SHRI BHUPENDERYADAV: Will the Minister of FINANCE be pleased to
state:

(@) the details of all banks that have declared Non-Perforssgts (NRs)
in the past three years, including the current y@ad the frequency of such
declarations;

(b) whether such banks are subject to special regulations to ensure they do
not regress back to the same once theiA NRitus is reversed; and

(c) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c)As per the data made available by the Reserve Bank of
India (RBI), the details of bank group-wise data on GrosAsNiuring the past three
years and as on Septemb2013 are as under:

(Rs. in crore)

Bank-Group March, 2011 March, 2012  March, 2013 Sept., 2013*
1 2 3 4 5
Nationalised Banks 42940 66795 95922 127108

SBI Group 28140 45694 59967 76162




Written Answers to [17 December2013  Unstarred Questions 107
1 2 3 4 5
Public Sector Banks 71080 112489 155890 203270
Old Private Sector Banks3695 4200 5210 6734
New Private Sector Bank&4277 14115 14776 16048
Foreign Banks 5065 6292 7972 10184
Local Area Banks 3 6 6 10
Scheduled Commercial 94121 137102 183854 236245

Banks

Source: RBI (Domestic Operations of banks

* Data provisional.

Banks declee their NRAs each quarter ending March, June, September and

December

RBI issues guidelines on rficome Recognition @wset Classification norms

which are required to be adhered to by banks diligenBlgnks have the

responsibility to ensure monitoring of N&, recovery thereof and putting in place

adequate systems and controls and Bank Boards/Committees oversee the same. The

above aspects are also subjected to regulatory/supervisory oversight. NP

management in a bank is a continuous and ongoing process.

Notification of Seventh Pay Commission

1267.SHRIMATI KUSUM RAI:
SHRIALOK TIWARI:
SHRI PRABHAT JHA:

SHRIARVIND KUMAR SINGH:

Will the Minister of FINANCE be pleased to state:

(@ whether Government has announced to constitute 7th Central Pay

Commission (CPC) for Government employees;

(b) if so, whether Government has notified/constituted the 7th CPC;

(c) if so, the details thereof and the details of chairperson and members of the

7th CPC;

(d) if not, the reasons thefor and by when it would notified/constituted;
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(e) whether Government has specified any time-frame for the 7th CPC to
submit its report; and

(H if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SETE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Yes, Sir

(b) to (f) The Government has initiated the process to constitute the 7th
Central Pay Commission along with finalization of ferms of Reference, the
composition and the possible timeframe for submission of its Report.

Fiscal discipline of $ate Governments

1268.SHRI FARSHOTTAM KHODABHAI RUPALA:
SHRI MANSUKH L. MANDAVIYA:
Will the Minister of FINANCE be pleased to state:

(@ what action has been taken by the Central Government to bring and
maintain strict fiscal discipline of State Governments, as many States are over
burdened with debts and large part of their revenue goes in interest payments which
impacts development projects;

(b) how many State Governments have approached the Central Government to
provide special package for relaxation of debts; and

() what steps have been taken by the Central Government to reduce its fiscal
deficit and hew much target has been set up in this regard for coming five years
period?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a) The Twelfth Finance Commission (TFC), whose award period was
2005-10, had recommended that each State enact fiscal responsibility legislation with
a view to etamatrng revenue deficit by 2008-09 and reducing fiscal deficit. During the
TFC award period, twenty six out of twenty eight States enacted their Fiscal
Responsibility and Budget Manageméts (FRBMA) and availed interest as well
as debt reliefs, under the Debt Consolidation and Relief Facility (DCRF),
recommended by TFC. The DCRF was linked to the fiscal performance and the
facility has helped States in reducing their debt servicing burden to a substantial
extent.

The Thirteenth Finance Commission (FC-XIII), whose award period is 2010-15,
has worked out revised fiscal roadmaps for each State. FC-XIIl has recommended
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that States eliminate revenue defiand achieve fiscal deficit of 3% of their
respective Gross State Domestic Product by 2014-15, in stages. FC-XIII has also
recommended a combined debt target of 24.3% of GDP to be reached by States-by
2014-15 from a level of 27% in 2008-0Bo facilitate implementation of the fiscal
roadmaps, FC-XIM has recommended that the States' enactment/amendment of their
FRBMAs should be a conditionality for release of all state-specific grants and debt
relief measures recommended. Sikkim &Mest Bengal which had not enacted their
FRBMAs earlier have enacted them in 2010All the states, except Goav.éf. 2013-

14), have enacted/amended their FRBMAs to incorporate the fiscal consolidation
roadmaps worked out by FC-XIIl. From the financial year 2012-13 the fiscal
performance of Stategis-a-vis their respective FRBMA targets is measured for
extending the interest relief on National Small Savings Fund (NSSF) loans. Besides,
Government of India works out the annual gross borrowing ceiling for each state as
recommended by FC-XIII and monitors the same.

(b) Ten Sate Governments have requested Government of India, in the recent
past, for various kinds of debt relief measures, including moratorium on loans and
interest repayments.

() Apart from reverting to the path of fiscal consolidation with gradual exit
from the expansionary measures in a calibrated ma@ueernment of India has taken
various measures to contain the fiscal deficit, which includes (i) imposing economy
measures, (ii) introducing Mediunefim Expenditure Frameworkiggement aimed at
undertaking ade-novo exercise for allocating resources for prioritized schemes and
weeding others that have outlived its utility and encouraging efficiencies in
expenditure management, (iii) endeavoring to contain expenditure on central subsidies
and (iv) broadly accepting the recommendations of\Djay Kelkar committee on
fiscal consolidation path.

Government of India has also decided to adopt the following plan of fiscal
consoldation during the period of thevelfth Five Year Planj.e, 2012-13 to 2016-17:

Year Fiscal Deficit asper cent of Gross
Domestic Product (%)

2012-13 53
2013-14 4.8
2014-15 4.2
2015-16 3.6

2016-17 3.0
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Bad assets of banks

1269.SHRI D. RAJA:
SHRI M.P ACHUTHAN:
Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that the net bad asseft the 40 listed banks have
jumped 38 per cent to Rs.1,28,533 crore during the first half of current financial year
from Rs.93,109 crore at the end of the last fiscal;

(b) if so, the details thereof, bank-wise; and

() the names of top 30 defaulters and what action has been taken to recover
the loans from these defaulters?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b)As per the data made available by the Reserve Bank
of India (RBI), the Net NRs of 40 listed banks have increased by 44.67 pericent
from Rs. 82,783 crore as at the end March 2013 to Rs. 1,19,759 crore as at end
September 2013. Bank-wise details are given in StaterSembélow).

() As per the data made available by RBI, Scheduled Commercial Banks have
a total of Rs. 91,667 crore as GrossANRinder top 30 defaulters.

RBI collates information from banks and Financial Institutions (FIs) about the
list of non-suit filed 'doubtful’ and 'loss' borrowal accounts of Rs. 1 crore and above
on half-yearly basisife. as on March 31 and September 30) and non-suit filed
accounts of wilful defaults of Rs.25 lakh and above on quarterly basis and
disseminates to banks and Fls for their confidential use. Section 45 E of the Reserve
Bank of IndiaAct, 1934 prohibits the Reserve Bank from disclosing 'credit information'
except in the manner provided therein.

However similar information in respect of suit-filed cases is available with the
Credit Information Companies, including CIBIL, for use by banks and FIs. The same
is also available on the websites of CICs.

To improve the health of the financial secttwr reduce the N&s, to improve
asset quality of banks, and to prevent slippages, RBI has issued instructions which
stipulate that each bank is required to have a robust mechanism for early detection
of signs of distress including prompt restructuring in the case of all viable accounts;
to have a loan recovery policy which sets down the manner of recovery of dues,
targeted level of reduction (period-wise), norms for permitted sacrifice/wdaetors
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to be taken into account before considering waivers, decision levels, and reporting
to higher authorities; monitoring of write-off/waiver cases; valuation of properties
including collaterals accepted for their exposures; and taking recourse to legal
mechanisms like SAREESI Act, 2002, DR's and LokAdalats.

Parliament has recently enacted 'The Enforcement of Security Interest and
Recovery of Debts Laws (Amendme#@t, 2012' for removing certain bottlenecks in
the recovery of bad debt$he AmendmentAct has come into force from 15.01.2013.

Statement

Data on Gross and Net NPAs of Listed Banks*

SI. No. Bank Name March, 2013 Sept., 2013
1 2 3 4

1 Allahabad Bank 3625 4584
2 Andhra Bank 2409 3477
3 Axis Bank Ltd. 514 818
4 Bank of Baroda 3108 5018
5 Bank of India 5264 5728
6 Bank of Maharashtra 393 1272
7 Canara Bank 4979 6347
8 Central Bank of India 4988 6512
9 City Union Bank Ltd. %6 131
10 Corporation Bank 1411 2668
1 Dena Bank 930 1089
12 Development Credit Bank Ltd. 49 57
13 Dhanlaxmi Bank Limited 261 291
14 Federal Bank Ltd. 428 411
15 HDFC Bank Ltd. 464 761
16 ICICI Bank Ltd. 1860 2137

17 IDBI Bank Limited 3100 4865
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1 2 3 4
18 ING Wysya Bank Ltd. 2 62
19 Indian Bank 2148 2524
20 Indian Overseas Bank 3450 4241
21 Indusind Bank Ltd. 137 136
22 Jammu and Kashmir Bank Ltd. 9 2
23 Karnataka Bank Ltd. 388 603
24 Karur Vysya Bank Ltd. 60 161
25 Kotak Mahindra Bank Ltd. 311 487
26 LakshmiVilas Bank Ltd. 295 460
27 Oriental Bank of Commerce 2454 2925
28 Punjab & Sind Bank 1110 1572
29 Punjab National Bank 6971 9324
30 South Indian Bank Ltd. 250 440
31 State Bank of Bikaner & Jaipur 1181 1291
32 State Bank of India 17060 30283
3 State Bank of Mysore 1209 1576
A State Bank of Travancore 989 1177
35 Syndicate Bank 1003 2324
36 UCO Bank 3715 3755
37 Union Bank of India 3272 4536
3 United Bank of India 1992 4461
39 Vijaya Bank 911 1233
40 Yes Bank Ltd 7 19
TotAL: 82783 119759

* Listing as per BSE website

Source: RBI (Off-site returns as reported by banks, domestic operations)
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Setting up of SBIATM in Rohru-Chirgaon

1t1270. SHRIMAT BIMLA KASHYAP SOOD:Will the Minister of FINANCE be
pleased to state:

(@ whether it is proposed to open another 38M at Rohru-Chigaon in
Shimla district of Himachal Pradesh as Rohru has onlyAdi¢ due to which people
have to stand in queue for hours to make transactions and no security arrangement
has been put in place as well; and

(b) whether Government proposes to open SBT# in ChirgaonTehsil to
solve the problem of Rohru-Clg@onTehsil so that lakhs of people there can be
benefited?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) UCO Bank, the State Level Bankers Committee (SLBC)
Convener Bank for the State of Himachal Pradesh has informed that Rohru and
Chirgaon are villages of Rohrlehsil. There are 5 banks in Rohru village having
AutomatedTeller Machines (AMs). Sate Bank of India(SBI) has ATMs, while
UCO Bank, Punjab National Bank, HDFC Bank and HP Cooperative Bank have 1
ATM each at Rohru. In Chgaon village, there is or&TM of UCO Bank. SBI has
informed that no proposal is under consideration to install AEMs there.

Electronic pay system for small towns and villages

1271.SHRIMATI T. RATNA BAI:
SHRI MOHD. ALI KHAN:
Will the Minister of FINANCE be pleased to state:

(@ whether Government plans any concrete measures to include smaller towns
and villages into the fold of electronic payment system;

(b) if so, the details worked out so fa®ate-wise particularly imPAndhra
Pradesh;

(c) the response received by Government on each town and village so far;
and

(d) if not, by when steps will be taken in this direction?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) Public Sector Banks (PSBs) are extending Real Time

tOriginal notice of the question was received in Hindi.
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Gross Settlement {IRGS), National Electronic Fundiansfer (NEFT) and National
Electronic Clearing Service (NECS), thus extending the electronic payment system to
all their customers including those in smaller towns and villages across the country
including the &te of Andhra Pradesh.

Regional Rural Banks (RRBs) have been permitted to participate in national
electronic payment systems through their sponsor banks as a sub mémiser
taking electronic payment system to these arBis62 RRBs are participating in
NEFT.

As on end June 2013, there are 1,21,84Rs installed by Banks across the
country out of which 1,268ATMs are inAndhra Pradesh.

In Andhra Pradesh, NREGS payments and social security pensions are routed
through Electronic payment systeds on 30.9.2013, 1.26 crore Smart Cards have
been issued by all banks which have 78.95 lakh transactions covering 22,177 villages
under electronic payment systemAndhra Pradesh.

High-income group people in the country

1272.SHRI FARVEZ HASHMI: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that the number of people of high-income group is
comparatively very low among the tax payers in the country;

(b) if so, the details thereof;

() whether Government has taken any decision to increase percentage of tax
payers in high-income group; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a) and (b) 42,800 persons (other than companies) admitted to a
taxable income exceeding Rs.1 crore. (Budget speech of the Finance MinYster F
2013-14).

(c) and (d)Yes, Sir Extensive use of technology is made for collection of
information without intrusive methods 360 degree profiling of taxpayers and potential
taxpayers is undertaken for gathering information regarding their sources of income
and spending habits. Information technology tools have been developed for
exhaustive collection of information and maintenance of data base. Information
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collected from returns of income and other sources is collated so that specific
targeted action can be taken against the persons having unaccounted income.

Investigation of investment by Walmart

1273.SHRI M.R ACHUTHAN: Will the Minister of FINANCE be pleased to
state:

(@ whether the Enforcement Directorate (ED) has completed the investigation
about the investent made bywalmart in Cedar Support Services in 2010;

(b) if so, the details of findings thereof;

() whether it is a fact that ED has absolWa@Imart of any violation of
FEMA; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a) Based on the reference received from Reserve Bank of India (RBI), the
Enforcement Directorate had initiated investigation under Foreign Exchange
ManagemenfAct, 1999 (FEMA) into the investment made Walmart in Cedar
Support Services in 2010.

(b) During investigation, on a request from Cedar Support Services Limited for
compounding the FEMA contravention, a proposal was received in the Enforcement
Directorate from RBI. The Directorate has conveyed that it has no objection for
compounding of the contravention by RBA. decision on the compounding
application is to be taken by RBI.

(c) and (d) NoAs indicated in part (b) above, a decision in the matter is to be
taken by RBI.

Irregularities in derivative trade

1274.SHRIALOK TIWARI:
SHRI PRABHAT JHA:
SHRIMATI RAJANI PATIL:
SHRIMATI KUSUM RAI:
SHRIARVIND KUMAR SINGH:
Will the Minister of FINANCE be pleased to state:

(@) the details of private and public sector banks penalized for irregularities in
derivative trade during the last three years till date, year-wise, bank-wise along with
the penalty imposed thereon; and



116 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) the reasons for which the officials of these banks have not been held
responsible for irregularities in derivative trade?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) The bank-wise details of Public Sector Banks and
Private Sector banks penalised by Reserve Bank of India (RBI) for irregularities in the
derivative trade during the year 2011-12 is as given below:

Sl. No. Name of Bank Penalty (in lakhs)  Date of imposition of
penalty
1 State Bank of India Rs. 10.00 26.04.2011
2. Axis Bank Rs. 15.00 26.04.2011
3. HDFC Bank Rs. 15.00 26.04.2011
4. ICICI Bank Rs. 15.00 26.04.2011
5. Kotak Mahindra Bank Rs. 15.00 26,04.2011
6. Yes Bank Rs. 15.00 26.04.2011
7. Development Credit Bank Rs. 10.00 26.04.2011
8. ING Vysya Bank Rs. 10.00 26.04.2011
9. Karnataka Bank Rs. 5.00 09.09.2011

No banks were penalised during 2012-13 and for the current year till date for the
irregularities in derivative trade.

In the aforementioned cases, penal action has been taken by RBI under Section
47A of the Banking RegulatioAct, 1949 which stipulates that the Reserve Bank may
impose penalty on banking company

Requirement of Pan Number of landord for claiming IT rebate on HRA

1275.SHRI BALWINDER SINGH BHUNDER:Will the Minister of FINANCE be
pleased to state:

(@ whether there is a proposal to provideNPnumber of the landlord while
claiming benefit under HRA on rent receipt for requirement of the income tax
assesses;

(b) if so, the details of this scheme and the relevant procedure in this regard;
and
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(c) the procedure if the landlord does not have aAi Pumber?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a) and (b)As per the circular No. 08/2013 issued by the Central Board of
Direct Taxes on the matter of deduction of tax at source on payment of salaries, an
employees claiming exemption from tax with respect to House RBEowvance
received is now required to report thANP of the landlord to the employeif the
rent paid by the employee to the landlord exceeds Rs. 1,00,000 per annum, alongwith
the rent receipt.

() In case the landlord does not have /NP a declaration to this &fct
from the landlord along with the name and address of the landlord should be filed by
the employee.

Rise in NRA

1276.SHRI AVINASH PANDE: Will the Minister of FINANCE be pleased to
state:

(@ the major reasons for slowdown and high level of leverages in some
industries and infrastructure sector which resulted rise in Non-PerforAgsgts
(NPAs) of banks; and

(b) if so, the details thereof including sector-wise break up?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b)As reported by the Reserve Bank of India (RB), some
of the major reasons for increase inAdPof banks,inter-alia, are sluggishness in
the domestic growth during the recent past; slowdown in recovery in the global
economy and continuing uncertainty in the global markets leading to lower exports of
various products like textiles, engineering goods, leathems; external factors
including the ban in mining projects; delay in environmental related permits affecting
Power Iron & Seel sector; volatility in prices of raw material and the shortage in
availability of power have impacted the operations in Tegtiles, Iron & steel,
Infrastructure sectors; delay in collection of receivables causing a strain on various
Infrastructure projects.

The detail thereof is as on September 2013 (provisional) are as under:

Sector/Industry* Gross NR (%) Share in total Gross MNP
1 2 3
Coal 558 0.11

Food Processing 5.92 345
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1 2 3
Chemicals, Dyes, Paints, etc. 5.90 447
Cement 352 0.75
Mining 8.29 1.00
Gems and Jewellary 891 291
Construction 6.36 217
Petroleum 217 0.62
Automobiles including trucks 3.36 1.07
Infrastructure 1.89 6.88
Of which Power 0.66 1.40
Of which Telecommunications 3.88 157
Of which Roads and Pofts 3.77 2.65
Iron and Steel 6.29 7.20
All Engineering 591 4.00
Cotton Textiles 7.72 311
Jute Textiles 3.66 0.03
Other Textiles 14.05 581

* Source: RBI (Sectors are not mutually exclusive and hence not additive).
Backward State status to Bihar

1t1277. DRANIL KUMAR SAHANI: Will the Minister of FINANCE be pleased
to state:

(@ whether the Central Government is planning to confer 'Special State' status
to Bihar in view of it being a backward State on the basis of the report of Raghuram
Rajan Committee; and

(b) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a) and (b) The Government had constituted a Committee for evolving a
composite development index ofags, under the Chairmanship of. Rraghuram G
Rajan. The Committee submitted its Report in Septemb2013 and the

tOriginal notice of the question was received in Hindi.
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recommendations are being examined by the Government. No decision has been taken
by the Government in this regard.

Data of FTAs and FEEs

1278.SHRI PIYUSH GOMWL: Will the Minister of FINANCE be pleased to state:

(@ whether the Reserve Bank of India (RBI) is maintaining data on monthly
estimates of ForeigiouristArrivals (FTAs) on the basis of data received from major
ports and Foreign Exchange Earnings (FEEs) from tourism;

(b) if so, the details of FAs and FEEs from tourism during the last three
years and the period January - Noveml2éx3;

() whether FAs include only foreigners or also NRIs and PIOs;
(d) if so, what is the split between foreigners, NRIs and PIOs; and

(e) whether FEE includes spending only by foreign tourists or also by NRIs
and PIOs?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Ministry of Tourism compiles monthly estimates of Foreign
Tourist Arrivals (FTAs) and Foreign Exchange Earnings (FEEs) from tourism on the
basis of the FAs data at major ports and the data available from Reserve Bank of
India (RBI), respectivelyThe provisional annual figures of A$ and FEEs are
finalized on receipt of final figures from Bureau of Immigration (Bol) and RBI,
respectively

(b) The number of Foreigiourist Arrivals (FTAS) in India and Foreign
Exchange Earnings (FEEs) through tourism in India during 2010, 2011, 2012 and
January - Novembef013 are given below:

Year FTAs (in million) FEEs (in Rs. Crore)
2010 5.78 64,889
2011 6.31 77,591*
2012 6.58 94,487*
Jan - Noy 2013 6.04* 94,156*

*: Provisional

(c) to (e)A ‘'foreign tourist' is a person visiting India on a foreign passport,
staying at least twenty four hours in the country
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Tax benefits for companies hiring ex-servicemen

1279.SHRI RAJEEVCHANDRASEKHAR: Will the Minister of FINANCE be
pleased to state:

(@ whether Government proposes as a part of Government programme, to
grant tax incentives/benefits to companies who agree to hire retired/refeased
Forces veterans;

(b) if so, by when this is likely to be implemented; and
(c) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a) and (b) No, SifThere is no such proposal.

() Tax incentive is not granted for employing any particular category of
employees. Howevetto incentivise employment in general, section 80Jd&Ahe
Income-taxAct provides for deduction to an Indian company engaged in manufacture
of goods, of an amount equal to 30% of additional wages paid to new regular
workmen employed by the comparsubject to the conditions specified therein.

Vigilance clearance of IRS officers

1280.SHRIAVINASH RAI KHANNA: Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that on 23 Julg013 a news was published in the
Times of India regarding the direction given by Central Information Commission (CIC)
to CVC to disclose the information on IRS officers regarding vigilance clearance, in
relation of pending inquiry;

(b) if so, the status of these officers; and

() the number of officers against whom the inquiry is pending and the nature
of offence committed by them?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a) to (c)The information is being collected and will be laid on Table
of the House.

Banking facilities in the country

1281. SHRIVIJAY JAWAHARLAL DARDA: Will the Minister of FINANCE be
pleased to state:

(@ whether the Reserve Bank of India (RBI) has launched schemes to give
greater access to banking in terms of b@#ographical spread and services;

(b) the details of States where more than 50 per cent of the populated area
does not have banking facilities; and



Written Answers to [17 December2013  Unstarred Questions 121

©

the comparative record of private banks in priority sector lendirg-viz

public sector banks during the year 2012 and first six months of 2013?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c)As per 201 Census, 58.7% households in the country
are availing banking services and in @t8s viz.Assam, Bihagr Chhattisgarh, Madhya
Pradesh, ManipurMeghalaya, Nagaland, Odisha angst Bengal, less than 50% of
households were availing banking services.

In order to extend the reach of banking, Government and Reserve Bank of India
(RBI) are taking various initiatives.

Banks were advised in 2010-11 to provide appropriate banking facilities to

habitations having a population in excess of 2000 (as per 2001 census)
under "Swabhimaan” Financial Inclusion Campaign. Banking facilities have

been provided to more than 74,000 such villages through brick & mortar

branches, business correspondent agents (BCAs) and mobile banking.

RBI has permitted domestic Scheduled Commercial Banks (excluding RRBS)
to open branches in Tier 2 to Tier 6 Centres ( with population upto 99,999
as per census 2001) without the need to take permission from RBI in each
case, subject to reporting.

RBI has advised Domestic Scheduled Commercial Banks that while
preparing theirAnnual Branch Expansion Plan (ABEP), they should
allocate at least 25% of the total number of branches proposed to be
opened during a year in unbanked rural (Tier 5 and Tier 6) centres.

RBI has reported that the performance of Public and Private Sector Banks in
2012 and 2013 as regards priority sector lending is as under:

(Amount in Rs. crore)

Year Public Sector Banks Private Sector Banks
Amount % of Amount % of
Outstanding ANBC Outstanding ANBC
March, 2012 11,29,993 374 2,86,419 394
March, 2013 12,82,212 36.2 3,27,406 375
September2013  13,33,752 330 3,27,461 309

(Provisional)

ANBC (Adjusted Net Bank Credit)
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Ceasing of loan restructuring by banks
1282.SHRI S.THANGAVELU: Will the Minister of FINANCE be pleased to state:

(@ whether inadequate credit appraisals have led to an exponential rise in
bad loans in the country;

(b) whether the Reserve Bank of India (RBI) has asked the banks to abandon
the process of restructuring of loans;

() whether the restructuring of loans has killed credit quality; and
(d) if so, the response received from the banks in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) As reported by the Reserve Bank of India (RBI), some of the
major reasons for increase in A of banks,inter-alia, are sluggishness in the
domestic growth during the recent past; slowdown in recovery in the global
economy and continuing uncertainty in the global markets leading to lower exports of
various products like textiles, engineering goods, leathems; external factors
including the ban in mining projects; delay in environmental related permits affecting
Power Iron and el sector; volatility in prices of raw material and the shortage in
availability of power have impacted the operations in Thgtiles, Iron and steel,
Infrastructure sectors; delay in collection of receivables causing a strain on various
Infrastructure projects.

(b) to (d) RBI has issued the guidelines on 'Review of Prudential Guidelines on
Restructuring ofAdvances by Banks and Financial Institutiovigle circular dated
May 30, 2013. The guidelines have taken into account the recommendations of the
Working Group, constituted to review the existing Prudential Guidelines on
Restructuring ofAdvances (Chairman: Shri B. Mahapatra) and comments received
from stakeholders. The salient features of the guidelines are withdrawal of regulatory
forbearance with éct from April 1, 2015, on account classification with certain
exceptions, increase in the provision on restructured standard accounts,
strengthening the criteria for upgradation of an account classified AsoxP
restructuring, increasing promoters stake on restructuring etc. The restructuring of
loans is undertaken by the banks based on RBI guidelines and bank policy in this
regard.

The objectives of debt restructuring are a timely and transparent restructuring
of debts of viable units affected by certain internal and external factors and minimise
the losses to the creditors and other stakeholders though an orderly and co-ordinated
restructuring programme.
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Setting up of INOIC

1283.DR. CHANDAN MITRA: Will the Minister of FINANCE be pleased to
state:

(@ whether Government proposes to set up Indian Overseas Investment
Corporation (INOIC);

(b) if so, the details thereof along with its aims and objectives; and
(c) the time by which the proposed company is likely to be set up?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) Currentlythere is no proposal under consideration in
the Department of Economiffairs, Ministry of Finance, to set up Indian Overseas
Investment Corporation (INOIC).

Violation of FEMA in Goa

1284.SHRI SHANTARAM NAIK: Will the Minister of FINANCE be pleased to
state:

(@ whether Government is aware of violations of Foreign Exchange
Managemenfct (FEMA) in Goa,;

(b) if so, the number of prosecutions made and Show Cause Notices issued in
the last three years;

(c) the action taken against persons violating the law in the last three years;
(d) the nature of offences of violations committed in the last three years;

(e) whether Nigerian nationals or any of them have been found violating
FEMA; and

() if so, the action taken in that regard?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a)Yes, Sir

(b) There is no provision of prosecution under Foreign Exchange Management
Act, 1999 (FEMA).

With regard to Show Cause Notices (SCNs), 60 SCNs have been issued in last
three yearsYearwise break-up as follows:
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Year No. of SCNs
2010 6
2011 8
2012 16
2013 30

(c) Till date, 60 SCNs have been issued by Enforcement Directorate with
regard to contraventions of various provisions of FEMA committed in Goa and out
of which 22 cases have been adjudicated, resulting in imposition of total penalty of
Rs. 276.25 lakh.

(d) Enforcement Directorate has detected contraventions of provisions of
Section 6(3) (i) of FEMA, 1999 for acquisition of Immovable-Properties by Foreign
Nationals in India and contravention of Section 6(3)(b) of FEMA, 1999 in FDI related
cases.

(e) and (f) No, Sir
Constitution of Seventh Pay Commission for Central Government employees

1t1285. SHRITHAAWAR CHAND GEHLOT: Will the Minister of FINANCE be
pleased to state:

(@ whether Government has constituted Seventh Pay Commission for Central
Government employees;

(b) if so, the details thereof;

() by when the Commission will submit its report to the Government and by
when it will be implemented; and

(d) whether representative of Defence has also been included in this
Commission?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) The Government has decided to constitute the Seventh
Central Pay Commission. The process to constitute the same along with finalization
of its Terms of Reference, the composition and the possible time frame for submission
of its Report, has been initiated. The question of implementation of the
recommendations of the Commission will arise once the same are received.

tOriginal notice of the question was received in Hindi.
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Posting of security guards atATMs

1286.SHRI BALWINDER SINGH BHUNDER:WIll the Minister of FINANCE be
pleased to state:

(@ whether in view of recent assault/crime WI'M Booths, it has been
decided to depute security guards in eAdtM Booth operated by banks;

(b) if so, the details thereof;

() whether all the banks have deputed security guard at each oATids
in the country if so, the bank-wise status; and

(d) if not, by when allATMs will be posted with security guard?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) No, Sir However Government has advised Banks to
review the existing security arrangements at tigiMs in terms of instructions
issued by Reserve Bank of India (RBI) on security measures in branchéd idsd

RBI instructions,inter-alia, include covering alATM sites by CCTVs and
ensuring adequate training of security Sfadsted atATMs. Banks have also been
advised thalATMs located in relatively less populated /deserted areas should remain
closed at night or shifted elsewhere or should have sufficient number of security
guards.

Embezzlement in banks

11287. DR.YOGENDRA P. TRIVEDI: Will the Minister of FINANCE be pleased
to state:

(@ whether crores of rupees is embezzled in public sector banks;
(b) if so, whether Government has asked CBI to investigate the matter;

(¢) whether number of such cases have increased ten times during the last
two years; and

(d) if so, the details thereof?

THE MINISTER OF SETE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Yes, Sir

(b) and (d) In the Financial year 2012-13 & 2013-14 (upto 30.10.2013), 365 & 213
cases off frauds (above Rs.1 crore) including embezzlement were reported to Reserve
Bank of India (RBI) by Public Sector Banks (PSBs) respectivAl/ per the

tOriginal notice of the question was received in Hindi.
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instructions issued by Centrdigilance Commission (CVCQ)ide its Circular dated June
12, 2012, following monetary limits would be followed to refer financial fraud
investigations to the Banking Securities & Frauds Cell (BS&FC) Unit of the Central
Bureau of Investigation (CBI) and the Local/State Police:

() Following cases are to be referred to CBI:
Cases of Rs.3 crore and upto Rs.15 crore:

. Where $aff involvement isprima-facie evident- CBI - Anti-corruption
Branch (ACB); and

. Where Staff involvement iprima-facie not evident - CBI - Economic
OffencesWing (EOW Branch)

(i) Following cases are to be referred to the Local / State Police:

. Cases below Rs.3 crore - Local Police / State Police.

Waiver of short-term agricultur e loan in Odisha

1288.SHRIMATI RENUBALA PRADHAN: Will the Minister of FINANCE be
pleased to state:

(@ whether Government is considering to waive the short-term agriculture
loans of the farmers hit by the recent cyclone Phailin and floods in Odisha;

(b) if so, the number of such beneficiaries and the amount to be written off;
and

() whether the general insurance companies and banks did not show interest
to make survey on the damage of the cashew processing units in Odisha's Ganjam
district which have been damaged in the cyclone?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) State Level Bankers' Committee (SLBC), Odisha has
reported that a decision has been taken by the State Government for conversion of
short term agriculture loan to medium term loan upto 3 years, restructuring of medium
term loan to long term loan and providing fresh loans for the people of the areas
affected by recent cyclone Phailin and floods in Odisha.

() SLBC, Odisha has also reported that the Lead District Manager of Ganjam
District has been instructed to survey the damage to cashew processing in
coordination with Insurance Companies, Horticulture Department and concerned
Banks.
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Bank frauds

11289. SHRI MOTILALVORA: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that the loss to public sector banks due to fraud has
been rising each year;

(b) if so, the quantum of loss borne by public and private sector banks,
separately in the year 2011-12 and 2012-13, and the quantum of loss estimated to be
occurred so far in the current financial year;

(¢) the number of cases of fraud in which bank personnel have been found to
be involved; and

(d) the steps taken by Government to check this fraud?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) Details of the amount involved in the frauds, amount
recovered till date, staff involved in the fraud and losses reported to Reserve Bank of
India (RBI) by Public Sector Banks is as given below:

Frauds Rs.1 lakh and above reported by Public Sector Banks

(Amount in crore)

Sl. No. Information sought 2011-12 (FY) 2012-13 (FY) 2013-14 (FY)
(upto
31.10.2013)
1 No. of fraud cases 2670 2724 1459
2. Amount involved relating Rs.4070 Rs.8233 Rs.3910

to (1) above

3. Recovery made till date Rs.505 Rs.472 Rs.327
relating to (2) above

4, No. of cases of (1) above where 406 357 198
bank personnel are involved

Loss incurred by the Banks - It does not turn into complete loss to the banks
as some recoveries are also made in the fraud case

(d) RBI has issued detailed instructiovisle Master Circular dated July 01,
2013 on "Frauds-Classification and Reporting”, the Chairman and Managing Directors/
Chief Executive Officers of banks must provide focus on the "Fraud Prevention and

tOriginal notice of the question was received in Hindi.
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Management Function” to enable, among others, effective investigation of fraud
cases and prompt as well as accurate reporting of them to appropriate regulatory and
law enforcement authorities including RBI.

RBI, as a part of its supervisoprocess also takes the following measures to
prevent/reduce the incidence of frauds:

() Sensitizes banks from time to time about common fraud prone areas
through issuance of modus operandi circulars on various types of frauds
and the measures to be taken by them.

(i) Issues caution advises in respect of borrowers who have defaulted the
banks.

In the past considering various concerns arising out of bank's operations,
including incidence of frauds, RBI has advised banks to:

(@ Introduce a system of concurrent audit;

(b) Review working of internal inspection and audit machinery in banks by the
Audit Committee of the Board of Directors;

() Constitute a Special Committee of the Board to exclusively monitor frauds
of Rs.1 crore and above.

(d) In order to make third parties and professionals accountable, who have
played a vital role in credit sanction/disbursement or facilitated the perpetration of
frauds, banks have been adviséde circular dated March 16, 2009 to report to
Indian Bank'sAssociation (IBA). IBAin turn will prepare caution lists of such parties
for circulation among the banks.

llegal waiver of farmer loans in Uttar Pradesh

1290.SHRI PRABHAT JHA:
SHRIARVIND KUMAR SINGH:
Will the Minister of FINANCE be pleased to state:

(@ whether Government has received representation from MPs regarding non-
recovery of illegally waived agricultural loans to ineligible farmers urdgiculture
Debt Waiver Scheme from SBI, Central Bank of India and Purvanchal Bank (erstwhile
Ballia-Etawa Gramin Bank) in Uttar Pradesh;

(b) if so, the details thereof;
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() whether Government has enquired into the illegally waived loans in these
banks and have recovered the loans in UP;

(d) if so, the details thereof, bank-wise and representation-wise; and
(e) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (e)Yes, Sir References were received from MRz (
Yashvir Singh, Smt Kusum Rai and SArvind Kumar Singh) regarding alleged illegal
waiver of agricultural loans of ineligible farmers undagricultural DebtWaiver &
Debt Relief Scheme (ADWDRS), 2008 by some Banks in UP

The Purvanchal Bank has reported that they conducted re-verification of all
eligible accounts in their branches and have found that WO&/DRS, 2008, 51
accounts with an amount of Rs. 44.52 lakh had claimed in excess and the same has
since been refunded.

The Central Bank of India has also informed that out of 1505 accounts
amounting to Rs. 363.14 lakh in Uttar Pradesh, an amount of Rs. 142.29 lakh in 480
accounts has already been recovered.

As regards SBI, the Bank has informed that re-verification of claims under
ADWDRS, 2008 has been completed in all the concerned 573 branches of SBI in U.P
and irregularity in 824 cases was identified for recovery amounting to Rs.85.93 lakh.

Investment in Agricultur e

1291.SHRI DEVENDER GOUDT.: Will the Minister of FINANCE be pleased to
state:

(@) the public investment in proportion to GDP in agriculture in the last five
years, year-wise;

(b) whether public investment in agriculture is now stagnant at just 3 per cent
of the GDP;

(c) if so, the reasons therefor; and

(d) what efforts his Ministry is making and bringing innovative policies to
attract more public investment in agriculture?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c)As per the Central t&tistics Ofice (CSO) estimates
Public Investment in terms of Gross Capital Formation (GCF) at constant (2004-05)
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prices has steadily increased during 2002-03 to 2007-08 and thereafter showed
fluctuations from year to year during 2008-09 to 2011-12 period as shown in the table
below:

Year GDP of Agriculture and Public Investment Share of public
allied sectors in Agriculture and investment in
(Rs. In crore) allied sectors GDP of Agriculture

(Rs. In Crore)  and allied sectors (%)

2002-03 517559 10299 20
2003-04 564391 12683 22
2004-05 565426 16187 29
2005-06 594487 19940 34
2006-07 619190 22987 3.7
2007-08 655080 23257 3.6
2008-09 655689 20572 31
2009-10 660987 22693 34
2010-11 713477 19918 28
2011-12 739495 22095 30

Source: Central Statistics Office (CSO).

(d) The Government of India has launched several schemes to increase public
investment in agriculture sect@uch as, the Rashtriya Kristiikas Yojana (RKVY),
National Food Security Mission (NFSM), Development and Strengthening of
Infrastructure Facilities for Production and Distribution of Quality Seeds, National
Horticulture Mission (NHM), Integrated Scheme of Oilseeds, Pulses, Oil Palm and
Maize (ISOPOM), Gramin Bhandarafojana etc. In addition, Government has
substantially improved the availability of farm credit and increased Minimum Support
Price to improve investment in the farm sectliocation of the Department of
Agriculture & Cooperation has increased considerably from Rs.5560.00 crore in
2007-08 to Rs.21609 crore in 2013-14 facilitating more investment in agriculture sector
The Twelfth Five Year Plan (2012-17) aims to realize public investment in agriculture
to 4 per cent of agricultural GDPn the Union Budget 2013-14, the ¢at of
agriculture credit was proposed to increase to Rs. 700,000 crore for 2013-14 from
Rs. 575,000 crore fixed for 2012-13. More specificalhe Rashtriya KrishVikas
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Yojana which is intended to mobilise higher investment in agriculture and the
National Food Security Mission, intended to bridge yield gaps have been provided
with Rs. 9,954 crore and Rs. 2,250 crore, respectiuwelthe Union Budget 2013-14.

Depreciation of Rupee

1292.SHRIMATI JHARNA DAS BAIDYA: Will the Minister of FINANCE be
pleased to state:

(@ whether Government has been unable to control the sharp depreciation of
rupee; and

(b) whether Government has taken any action to control inflation?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a) During period Januarg013 toApril, 2013, the rupee was stable in the
range of Rs. 53-55 per US dollahe rupee depreciated from June, 2013 owing to
outflows under the debt segment of net Foreign Institutional Investor investment
flows due to indications of a tapering of the asset purchases by US Federal Reserve
and a widening of the current account deficit in India. During mid-May to end-
August 2013, the rupee depreciated by 17.7 per cent against the US Holle@ver
the rupee reversed the trend subsequently and showed an appreciation of 7.2 per
cent as on December 13, 2013 over end-August 2013.

Government has taken number of measures to contain the current account deficit
(CAD), boost capital flows in order to reduce volatility in the currency market and
stabilize the rupee. Thesmter alia, include compression in import of gold and
silver and non essential items including hike in custom tariffs and administrative
measures, public sector financial institutions to raise quasi-sovereign bonds to
finance long term infrastructure, liberalizing ECB guidelines, PSU oil companies to
raise additional funds through ECBs and trade finance, and liberalizing non-resident
deposit schemes, RBI's intervention in the foreign exchange market, and liberalizing
FDI. Besides, a number of export promotion schemes are in place to promote exports
and certain additional features have been made like widening of Interest Subvention
Scheme and raising the rate of subvention from 2 per cent to 3 per cent, broadening
the scope of Focus Market Scheme, Focus Product Scheme and Incremental Export
Incentivisation Scheme etés a result of these measures CAD has come down
significantly and the exchange rate of the rupee has stabilized.

(b) Government has takereweral measures to contain inflation whictter-
alia, include: reduced import duties to zero - for wheat, onion and pulses and to 7.5
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per cent for refined edible oils; banned export of edible oils (except coconut oil, forest
based oil and edible oils in blended consumer packs up to 5 kg with a Minimum
Export Price of USD 1500 per MT), and pulses (except Kabuli chana and organic
pulses and lentils up to a maximum of 10000 tonnes per annum); maintaining the
Central Issue Price (CIP) for rice (at Rs 5.65 per kg for BRI Rs.3 per kg fohAY)

and wheal (at Rs 4.15 per kg for BRInd Rs 2 per kg foAAY) constant since
2002; suspention of futures trading in rice, urad and tur; Jixingthe Minimum Export
Price (MEP) of onion at USD1560 per MTw.ef. 1.11.2013.As a part of demand
management, the Reserve Bank of India (RBI) had earlier raised the policy rates by
375 basis points (bps) from March, 2010 to OctpBedl to contain inflationWith

some moderation in inflation, particularly core inflation, RBI had started reducing the
policy rates. But on account of the persistent food inflation, accompanied by high
current account deficit and depreciation of rupee against US d&IRl has
announced that it would wait for conducive conditions for further monetary easing.

Increase in number of IT assesses

1293.DR. R. LAKSHMANAN: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that number of Income-tax (IT) assesses have
increased manifolds in the past years;

(b) if so, the details thereof; and

() whether Government has adequate infrastructure and manpower to meet
this increase, if any?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a) and (b)Yes, the number of IncomBax assessees have increased
manifolds in the past years. In past 15 years the number of effective IT assessees
has increased more than three times from 1,16,43,543 as on 31.3.1997 to 3,63,45,994 as
on 31.3.2012.

(¢) The Cabinet has approved the Cadre restructuring of the Indame
Department in May2013.The implementation of the same is under progress. Inter
alia, additional 1080 assessment units to be manned by approximately 20,000 more
personnel have been created to meet the increasing number of IT assessees.

Debt burden of West Bengal

1294.SHRI VIVEK GUPTA: Will the Minister of FINANCE be pleased to state:
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(@ whether Government is aware that the developmendedt Bengal is
severely strained due to the debt burden of the States;

(b) if so, the steps taken by Government to address this issue; and

() whether repeated representations from the State Government have yielded
no results and if so, how soon will the Central Government provide relief to the
people ofWest Bengal?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a) and (c) The Thirteenth Finance Commission (FC-XIII) has prescribed
States specific fiscal targets of Debt/Gross State Domestic Product (GSDP), Revenue
Deficit (RD) and Fiscal Deficit (FD) ratios for each of the fiscal years during its
award period of 2010-1%As gleaned from Budget Estimates of 2012 (RE),
2012-13 (RE) and 2013-14 (BE) of théat® of West Bengal, the achievement of
prescribed fiscal tgets byWest Bengal as tabulated beloghows that thet&te is
within fiscal targets during 2012-13(RE) [except RD targets] and 2013-14 (BE):

2011-12(RE) 2012-13(RE)  2013-14 (BE)

Fiscal Indicators (%) Targets Estimates Targets Estimates Targets Estimates

Fiscal Deficit/tGSDP 35 4.26 35 348 30 1.89
Revenue Deficit/GSDP 1.6 3.39 11 2.22 05 0.49
Debt/GSDP 39.1 40.78 37.7 37.68 35.9 34.85

Requests for various debt relief measures received from State Governments from
time to time, includingWest Bengal, are normally dealt within the ambit of
recommendations of the Finance Commissidsper recommendations of FC-XIII,
for its award period 2010-15, the following debt and interest relief have been
extended to thet&te of West Bengal:

. Central Loans (from Ministry of Finance) contracted by the State upto
31-3-2004 and outstanding as on 31st March, 2010 amounting to
Rs. 8633.50 crhave been consolidated and re-scheduled for repayment
over tenure of 20 years at standard interest rate at 7.5% p.a.

. Central loans for Centrally Sector Schemes (CSS)/Central Plan Schemes
(CPS) (other than Ministry of Finance) outstanding as at the end of
2009-10 amounting to Rs. 110.55 tlave been written-bin March, 2012
and an amount of Rs. 13.61 crore, being repayment of principal and
payment of interest under CSS/CPS made by States after 31.03.2010 has
been adjusted against outstanding central loans from MoF during 2012-13.
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. The loans contracted byest Bengal from the National Small Saving
Funds till 2006-07 and outstanding at the end of year preceding the year
of enactment of the State's FRBMA, have been reset at 9% interest rate
from the date of enactment of FRBMA, i.e. 7-2-2011. The FC-XIII has
estimated that t8te is likely to get interest relief of Rs. 2020.46 during
its award period.

Further to address the developmental needs of tageSa multiyear assistance
amounting to Rs. 8750 crore under Backward Region Grant Fund (BRGF) has been
approved in 2011-12 and an amount of Rs. 4263 crore has been released till 31.3.2013.

The 14th Finance Commission has been constituted and its terms of reference
inter-alia require the Commission to have regard among other considerations to "the
resources of the State Governments and the demand on such resources under
different heads, including the impact of debt levels on resource availability in debt
stressed tates, for the five years commencing on Aprtil 2015, on the basis of
levels of taxation and non-tax revenues likely to be reached during 2014-15."

Objectives of FRBM

1295.SHRI FARIMAL NATHWANI: Will the Minister of FINANCE be pleased
to state:

(@) the objectives set under the Fiscal Responsibility and Budget Management
(FRBM) Act;

(b) the extent to which these objectives have been achieved;
(c) the performance of States in this regard especially Jharkhand; and

(d) how Government proposes to rectify the situation to achieve targets set
under FRBMAct?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a) FRBMAct was enacted to ensure intggnerational equity in fiscal
management and long-term macro-economic stability by achieving sufficient revenue
surplus and removing fiscal impediments in the effective conduct of monetary policy
and prudential debt management consistent with fiscal sustainability through limits
on the Central Government borrowings, debt and deficits, greater transparency in
fiscal operations of the Central Government and conducting fiscal policy in a medium-
term framework and for matters connected therewith or incidental thereto.
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(b) Fiscal deficit has come down from 6.4% of GDP in 2009-10 to 4.9% of
GDP in 2012-13 and it is estimated at 4.8% of GDP in the current financial year
2013-14.

(¢) The FRBM based fiscal consolidation path laid down by the Thirteenth
Finance Commission (FC-XIIl) have led to all around improvement of fiscal
performance of tates and in aggregate, as glanced from Fin&eceunts 201-12
and Revised Estimates 2012-13 and Budget Estimates 2013-14, they have been able to
achieve the fiscal targets laid down by FC-XIII during 2011-12 and expected to
achieve the targets in 2012-13 and 2013-14. The fiscal targets for Jharkhand and its
performance during the last three years is given as under:

FC-XIIl Tamgets Performance
Year RD/GSDP FD/GSDP Debt/GSDP RD/GSDP FD/GSDP Debt/GSDP
(%) (%) (%) (%0)* (%) (%)
2011-12 Actuals 0.0 30 285 -1.03 1.39 22.22
2012-13 RE 0.0 30 278 -3.02 2.33 25.05
2013-14 BE 0.0 30 27.3 -1.85 2.39 23.05

(d) Government has undertaken economy measures like rationalisation of
expenditure and optimization of resources with a view to improve microeconomic
environment which includes 10% mandatory cut on Non-Plan expenditure, ban on
holding meetings and conferences in five star hotels, ban on creation of plan and
non-plan posts, restrictions on foreign travels. The Government adopted a revised
fiscal roadmap and RE 2013-14 and BE 2014-15 are in accordance to the roadmap.
Finance Minister has also announced a fiscal roadmap to bring down the fiscal deficit
to 3% by 2016-17.

RD/GSDP: Revenue Deficit as percent of Gross State Domestic Product.
FD/GSDP: Fiscal Deficit as percent of Gross State Domestic Product.
Debt/GSDP: Outstanding Debt as percent of Gross State Domestic Product.

Note: *: Minus " -" sign in RD/GSDHRndicates Surplus in Revenuecount.

Funds for Sujala-lll Project
1296.DR. VIJAY MALLYA: Will the Minister of FINANCE be pleased to state:

(@ whether the State Government of Karnataka has sent a proposal for
financing Sujala-Ill project; and

(b) if so, the details thereof and the response of the Government thereto?
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THE MINISTER OF SETE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Yes, Sir

(b) The Project namely Karnatakatershed Development Project-Il (Sujala
1) with a total cost of US$ 85.7 million having a committéébrid Bank (IDA)
support of US$ 60 million is under implementation in theteé of Karnatakav.e.f.
May 13, 2013. The project will be implemented for a period of 6 years with the
objectives to demonstrate more effective watershed management through greater
integration of programmes related to rainfed agriculture, innovative and science based
approaches, and strengthened institutions and capacities.

Central assistance to Punjab and Haryana
1297.DR. RAM PRAKASH: Will the Minister of FINANCE be pleased to state:

(@ the amount of Central assistance given to Punjab and Haryana during the
Eleventh Plan period, year-wise; and

(b) the details of revenue collected by the Central Government from Haryana
and Punjab during the Eleventh Plan period, year-wise?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) The year-wise amount d@entral assistance provided to
Punjab and Haryana during the Eleventh Plan period are given below:

(Rs. in crore)

Year Centrassistance

Punjab Haryana
2007-08# 2109.48 1401.48
2008-09# 1694.68 1833.96
2009-10# 2320.30 3257.29
2010-11# 2399.25 3050.62
2011-12% 2441.00 2755.00
Total 11th Plan 10964.71 12298.35

Source: (#) CAG's Combined Finance and ReveAugeounts of the Union and thetele Govts,
in India for the years 2007-08 to 201Q;1($) Sate FinanceAccounts 201-12.

(b) Information about State-wise collection of revenue is not maintained.
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Applications received for new bank licences
1298.SHRI D.P TRIPATHI: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that Government is issuing licences to open new
banks in the rural areas in the country; and

(b) if so, the number of applications received so far to open new banks and
the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) Reserve Bank of India (RBI) issued guidelines for
setting up of new banks in the private sector vide press release dated 22.08s2013.
per the guidelines, the new banks are required to open at least 25 per cent of the
branches in unbanked rural centres (population up to 9,999 as per the latest census)
to avoid over concentration of their branches, in metropolitan areas and cities which
are already having adequate banking presence.

In pursuance to the guidelines for setting up new banks in the private sector
dated February 22, 2013, RBI has received 2fe(ify Six) applicationsThe names of
the applicants are as under:

1.  Aditya Birla Nuvo Ltd., Mumbai

2. Bajaj Finserv Ltd., Pune

3. Bandhan Financial Services Pvt. Ltd., Kolkata

4. Department of Posts, New Delhi

5. Edelweiss Financial Services Limited, Mumbai

6. IDFC Limited, Mumbai

7.  IFCI Limited, New Delhi

8. Indiabulls Housing Finance Limited, New Delhi

9. India Infoline Ltd., Mumbai

10. INMACS Management Services Limited, Gurgaon
11. Janalakshmi Financial Services Pvt. Ltd., Bangalore
12.  J M Financial Limited, Mumbai

13. K C Land & Finance Ltd., Chandigarh
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14. LIC Housing Finance Ltd., Mumbai

15. L & T Finance Holdings Limited, Mumbai

16. Magma Fincorp Limited, Kolkata

17. Muthoot Finance Limited, Kochi

18. Reliance Capital Limited, Mumbai

19. Religare Enterprises Limited, New Delhi

20. Shriram Capital Limited, Chennai

21. Smart GlobaMentures Pvt. Ltd., Noida

22. SREI Infrastructure Finance Limited, Kolkata
23.  Suryamani Financing Company Limited, Kolkata
24. TATA Sons Limited, Mumbai. #

25. Tourism Finance Corporation of India Limited, New Delhi

26. UAE Exchange & Financial Services Ltd., Kochi

# The application has since been withdrawn.

Confiscation of unaccounted money

1299.SHRI PRAKASH JAADEKAR: Will the Minister of FINANCE be pleased
to state:

(@ the details of the amount of money and valuables confiscated by the
IncomeTax department and NI&gom the Mumbai Central railway station from four
trucks on 1 July2013;

(b) whether Government was able to identify the owners of accounted and
unaccounted money;

(c) if so, the details thereof; and

(d) if not, the steps Government intends to take to check the inter-State
transport of large sum of cash and valuables?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a) On the basis of information received, four trucks were searched in
Mumbai on 01.07.2013 u/s 132 of the Incofax Act, 1961.The search resulted in
seizure of cash of Rs.11.55 crore. No valuables were seized.
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(b) and (c) The cashfdrs. 11.55 crore found during the course of search has
been admitted as undisclosed income by 17 persons.

(d) Whenever credible information regarding unaccounted cash and valuables
is received, the Incom&ax Department takes appropriate action under Incoaxe
Act, 1961.

Interest payments made by Central Government
1300.SHRI N. K. SINGH:Will the Minister of FINANCE be pleased to state:

(@ the details of payment made as interest on loans by the Central
Government on debts during the last five years;

(b) whether there has been an increase in the interest burden over time;

(¢) whether Government proposes any measures to reduce the interest
burden; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI JESUDASU
SEELAM): (a) The details of payment made as interest on loans by the Central
Government on debts during the last five years are as under:

(Amount in Rs. crore)

2009-2010 2010-2011  2011-20122012-2013 (RE) 2013-2014 (BE)

Internal Debt 163608 201841 242569 286110 334755
External Debt 3629 3156 3501 4073 4276
(b) Yes, Sir

(c) and (d) The Central Government has been following a comprehensive
strategy to moderate growth in public debt through a policy of fiscal rectitude inter
alia, including recourse to lower borrowings, phased introduction of active
consolidation of debt, emphasize on raising funds on concessional terms and from
the less expensive sources with longer maturities, monitoring short term debt and
encouraging non-debt creating capital flows. The Central Government has also set up
a Middle Office in order to have a more prudent management of Government debt.

Loan sanctioned to developer of Delhi-Gurgan highway

1t1301. SHRI RXI SHANKAR PRASAD: Will the Minister of FINANCE be
pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether it is a fact that the present operator of Delhi-Gurgaon highway
expresswayD.S. Construction Ltd. has been given the loan of 1,600 crores by
Government and private banks of the country;

(b) if not, the details thereof;

() whether it is also a fact that the cost of building Delhi-Gurgaon Highway
project is less than the said amount; and

(d) if so, the reasons for granting the amount of loan in excess of the cost of
the project?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b)Yes, Sir Without the knowledge of NHAI, in
September2010, the Concessionaire got sanctioned a debt of Rs. 1600 crore from
IDFC and signed a loan agreement on 09.09.2010. NHAI not aware of the reasons for
granting loan to the concessionaire by M/s IDFC.

NHAI issued a Preliminary Notice on 07.12.20fbllowed by aTermination
Notice on 18.02.2012 to the Concessionaire for the financial assistance of Rs. 1600
crore obtained from IDFC without prior consent of NHAI. Besides the Petition filed
by the Concessionaire (OMP No. 945/2011) in Hon'ble Delhi High Court, the Financial
institutions (IDFC & 4 other Public Sector Banks) also filed a suit [CS(OS) No 510/
2012] against the termination notice of NHAI. The exposure of these financial
institutions is of the order of Rs. 550 crore for IDFC, Rs. 500 crore for Bank of India,
Rs. 400 crore for Punjab National Bank, Rs. 100 crore for Oriental Bank of Commerce
and Rs. 50 crore fort&e Bank of Bikaner & Jaipuburing the Court proceedings, it
was suggested that the parties may try for amicable settleAwurdingly, detailed
negotiations were held by NHAI with Concessionaire and Financial Institutions and an
MoU was drafted containing the terms of settlement in the matter of termination. The
matter came up for hearing in Hon'ble Delhi High Court and after the arguments on
18.09.2012, NHAI, Concessionaire and IDFC and 4 other banks signed the MOU in
the Court.

(c) and (d)The Total Project Cost as given in the Concessigreement is
Rs.555 Crore; and NHAI approved and funded a Change of Scope of Rs.155 Crore,
during the construction period of the project. The project had been provisionally
completed in January2008. The Balance SheetAnnual Accounts of the
Concessionaire reflect a project cost of Rs. 1170 Crore in March, 2008 and Rs.1405.97
Crore in March, 2011.
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Rise of NRA

1302.SHRI PRASANTA CHATTERJEE:Will the Minister of FINANCE be
pleased to state:

(@ whether it is a fact that Non Performidgsets (NRs) of Banks started
rising since 2006-07; and

(b) if so, the quantum of N¥ of public sector Banks for the preceding five
years, bank-wise and year-wise?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b)As per the data made available by the Reserve Bank
of India (RBI), Gross Non Performingyssets (NRs) of the Public Sector Banks were
Rs. 41,378 crore in March 2006, which came down to Rs. 38,305 crore in March, 2007.
However it has shown an upward trend since March, 2008.

The bank-wise and yeavise details of Gross M for the last five years are
given in theStatement.

Statement

Public Sector Bank-wise data on Gross NPAs (Amount in Rs. crore)

Bank Name Mar-09 Mar-10 Mar-11 Mar-12 Mar-13
1 2 3 4 5 6
Allahabad Bank 1077 1221 1647 2056 4962
Andhra Bank 368 488 996 1798 3714
Bank of Baroda 1664 2196 2786 3882 6551
Bank of India 2190 4481 4357 5170 7152
Bank of Maharashtra 798 1210 1174 1297 1138
Canara Bank 2139 2505 3030 3890 5786
Central Bank of India 2317 2458 2395 7273 8456
Corporation Bank 559 651 790 1274 2048
Dena Bank 621 642 842 957 1452

IDBI Bank Limited 1436 2129 2785 4551 6450
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1 2 3 4 5 6
Indian Bank 426 459 720 1672 3255
Indian Overseas Bank 1810 3442 2793 3554 5621
Oriental Bank of Commerce 1058 1469 1921 3580 4184
Punjab & Sind Bank 161 206 424 763 1537
Punjab National Bank 2761 3206 4371 8690 13255
Syndicate Bank 1592 2005 2589 3051 2816
UCO Bank 1540 1665 3090 4020 6905
Union Bank of India 1923 2664 3616 5422 6143
United Bank of India 1020 1372 1356 2176 2964
Vijaya Bank 699 994 1259 1718 1533
Nationalised Banks 26158 35462 42940 66795 95922
State Bank of Bikaner & Jaipur 490 612 835 1651 2119
State Bank of Hyderabad 486 646 1150 2007 3186
State Bank of India 15105 17836 23074 37156 48378
State Bank of Indore 301 493

State Bank of Mysore 368 595 864 1503 2081
State Bank of Patiala 574 1007 1382 1888 2453

State Bank of Saurashtra

State Bank of Travancore 549 642 835 1489 1750
SBI Group 17874 21831 28140 45694 59967
Public Sector Banks 44032 57293 71080 112489 155890

Source: RBI (Off-site returns as reported by banks, domestic operations)
FDI limit in insurance sector

1303.SHRI NARESHAGRAWAL: Will the Minister of FINANCE be pleased to
state:

(@ whether Government plans to increase the FDI limit in Insurance sector;
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(b) if so, the details thereof;

() whether Government has studied the impact of such a move on the sector
and consumers;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b)Yes, Sir Government had introduced the Insurance
Laws (Amendment) Bill, 2008 in the Rajya Sabha on 22.12.2008. Thari#;alia,
provides for enhancement of holdings of equity shares by a foreign conetgr
by itself or through its subsidiary companies or its hominees, in Indian Insurance
Companies, from twenty-six per cent to forty-nine per cent, except in case of
insurance co-operative societies where the limit will continue to be 26% as at
present.

(c) to (e) Government has proposed to raise the foreign equity capital from 26%
to 49%, in order to meet the growing capital requirement of the insurance companies.
An increase in FDI limit in insurance sector will help grow the insurance sector
provide much needed capital, potentially increase customer coverage in rural and semi
urban areas and fuel employment growth in the country

Penalising bank officials for sanctioning loans to fraudster

1304.SHRIARVIND KUMAR SINGH:
SHRI PRABHAT JHA:
Will the Minister of FINANCE be pleased to refer to answer to Unstarred
Question 835 given in the Rajya Sabha orALgust, 2013 and state:

(@) the details of officials of Purvanchal Bank, Narahi branch and SBI,
Chitbaragaon in Ballia district found guilty and penalised during 2013 along with the
details of offences and penalties imposed, case-wise;

(b) whether CVC has also ordered enquiry against corrupt officials of
Purvanchal Bank and SBI during 2013 for sanctioning loans to fraudsters under KCC
on basis of forged documents;

(c) if so, the details thereof and the outcome thereof, with particular reference
to complaints no. 12827/2013 and 13337/2013; and

(d) the details of outcome of the enquiry by SBI against its erring officials?
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THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) The Purvanchal Grameen Bank (PGB) has reported that
enquiry against erring official (Shri K.K. Srivastava, Officer MMGS-II, the then Branch
Manager of the Narhi Branch) has ablgebeen ordered on 23.11.2013, The enquiry
against two other officials responsible for follow up and supervision of advances has
also been initiated by PGB.

Similarly, the Sate Bank of India (SBI) has also informed that the matter
pertaining to the complaint against their Chitbaragaon Branch was investigated and
based on the findings of investigations, lapses have been observed on the part of
two officers of SBI and disciplinary action against these erring officials has already
been initiated.

It has also been informed by both the Banks that instructions were also
received from CentraVigilance Commission (CVC) ordering enquiry against the erring
officials of the Banks.

Shortage of trained nurses and midwives

1305.SHRIMATI AMBIKA SONI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has taken note of shortage of trained nurses and
midwives in the country;

(b) if so, the details thereof indicating the present ratio of nurse-patient in the
country Sate/UnionTerritory-wise;

() the number of nursing diploma schools, nursing degree schools and
nursing colleges in the country indicating the number of seats therein, State/Union
Territory-wise; and

(d) the steps taken/proposed by Government to open more such educational
institutions to impart nursing training across the coynivgation-wise and t&te/
Union Territory-wise?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) and (b)Yes.As per Planning Commission's Natiorédskforce Report
there would be a gap of 9.55 lakhs nurses by 2012 of which 2 to 3 lakhs would be
in the Government facilities alone. The nurse-patient ratio varies from state to state,
district to district and institution to institution. Furthéhe ratio varies to meet the
needs of different units and shifts aatiog to acuity of care, size and location.
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() Refer to the enclosed Statementkd below).

(d) Under the Centrally Sponsored Scheme of Strengthening/upgradation of
Nursing Services the Government has released funds for openiugxitiry Nurse
Midwife (ANM)/General Nursing and Midwifery (GNM) Institutes in varioBsates,
as perState-wise details showing list of such locations/districts given in the
Statement-Il $ee below). Opening of Institutes under the said scheme depends on
proposals received from the States as per the scheme guidelines.

Satement-|

Details of number of institutes and number of seats of nurses
in various Sates and UTs

Diploma Institutes as on Degree Institutes as
31st October2013 on 31st October2013

Name of State/UT No. of Schools/ No. of No. of Schools/ No. of

Instt. Seats Instt. Seats
1 2 3 4 5
Andaman and Nicobar 1 20 0 0
Islands
Andhra Pradesh 267 11679 231 11961
Arunachal Pradesh 3 70 0 0
Assam 26 698 8 420
Bihar 15 676 3 120
Chandigarh 0 0 2 95
Chhattisgarh 43 1545 66 2990
Dadra and Nagar Haveli 1 20 1 40
Delhi 25 930 13 715
Goa 2 70 3 180
Gujarat 103 4160 a7 2140
Haryana 68 2780 30 1365
Himachal Pradesh 35 1350 15 660

Jammu and Kashmir 14 585 5 260
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1 2 3 4 5

Jharkhand 23 825 6 270
Karnataka 559 25896 344 18773
Kerala 231 7210 129 7000
Madhya Pradesh 293 11445 128 6200
Maharashtra 215 6569 9% 4315
Manipur 14 440 6 240
Meghalaya 7 195 2 0
Mizoram 5 140 2 65
Nagaland 3 0 1 40
Orissa 62 2480 15 740
Pondicherry 6 200 14 955
Punjab 216 10423 95 4560
Rajasthan 182 8570 140 6156
Sikkim 2 80 2 160
Tamil Nadu 212 6305 171 9650
Tripura 5 230 4 180
Uttar Pradesh 219 10070 54 2540
Uttaranchal 18 620 10 480
West Bengal 65 2543 18 915
ToTAL : 2940 118914 1661 84275

Statement-11

Details showing Districts/Locations sanctioned for opening ANM/GNM School

Sl. No. State Districts/Locations sanctioned for
openingANM/GNM School

1 2 3

1 Andhra Pradesh 1. Tirupati

2. Narsapuram




Written Answers to

[17 December2013

Unstarred Questions

147

2. Arunachal Pradesh

3. Assam

4, Bihar

. Eluru

. Vijayawada

. Ongole

. Kakinada

. Karimnagar

. Lohit

. Tawang

. U. Subansiri

. West Siang

. East Siang (Pasighat)
. Naharlagun (Papampure)
. Baksa

. Bongaigaon

. Udalguri

. Chirang

. Kamrup

. Aurangabad

. Banka

. Buxar

. Jamui

. Jahnabad

. Kaimur (Bhabua)
. Khagaria

. Lakhisarai

. Nawada
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10. Saran
11. Sheikhpura
12. Sheohar
13. Siwan
14. Supaul
15. Vaishali
16. Kishanganj
17. Purnia (Kishangunj)
18. Sasaram, Rohtash
19. Madhepura
20. West Champaran
21. Katihar
22. Darbhanga
23. Saharsa
24. Arrariya
25. Arwal
5. Chhattisgarh 1. Bijapur
2. Dantewada
3. Janjgir-Champa
4. Kanker
5. Kawardha
6. Korba
7. Korea
8. Mahasamund

9. Narayanur
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6. Gujarat

7. Haryana

8. Himachal Pradesh

9. Jammu and Kashmir

10. Bastar
11. Rajnandgaon
12. Bilaspur
13. Raigarh

1. Ahmedabad
2. Anand

3. Bhavnagar
4. Jamnagar
5. Kheda

6. Patan

7. Porbandar
8. Valsad

9. Tapi

I. Palwal

2. Mewat

3. Kurukshetra
4. Narnaul

5. Rewari

1. Nahan

2. Chamba

3. Mandi

4. Kullu

1. Bandipora
2. Budgam

3. Kargil
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Jharkhand

10

11

12

13

14

15

16

17

9.

10

11

. Kishtwar
. Kulgam

. Pulwama
. Ramban
. Reasi

. Samba

. Shopian

. Udhampur
. Bhadarwah
. Ganderbal
. Kathua

. Bilawar

. Anantnag

. Doda

. Chatra

. Godda

. Gumla

. Khunti

. Latehar
. Ramgarh
. Saraikela

. Hazaribagh

Palamu

. Jamtara

. Garwa
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1 2 3
12. Dumka
13. Chaibasa
14. Ranchi

11 Madhya Pradesh 1. Anuppur
2. Alirajpur

3. Ashoknagar
4. Burhanpur
5. Dindori
6. Harda
7. Neemuch
8. Rewa
9. Shajapur
10. Sheopur
11. Singrauli
12. Umaria
13. Mandsaur
14. Dewas

12. Maharashtra 1. Gadchiroli -Chimur
2. Pusad/¥otmal
3. Washim

4. Nandurbar

()]

. Ratnagiri

»

. Sindhudurg
7. Bhandara

8. Amravati
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9. Gondia

10. Hingoli

11. Bandra Suburban
13. Meghalaya 1. East Garo Hills

2. Ri Bhoi

. South Garo Hills

W

. West Khasi Hills

=

14. Manipur . Bishnupur

N

. Chandel
. Senapati

. Tamenglong

o ~ W

. Thoubal

6. Ukhrui

7. Churachandpur
15. Mizoram 1. Champhai

2. Kolasib
. Lawngtlai

. Saiha

o ~ W

. Serchhip
6. Mammit
7. Aizwal

16. Nagaland 1. Mon

2. Phek

3. Zunheboto

4. Kohima

5. Mokokchung

6. Tuensang
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2

17.

18.

10.

20.

21.

22.

Odisha

Puducherry

Punjab

Rajasthan

Sikkim

Tripura

1. Boudh

2. Nabrangpur
3. Subarnapur
4. Kalahandi
5. Sundergarh
6. Khandhmal
7. Dhenkanal
1. Mahe

2. Yanam

3. Karaikal

1. Rupnagar
2. Bhatinda
3. Gurdaspur
4. Sangrur

5. Patiala

1. Baran

2. Pratapgarh
3. Bikaner

4. Alwar

5. Nagour

6. Jhunjhunu
7. Chittorgarh
1. East Sikkim
2. West Sikkim

1. West Tripura
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3

23.

24.

Tamil Nadu

Uttarakhand

Uttar Pradesh

1. Namakkal

2. Shivganga

3. Theni

1. Bageshwar

2. Chamoli

3. Champawat

4. Haridwar

5. Nainital

6. Pithoragarh
7. Rudraprayag

8. Tehri Garhwal

9. Uttarkashi

10. Pauri Garhwal

11. Almorha

12. Haldwani

13. Roorkhi

1. Ambedkar Nagar

2. Auraiya
3. Balrampur

4. Budaun

5. Bulandshahr

6. Chandauli

7. Farrukhabad

8. Firozabad

9. Hardoi
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3

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24,

25.

26.

27.

28.

29.

30.

3L

32.

33.

34.

*Mahamaya Nagar
Jalaun

Jyotiba Phule Nagar
Kannauj

Kanpur Dehat
Kanshiram
Kaushambi
Kushinagar

Lalitpur

Maharajgan]
Mahoba

Saint Kabir Nagar
Saint Ravidas Nagar
Shravasti

Siddharth Nagar /Doamriagan;
Sonbhadra

Unnao

Kheri

Mainpuri

Faizabad
Rampur/Saharanpur
Balia

Gonda

Moradabad

Jhansi
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1 2 3

35. Barabanki
36. Amethi
37. Aligarh
38. Fatehpur Sikri
39. Sambhal
40. Rai Bareli
41. Etawah
42. Ghazipur
43. Etah
44, Mau
45. Jaunpur
46. Sultanpur
26. West Bengal 1. Ghatal
2. Darjeeling
3. Uttari Darjeeling (Rai gunj)
4. Barasat
5. Maldha (Chanchal)
6. N. Jangipur
7. Medinipore
8. Howrah
9. Kolkata N.
10. Kolkata S.
11. Basirhat
12. Nadia (Kalyani)

13. 24 South Parganas (Diamond Harbour)
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Dialysis facilities in Government hospitals

1306.DR. R. LAKSHMANAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has conceived any comprehensive plan with adequate
financial help to augment dialysis facilities in Government hospitals across the
country;

(b) if so, the steps taken by Government in this regard, State-wise; and
(¢) if not, the reasons therefor?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) to (c) Health being a State subject, it is primarily the responsibility of
State Governments to provide health care including dialysis facilities for the patients.
The Central Government through the hospitals under it, supplements the efforts of the
State Government.

Dialysis facility is available at the Central Government hospitalsAikéndia
Institute of Medical Sciences (AIIMS), Delhi, DRam Manohar Lohia Hospital, Delhi,
Safdarjung Hospital, Delhi, Jawaharlal Institute of Post Graduate Medical Education
and Research (JIPMER), Puducherry and Post Graduate Institute of Medical Education
and Research (PGIMER), Chandigarh. Under Pradhan Mantri Swasthya Surakha
Yojana (PMSSY), six nevAlIMS have been set up and upgradation of identified
medical colleges has been undertaken which will also improve health care facilities.

The National Programme for prevention and control of Caidiabetes, Cardio-
vascular Diseases and Stroke (NPCDCS) will help in reducing chronic renal diseases
and incidence of renal failure.

Animal-tested cosmetics

1307.SHRI VIVEK GUPTA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the policy for animal tested cosmetics in the country;

(b) whether Government is considering to regulate the import and sale of
cosmetic products where the products or the ingredients have been subjected to
animal testing; and

() whether Government is aware that several countries have banned such
tests and whether Government is also considering a similar ban?
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THE MINISTER OF HEAOTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) Indian Standards on cosmetics are formulated by Cosmetics Sectional
Committee, PCD 19 of Bureau of Indian Standards (BIS) under the chairmanship of
Drugs Controller General (India) and are covered under Schedule 'S' of Drugs &
Cosmetics Rules, 1945.

(b) and (c) Presentlyunder the Drugs & Cosmetics Rules, 1945, there is no
prohibition on import and sale of Cosmetics products where the products for the
ingredients have been subjected to testing on animals. Representations have been
received by the Government for reviewing the standards in respect of requirements for
testing on animals for approval of cosmetic products, including prohibition on import
of cosmetic products which have been prepared following testing on animals. The
European Union has imposed prohibition of the marketing of the cosmetics and their
ingredients which have been tested on animals in March, 2013. In India also,
following various representations regarding the ban on use of animals in testing of
cosmetics in several countries, the Sectional Committee in its last meeting held on
28th June, 2013 finalized an amendment to delete the requirements for animal based
test methods from the standard to align with global practices.

Posting of pharmacist in CGHS Unani unit

1308.SHRI A.A. JINNAH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to reply to Unstarred Question 851 given in the Rajya
Sabha on 12wugust, 2013 and state:

(@ by when the information on number of posts to be earmarked for
physically challenged candidates is likely to be received in the Ministry;

(b) if not, the follow-up action of the Ministry;

() whether the instructions issued for posting of a pharmacist in CGHS
Unani Unit, SouthAvenue have been implemented,;

(d) if so, by when; and
(e) if not, the reasons therefor?

THE MINISTER OF HEAODTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) and (b)The information is being collected and will be laid on Table
of the House.

(c) to (e)Yes. Orders were issued and the Pharmacist joined her duty on 5th
October 2013.
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Setting up of human organ banks

1309.SHRIMATI VASANTHI STANLEY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether there is shortage of humanorgans in hospitals for treatment;

(b) if so, whether Government proposes to launch any scheme to provide
financial assistance to the State Governments for setting up human organ banks; and

(c) if so, the steps taken by Government in co-ordination with the State
Governments to encourage people to donate human organs of brain-dead persons for
needy patients?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) Yes.

(b) Health being a state subject, it is for the States to consider setting up of
human ogan banks. So famo proposal for setting up of humarngan bank has
been received from anyt&e.An outlay of Rs. 25 crore has been made in the
Twelfth five year plan for setting up of five regional tissue banks in five regions of
the country

() To create awareness forgan donation, Indian @an Donation Day is
celebrated every year since the year 2010.

A programme on Organ donation was aired through Lok Sabha Channel to
spread awareness in the month of November 2013.

Awareness activities were carried out in India Internatidnadle fair to spread
the message of Deceased Organ Donation among the public.

Regional "Ogan DonationAwareness workshops" have beemaized in
coordination with State Governments during 2011-2012 in the cities of Bangalore,
Hyderabad, PuducherryChennai, KolkataAhmedabad, Pune, Chandigarh, &
Trivandrum for increasing the awareness among public for organ donation.

Organ Retrieval Banking @anization atAlIMS has been registering the
persons who pledge to donate their organs after death.

National Organ Transplant Programme has been approved with main component
of Information, Education and Communication activities to promote organ donation
from deceased donors.
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An online system with a dedicated website (notto.nic.in) has been finalised to
be in place for establishing network at State, Regional and National levels for
procurement of organs from deceased /cadaver donors and their distribution in a
transparent manner

Funds for CGHS Unani

1310.SHRI MOHAMMED ADEEB: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that allocations for CGHS Unani have not been
increased significantly during the last 7-8 years;

(b) whether it is impacting the growth and development of Unani system;
(c) if so, the reasons for not increasing the allocations significantly; and
(d) the steps being taken in this regard?

THE MINISTER OF HEAOTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) to (d) CGHS Unani is provided adequate budget for procurement of
medicines. The budget allocation for Unani System of medicines is based on the
trend of expenditure of previous years and the anticipated demand in the next year
There is no paucity of funds for Unani medicines under CGHS.

Well-equipped PHCs

1311.DR. K.P RAMALINGAM: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that India can beat down the under five mortality rate
by having well-equipped public health centres(PHCs) manned by doctors and well
trained staff present round the clock;

(b) if so, whether Government is considering to ask all the State Governments
to have well-equipped public health centres manned by doctors and well trained staff
present round the clock; and

(c) if so, the response of the State Governments in this regard?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) Well-equipped Public Health Centers (PHCs) manned by doctors and well
trained staff is one of the key strategieter-alia to reduce Under Five Mortality
Rate (USMR).As per the Coverage Evaluation Survey (CES) -2009, 73% of deliveries



Written Answers to [17 December2013  Unstarred Questions 161

are being conducted in facilities, with an aim to reduce newborn and maternal
mortality. Equipping the Public Health Facilities and training of service providers shall
help bringing in quality improvements, therelmelp reducing the USMR.

(b) Public health is a state subject. Under National Health Mission (NHM),
support is provided to t&tes/UB for strengthening the public health systems
including support for well-equipped public health centres (PHCs) manned by doctors
and well trained staff present round the clock.

(c) States have been intimating their requirement for such support under
National Health Mission/NRHM through their Programme Implementation Plans (PIPS)
which are, appraised at the Ministry and approvals accorded keeping in mind the
resource envelope available to tBate. 8743 PHCs are now functioning 24x7 in the
country

Regulatory framework for medical education

1312.DR. T.N. SEEMA: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether a number of complaints have been received by Government
regarding the present regulatory framework has failed to maintain the quality of
medical education in the country;

(b) if so, the details thereof and the reaction of Government thereto;

() whether Government has any plans to put in place a credible regulatory
and institutional mechanism to further develop standards in medical education so as
to match global standards; and

(d) if so, the details thereof and the action taken or proposed by Government
in this regard?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) to (d) In order to maintain the quality of regulatory framework in medical
education, and also due to prevailing circumstances in the year 2010 involving the
then President of Medical Council of India (MCI) in corruption charges, the Central
Government amended the Indian Medical Council (IME), 1956 through the Indian
Medical Council (Amendmentct, 2010 and superseded the MCI, for one ,yesdth
constitution of Board of Governors (BoG) to perform the function of the Council
during the interregnum.

Subsequentlythe term of the BoG was extended to one year at a time by
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amending thé\ct in 2011 and 2012The Ministry again extended the term of BoG for
a period of 180-dayse. upto 10th November2013 by way of IMC (Amendment)
Ordinance, 2013 on 21st Ma013.

The IMC (Amendment) Ordinance, 2013 promulgated on 21st R243 ceased
to operate on 16th Septemb2013. Hence, the IMC (Amendment) Second Ordinance,
2013 was promulgated on 28th SeptemB@d3 to validate the work already done by
the BoG in the absence of MCI as per provisions of the earlier Ordinance.

The Medical Council of India (MCI) has been reconstituted on 06th November
2013 as per provision contained in the IMC (Amendment) Second Ordinance, 2013.

Special comprehensive plan for handling nuclear emergency

1313.SHRI MANSUKH L. MANDAVIYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state the details of action taken by Ministry on
representation received to prepare a Special Comprehensive Plan in consultation with
State Governments, DepartmentAtbmic Enegy and National Disaster Management
Authority to provide medical treatment in time to the people, in case of any major
nuclear eventualities taking place, as currently medical facility is available to provide
treatment to only small group of people in such a situation?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): While health is a &te subject, Ministry of Health and Familyelfare has
prepared a Road Map for Radiological/Nuclear Emergencies in consultation with
National Disaster ManagemeAuthority and Department oAtomic Enegy. The
hospital infrastructure strengthening and training requirements to provide medical
treatment during radiological/nuclear egencies have been factoredTiwelfth Five
Year Plan under the programme 'Health Sector Disaster Preparedness and Response'.

Super-speciality health centres for rural areas

1314.SHRI K. C.TYAGI:
SHRIMATI RAJANI PATIL:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that in the maximum number of rural areas in the
country adequate health facilities to the rural population are still not available;

(b) the extent to which the National Rural Health Mission has achieved its
objectives;

() whether Government propose to setup super-speciality health centres in
rural areas;

(d) if so, the details thereof; and
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(e) if not, the reasons therefor?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) Availability of Health facilities as per the population norms is given in the
Statement $ee below).

(b) The progress in the key health objectives is as follows:

Total Fertility Rate (TFR) has reduced from 2.9 in 2005 -(SRS 2006) to
2.4 in 2011 (SRS, 2012).

Infant Mortality Rate (IMR) has reduced from 58 in 2005 to 42 in
2012 (SRS, 2012).

Maternal Mortality Rate (MMR) has reduced from 254 in 2005 (SRS,
2004-06) to 212 per 100,000 live births in 2008 (SRS, 2007-09).

Malaria cases brought down from 18. 17 lakh cases in 2005 to 10. 68
lakh cases in 2012,

Malaria death rate has reduced from 0.09 deaths/ lakh population in
2000 to 0.04 deaths/ lakh population in 2012.

Tuberculosis incidence rate has reduced from 209 in 2005 to 176 in
2012 (per lakh population).

Tuberculosis prevalence has reduced from 365 in 2005 to 230 in 2012
(per lakh population).

Death due to Tuberculosis has reduced from 36 in 2005 to 22 in
2012 (per lakh population).

Leprosy prevalence has reduced from 1.3 /10000 in 2005 to 0.73/10000
population in 2013.

More than 60 lakh Cataract Operations have been conducted every
year since the year 2010-2011 as against the NRHM goal of 46 lakh
cataract operations per year by 2012.

It is pertinent to mention that the budgetary support provided for National
Rural Health Mission (NRHM) is less than what had been envisaged, when the
Mission was launched.

(c) to (e) Under the National Health Mission, Government has been supporting
the Sates/UB for strengthening the Primary Health Care infrastructure up to District
level Hospitals. Supespeciality health care facilities like AlIMS like institutions
have been set up in different regions while two more have been approved to cater to
both rural and urban population.



Shortfall in Health Infrastructure as per 2011 Population (Provisional)

Statement

in India (As on March, 2012

Sl. No. State/UT Total Estimated Sub Centres PHCs CHCs
Population Tribal/
in Rural Hilly/ R P S % R P S % S %
Areas Desert area Shortfall Shortfall Shortfall
Population in
Rural Areas
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
1 Andhra Pradesh 56,311,788 7,659,671 12283 12522 * * 2004 1624 380 19 501 281 220 44
2 Arunachal 1,069,165 1,069,165 356 286 70 20 53 97 * * 13 48 * *
Pradesh
3 Assani 26,780,516 3,638,841 5841 4604 1237 21 953 975 * * 238 109 129 54
4 Bihar 92,075,028 889,200 18533 9696 8837 48 3083 1863 1220 40 770 70 700 91
5 Chhattisgarh 19,603,658 7,377,058 4904 5111 * * 776 755 21 3 194 149 45 23
6 Goa 551,414 155 110 205 * * 18 19 * * 4 5 * *
7 Gujarat 34,670,817 16,667,915 9156 7274 1882 21 1433 1158 275 19 358 318 40 11
8 Haryand 16,531,493 6,400,482 4159 2520 1639 39 657 447 210 32 164 109 55 34
9 Himachal 6,167,805 6,167,805 2055 2065 * * 308 472 * * 77 76 1 1

Pradesh
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26

Jammu and
Kashmir

Jharkhand
Karnataké
Kerala
Madhya Pradesh
Maharashtra
Manipurt
Meghalaya
Mizoramt
Nagaland
Odisha
Punjab
Rajasthaf
Sikkim?
Tamil Nadé
Tripurat

Uttarakhand

9,134,820

25,036,946
37,552,529
17,455,506
52,537,899
61,545,441
1,899,624
2,368,971
529,037
1,406,861
34,951,234
17,316,800
51,540,236
455,962
37,189,229
2,710,051

7,025,583

9,134,820

7,767,269
11,650,777
259,169
13,550,258

8,260,697
1,899,624
2,368,971

529,037
1,406,861

8,599,849

36,481,544
455,962

885,991

2,710,051

7,025,583

3044

6043

9063

3525

12314

13410

633

789

176

468

8136

3463

15172

151

7555

903

2341

1907

3958

8871

4575

8869

10580

420

397

370

396

6688

2951

11487

147

8706

719

1848

1137

2085

192

3445

2830

213

392

72

1448

512

3685

4

*

184

493

37

35

28

21

34

50

15

18

15

24

20

21

456

964

1445

586

1977

2189
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16

27 Uttar Pradesh 155,111,022 112,898 31037 20521 10516 34 5172 3692 1480 29 1293 515 778 60
28 West Bengdl 62,213,676 5,580,019 13186 10356 2830 21 2166 909 1257 58 541 348 193 36

29 Andaman and 244,411 28,985 52 119 * * 8 22 * * 2 4 * *
Nicobar Islands

01 SIVSUY LB 99T

30 Chandigarh 29,004 - 5 16 * * 0 0 0 0 0 2 * *
31 Dadra and 183,024 137,149 54 50 4 7 8 6 2 25 2 1 1 50
Nagar Haveli
32 Daman and Diu 60,331 6,693 12 26 * * 2 3 * * 0 2 * * ?
33 Delhi 419,319 - 83 41 42 51 13 5 8 62 3 0 3 100 §
34 Lakshadweep 14,121 13,503 4 14 * * 0 4 * * 0 3 * * %
35 Puducherry 394,341 - 78 51 27 35 13 24 * * 3 4 * * ,:_JE,
India 833,087,662 168,736,000189094 148366 43776 23 30565 24049 7954 26 7631 4833 3044 40

Notes: The requirement is calculated using the prescribed norms on the basis of provisional rural population from Census, 2011 land estimated rural tribal
population in 201 using % of tribal population out of rural population in 208dl. India shortfall is derived by addin&tate-wise figures of shortfall ignoring
the existing surplus in some of ti8tates.

1 As the entire gte is included under Hilhrea Development Programme, the total rural poupulation of théeSs taken as in thé&ribal/Hilly /Desert areas

2 The rural population of districts included under the Hilea Development Programme has been added in the rural population TmialfHilly /Desert
areas

3 The two districts inAssam, namely North Cachar and Ka#mglong are included in the list of districts under Hlltea Devleopment Programme.Howeyer
as these two districts are having more than 50% tribal population, no change is made in the rural populatidmihaideHilly / DesertAreas

4 The rural population of districts included under the Desert Development Programme (DDP) also added in the rural population under Tribal / Hilly /
areas

sert

SuoisNO paJresun

R: Required; P: In Position; S: Shortfall; *: Surplus
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Sucides by female medical students in Delhi

11315. SHRIMTHAAWAR CHAND GEHLOT. Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that cases of suicide by female medical students in
medical colleges of Delhi have increased during the last few years;

(b) if so, the details of such incidents of suicide committed by female
students during the last two years;

() whether cases of suicide by female students in other medical colleges of
the country have come into the knowledge of Government;

(d) if so, the details thereof; and
(e) the steps taken by Government to check such incidents?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) to (e) This Ministry does not maintain data related to suicide committed
by students studying in medical institutions across the couhioyever as per
information received from the medical institutions situated in Delhi, three case of
suicide by female medical students have been reported during the last two years of
which two are iPAIIMS, Delhi and one in MaulanAzad Medical College, Delhi.

In AIIMS, 'Grievance Cell’has been set up in the hostel for counselling the
students and the address their problems. In addition, a faculty is deputed during
weekdays for interaction with students and wardens of hostels take regular rounds of
the hostels for close interaction/coordination with the students.Parents of students,
who need additional help and care, are informed and encouraged to stay with the
students.

To prevent similar incidents, programmes likéutBnt Mentorship Programme’,
‘Student Counseling Programme’ have also been initiated. The institutions have also
organized sessions for time management and controlling stress for the students.

Implementation of NEET scheme

1316.SHRI N. BALAGANGA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether the Government has implemented NEET scheme for admission to
medical colleges in the country;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;

() whether there have been any complaints regarding this scheme from any
section of the society;

(d) if so, the details thereof; and

(e) the steps taken by Government to improve the scheme and avoid
complaints?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) to (e)Yes. The National Eligibility and Entranc&est (NEET) for
admission to MBBS and Postgraduate medical courses for the academic year 2013-14
was conducted by the Central Board of Secondary Education and National Board of
Examinations respectivel\However a few private medical colleges and that&
Governments oAndhra Pradesh antamil Nadu filed writ petitions in the respective
High Courts seeking exemption from NEEIhese petitions were transferred to the
Hon'ble Supreme Court of Indidhe Hon'bleApex Courtvide its judgement dated
18.07.2013 in NEETelated cases quashed the implementation of NERd Central
Government has filed a petition before the Hondgbex Court to review its decision.

High rate of under-five mortality

1317.SHRI T.M. SELVAGANAPATHI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that despite reducing less than five mortality from 2.5
million in 2001 to 1.4 million in 2012, India still holds the dubious distinction of
having the highest number of deaths in the world in this vulnerable age group
according to a report by UNICEF for 2013; and

(b) whether it is also a fact that out of the 2.1 million deaths in the entire
southernAsian region, India's share alone is 1.4 million deaths?

THE MINISTER OF HEAODTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) Yes.As per RGI, MHAinformation available in thet&tistics Division
regarding child deaths (0-4.9 years) in respect to mid-year projected population are as
under:

SI. No. Census Child Deaths (0-4.9 years)

1 2001 2,430,084

2. 2011 1,451,473
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India ranks at 49th position in the world in descending order of under five
mortality rate.

(b) Yes.As per the gte of World's Children 2013, the estimated number of
under five deaths in 2@1in SouthAsia region is 2.3 million and India's share is 1.4
million, which is 60% of total deaths in SouMsia region.

It is also a fact that India has 73% of the under five population in Ssith
region.

Devolution of power to PRIs

1318.SHRI MANI SHANKAR AIYAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether the Ministry is preparing activity maps for the devolution of
functions, funds and finances to the Panchayati Raj Institutions (PRIS);

(b) if so, the schemes and programmes of the Ministry which are being
covered and which are not, and the reasons therefor; and

() the deadline(s) set by the Ministry for the completionAativity
Mapping for the first set of schemes and subsequent schemes and programmes?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) to (c) The Expert Committee on Leveraging Panchayats for Efficient
Delivery of Public Goods and Services has made recommendations about involving
Panchayats in the scheme of National Rural Health Mission. Public Health being a
State subjectStates have been requested to urgently take steps to adopt activity
mapping for the National Rural Health Mission as recommended by the Committee
and transfer funds, functions and functionaries to PRIs accordiimglyases, where
the States have to contextualize regarding level of PRI to which the funds, functions
and functionaries should be devolved etc. St@tes have been requested to do so
in consultation with the State Panchayati Raj Department.Stdtes were requested
to submit the action taken report by the 15th Octobet3

Renewal of expired CGHS plastic cards

1319.SHRI FALVAI GOVARDHAN REDDY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether process of renewing expired CGHS plastic cards has been started,;

(b) whether it is a fact that CGHS authorities and offices are asking residential
proof for all individual family members and dependents;
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(c) whether it is alsca fact that last time CGHS had accep#dfidavit as
residential proof from those who do not have residential proof;

(d) if so, why CGHS is not acceptirgffidavit as residential proof now;

() whether it has come to the notice of the Ministry that Government
departments are not endorsing applications which do not have residential proof; and

(f if so, whether Ministry will issue instructions to accejtidavit as
residential proof as employees, in many cases, are facing problem to get residential
proof for their family members and dependents?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) Yes.

(b) to (d) Proof of Residence is required for issuing CGHS cards. However
Affidavits are also accepted in absence of commonly accepted proof of residence.

(e) and (f) CGHS cards in respect of serving employees and their dependent
family members are issued on the recommendation of Aldeninistrative Department/
Office. It is incumbent upon thAdministrative Department/@ite to ascertain the
residential status of their employee and his family members from their office records
and documents submitted by the employee as their proof of residence. They can also
acceptAffidavits in absence of valid proof of residence.

AIIMS, Rishikesh

11320. SHRI MAHENDRASINGH MAHRA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) the reasons for the slow pace of the constructioAllofndia Institute of
Medical Sciences (AIIMS) at Rishikesh;

(b) whether it is a fact that the constructionAfMS at Rishikesh is getting
affected due to the lack of funds;

(c) the total expense likely to be incurred on the constructioAIBfS at
Rishikesh along with year-wise, details of funds released for this purpose since its
approval till date; and

(d) the details of the measures taken to ensure that the construction of
AIIMS at Rishikesh remains unaffeed for want of funds in future?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF HEAOTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) There have been various technical and administrative reasons for slow
pace of construction oAIIMS Rishikesh including variations caused during
implementation of the Project and modification in foundation design necessitated to
meet actual sub soil condition encountered on earth excavation.

(b) No. Adequate funds have been provided to maintain uninterrupted
progress of th&lIMS Rishikesh Project.

(c) The approved cost of the Project is Rs. 860 crore. The year-wise
approximate details of release made is as follows:
. 2008-09: Rs. 15.52 crore
i. 2009-10: Rs. 36.59 crore
ii. 2010-11: Rs. 86.85 crore
iv. 2011-12: Rs. 114.68 crore
v. 2012-13: Rs. 117.83 crore
vi. 2013-14: Rs. 61.25 crore

(d) Adequate budgetary provisions have been provided for the construction
programme.

Use of eco-friendly larvicide to check dengue

1321.SHRI JAI PRAKASH NARA’AN SINGH:
SHRI SALIM ANSARI:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to
State:

(@ whether it is a fact that Delhi and National Capital Region (NCR) have
witnessed a large number of dengue cases this year

(b) if so, the details thereof;

() whether it is also a fact that Iran has developed eco-friendly larvicide,
Bio-flash, to control the spread of vector-borne diseases like dengue; and

(d) if so, the reasons for not using this larvicide in Delhi and across NCR to
curb dengue in future?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) and (b)Yes. Delhi has reported 5388 dengue cases this year (till 30th
November) and the adjoining districts of WBB. Nagay Ghaziabad) and Haryana
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(Gurgaon, Faridabad, Sonepat) in National @dgregion (NCR) have reported 890
dengue cases this year (till 30th November).

(c) Bioflash is a larvicide manufactured by an Iranian firm used as biological
control agent against mosquito larvae.

(d) For use of larvicide etc. under national programme registration under
Central Insecticide Board (CIB) is mandatory and Bioflash is presently not registered
in India.

However under the programmd&emephos, Bacillus thuringiensis israelensis
(Bti) (like Bioflash), and Larvivorous fishes are used against mosquito larvae.

Launch of NUHM

1322.SHRIMATI RENUKA CHOWDHURY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether the Union Cabinet has approved the National Urban Health
Mission (NUHM) w.ef. 1st May 2013;

(b) whether NUHM will provide health services to rickshaw pullers, street
vendors, railways and bus coolies; homeless people and construction site workers
under the new scheme;

() whether it will be launched in all State Capital and district headquarters in
the country; and

(d) if so, in how many States and district headquarters it has been launched
so far and by when it is to be launched in the entire urban landscape of the
country?

THE MINISTER OF HEAODTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) to (c) Yes.

(d) The National Urban Health Mission (NUHM) has been approved as a
sub-mission of the National Health Mission (NHM)he Sates and U3 were
requested to prioritize cities and towns for roll out of NUHM during the current year
Programme Implementation Plans (PIPs) have been received frotat84/\$6 so far
All eligible cities and towns are proposed to be covareder NUHM in a phased
manney depending upon the availability of funds.
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Lack in coverage under UIP

1t1323. SHRI MOTILALVORA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware that 28 per cent children are not getting the
benefit of Universal Immunisation Programme (UIP) in the country;

(b) whether 71 per cent children Arunachal Pradesh, 31.53 per cent in Delhi,
61 per cent in Sikkim, 60 per cent in Odisha, 26 per cent in Uttar Pradesh and
Uttarakhand, 17 per cent in Haryana, 30 per cent in Madhya Pradesh, 28 per cent in
Bihar and 41 per cent in Jharkhand are not getting the benefit of vaccination; and

(c) if so, the steps Government is taking to provide the benefit of
immunisation to all the children in the country?

THE MINISTER OF HEAODH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) and (b)As per CES 2009, 7.6 % of children are not fully immuniZéu
State-wise details are given in the Statemd&eae pelow).

() Following steps are taken for increasing full immunization of all the
children in the country:

1. The year 2012 declared as the year of Intensification of routine
immunization.As a part of the strategyStates have conducted
‘ImmunizationWeeks' in area with pocket of low immunization coverage.

2. Strengthen Immunization programme by providing need based central
funding to States to supporAlternate VaccineDelivery(AVD), capacity
building of service providers, strengthening reporting and management of
AdverseEvent Following Immunization (AEFI), strengthen supportive
supervision, involvement cASHA for social mobilization of children etc.

3. In addition commodity assistance in the form of vaccines, cold chains etc
are provided to thé&tates.

4. Intensified IEC/BCC for increasing community participation

5. Strengthening follow up of children through mother and child tracking
system (MCTS).

tOriginal notice of the question was received in Hindi.
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Statement

Coverage Evaluation Survey (CES) 2009

Sl. No.  States/ UB Fully Immunized Not Immunized
1 2 3 4
1 Bihar 49.0 152
2 Chhattisgarh 57.3 48
3 Himachal Pradesh 75.8 04
4 Jammu and Kashmir 66.6 11.7
5 Jharkhand 59.7 54
6 Madhya Pradesh 429 59
7 Odisha 59.5 58
8 Rajasthan 53.8 156
9 Uttar Pradesh 409 17.8
10 Uttarakhand 715 91
1 Arunachal Pradesh 24.8 25.7
12 Assam 59.1 81
13 Manipur 51.9 119
14 Meghalaya 60.8 9.3
15 Mizoram 737 7.2
16 Nagaland 27.8 316
17 Sikkim 85.3 30
18 Tripura 66.0 18
19 Andhra Pradesh 68.0 0.2
20 Goa 879 31
21 Gujarat 56.6 26
22 Haryana 71.7 43

23 Karnataka 78.0 1.0
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1 2 3 4

24 Kerala 815 18

25 Maharashtra 78.6 21

26 Punjab 83.6 24

27 Tamil Nadu 77.3 39

28 West Bengal 64.9 4.8

29 A&N Islands

30 Chandigarh No survey No survey
carried out carried out

31 Dadra and Nagar Haveli

32 Daman and Diu

33 Delhi 715 7.3

34 Lakshadweep No survey No survey
carried out carried out

35 Puducherry

India 61 76

* States at serial no. 29-32, 34 & 35, as no CES - 2009 survey carried out, hence the DLHS-
3 data is provided, being the latest.

DLHS-3(2007-08)*

Sl No. UTs Fully Immunized Not Immunized
1 A&N Islands 83.6 28
2 Chandigarh 730 46
3 D&N Haveli 579 27
4 Daman and Diu 85.7 11
5 Lakshadweep 86.2 0.0
6 Puducherry 80.2 1.0

Undetected TB patients in the country

1324.SHRI RAJKUMAR DHOOT Wiill the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(@ whether attention of Government has been drawn towards media reports
regarding ten lakh Indians with TB are currently going undetected;

(b) if so, the details thereof; and

() the details of remedial measures Government proposes to take in this
regard?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) to (c)As perWorld Health Oganisation'dNorld TB Report 2013, globally
there are 2.9 million missed cases (either not diagnosed, or diagnosed but not
reported to the national TB programs). Of these, 31% cases are estimated to be in
India. Missed cases are distinct from cases not found, or cases found and lost. It is
likely that with a large private sector of healthcare in India, a large proportion of this
subgroup were diagnosed and treated in private sdmtibrwere not notified to the
Programme.

Government of India has already issued an Order in 2012 for mandatory
notification of all TB cases diagnosed or treated by all health facilities (public and
private) in India. Online case based web based software (Nikshay) has also been
developed by the Government to facilitate TB notification to capture all missing
cases.

Government is also proactively engaging with private practitioners, number of
private oganizations, NGOs, Professional bodies like Indian Medisabciation to
enhance the notification of TB cases.

Neo-natal deaths in the country

1325.SHRI BAISHNAB RARIDA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that, as per media reports, around 3 lakh new born die
within 24 hours of their birth;

(b) whether India tops this list in the world, as per the report of the State of
World's Mothers;

(¢) whether MP UP and Odisha show the worst results in the matter;

(d) the action plan of Government to speed up the required medical facilities
in these regions to control this national loss; and

() how far the medical facilities have been upgraded or are proposed to be
developed in these regions and other such regions to control this menace?
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THE MINISTER OF HEAOTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) and (b)Yes,As per "Sate of theWorld's Mothers 2013 report, India has
the highest number of deaths of newborns on the first day ofAkfegper report, an
estimated 309,000 newborns die on the first day of life in India.

() As per Registrar General of India, SRS 2011 report Neo-natal Mortality rate
(NMR) per 1000 live births of MRUP and Odisha is 32 ,30 and 30 respectively

(d) and (e) The Health of the mother has an important bearing on the health of
the child. Thus interventions for improvement of maternal health are critical for
improving survival of newborn and are deemed to be intervention for both maternal
and child health. Under National Rural Health Mission (NRHM), the following
interventions are being implemented.

() Strengthening of Facility based New-born Care through establishment of
Sick Newborn Care Units (SNCU) at district level and Newborn
Stabilization Units (NBSUs) at FRU and Newborn Care Corners at all
delivery pointsA total of 470 SNCU, 1640 NBSU and 13460 NBCC are
operational in the country

(@0 Promotion of Institutional Delivery through Janani Surakebmna (JSY)

and Janani Shishu Suraksha Karyakram (JSSK): Promoting Institutional
delivery to ensure skilled birth attendance is key to reducing both
maternal and neo-natal mortalitySY incentivizes pregnant women to opt

for institutional delivery and provides for cash assistance. JSSK entitles all
pregnant women to absolutely free and zero expense delivery including
caesarean section operation in Government health facilities and provides
for free to and fro transport, food, drugs and diagnostics. Similar
entitlements have also been put in place for sick neonates and infants.

() Home Based New-born Care (HBNC): Home based new-born care through
ASHA is carried out to improve new born care practices at the community
level and for early detection and referral of sick new born babies.

(4) Capacity building of health care provideMarious trainings are being
conducted under National Rural Health Mission (NRHM) to build and
upgrade the skills of doctors, nurses &M for early diagnosis and
case management of common ailments of children and care of new-born at
time of birth. These trainings include Integrated Management of Neo-natal
and Childhood lliness (IMINCI) and Navjaat Shishu Surakshta Karyakaram
(NSSK).
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(5) Management of MalnutritionAs breastfeeding restes infant mortality
exclusive breastfeeding for first six months and appropriate infant and
young child feeding practices are being promoted in convergence with
Ministry of Woman and Child Development.

(6) Village Health and Nutrition Days (VHNDs) are also beingamized for
imparting nutritional counselling to mothers, improving child care practices
and provision of immunization services.

Overlapping in objectives of healthcare programmes

1326.SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) the percentage of the population that has medical insurance;

(b) the number of doctors and paramedical staff in India, specialisation-wise
details thereof;

(¢) the number of hospital beds in the counthe details thereof,t&e-wise;

(d) whether Janani Suraksh®jana, Janani Shishu Suraksf@gana and Indira
Gandhi Matritiva Sahayoyojana all focus on pregnant and lactating women; and

(e) if so, the reasons for duplication amongst healthcare programmes?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) As perAnnual Report of Insurance Regulatory and Development
Authority (IRDA), the total number of lives covered under medical insurance for FY
2012-13 is 20, 66, 38,000 (17.07 % of 2011 Census population).

(b) The total number of doctors possessing recognised medical qualifications
under Indian Medical Councihct as on 30th NovembeR013 is 90171. The
specialisation- wise details of allied health professionals are given in the Statement-|
(See below).

() The State-wise number of hospital beds in government hospitals is given
in the Statement-119ee below).

(d) and (e) Janani Surakskajana (JSY) is a safe motherhood intervention that
encourages women especially from the vulnerable sections of the society to opt for
institutional delivery and therebyfeét reductions in maternal and neonatal mortality
Janani Shishu Suraksha Karyakaram (JSSK) aims at eliminating out of pocket expense
for pregnant women delivering in public health institutions and sick newborns and
infants accessing public health institutions for treatment.
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Indira Gandhi Matritiva Sahayoygojana (IGMSY) is conditional cash transfer
scheme that aims to improve the health and nutrition status of pregnant and lactating
women and partly compensate for wage loss. The three schemes complement each
other

Satement-|

Specialisation-wise availability of allied health professionals in India

No. of Professionals Specialisation
17678 Opthalmology related
40265 Rehab related
7215 Surgical and Intervention technology related
15214 Medical Lab technology related
4352 Radio and Imaging technology related
3263 Audiology and speech language pathology related
6243 Dental assistance related
4050 Sumgery andAnaesthesia related
3587 Medical technology related
181511 Total Misc.
283378 Total AHP
Statement-11

Sate/UT-wise number of Government Hospitals Beds in india (**Provisional)

Sl. No.  State/UT/Division Total Hospitals (Govt.)
No. Beds
1 2 3
India 1376013
1 Andhra Pradesh 37961
2 Arunachal Pradesh 5010

3 Assam 10179
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1 2 3

4 Bihar 13231
5 Chhattisgarh 10770
6 Goa 2510
7 Gujrat 35470
8 Haryana 7879
9 Himachal Pradesh 8485
10 Jammu and Kashmir 7318
1 Jharkhand 5414
12 Karnataka 51986
13 Kerala 37021
14 Madhya Pradesh 30302
15 Maharashtra 47217
16 Manipur 1385
17 Meghalaya 2957
18 Mizoram 1064
19 Nagaland 2427
20 Odisha 16683
21 Punjab 11419
2 Rajasthan 38617
23 Sikkim 1560
24 Tamil Nadu 62229
25 Tripura 3485
26 Uttar Pradesh 56384
27 Uttarakhand 7965
28 West Bengal 77210
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1 2 3
29 A&N Islands 1075
30 Chandigarh 1750
31 D&N Haveli 281
32 Daman and Diu 200
3 Delhi 22961
K’} Lakshadweep 120
35 Puducherry 2103
ToTAL 1376013

* National Health Profile 2012
** Some States have also included data of PHCs

MMR and IMR

1327.SHRI'Y. S. CHOWDAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the details of Maternal Mortality Rate and Infant Mortality Rate (MMR/
IMR) for the last three years;

(b) whether it is a fact that MMR and IMR rate is on much higher side in
India as compared to other countries; and

(c) the steps taken or being taken by Government to reduce the MMR and
IMR?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) The Registrar General of India - Sample Registration System (RGI-SRS)
provides MMR for the country and maj&ates at 3-year intervals.

As per the latest data on maternal mortality in the coulatvgilable from the
report of RGI-SRS 2007-09, the Maternal Mortality Ratio (MMR) of India is 212 per
100,000 live births.

As per the latest data on Infant Mortality Rate available from the report of
Registrar General of India-Sample Registration System (RGI-SRS) 2012, Infant
Mortality Rate (IMR) in the country is 42 per 1000 live births. Data on IMR for the
years 2010, 2011 and 2012 is placed below
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SRS, 2010 SRS, 2011 SRS, 2012

IMR 47 44 42

(b) As per the information provided in the Maternal Mortality Estimation Inter-
Agency Group (MMEIG) report, "Trends in Maternal Mortality: 1990 to 2010"
released in the year 2012 bMWYHO, UNICEF UNFFA and theWorld Bank, 54
countries have higher MMR than India as given in the Statemeelbelow).

As per the information provided in "Thea® of theWorld's Children 2013 -
Children with Disabilities" released by UNICE&3 countries have higher IMR than
India as given in Statement-I8de below)

(¢) The National Rural Health Mission (NRHM) and under its umbrella, the
Reproductive and Child Health Programme Phase Il, seeks to improve the availability
of and access to quality health care including Maternal and Child Health services
particularly to rural population throughout the countdnder this programme, the
steps taken by the Government to accelerate the pace of reduction in maternal &
infant mortality are:

. Demand promotion through Janani Surak¥legana (JSY), a conditional
cash transfer scheme to promote institutional deliveries

. Providing resources for operationalization of sub-centers, Primary Health
Centers, Community Health Centers and District Hospitals for providing
24x7 basic and comprehensive obstetric care, neonatal, infant and child
care services

. Strengthening of Facility based newborn care by setting up Newborn care
comers (NBCC) in all health facilities where deliveries take place; Special
New Born Care Units (SNCUs) at District Hospitals and New Born
Stabilization Units (NBSUSs) at First Referral Units for the care of sick
newborn.

. Capacity building of health care providers through training programmes in
basic and comprehensive obstetric care, skilled attendance at birth,
Integrated Management of Neo-natal and Childhood lliness (IMNCI) and
Navjaat Shishu Suraksha Karyakaram (NSSK), facility & home based
newborn care, etc.

. Name Based web enabled tracking of pregnant women & children to
ensure optimal antenatal, intranatal and postnatal care to pregnant women
and care to new-borns, infants and children.

. Under the National Iron+ Initiative, Iron and Folicid supplementation
to pregnhant, lactating women and to children and adolescents for
prevention and treatment of anaemia.
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Identifying the severely anaemic cases in pregnant women and children at
sub centres and PHCs for their timely management.

To tackle the problem of anaemia due to malaria particularly in pregnant
women and children, Long Lasting Insecticide Nets (LLINS) and Insecticide
Treated Bed Nets (ITBNs) are being distributed in endemic areas.

Exclusive breastfeeding for first six months and promotion of appropriate
infant and young child feeding practices.

Engagement of more than 8.8 lakhscredited Social HealtlActivists
(ASHAS) to generate demand and facilitate accessing of health care
services by the community

Home Based Newborn Care (HBNC) has been initiated thr&&HA to
improve new born care practices at the community level and for early
detection and referral of sick new born babies.

Village Health and Nutrition Days in rural areas as an outreach actoity
provision of maternal and child health services and creating awareness on
maternal and child care including health and nutrition education.

Universal Immunization Program (UIP) against seven diseases for all
children.

Vitamin A supplementation for children aged 6 months to 5 years.

Janani Shishu Suraksha Karyakaram (JSSK) has been launched in 2011,
which entitles all pregnant women delivering in public health institutions to
absolutely free and no expense delivery including Caesarean section. The
initiative stipulates free drugs, diagnostics, blood and diet, besides free
transport from home to institution, between facilities in case of a referral
and drop back home. Similar entitlements are available for sick newborns
and infants accessing public health institutions for treatment.

Satement-|

MMR Estimates 2010-"Trends in Maternal Mortality 1990-2010"

(Estimates developed by WHO, UNICEF, UNFPA and the World Bank)

SI. No. Country MMR
1 2 3

1 Chad 1100
2 Somalia 1000
3 CentralAfrican Republic 890
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1 2 3

4 Sierra Leone 890
5 Burundi 800
6 Guinea-Bissau 790
7 Liberia 770
8 Sudan 730
9 Cameroon 690
10 Nigeria 630
1 Lesotho 620
12 Guinea 610
13 Niger 590
14 Zimbabwe 570
15 Congo 560
16 Democratic Republic of the Congo 540
17 Mali 540
18 Mauritania 510
19 Mozambique 490
20 Lao People's Democratic Republic 470
21 Afghanistan 460
22 Malawi 460
23 United Republic ofTanzania 460
24 Angola 450
25 Zambia 440
26 Cote d'lvoire 400
27 Senegal 370
28 Gambia 360
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1 2 3

29 Kenya 360
30 Benin 350
31 Ethiopia 350
32 Ghana 350
33 Haiti 350
A Rwanda 340
35 Swaziland 320
36 Uganda 310
37 Burkina Faso 300
3B SouthAfrica 300
39 Timor-Leste 300
40 Togo 300
41 Comoros 280
42 Guyana 280
43 Pakistan 260
4 Cambodia 250
45 Bangladesh 240
46 Equatorial Guinea 240
47 Eritrea 240
48 Madagascar 240
49 Gabon 230
50 Papua New Guinea 230
51 Indonesia 220
52 Myanmar 200
53 Namibia 200
4 Yemen 200
55 India 200
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Satement-1 |

International comparison of the Infant Mortality Rate

As per the UNICEF report "The State of the world's children 2013-Children with
Disabilities”, Infant mortality rate of India stands at 47 per 1000 live births. There are
43 countries which has IMR higher than the India. The details are given below:

SI. No. Countries Infant Mortality Rate, 2011
1 2 3
1 Sierra Leone 119
2 Democratic Republic of the Congo 111
3 Somalia 108
4 Central African Republic 108
5 Mali 93
6 Guinea-Bissau 93
7 Chad 97
8 Angola 9%
9 Burundi 86
10 Burkina Faso 82
1 Cote d'lvoire 81
12 Equatorial Guinea 80
13 Cameroon 7
14 Guinea 79
15 Nigeria 78
16 South Sudan 76
17 Mauritania 76
18 Togo 73

19 Afghanistan 73
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1 2 3

20 Djibouti 72
21 Mozambique 72
22 Swaziland 69
23 Benin 68
24 Niger 66
25 Congo 64
26 Lesotho 63
27 Pakistan 59
28 Comoros 59
29 Liberia 53
30 SaoTome and Principe 58
31 Uganda 58
32 Gambia 58
33 Yemen 57
A Sudan 57
35 Haiti 53
36 Malawi 53
37 Tajikistan 53
3 Zambia 53
39 Ghana 52
40 Ethiopia 52
11 Gabon 419
42 Kenya 48
43 Myanmar 48
44 India 47

Source: The Sate of the world's children 2013-Children with Disabilities, UNICEF
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Health workers and PHCs in the country

1328.SHRI P RAJEEVE:Will the Minister of HEAITH AND FAMILY WELFARE
be pleased to state:

(@) the details of the number of health workers who have been appointed
according to the revised Indian Public Health Standards (IPHS) guidelines 2012,
State-wise; and

(b) the details of the number of Primary Health Centres (PHCs) which are
being maintained according to the revised IPHS guidelines 2012, State-wise?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) Public Health being a State subject, appointment of health workers as
per revised Indian Public Health Standards (IPHS) guidelines is in the purview of the
respective tate/UnionTerritory (UT) Governments. Howevemunder National Rural
Health Mission (NRHM) financial support is provided to th&at8s/UFE for
strengthening the public health systems including engagement of doctors and other
health workers as per the requirements posed by the Sta@dudrnments in their
Programme Implementation Plans (PIP).

The number of health human resource appointed under the NEif&/\$Fwise
to move towards IPHS as on 30.09.2013 is given in the State@eenbelow).

(b) Public Health being a State subject, the details regarding the number of
Primary Health Centres (PHCs) which are being maintained according to the revised
IPHS guidelines 2012 is under the purview dat8/UTs Governments.This
information is not maintained by the Ministry

Statement

Satement on human resource appointed under the
NHM Sate/lUT-wise (as on 30.09.2013

Sl State/UT General Specia- Staff Parame-ANM AYUSH AYUSH

No. Duty list Nurse dics Doctor Parame-
Medical dics
Officer

1 2 3 4 5 6 7 8 9

1  A&N Islands 26 9 38 135 81 21 13

2 Andhra Pradesh 28 145 1787 1622 10678 350 1594
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1 2 3 4 5 6 7 8 9

3 Arunachal Pradesh 86 3 200 82 190 32 0
4 Assam 874 152 2806 1625 4878 553 0
5 Bihar 1609 273 1492 414 8529 1384 0
6  Chandigarh 60 36 107 #A 152 18 12
7 Chhattisgarh 12 1 127 0 368 211 14
8 D&N Haveli 6 11 A 78 36 5 0
9 Daman and Diu 8 11 A 27 11 1 0
10 Delhi 347 18 305 443 769 40 40
11 Goa 2 4 25 28 4 0 24
12 Gujarat 20 85 512 1291 599 744 0
13 Haryana 160 36 1701 450 2726 200 174
14 Himachal Pradesh 49 13 210 12 150 140 134
15 Jammu and Kashmid75 50 709 1003 1926 454 366
16 Jharkhand 21 150 509 359 5185 42 42
17 Karnataka 81 52 3965 128 812 625 60
18 Kerala 546 116 969 2426 759 750 28
19 Lakshadweep 15 7 28 91 A 12 2

20 Madhya Pradesh 371 97 1072 186 4460 465 549

21 Maharashtra 95 539 1449 1687 6205 617 A
22 Manipur 12 1 140 80 449 97 59
23 Meghalaya 26 3 180 10 340 89 202
24 Mizoram 6 9 237 66 428 10 20
25 Nagaland 62 7 264 67 319 40 0
26 Odisha 177 0 1108 83 979 1257 17

27  Puducherry 16 5 4 93 80 38 63
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1 2 3 4 5 6 7 8 9
28 Punjab 107 102 1134 47 1602 152 148
29 Rajasthan 33 20 7203 139 4471 916 403
30 Sikkim 35 9 61 57 78 8 6
31  Tamil Nadu 1717 70 5038 213 813 475 475
32 Tripura 0 0 0 139 58 135 3
33 Uttar Pradesh 825 77 1417 849 4279 1829 733
34 Uttarakhand 0 7 200 1 246 210 413
35 West Bengal 433 37 107 530 8147 500 0
ToTaL 8340 2155 35172 14495 70891 12420 5718

Source: ROPs (2013-14) and Quarterly Progress Report-NRHM-Sept&tibar
Food items held up in ports/warehouses

1329.SHRIMATI WANSUK SYIEM: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether a large number of consignments of food items comprising of
chocolates, biscuits etc. from overseas have been held up a different ports/
warehouses due to non-compliance of labelling norms by the exporters from overseas;

(b) whether importers of such items in India are opposing the Food Safety
and SandardsAuthority of India (FSSAI) norms requiring mandatory information to
be printed on the body of the package and not on labels and stickers; and

() whether most of the items, highly perishable and degradable, meant for
marketing during Diwali season are still held up at ports and may even miss the
forthcoming Christmas season?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) After enactment of the Food Safety anthr@lardsAct 2006, Food
Safety and &ndardsAuthority of India (FSSAI) started implementation of the Food
Import Clearance System (FICS) under Section 47 (5) ofAtteat the five port
locations, namelyDelhi, Mumbai, Kolkata, Chennai and Cochkt. other ports, this
function is carried out by the Port Healthfioérs/CustomsAuthorities. In some
import consignments referred by Customs to FSSAI for grant of NOC for customs
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clearance, samples were not drawn fatitey inter-alia due to non-compliance with

the labelling requirements by the overseas exporters as prescribed under the Food
Safety and Standards (Packaging and Labelling) Regulations, 2011. Examples of such
labelling non-compliances are absence of the list of ingredients, nutritional
information, name & address of the manufacture, Best Before/Use by Date, declaration
regarding food additives, etc. The details of food items held up in Chennai, Delhi and
Mumbai are provided in the StatemeBed below).

(b) No. The labelling requirements as per the Food Safety and Standards
(Packaging and Labelling) Regulations, 2011, have to be complied with by the
overseas exporters.

(¢) It is not known whether the import items were meant for marketing during
Diwali/Christmas Season.

Statement

Details of food items held up in Chennai, Delhi and Mumbai

Sl No. of  Description Quantity in Value in Pending

No. cases of goods Kgs. Rs. since when?

1 2 3 4 5 6

Chennai

1 1 NATA DE COCO 15,120 2,90,846 06.05.2013

Delhi

1 1 Alkalised Cocoa 5000 7,72,000 October -2013
Powder

Mumbai-l- Customs

(1) August, 2013

1 2 Alkalized Cocoa 2780 83,80,707 (2) September
Powder 2013

2. 1 Jelly 12100 4,62,488 November 2013

3. 1 Sauces 14100 9,63,800 November 2013

Mumbai-Il- INCH

1 30 Choclates, Biscuits - 6,06,00,000 July/November-
and Confectionary 2013
Goods
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1 2 3 4 5 6

Mumbai-ll-Air Cargo

1 1 Fruit Lime Regular 127 2,86,595 20.11.13
(Juice)

2 1 White truffle 81.2 3,60,825 30.09.13
(Chocolate)

3 1 Dry Fruit Items 253 94,671 12.09.13

4 1 TarangTea 95 6,029 12.09.13

5 1 Chocolate 986 2,15,938 07.09.13

6 1 Cheese 383 1,83,868 19.08.13

7 1 Parmigiano 236 94,762 19.08.13

Reggiano cheese

8 1 TarangTea 95 6,029 29.08.13
9 1 TarangTea 95 6,029 29.08.13
10 1 TarangTea 65 4,019 29.08.13
1 1 Stabiliser Powder 15 23,569 1.06.13
12 1 Nougat Caramel 60 5,278 22.05.13
White & Natural Bites
13 1 Peppermint Flavor 89.1 1,53,694 15.05.13
14 1 Chocolate Biscuits 73 16,804 30.11.13
15 1 Pastries and Cakes  89.9 1,61,173 27.11.13
16 1 Organic Buckwheat 444 98,013 14.11.13
Floor
17 1 Cocoa Power 2099 5,85,051 1411.13
18 1 PoundedYam 529 39,768 41213
19 1 Organic Haloumi 2340 14,56,070 08.11.13

Cheese
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Infant deaths in the country

1330.DR. GYAN PRAKASH PILANIA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ the latest figures of Neo-Natal mortalitpnfant mortality and maternal
mortality, State-wise;

(b) the number and per cent of deaths among O to 4 years, due to nutritional
deficiencies;

() the number of per cent of children under five years reported to be
anaemic/ underweight in India, as per NFHS-3, scenario in urban slums;

(d) whether India has maximum number of malnourished children (74 per cent
in the whole ofAsia);

(e) the steps taken to reduce infant mortality rates by 2/3rd as per Millennium
Development Goals for 2015;

() how horrendous is the scenario; and

(g) the comparison of above parameters with neighbouring/advanced
countries?

THE MINISTER OF HEAODTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) The latest figures are as below:

. The Infant Mortality Rate is 42 per 1000 live births as per SRS 2012.
. Neonatal Mortality Rate is 31 per 1000 live birth as per SRS 2011.

. The Maternal Mortality Rate is 212 per 1,00,000 live birth as per estimates
of RGI for 2007-09

. State-wise information on latest figures for neo-natal mortalitjant
mortality and .maternal mortality is given in the Statemei@et pelow).

(b) Malnutrition is not a direct cause of death. Howewdis has been
observed to be underlying cause of death for one third under five deaths.

() Nutritional status data in urban slum areas is available for eight cities in
NFHS 3 (2005-06) namely Delhi, Chennai, Hyderabad, Indore, Kolkata, Meerut,
Mumbai and NagpurDetails are given in thet@ement-Il See below).

(d) Yes.
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(e) The following interventions under Reproductive anltild health
programme of National Rural Health Mission are being implemented to meet
Millennium Development Goals for 2015 of reducing Infant mortality rates by 2/3rd:

Operationalizing Community Health Centers as First Referral Units (FRUS)
and Primary Health Centers (24x7) for round the clock maternal care
services.

Promotion of Institutional Delivery through Janani Suraksbmna (JSY)

and Janani Shishu Suraksha Karyakram (JSSK): Promoting Institutional
delivery to ensure skilled birth attendance for reducing both maternal and
neo-natal mortality

Strengthening Facility based newborn care: Newborn care corners (NBCC)
are being set up at all delivery points. Special Newborn Care Units
(SNCUSs) and Newborn Stabilization Units (NBSUs) are also being set up
at district hospitals and CHCs respectively for the care of sick newborn
including preterm babies.

Home Based Newborn Care (HBNC): Home based newborn care through
ASHAs has been initiated to improve new born practices at the community
level and early detection and referral of sick newborn babies.

Capacity building of health care provideMarious trainings are being
conducted under National Rural Health Mission (NRHM) to build and
upgrade the skills of health care providers in basic and comprehensive
obstetric care of mother during pregnandglivery and essential newborn
care.

Name Basedracking of PregnantWomen to ensure complete antenatal,
intranatal and postnatal care.

Adolescent Reproductive Sexual Health Programme (ARSH) — for
adolescents to have better access to family planning, prevention of
sexually transmitted Infections, counselling and peer education.

A new initiative Rashtriya Bal Swasthya Karyakram (RBSK) has been
launched on 6th Februagr013 for Child health screening and early
intervention services to provide comprehensive care to all the children in
the community The purpose of these services is to improve the overall
quality of life of children through early detection of birth defects, diseases,
deficiencies, development delays including disability
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. Promotion of appropriate infant and young child feeding practices that
include early initiation of breastfeeding and exclusive breastfeeding till 6
months of age.

. Treatment of children with severe acute malnutrition at special units called
the Nutrition Rehabilitation Centres (NRCs), set up at public health
facilities. Presently 763 such centres are functional all over the country

. National Iron Plus Initiative has been launched for improved thrust on
anemia prevention in various age groups including children aged 6 month
to 5 years, school going and out of school childéalescents, Pregnant
and lactating women and women in reproductive age groups.

. Village Health and Nutrition Days and Mother and Child Protection Card
are the joint initiative of the Ministries of Health & Family welfare and the
Ministry of Woman and Child for addressing the nutrition concerns in
children, pregnant women and lactating mothers.

(H The MDG target is to reduce IMR by 2/3 between 1990 and 2@15he
target for India is to achieve IMR of 28 by 2015. 15 States have already achieved
MDG target of IMR of 28.

(g0 Comparison of India with neighbouring/advanced countries on Infant
Mortality rates, percentage of children with anemia and underweight is given in the
Statement-lll, IVandV.

Satement-|

(a) Latest figures of Infant and Neonatal Mortality Rates, Sources : SRS, RGI

States IMR (SRS 2012) NMR (SRS 2013)
1 2 3
India 42

Bigger Sates

1 Andhra Pradesh 41 28
2. Assam 55 30
3. Bihar 43 29
4. Chhattisgarh a7 ']
5. Delhi 25 18
6. Gujarat 3 30
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1 2 3
7. Haryana 42 28
8. Jammu and Kashmir 39 32
9. Jharkhand 33 29
10. Karnataka 32 24
11. Kerala 12 7
12. Madhya Pradesh 56 41
13. Maharashtra 25 18
14. Odisha 53 40
15. Punjab 28 24
16. Rajasthan 49 37
17. Tamil Nadu 21 15
18. Uttar Pradesh 53 40
19. West Bengal 32 22
Smaller Sates

1 Arunachal Pradesh 33

2. Goa 10

3. Himachal Pradesh 36

4, Manipur 10

5. Meghalaya 49

6. Mizoram 35

7. Nagaland 18

8. Sikkim 24

9. Tripura 28

10. Uttarakhand A

Union Territories

1 Andaman and Nicobar Islands 24

2. Chandigarh 20
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1 2 3
3. Dadra and Nagar Haveli 3
4, Daman and Diu 22
5. Lakshadweep 24
6. Puducherry 17

(b) Latest available figures of Maternal
Mortality Rates, Source: SRS RGI

Major State MMR
(2007-09)

India Total 212
Assam 390
Bihar/Jharkhand 261
Madhya Pradesh/Chhattisgarh 269
Odisha 258
Rajasthan 318
Uttar Pradesh/Uttarakhand 359
Andhra Pradesh 134
Karnataka 178
Kerala 81

Tamil Nadu 97

Gujarat 148
Haryana 153
Maharashtra 104
Punjab 172
West Bengal 145

Others 160
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Satement-1 |

Percentage of Children age 6-59 months have anaemia by slun/non-slum areas
and the poorest quartile in selected cities, India, NFHS 111, 2005-06

State Slum Non-Slum Poor
Delhi 71 52 67
Meerut 69 67 73
Kolkata 55 55 66
Indore 60 53 72
Mumbai 50 47 52
Nagpur 71 58 78
Hyderabad 59 53 64
Chennai 72 60 83

Percentage of Children age 6-59 months by their nutritional status,
by slum/non-slum areas and the poorest quartile in selected
cities, India, NFHS 11, 2005-06

City/Area  Percent Underweight City/Area Percent Underweight
Delhi 27 Kolkata 21
Slum 35 Slum 27
Non-Slum 24 Non-Slum 16
Chennai 23 Meerut 28
Slum 32 Slum 26
Non-Slum 21 Non-Slum 30
Hyderabad 20 Mumbai 3
Slum 26 Slum 36
Non-Slum 18 Non-Slum 26
Indore 39 Nagpur K’}
Slum 50 Slum 12

Non-Slum 37 Non-Slum 28




Written Answers to [17 December2013  Unstarred Questions 199

Statement-| 1 |

International comparison of IMR (2005-1)

Country Infant mortality rate (per 1000
live births), 2010

1 2

Somalia 108
Sierra Leone 114
Chad 9
Afghanistan 103
Nigeria 33
Sudan 66
Uganda 63
Pakistan 70
Senegal 50
Bhutan 44
India (2012) 42
SouthAfrica 41
Nepal 41
Bangladesh 3
Indonesia 27
Egypt 19
Brazil 17
China 16
Mexico 14
Sri Lanka 14
Thailand 11

USA 7
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1

Australia
United Kingdom
Japan

San Marino

Satement-1V

International comparison of malnutrition in Children (2005-11)

Nations Time Children aged <5 Children aged <5
Period years stunted (%) years under-
weight (%)
1 2 3 4
Afghanistan 2004 - -
Australia 1996 - -
Bangladesh 2007 43.2 41.3
Bhutan 2010 335 12.7
Brazil 2007 7.1 22
China 2010 94 34
Germany 2006 13 11
India 2006 47.9 43.5
Iran (Islamic Republic of) 2004 71 4.6
Iraq 2006 275 7.1
Italy 1977 43 13
Japan 1981 83 32
Malaysia 2006 17.2 129
Mauritius 1995 136 13
Myanmar 2010 351 226
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1 2 3 4

Nepal 2011 405 29.1
Oman 2009 9.8 8.6
Pakistan 2011 43 309
Sri Lanka 2009 19.2 216
United Kingdom 1979 39 19
United Sates ofAmerica 2004 39 13

Source:World Health Satistics, 2012.
Satement-V

International comparison of Anemia in Pre School Children

Anemia prevalence in preschool age children
(Source- World wide prevalence of anemia 1903-2005, WHO)

ASIA % of children with anemia
Afghanistan 80.6
Bangladesh 78
Bhutan 743
India 63.2
Myanmar 50.9
Nepal 47
Pakistan 379
Sri Lanka 299

Polio threat from neighbouring countries

1331.SHRI C.M. RAMESH:Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that India's porous border with neighbouring countries
is a threat to India, which has been declared polio-free, from again becoming polio
affected country; and
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(b) if so, the details thereof?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) and (b)Yes, the threat of Polio continues as long as there is polio virus
circulation in any part of the world. Howeydndia has not reported any polio case
due to wild polio virus since more than 34 months.

In order to maintain high population immunity to mitigate this risk of importation
from porous borders with neighbouring countries to India, Government of India has
put on alert all states with international borders for providing round the clock polio
vaccination. The details are as under:

International border Number of posts
Indo-Pak border 5
Indo-Nepal border 0
Indo- Indo-Bangladesh border 3
Indo- Myanmar border 3
Indo-Bhutan border 1

In addition continuous vaccination of children is carried ouAtari train
station andWagah border (in Punjab), Munabao train station (in Rajasthan) and at
Kaman PHC and Chak da Bagh (in J&K). Polio vaccination is also provided to Hajj
pilgrims before travelling to Saudirabia regardless of any age and previous
immunization status.

Shortage of Government hospital beds

1332.DR. KANWAR DEEP SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether the Ministry is aware that India has one Government hospital bed
for 879 people on average;

(b) if so, the details thereof;

() whether the Ministry is also aware that fheelfth Five Year Plan's goal
of 500 beds per 10,00,000 people is woefully short of the world average of 30
Government hospital beds per 10,000 people; and

(d) if so, the details of steps the Ministry have considered to remedy the
situations?
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THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) to (d)As per the provisional data compiled by the Central Bureau of
Health Intelligence (CBHI), there are 13,76,013 beds available in Government hospitals
including CHCs in rural and urban areas in the counfthe average population
served per Government hospital bed is 879.

As per theTwelfth Five Year Plan document, objective would be to achieve a
minimum norm of 500 beds per 10 lakh population in distfipproximately 300 beds
could be at the level of District Hospitals and the remaining distributed judiciously at
the CHC level.

Since Health is a State subject, it is the responsibility of the State Governments
to make efforts for increasing the bed strength in the hospitals under their jurisdiction
in accordance with the requirement and fund availabilitte Central Government
supplements their efforts for expansion and upgradation of infrastructure including
increase in bed strength of hospitals by providing assistance through various
schemes/programmes such as NRHM. In addition, 6 AkMS sanctioned by the
Government in various states to provide tertiary care to the general population in the
respective States/region have started functioning and services are being given to the
local beneficiaries. Besides this, Government has approved upgradation of 13 medical
colleges upgraded under the Pradhan Mantri Swasthya Surgkgea (PMSSY).

Out of these 13 Medical Colleges, civil work in respect of 8 Medical Colleges has
been completed. In addition, Government has also approved up gradation of 39 more
Medical Colleges under PMSSY

As far as three Central Government Hospitals in Dethi Safdarjung Hospital,
LHMC and associated Hospitals and. RML Hospital are concerned, the Central
Government has taken a number of steps to increase the bed strength, which
includes approving redevelopment of LHMC and associated Hospitals; redevelopment
of Safdarjung Hospitals; etc.

Brain drain of medical professionals

1333.SHRI ANIL DESAI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that despite a poor doctor-people ratio (1:1700) in
India, a large number of doctors go to western countries for higher studies but
seldom return to their motherland,;

(b) whether it is also a fact that except UK no other country insist for No
Objection Certificate issued by the Government of India before grant of permission
for higher medical education in their countries; and
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(c) if so, the details of the steps Government has taken to stop brain-drain of
the talented doctors from the country?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) The Government is aware that a few doctors who go abroad to pursue
higher studies do not return to the country

(b) and (c) No. HoweveiSatement of Need (SON) Certificates and Exceptional
Need Certificates (ENC) are issued by Ministry of Health and Faw@ifare to
Indian doctors to enable them to pursue higher medical studies in United States of
America (USA). In March 2013, Ministry of Health & Family/elfare has issued
revised guidelines for issue of SON Certificate, ENC and No Obligation to Return to
India (NORI) Certificate As per the revised guidelines in addition to a written
undertaking that on completion of their training in the USA they will return to India,
Indian doctors applying for Statement of Need Certificate or Exceptional Need
Certificate are required to execute a Bond of Rupees Five lakh with two sureties.
Further the said guidelines stipulate that NORI Certificate will not be issued in any
circumstances. In order to stop brain drain of doctors working under Government
Sector the following steps have further been taken by the Central Government:

() Pay and allowances of doctors have been enhanced considerably after
implementation of the 6th Central Pay Commission.

(i) The age of superannuation of faculty of medical institutions has been
enhanced to 65 years.

(ify Assured Promotion Scheme for faculty of Central Government Institutions
has been revised to make it more beneficial.

(iv) Various allowances available to faculty like Non Practiciipwance,
Allowance, Learning Resourcgllowance, etc. have been enhanced
considerably

Eye tests in CGHS empanelled hospitals/labs

1334.SHRI BASHISTHANARAIN SINGH: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether the Eye Specialists visiting the CGHS dispensaries are referring
eye tests to CGHS empanelled hospitals/Diagnostic labs and imagaing centres in
Delhi;

(b) if so, the names of those hospitals referred for tests/operation;



Written Answers to [17 December2013  Unstarred Questions 205

() whether it is a fact that Eye Specialists advise for Fundus Prests,
whereas the same are not included in the CGHS panel lists and pensioners have to
pay Rs.500/- for the tests;

(d) if so, the details thereof; and

() by when Government proposes to include these tests in the CGHS lists for
the benefit of the pensioners?

THE MINISTER OF HEAOTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) and (b)Yes.The Eye specialists refer CGHS beneficiary patients for eye
tests to CGHS empanelled private hospitals/eye clinics for getting the prescribed tests
done. The beneficiary is at liberty to go to any empanelled centre of his choice for
getting the prescribed tests done without any prior permission from Department/
CGHS Wellness Centre provided the tests are as per CGHS approved list and for
which a CGHS approved rate is available. The list of empanelled hospitals/eye clinics
are available at the CGHS website http://msotransparent.nic.in.

(c) and (d) Eye Specialist do advise for Fundus PHefts. Howeversince
these particular tests are not included in the existing approved list of CGHS,
pensioners are required to obtain prior permission from the Compeatémrity as
per the financial powers to undergo these tests at empanelled private hospital/eye
clinic. They are also entitled for credit facility at the empanelled centres on the basis
of permission letter issued by CMO- In aparof CGHSWellness Centre.

() Fundus Photdests have been included in revised list of CGHS treatment
procedures prepared for the next empanelment process

Children ward in AIIMS, Delhi

1335.SHRI SHNANAND TIWARI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether there is a children ward in thBMS, New Delhi;
(b) if so, the number of beds available for admission in the children ward;

(¢) the number of children admitted WIIMS during the last one year
monthwise;

(d) the number of children refused admission in spite of the fact that they
required admission as per the advice of doctors at thegem®yr during the last 12
months; and
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(e) whether seriously ill children are also refused admission citing reasons
such as shortage of beds etc.?

THE MINISTER OF HEAODTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) and (b)Yes.The detail of beds in Pediatric/ Pediatric gary inAll India
Institute of Medical Sciences (AIIMS), New Delhi are as under:

Pediatric/Neonatal 96 (including General Beds, ICU Beds &
Observation Beds)

Pediatric (KMC) 08 Beds

Pediatric Surgery 52 (Including ICU Beds)

() The details of number of children admitted in the year 2012-13 (Financial
year) in Neonatal, Pediatric Surgery are given below:

Month Department Total
Neonatal Pediatric Pediatric Surgery
April, 12 39 869 215 1123
May, 12 33 993 213 1239
June, 12 3 935 163 1131
July, 12 13 1030 211 1254
August, 12 22 975 225 1222
Septemberl2 21 967 247 1235
October 12 15 1116 248 1379
November 12 14 1091 253 1358
Dec. 12 18 1087 221 1326
January 13 8 1059 244 1311
February 13 5 1194 222 1421
March, 13 12 1149 268 1429
ToTAL 233 12465 2730 15428

(d) Month-wise number of children who visited institute in emergency and
transferred to other Government Hospitals are as under:
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Sl. No. Month Children transferred to other
Government Hospitals

1 January 13 164
2. February 13 195
3. March, 13 189
4, April, 13 233
5. May, 13 216
6. June, 13 188
7. July, 13 218
8. August, 13 263
9. Septemberl3 311
10. October 13 309
11. November 13 204
12. Dec. 13 (upto 12/12/2013) 78
ToTAL 2568

(e) The Institute tries to give admission to all the children who WBNS in
emepgency In case bed is not available for admission, the child is stabilized and then
transferred to other Government Hospital as per hospital protocol, after providing
adequate ambulance support, so that transfer becomes smooth and uneventful.

Increase inTB cases in Noth-Eastern Sates

1336.SHRIMATI NAZNIN FARUQUE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that the Tuberculosis (TB) cases are on the rise in the
North-Eastern States;

(b) if so, the details thereof and the reasons therefor; and

(c) the details of steps being taken by Government and the details of facilities
being provided to the patients?

THE MINISTER OF HEAODTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) and (b) Under the Revised National TB Control Programme (RNTCP), the
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total number of TB cases registered in the program in North Eastern States of India,
show a decline.

The details are given in theafement e below). Howeveras may be seen
from the figures, there are inter-state variations where there is slight increase in
number in a few states.

() For North-Eastern states, financial norms are applicable at the rate of 1.3
times as compared to the rest of the coumtsythe NE region has lge proportion
of tribal, hilly and hard to reach areas, the norm for establishing Microscopy centres
has been relaxed from 1 per 100,000 population to 50,000 and the TB Units for every
250,000 as against 500,000.

As a special case, transportation of drugs by air from GMSDs to the North
Eastern states has been provisioned for under the programme.

To provide quality assured diagnosis and free treatmentBoin North eastern
states, 168 TB Units and 038 RNTCP Designated Microscopy Centres (DMC) have
been established.

Statement

Total patients registered for treatment under RNTCP
in NE Sates, 2010-12

States 2010 (Population 2011 (Population 2012 (Population
438 lacs) 456 lacs) 462 lacs)
Arunachal Pradesh 2360 2311 2357
Assam 39788 37841 35788
Manipur 3652 3080 2744
Meghalaya 4947 5079 5114
Mizoram 2310 2304 2337
Nagaland 3904 3722 3525
Sikkim 1646 1631 1832
Tripura 2850 2798 2557

TotaL 61457 58766 56254
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Changes in IMR figures

1337.SHRIMATI KANIMOZH]I: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether there is any change in the Infant Mortality Rate (IMR) as per the
recent census data;

(b) if so, the details thereof;
() the change in IMR figure over the past three years, State-wise; and

(d) the schemes undertaken by Government to minimize infant fatalities due to
preventable diseases?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) and (b)Yes.As per Ofice of Registrar General of India SRS reports, the
Infant mortality rate has declined from 50 per 1000 live births in 2009 to 42 per 1000
live births in 2012.

(c) Sates/UFwise IMR over past three years is given in that&nent $ee
below).

(d) Under the National Rural Health Mission (NRHM) the following
programmes/schemes and awareness campaign are launched to reduce infant mortality
rate:

() Establishment of Sick New Born Care Units at District Hospitals, newborn
stabilization Units at Community Health Centres (CHCs) and New Born
Care corners at 24x7 Primary Health Centres (PHCs) to provide new born
and child care services.

(i) Navjaat Shishu Suraksha Karyakram (NSSK), a programme for training
health care providers on essential newborn care and resuscitation.

(i) Home Based New Born Care (HBNC) throutBHAs with series of home
visits.

(iv) Integrated Management of Neonatal and Childhood Iliness (IMNCI) and
Facility Based Integrate Management of Neonatal and Childhood llinesses
(F-IMNCI).

(v) Early identification and appropriate management of Diarrhoea disease and
Acute Respiratory Infections.
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(vi)
(vii)
(i)
®)

®
(i)

(i)

(i)

(xiv)

(xv)

(xvi)

Improving infant and young child feeding practices including
breastfeeding promotion.

Immunisation against seven vaccine preventable diseases.
Vitamin A supplementation and Iron and Folicid supplementation.

Establishment of Nutritional Rehabilitation Centres to address severe and
acute malnutrition.

Promotion of institutional deliveries through Janani Surak&tjana (JSY).

Capacity building of health care providers in basic and comprehensive
obstetric care.

Operationalization of sub-centres, Primary Health Centres, Community
Health Centres and District Hospitals for providing 24x7 basic and
comprehensive obstetric care services.

Name based web enabled tracking of pregnant women to ensure antenatal,
intranatal and postnatal care.

Mother and Child Protection Card in collaboration with the Ministry of
Women and Child Development to monitor service delivery for mothers
and children.

Antenatal, Intranatal and Postnatal care including Iron and PRalid
supplementation to pregnant and lactating women for prevention and
treatment of anemia.

Engagement of more than 8.8 lakhscredited Social Healtlctivists
(ASHAS) to generate demand and facilitate accessing of health care
services by the community

(xvii) Village Health and Nutrition Days in rural areas as an outreach gcfority

provision of maternal and child health services.

(xviii) Health and nutrition education to promote dietary diversification, inclusion

()

of iron and folate rich food as well as food items that promote iron
absorption.

Janani Shishu Suraksha Karyakaram (JSSK) has been launched on 1st
June, 2011, whicn entitles all pregnant women delivering in public health
institutions to absolutely free and no expense delivery including Caesarean
section. The initiative stipulates free drugs, diagnostics, blood and diet,
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besides free transport from home to institution, between facilities in case
of a referral and drop back home. Similar entitlements have been put in
place for all sick infants accessing public health institutions for treatment.

() Rashtriya Bal Swasthya Karyakram (RBSK), an introduction of child health
screening for 4Ds i.e. defects at birth, deficiencies, diseases, development
delays and their management among the children 0-18 years of age.

Statement

Sates/UTs-wise IMR during last 3 years

Sl. No. State/UTs Infant Mortality Rate (IMR) per 1000 live births

SRS, 2009 SRS, 2010 SRS, 2011 SRS, 2012

1

2 3 4 5 6

India

50 47 44 42

A. Non-NE High Focus $ates

1 Bihar 52 48 44 43
2 Chhattisgarh %) 51 48 a7
3 Himachal Pradesh 45 40 33 36
4 Jammu and Kashmir 45 43 41 39
5 Jharkhand a4 42 39 33
6 Madhya Pradesh 67 62 59 56
7 Odisha 65 61 57 53
8 Rajasthan 59 55 52 49
9 Uttar Pradesh 63 61 57 53
10 Uttarakhand 41 33 36 A
B. NE Sates

1 Arunachal Pradesh 32 31 32 33
12 Assam 61 58 55 55
13 Manipur 16 14 1 10
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1 2 3 4 5 6
14 Meghalaya 59 55 52 49
15 Mizoram 36 37 A 35
16 Nagaland 26 23 21 18
17 Sikkim A 30 26 24
18 Tripura 31 27 29 28
C. Non High Focus $tes

19 Andhra Pradesh 49 46 43 41
20 Goa 11 10 11 10
21 Gujarat 48 4 1 33
22 Haryana 51 48 44 4?2
23 Karnataka 41 33 3H 32
24 Kerala 12 13 12 12
25 Maharashtra 31 28 25 25
26 Punjab 33 A 30 28
27 Tamil Nadu 28 24 2 21
28 West Bengal 33 31 32 32
D. Union Territories

29 Andaman and 27 25 23 24

Nicobar Islands

30 Chandigarh 25 22 20 20
31 Dadra and Nagar Haveli 37 33 35 3
32 Daman and Diu 24 23 2 22
33 Delhi 3 30 28 25
K’} Lakshadweep 25 25 24 24

35 Pondicherry 22 22 19 17
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Development and promotion of homoeopathy

1338.SHRIMATI AMBIKA SONI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the steps taken by Government to promote and popularise homoeopathic
treatment and medicines in the country during the Eleventh Yéae Plan period;

(b) the research and development projects relating to homoeopathic treatment
and medicines undertaken and achievements made as a result thereof during the said
period;

(c) the funds allocated and spent for the said purpose during the plan period;

(d) whether Government has fixed any targets and proposed any special
scheme for development and promotion of homoeopathic treatment and medicines for
the Twelfth Five Year Plan period; and

(e) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI SANTOSH CHOWDHARY): (a) During the Eleventh Fivéear
Plan Period, the Government has taken following important steps to promote and
popularise homoeopathic treatment and medicines:

. The Homoeopathic system has been supported through Centrally
Sponsored and Central Sector Schemes of the DepartmaMUsH.

. The Cabinet has approved for establishing of a North Eastern Institute of
Ayurveda and Homoeopathy at Shillong, Meghalaya at a cost of Rs.71.81
crores.

. Under Graduate (UG) and Post Graduate (PG) seats at National Institute of
Homoeopathy (Kolkata) have been increased from 50 to 93; and 18 to 36
respectively In addition PG specialization in three more subjects have
been added.

. Homoeopathic Units have been established in Primary Health Centre and
Community Health Centre under National Rural Health Mission (NRHM).

. National Campaign on Mother and Child Health has been launched and the
awareness of Homoeopathic System is done through the print and
electronic media under Information, Education and Communication
Programme and throughROGYA Melas.

(b) Important achievements regarding research and developments in
Homoeopathy have been as follows:

A.  Central Council for Research in Homoeopathy (CCRH)

() CCRH has undertaken 23 Clinical Research studies on diseases like rhinitis,
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acute otitis media, chronic sinusitis, diarrhoea, urolithiasis, vitiligo etc. The
results have been published in various international and national
journals.

() Verification studies of 34 drugs have been completed. Clinieafied data
of 52 drugs, out of which 24 drugs of indigenous origin has been
published.

@iy Drug Proving on 23 drugs completed, out of which four are new drugs and
data of 14 drugs published.

(iv) Pharmacopoeial standards of 40 drugs have been worked out for inclusion
in Homoeopathic Pharmacopoeia of India. 12 fundamental research studies
with Institutes of excellence have been completed and 11 research articles
published.

B. Collaborative Research of CCRH

Studies under Collaboration with Institutes of Excellence have shown evidence
of biological activity of Homoeopathic medicine in in-vitro and animal model in the
clinical conditions of Japanese Encephalitis (School of Tropical Medicine), Cancer
(Bose Institute), Kidney stone (University of Madras) and diabetes (University of
Madras) and result have been published in Indian Journal of Research in
Homoeopathy (IJRH) and International journals.

C. Extra Mural Research

Studies conducted in Extra Mural Research have resulted in generation of
evidence — based support in favour of efficacy of Homoeopathic Drugs in diseases
like autoimmune thyroiditis, diarrhoea, learning disabilities, leprosyarian cyst,
uterine fibroid, scabies etc. Studies undertaken to investigate the anti-oxidant effect,
anti-cancer potential, neuro-protective effects and effects on cardiac neuropathy of
the homeopathic drugs in animal models have yielded positive results.

(c) Details of funds allocated and spent during Theelfth Plan Period are
given in the Statementde below).

(d) and (e) During th&welfth FiveYear Plan the following steps have been taken:

() Department ofAYUSH has planned to set ujpll India Institute of
HomoeopathyAn allocation of Rs.50.00 crore has been made for the
institute for theTwelfth Plan Period.

() The CCRH, while continuing the ongoing studies in clinical research etc,
has planned to take up new studies in various areas under different
research programs.

(iiy The Council has also planned for strengthening its infrastructure of
institutes.



Statement

Budget Allocation and Actual Expenditure during 11th Plan period
for development and promotion of Homoeopathy

(Rs. in crore)

Sl. Scheme / 11th 2007-08 2008-09 2009-10 2010-2011 2011-2012 Total
No.Progra- Plan

mmes BE RE AE BE RE AE BE RE AE BE RE AE BE RE AE BE RE AE

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21

A Central Sector Schemes

I Grant to
Central
Council

of 0.25 0.05 0.05 0.05 0.05 0.07 0.07 0.09 0.09 0.09 0.09 0.09 0.15 0.09 0.29 0.14 0.37 0.59 0.

Homoeo-
pathy,
New
Delhi

2 Homoeo-
pathic
Pharmaco-3.00 150 0.89 0.73 050 1.16 1.06 1.07 0.94 090 1.07 0.93 091 0.94 0.91 0.77 5.08 4.83
poeia
Laboratory
Ghaziabad

3 National
Institute
of 45.00 19.00 19.00 16.98 17.00 18.74 18.74 20.00 20.00 20.00 20.00 32.00 32.00 22.00 22.00 21.37 194.0@t 109.09
Homoeo-
pathy,
Kolkata

B
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21

4 Central
Council
for
Research 70.00 11.55 11.55 11.41 13.43 20.75 20.75 30.87 30.87 29.85 30.87 33.17 33.92 32.00 32.2013B2® 128.54 128.13
in Homoeo-
pathy
New

Delhi

TotaL 118.2532.10 31.49 29.17 30.98 40.72 40.62 52.03 51.90 50.84 52.03 66.19 66.98 55.03 55.40 322487 245.70 242.09
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Encouragement toAYUSH system of medicines

11339. SHRI BHAGA SINGH KOSHWARI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether adequate funds have been provided #forurveda,
Yoga, NaturopathyUnani, Siddha and Homoeopathy system of medicines in the
country;

(b) if so, the details of funds allocated for each of A¥JSH system of
medicines during the each of last three years;

(c) the details of the action taken or proposed to be taken by Government to
encourage, development and research in the field oAYSH system of medicines
in the country; and

(d) the steps taken or proposed to be taken by Government to encourage the
AYUSH system of medicines at international level?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI SANTOSH CHOWDHARY): (a) and (b) By and lae,
adequate funds have been made available foAylueveda,Yoga and Naturopathy
Unani, Siddha and HomoeopathyYlASH) system of medicines in the countmhe
system wise statement on funds allocated for the last three years are given in the
Statement-I $ee below).

(c) Details of the action taken by the Government for the encouragement,
development and research in tA¥USH system of medicines in the country are
given in the Statement-1ISée below).

(d) Under the Central Sector Scheme of International Cooperation, different
activities have been undertaken by the DepartmertY@fSH such as International
exchange of experts; support for organizing international conferences, seminars,
workshops, establishment AYUSH information cells in Indian Embassies/Missions
to disseminate authentic information abdANUSH abroad; grant oAYUSH
Fellowship to foreign nationals for undertakid USH courses at premier
institutions in India; establishingYUSH Academic Chairs at International
Institutions.

tOriginal notice of the question was received in Hindi.



Statement-|

System-wise statement of funds allocated under Plan for the last three years

(Rs. in crore)

Sl. No. Scheme Group-wise 2010-11 2011-12 2012-13
BE RE BE RE BE RE
1 2 3 4 5 6 7 8
Central Sector Schemes
1 Secretariat Department &fYyUSH 11.00 11.00 11.50 18.29 21.39 21.39
2 Ayurveda 107.05 146.57 141.62 139.29 152.27 153.84
3 Homoeopathy 52.03 66.19 55.03 55.40 62.91 76.27
4 Unani 44.39 49.89 46.00 61.27 69.78 73.18
5 Yoga, Naturopathy & Siddha 21.60 30.00 37.50 33.13 47.76 32.56
6 National Board for Medicinal Plants 50.00 54.50 58.00 52.50 65.00 48.56
7 Development of common facilities féxYUSH
industry clusters 25.00 25.00 25.00 18.17 21.93 8.00
8 Other Schemes AAYUSH 149.93 172.50 135.71 109.60 138.19 94.36
TotaL: Central Sector Schemes 461.00 544.65 510.36 469.36 579.23 508.16
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Centrally Sponsored Schemes

Promotion of AY USH 282.00 293.15 333.00 124.00 345.00 107.00
9 Development & upgradation of
AYUSH Institutions/Colleges 45.00 45.00 50.00 21.00 55.00 15.00
10 National Rural Health Mission (NRHM) 232.00 244.00 275.00 100.00 280.00 90.00
Development 0AYUSH Hospitals &
Dispensaries and Mainstreaming AfUSH 232.00 244.00 275.00 100.00 280.00 90.00
11 Quiality Control of ASU&H Drugs 5.00 415 8.00 3.00 10.00 2.00
New Initiatives 57.00 50.20 56.64 56.64 65.57 54.84
Additional component iYUSH Hospital 7.00 0.20 0.50 0.50 0.57 0.00

&. Dispensaries Scheme for public private
partnership for setting up of speciality
clinics/IPDs in technical hospital.

12 National Mission on Medicinal Plants 50.00 50.00 56.14 56.14 65.00 54.84
New Scheme
AYUSH Gram 0.10 0.00
National AYUSH Health Programme 0.10 0.00
National Mission orAYUSH
Total: CentrallySponsored Schemes 339.00 343.35 389.64 180.64 410.77 161.84
GrandTotal Demand No. 47 800.00 888 00 900.00 650.00 990.00 670.00

Note: BE: Budget Estimate.

RE: Revised Estimate.
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Systemrwise Satement of Funds Granted under Non-Plan for the last three year

(Rs. in crore)

Sl. Name of the Scheme (in brief) 2010-11 2011-12 2012-13

o BE RE BE RE BE RE

1 2 3 4 5 6 7 8

1 Ayurveda 104.15 103.68 106.94 96.97 101.62 101.18

2 Homoeopathy 18.75 23.23 24.04 23.96 26.07 2846

3 Unani 31.07 36.26 35.00 36.22 35.45 36.36

4 Yoga, Naturopathy & Siddha 5.00 525 16.15 16.42 19.76 19.98

5 Other Misc. Schemes 4.28 7.83 5.07 443 429 442

6 Secretariat - Social Services 0.75 0.75 0.80 0.80 0.81 0.60
GrandTotal: Demand No. 47 164.00 177.00 188.00 178.80 188.00 191.00

Note: BE: Budget Estimate.
RE: Revised Estimate.
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Satement-1 |

Details of action taken by Government for the encouragement, development and
research in the field of the AYUSH system of medicines in the country

0

(i)

(i)

(iv)

v)

(vi)

The Department ganizesArogya fairs at National andt&e level. During

the fairs folders, booklets and leaflets and other publicity materials
published by the Department are distributed to the public for enhancing
their awareness about theyUSH system.

To reach to every nook and corner of the country and to the maximum
number of people, the Department carries out publicity by telecasting /
broadcasting, films/video spots/audio spots and publishes advertisements
in the print media for highlighting the strengths AfUSH systems of
medicines. Multimedia Campaigns like Publicity over hoardings, DTC
buses, front lit panels, entry tickets during India International Trade Fair
etc., have been undertaken with the objective of propagatidyy 0SH
systems of medicines.

The Department organizes/supports/participates in Seminars and
Conferences broadly concerning with the promotioM8tUSH system of
medicine.

The Government has set up five Central Councils for Research one for
eachAYUSH systems of medicine for undertaking, coordinating,
formulating, developing and promoting research in an organized and
scientific mannerThe Government also encourages and promotes research
by implementing a Central Sector Scheme for Extra Mural Research.

For the development of services throl§ilUSH system of medicines, a
Centrally Sponsored Scheme for DevelopmenA¥tJSH Hospitals and
Dispensaries is being implemented through whitteS/UE Governments

are given financial assistance for collocatedJSH facilities at Primary
Health Centres, Community Health Centres, upgradation of exclusive
AYUSH Hospitals & Dispensaries and supply of essential medicines to the
GovernmentAYUSH Hospitals & Dispensaries. MainstreamingAMUSH
facilitated under NRHM has steered physical integratiorA6tUSH
facilities.

There have been significant achievements in the area of quality control
and standardization of drugs and protection of traditional medicinal
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knowledge by virtue of regulatory reforms and creation of Traditional
Knowledge Digital Library (TKDL). TKDL is used for prevention of wrong
patenting of products based on Indian traditional medicinal knowledge.
Regulatory provisions have been amended to have adequate quality
control of ASU&H drugs.

(vi) Mushroom growth of substandard colleges has been checked with the
Department o AYUSH taking over the powers for grant of permission to
new colleges, increase in admission capacity and new courses of study

(vii) The allocation of theTwelfth Five Year Plan of Rs. 10,044 crores, amounts
to an increase of 235% over the actual expenditurenetlfth Plan for
promotion, development and researchA¥USH System of medicine.

Healthcare of senior citizens in UP

1t1340. SHRI JUGULKISHORE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government proposes to establish any institution to deal with the
health related problems prevalent among senior citizens in Uttar Pradesh (UP);

(b) if so, the details thereof and if not, the reasons therefor;

(¢) whether Government is providing assistance to any project engaged in
developing low cost medicines fédzheimer's disease; and

(d) if so, the details thereof and present status of such project?

THE MINISTER OF HEAOTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) As part of implementation of the National Programme for Health Care of
the Elderly (NPHCE), a Regional Geriatric Centre, one of the 8 in the cpinatsy
been established at the Institute of Medical Sciences, Banaras Hindu Unjversity
Varanasi, Uttar Pradesh.

(b) The Government of India has launched the "National Programme for the
Health Care of Elderly" (NPHCE) in the year 2010, duringTivelfth Five Year Plan,
to address health related problems of elderly people.

The basic aim of the NPHCE programme is to provide separate, specialized and
comprehensive health care to the senior citizens at various levels of state health care
delivery system including outreach services.

tOriginal notice of the question was received in Hindi.
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The major components of the NPHCE are establishment of Department of
Geriatric in identified Medical Institutions as Regional Geriatric Centres for different
regions of the country and to provide dedicated health facilities in District Hospitals,
CHCs, PHCs and Sub Centres levels.

Following facilities are being provided under the Programme:

. Geriatric OPD, 30 bedded Geriatric ward for in-patient care, etc. at Regional
Geriatric Centres. The Regional Geriatric Centres will also undertake PG
Courses in Geriatric for developing Human Resource.

. Geriatric OPD and 10 bed Geriathi¢ard at District Hospitals.

. Bi-weekly Geriatric Clinic at Community Health Centres (CHCs)
. Weekly Geriatric Clinic at Primary Health Centre (PHCs).

. Provision ofAids andAppliances at Sub-centres.

At present, the NPHCE is being implemented in 8 Regional Geriatric Centres and
100 identified districts, as envisaged in the Eleventh ¥eear PlanThe Programme is
continuing in the Twelfth Five Year Plan with establishment of 12 more Regional
Geriatric Centres and addition of 225 more districts and establishment of 2 National
Institute of Ageing in the country

In Uttar Pradesh, in addition to the Regional Geriatric Centre at Banaras Hindu
University, the Programme is under implementation in the Districts of Rae Bareli,
Sultanpuy Jhansi, Lakhimpur Kheri, Farookhabad, Firozabad, Etawah, Lalitpur and
Jalaun. Funds amounting to Rs. 1855.04 lakh have been released to these districts
and Rs. 213.65 lakh have been released to the Regional Geriatric Centre at Banaras
Hindu University

(c) and (d) No such assistance is being provided by the Ministry for any
project engaged in developing low cost medicinesAl@heimer's disease, under
NPHCE.

Reserved faculty posts inAIIMS, New Delhi

1341.SHRI JAGAT PRAKASH NADDA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that Supreme Court has struck down reservation for
SC and STin faculty posts in théll India Institute of Medical Sciences, New
Delhi;
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(b) if so, whether the litigation filed in the Delhi High Court by some faculty
members challenging regularisation aithoc faculty on the ground that reservation
for SC/ST had beeniygen the go-bye in such regularisation had become infructous;

() whether Government has informed the High Court about the judgement of
the Supreme Court; and

(d) by when, all vacant faculty posts AtIMS, New Delhi are going to be
advertised for recruitment?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) to (d) The Government has filed a review petition in the Supreme Court
and the matter is pending before thpex Court. 185 posts of faculty have been
advertised for filling inAIIMS, New Delhi.

Dental clinics in CGHS dispensaries

1342.SHRI MOHAMMED ADEEB: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) the details of Dental Clinics in CGHS dispensaries in the country;

(b) the details of amounts paid to these Dental Clinics during the last year
and the current yeamonth-wise;

(c) whether it is a fact that these Dental Clinics are run by a big racket and
are looting the exchequer with the connivance of some officers; and

(d) whether Government would have the matter inquired into?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) The dental services in CGHS Delhi have been outsourced WellBess
Centres (5 under Central Zone and 8 under South Zone) for 22 dental procedures.
The location-wise details are given in the Statemeeé below).

(b) The details of payment made to the service provider in respect of these
clinics from the starting of the services till Novemp013 are given in the
Statement-Il $ee below).

(c) and (d) No specific complaint has been reported about such irregularities
committed by the dental clinics in connivance of some officers. However deficiencies
in services and overchging have been reported from the beneficiari&s.
Inspection Committee has been constituted for regular inspection of the dental units
to ensure proper delivery of servicas per the terms and conditions of the
agreement.



Written Answers to

[17 December2013  Unstarred Questions 225

Satement-|

Details of CGHS WHliness Centers where the Dental
Care Services have been outsourced

Central Zone: New Delhi

Sl. No. Wellness Centers Address

1 Dr. Z.H. Road (D44) CGHS Building, Dr Z.H. Road, New Delhi.

2. Chitra Gupta Road (D51) CGHS Building, NeaAram Bagh, New Delhi.

3. Aliganj, Lodi Road (D9) CGHS Building, Near Lodhi Road, New Delhi.

4, Kali Bari (D 76) CGHS Building, Kali Bari Mag, DIZ Area,
New Delhi.

5. CGHS Dispensary CGHS Dispensaily Chanakyapuri, New Delhi.

Chanakyapuri

South Zone: New Delhi

SILNo.  Wellness Centers Address

1 Sadig Nagar (D63) CGHS DispensaryBehind Siri Fort Road,
Near GK.-I, New Delhi.

2. Sriniwas Puri CGHS Building, Sriniwaspuri, New Delhi

3. PushpVihar (D78) A-B/125, 126, 127 - Sector -J\PushpVifiar,
New Delhi.

4. R.K. Puram-V (57) CGHS Dispensary Building, Sector-Xll, R.K.
Puram, New Delhi

5. Moti Bagh (D 16) CGHS Building near Begum Zaidi Market,
Moti Bagh, New Delhi.

6. Kidwai Nagar (D 12) CGHS Building, 61-63, Kidwai Nagar

7. Kalkaji-1 (D42) CGHS Maternity Centre & Dispensary
Kalkaji, New Delhi

8. Faridabad (D70) CGHS Dispensary Building, NH-4,

Faridabad.
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Satement-1 |

Details of expenditure of Outsourced Dental Units in CGHS Delhi.

(Figures in Rs)

SI. No. Month Central Zone South Zone Total

1 2 3 4 5

1 Oct-11 448956 - 448956
2. Nov-11 497881 - 497881
3. Dec-11 4043711 - 4043711
4, Jan-12 - - -

5. Feb-12 - - -

6. Mar-12 176163 - 176163
7. Apr-12 1179142 2586424 3765566
8. May-12 13006909 - 13006909
9. Jun-12 1303705 5290870 6594575
10. Jul-12 484770 1928530 2413300
11. Aug-12 3552947 7443269 10996216
12. Sep-12 2663951 941197 3605148
13. Oct-12 2425373 - 2425373
14. Nov-12 3272900 - 3272900
15. Dec-12 2359883 - 2359883
16. Jan-13 1740479 2075111 3815590
17. Feb-13 298461 2490650 2789111
18. Mar-13 6519138 14361771 20880909
19. Apr-13 2582860 2586424 5169284
20. May-13 5579933 3251084 8831017
21 Jun-13 2628854 12823634 15452488
22. Jul-13 4296128 7420154 11716282
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1 2 3 4 5

23. Aug-13 5861844 2617717 8479561
24. Sep-13 2909015 - 2909015
25. Oct-13 186045 8741708 8927753
26. Nov-13 6029592 - 6029592

Addiction centres in border Sates

1343.SHRI NARESH GUJRAL:WiIll the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is considering to provide special packages to border
States to set up de-addiction centres to deal with narcotics pushed into such States
by Pakistan;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the other means Government is considering to tackle the drug menace
among youths in States such as Punjab?

THE MINISTER OF HEAOTH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) to (d) The issues relating to drug abuse and control over intoxicating and
habit forming drugs are handled in this country by a multiplicity of authorities,
including the State/lUT Governments. In the Central Government the responsibility is
carried out through a number of Ministries, Departments and Organisations, which
include the Ministry of Social Justice and Empowerment, the Department of Revenue,
the Narcotics Control Bureau in the Ministry of HomEairs and the Ministry of
Health & FamilyWelfare. The Ministry of Social Justice and Empowerment is the
nodal Ministry for all matters relating to "Alcoholism and substance (drug) abuse and
rehabilitation of addicts/families” as per the Government of India (Allocation of
Business Rules), 1961. That Ministry operates the "Central Sector Scheme of
Assistance for Prevention @flcoholism and Substance (Drugpuse" to create
awareness and educate people about the ill-effects of drug abuse on the individual,
family, workplace, and society at ¢g. It is informed that under that scheme there is
no special package to border States to set up ad-addiction centres to deal with
narcotics pushed into suchiags by Pakistan. Howeveahe border &ites also have
many de-addiction centres run byGRs/\bluntary Oganisations.
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The Ministry of Social Justice & lBpowerment has also informed that they had
conducted awareness generation programmes in two states namely Punjab and
Manipur during the years 2011-12 and 2012-13. This programme was envisaged to
cover 3000 villages in ten districts in the State of Punjab and 750 villages in seven
districts in the &te of Manipur

Department of Revenue which administers the Narcotic Drugs and Psychotropic
Substances (NDP3ct, 1985 and Prevention of lllicitraffic in Narcotic Drugs and
Psychotropic Substancést, 1988 has informed that a number of steps have been
taken by the Government to counter the drug menace in gefiéi@INDPSAct
provides for stringent penalties for illicit trafficking of narcotic drugs and
psychotropic substance#& number of agencies of both Central antht®
Governments have been empowered to enforce the provisions Attth& reduce
supply of drugs, these enforcement agencies have adopted various meageres,
alia including, (i) intensive preventive and interdiction efforts along known drug
routes, (ii) strict surveillance and enforcement at entry/exit points of the border
(i) strengthening of the intelligence system, and (iv) bilateral/multilateral cooperation
with other countries for sharing of information on illicit trafficking.

The Narcotics Control Bureau which is the apex coordinating agency for "co-
ordination of actions by various offices, States Governments and other authorities
under the NDP®ct, CustomsAct, Drugs and Cosmetidsct” has informed that they
organize various awareness programs on the eve of 26th June (International Day
against DrugAbuse) every yearAwareness programs on drug abuse are also
organized for school and college children. They have also taken the initiative to
display ‘warning signage’ against narcotic drugs in the every pub and bar in the
NCR Region.

The role of Ministry of Health & FamilyWelfare in the area of checking drug
and substance abuse is by way of providing financial assistance for augmenting the
medical facilities in some Central Government hospitals and also State Government
hospitals in North-Eastern States for post-abuse treatment of patients. These Central
Government hospitals are the "National Drug Dependence Treatment Centre (NDDTC)
(AIIMS), Ghaziabad (U.p PGIMER, Chandigarh, JIPMER, Pondichem{MHANS,
Bangalore, Dr Ram Manohar Lohia Hospital, New Delhi and Sucheta Kriplani
Hospital, New Delhi. The activities of Non-Government Organisations (NGOs) are not
covered under this programme which fells within the purview of the Ministry of
Social Justice & Empowerment.
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Free Health Service

t1344. DR. BHUSHAN LALJANGDE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ by when Government would be able to provide free health service to all
citizens of India;

(b) whether it is a fact that in Chhattisgarh generic medicines are being
provided, so that, the poor people may get access to affordable and proper
treatment; and

() an initiative for afordable treatment, had been madeAHMS, Raipur,
whether the same has been actively implemented all over the country?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) The Twelfth Plan seeks to strengthen initiatives taken in the Eleventh
Plan to expand the reach of health care and work towards the long term objective of
establishing a system of Universal Health Coverage (UHC) in the country for
providing assured access to a defined essential range of medicines and treatment
entirely free for a large percentage of the population. Several ongoing initiatives like
Reproductive and Child Health, Control of Communicable and Non-communicable
Diseases, have the features of universal coverage through public health facilities for
target population. The steps towards achieving UHC are an incremental process
which is linked to the availability of adequate financial resources. This is a process
which is envisaged to unfold over two or three Plan period.

(b) As reported by Government of Chhattisgarh, the State Government has
started distribution of free generic medicine witfeeff from 15thAugust, 2013 to all
citizens of Chhattisgarh.

() In order to correct regional imbalances in availability and affordability of
tertiary healthcare services and to augment facilities for quality medical education in
the country the Government has launched the Pradhan Mantri Swasthya Suraksha
Yojana (PMSSY). Setting up oAlIMS Raipur, apart fromAIIMS Bhopal,
BhubaneswarJodhpuy Patna and Rishikesh, has been taken up under Phase-l of
PMSSY

Implementation of health schemes

1345.SHRI BHUPENDERYADAV: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

tOriginal notice of the question was received in Hindi.



230 Written Answers to [RAJYA SABHA] Unstarred Questions

(@) the problems faced in implementation of various health schemes which are
causing uneven Infant Mortality Rates (IMR) overfatiént $ates while KeralaTamil
Nadu andWest Bengal have already achieved Millennium Development Goal (MDG)
aims, States such as Uttar Pradesh and Rajasthan lag behind them significantly;

(b) the measures being undertaken to remedy the deficient enforcement in the
States lagging behind;

(¢) the details thereof; and

(d) the status of enforcement of, and achievement in, related MDGs and the
details thereof?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM NABI
AZAD): (a) Various reason for problems faced in implementation of Health schemes in
certain states and uneven progress in infant mortality rate are as below:

1) Different States started with different levels of infant mortality at the start
of NRHM in the year 2005. For example Uttar Pradesh had an IMR of 73
per thousand live births in 2005 compared to 37 per thousand live births in
Tamil Nadu.

2) The States like Uttar Pradesh and Rajasthan also suffered from
deficiencies like wider gap in infrastructure and availability of skilled
human resources. On the other hanates likeTamil Nadu, Kerala did
not face such shortages in skilled human resource.

3) Public Health is a state subject and investment by States in health and its
social determinants varies across the States.

(b) and (c)To remedy the deficient enforcement in thesates, a systematic
approach has been undertaken.

1) States with weak health indices are given more weightage during fund
allocation.

2) In all States 25% lowest performing districts have been identified as high
priority districts based on a composite health index including tribal and
LWE affected districts.These districts would receive higher per capita
funding, relaxed norms for HR and infrastructure, enhanced monitoring
and focussed supportive supervision.

3) States are now incentivised for better performance and achieving efficiency
in utilization of allocated funds under NRHM.
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4) States are bound by certain conditionalities when fund allocations are
approved annually and these are monitored closely for compliance.

(d) India's target is to reduce under five child mortality to less than 30 per
1000 live births by 2015As per the latest available estimates from the Sample
Registration System (SRS) released by the office of Registrar General of India (RGI),
the IMR was 42 per 1000 live births in 2012. India has been achieving a consistent
decline of 3 points per year during the period 2008-2011 and a further decline of 2
points in 2012.

Technological sophistication formanufacturing sector

1346.SHRI HUSAIN DALWAI: Will the Minister of HEA/Y INDUSTRIESAND
PUBLIC ENTERPRISES be pleased to state:

(@ whether country's manufacturing sector needs to acquire dynamism and
technological sophistication to become one of the leading manufacturers;

(b) if so, the details thereof; and
(c) the steps taken by Government in this regard?

THE MINISTER OF HEA’Y INDUSTRIESAND PUBLIC ENTERPRISES
(SHRI PRAFULPATEL): (a) Yes, Sir

(b) India has been traditionally importing technology as the country lacks
global level of competitiveness in product designing and manufactur@aiinology
development and product upgradation are critical in attaining global level of
competitivenessAvailability of high level technologies has been a constraint on the
growth of the Indian manufacturing sector

(¢) The Government has brought out National Manufacturing Policy with a
view to increase domestic value addition and technological depth in manufacturing
with appropriate policy support to enhance global competitiveness of Indian
manufacturing. Measures like financial and institutional mechanisms for technology
acquisition and development have been detailed in the Manufacturing .Pidiey
Policy provides for government procurement to be used as a policy instrument for
strengthening manufacturing industry and development of technological competence
by putting emphasis on local value additicchi.Manufacturing Plan has been
prepared in support of technology and depth in manufacturing ifviledéfth Five
Year PlanThe Government has encouraged technological sophistication by providing
free access to import of technology and allowing 100% Foreign Direct Investment.
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PSEs in Tamil Nadu

1347.DR. V. MAITREYAN: Will the Minister of HEA/Y INDUSTRIESAND
PUBLIC ENTERPRISES be pleased to state:

(@) the benefits reaped by Government due to the tremendous growth of
BHEL, and other Public Sector Enterprises (PSEs) in the country particularly from
Tamil Nadu;

(b) the details of benefits got by théag Government oTamil Nadu for
providing excellent support to these high performing Public Enterprises like BHEL;

() whether the industrial environment is more attractive and conducive in
Tamil Nadu;

(d) if so, the details of those Heavy Industries provided with further licenses
or expansion activities imamil Nadu; and

(e) the total revenue earned by each of the PSERmil Nadu in the last
three years and their projections for the next year?

THE MINISTER OF HEA’Y INDUSTRIESAND PUBLIC ENTERPRISES
(SHRI PRAFULPATEL): (a) Central Public Sector Enterprises (CPSESs) contribute to
the Central Exchequer by way of dividend payment, interest on government loans
and payment of taxes & duties. The total contribution of CPSEs to the Central
Exchequer during the year 2011-12 was Rs. 1,60,801 crore.

Bharat Heavy Electricals Limited (BHEL) is a CPSE having 17 manufacturing
plants/Units spread throughout the counthg per general accounting practice
followed by the Companythe benefits accrued to the Government through
contribution to the Exchequer (Excise duBervice tax, Customs DuytypalesTax,
IncomeTax, Dividend & DividendTax) from BHEL during the last two years is as
follows:

(in Rs. crore)

BHEL 2010-11 2011-12

Contribution to the Exchequer 5661 6448

(b) to (e) The State-wise detail of working of units of CPSEs is not maintained
centrally As per Public Enterprises Survey (2012) as on 31.3.2012 there ark 1
CPSEs having their registeredioé in the $ate of Tamil Nadu. In addition 86 other
CPSEs are also having their presence in thée fTamil Nadu with a Gross Block
of Rs. 1,0,2184.53 crore and employing around 94,408 persons.
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BHEL currently has 4 manufacturing Units / plants in theaté& of Tamil Nadu
besides Service Divisions and various Project Sites. BHEL's preseifeenihNadu
has helped in a big way in development of large industrial base which has been
effectively leveraged by other industries. Based on the core skills nurtured by BHEL,
a host of small scale industries and ancillaries have come up in the State in and
around Trichy and Ranipet.

Unutilised lands of PSUs

1348.SHRI AAYANUR MANJUNATHA: Will the Minister of HEA/Y
INDUSTRIESAND PUBLIC ENTERPRISES be pleased to state:

(@ whether a large number of Public Sector Undertakings (PSUs) including
sick units are in possession of huge area of unutilized lands;

(b) if so, the details thereof;

(¢) whether Government has any proposal to monetize the unutilised lands of
PSUs for their revival;

(d) if so, the details thereof and the present status of the aforesaid proposal;

() whether Government proposes to set up Public Sector Land Development
Authority;

(f) if so, the details thereof; and
(g) the time by when the salluthority is likely to be set up?

THE MINISTER OF HEA’Y INDUSTRIESAND PUBLIC ENTERPRISES
(SHRI PRAFUL PATEL): (a) to (g)A "Public Sector Land DevelopmeAuthority
(PSLDA)" for assessing land held in excess of current and future needs of Central
Public Sector Enterprises (CPSESs), including loss making CPSEs, has been
recommended by the Panel of Experts on Reforms in CPSEs set up by the Planning
Commission inApril, 2010. The recommendations of the Panel of Experts are under
active consideration of the Government.

Implementation of CSR by PSUs

1349.SHRI NATUJI HALAJI THAKOR: Will the Minister of HEA/Y
INDUSTRIESAND PUBLIC ENTERPRISES be pleased to state:

(@ whether all the PSUs under his Ministry are committed to implement
programmes/schemes in due dischavf€orporate Social Responsibilities (CSRs);

(b) if so, thedetails thereof indicating the salient features of the programmes/
schemes formulated by each PSU and areas earmarked,,ibpmgspective
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undertakings for implementation thereof showing the volume of funds allocated/spent
PSU-wise and area-wise by each till date;

(¢) whether PSUs have also been permitted to implement CSR programmes/
schemes in regions/areas far off from their Headquarter/production units; and

(d) if so the details thereof indicating such outside places where programmes/
schemes implemented by respective PSUs and funds ailocated/spent thereon?

THE MINISTER OF HEA’Y INDUSTRIESAND PUBLIC ENTERPRISES
(SHRI PRAFULPATEL): (a) and (b)Yes, SirAccording to the Department of Public
Enterprises (DPE) Guidelines on Corporate Social Responsibility (CSR) and
Sustainability for Central Public Sector Enterprises (CPSEs), each CPSE is required to
make a budgetary allocation for CSR and Sustainability activities/projects based on
the profitability of the companyHowever sick/loss making companies or those
having a negative net worth are not mandated to earmark specific funds for CSR and
Sustainability activities. The CPSEs under the administrative control of the
Department of Heavy Industry (DHI) have been undertaking CSR activities in a
wide-range of areas like Skill Development, Health Management, Plantation, Education,
Women Empowerment, Infrastructure, Environment Protection,ggn@onservation,
Disaster/ Calamity Management. The details of funds utilized by the major/profit
making CPSEs on CSR activities during the last 3 years are given in the Statement-I
(See below).

(c) and (d)Though according to the DPE Guidelines on CSR and Sustainability
the companies may locate their CSR projects in any backward area of the ,country
none of the CPSEs under DHI has implemented CSR activities in the areas away from
their headquarters/ production units.

Statement

Details of funds utilized by the major/profit making CPSEs
on CSR activities during the last 3 years

(Rs. in lakhs)
Sl. No. Name of CPSE Funds Funds Funds
utilized utilized utilized
during during during
2010-11 2011-12 2012-13
1 2 3 4 5
1 Bharat Heavy Electricals Ltd. 430.00 487.00 6311.00

2. Cement Corporation of India 126.00 16.00 -
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1 2 3 4 5
3. Heavy Engineering Corporation Ltd. 73.63 66.06 70.00
4. Hindustan Paper Corporation Ltd. 27.62 35.18 4291
5. Rajasthan Electronics & 6.40 15.30 17.58

Instruments Ltd.

6. Bridge & Roof Co. (India) Ltd. 4.37 13.71 23.93
7. Hindustan Newsprint Ltd. 291 3.62 5.99
8. BBJ Construction Co. Ltd. 1.36 220 4.60
9. Bharat Bhari Udyog Nigam Ltd. 0.99 1.00 -

10. Andrew Yule & Co. Ltd. - 1791 2412

Autonomy for public sector firms

1350.SHRI SANJAY RAUT: Will the Minister of HEA/Y INDUSTRIESAND
PUBLIC ENTERPRISES be pleased to state:

(@ whether it is a fact that many Government policies are shielding public
sector firms from competition; and

(b) if so, the steps taken or proposed to be taken for bringing greater
functional autonomy and freedom from bureaucratic control to remove the possible
distortions arising due to Government control?

THE MINISTER OF HEA’Y INDUSTRIESAND PUBLIC ENTERPRISES
(SHRI PRAFULPATEL): (a) As per available information, only 2 industries, Atomic
Energy and Railway Transport are reserved for public sector at present.

(b) The Government has already delegated operational and financial powers to
the Boards of Maharatna, Navratna, Miniratna and other profit making Central Public-
Sector Enterprises (CPSEs) in the areas of capital expenditure, investment in joint
ventures/subsidiaries, human resources development, etc.

Special programme for promotion of small Scale industries

11351. SHRI BHAGA SINGH KOSHMWARI: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(@ whether Government has started any special programme for promotion of
small scale industries in various States of the country including Uttrakhand;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof and the total number of small scale industries in
different Sates, $ate/UnionTerritories-wise;

(c) the quantum of funds released to different States for this purpose during
the each of last three yeargat®/ UnionTerritories-wise; and

(d) the quantum of loan amount disbursed to small scale industries by banks
in different Sates during the above said periodat&/ UnionTerritories-wise?

THE MINISTER OF SATE OF THE MINISTRY OF MICRO, SMALLAND
MEDIUM ENTERPRISES (SHRI K.H. MUNDXPRA): (a) and (b)The Ministry of
Micro, Small and Medium Enterprises has been implementing various schemes and
programmes for promotion of Micro, Small and Medium Enterprise (MSMES) at all
India level including Uttrakhand. The major schemes/programmes include Prime
Minister's Employment Generation Programme (PMEGP), Credit Guarantee Scheme,
Credit Linked Capital Subsidy Scheme (CLCSS), National Manufacturing
Competitiveness Programme, Cluster Development Programme, Marketing Development
Assistance, Skill Development Programmes, International Cooperation Scheme etc. The
details of total number of working MSMEs in the count®ate/UTFwise, as per 4th
All India Census of MSMEs 2006-07 published April, 2011 are given in the
Statement-I $ee below).

The funds are not allocated State-wise as all the plan schemes implemented by
Ministry of Micro, Small and Medium Enterprises (MSMEs) are Central Sector
Schemes. The total outlay allocated to Ministry of MSME for promotion of MSMEs
sector during last three years i.e. 2010-11, 2011-12 and 2012-13 is Rs. 2,400.00 crore,
Rs. 2,700.00 crore and Rs.2835.00 crore respectively

(d) As per Reserve Bank of India, outstanding credit to Micro and Small
Enterprises (MSE) sector in the country by Scheduled Commercial Banks were
Rs. 3,62,290.75 crore, Rs. 4,78,527.20 crore and Rs. 5,27,684.58 crore at the end of March,
2010, March, 201 and March, 2012, respectiveitate-UTFwise details of outstanding
credit to MSE by Scheduled Commercial Banks are given in the Statement.

Satement-|

Sate-wise distribution of working MSMEs

SI. No. Name of State/UT No. of Enterprises
(In lakhs)
1 2 3

1 Andaman and Nicobar Islands 0.14
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1 2 3

2 Andhra Pradesh 25.96
3 Arunachal Pradesh 041
4 Assam 6.62
5 Bihar 14.70
6 Chandigarh 0.49
7 Chhattisgarh 5.20
8 Dadra and Nagar Haveli 0.09
9 Daman and Diu 0.06
10 Delhi 5.52
1 Goa 0.86
12 Gujarat 21.78
13 Haryana 8.66
14 Himachal Pradesh 2.87
15 Jammu and Kashmir 301
16 Jharkhand 6.75
17 Karnataka 20.19
18 Kerala 22.13
19 Lakshadweep 0.02
20 Madhya Pradesh 19.33
21 Maharashtra 30.63
22 Manipur 091
23 Meghalaya 0.88
24 Mizoram 0.29
25 Nagaland 0.39

26 Odisha 1573
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1 2 3
27 Puducherry 0.35
28 Punjab 14.46
29 Rajasthan 16.64
30 Sikkim 0.17
31 Tamil Nadu 33.13
32 Tripura 0.98
33 Uttar Pradesh 44,03
A Uttarakhand 3.74
35 West Bengal 34.64
ALL INDIA 361.76

Source:As per 4th Census 2006-07 data collected upto 2009 and publiskeatilin2011.
Statement-11

Outstanding credit to MSE sector by Scheduled Commercial Banks

As on last reporting Friday

State/Union 31st March 2010 31st March 2011 31st March 2012
Territories Balance O/S Balance O/S Balance O/S
(Rs. in crore) (Rs. in crore) (Rs. in crore)
1 2 3 4
Assam 275744 3753.84 5291.32
Meghalaya 304.21 419.78 366.30
Mizoram 112.41 13391 150.78
Arunachal Pradesh  166.82 179.76 250.21
Nagaland 290.32 171.45 308.41
Manipur 110.81 117.66 205.61
Tripura 319.01 357.59 648.88

Bihar 4687.88 4384.89 7273.22
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1 2 3 4
Jharkhand 5596.12 7208.72 7629.45
West Bengal 27865.88 31525.74 32487.99
Odisha 7161.36 9698.29 11280.27
Sikkim 172.04 227.79 422.19
A&N lIslands 145.59 212.65 264.61
Uttar Pradesh 24109.98 27418.12 3332345
Uttarakhand 2947.89 3990.41 5054.37
Madhya Pradesh  12144.93 10809.36 13703.68
Chhattisgarh 371194 5641.69 6969.83
Delhi 27926.11 36877.34 42159.27
Punjab 16715.44 21464.86 25145.34
Haryana 10936.67 14288.36 16853.34
Chandigarh 2874.58 4342.87 4531.06
Jammu and Kashmir 3909.67 4457.06 5725.81
Himachal Pradesh  2987.31 4084.44 4321.98
Rajasthan 12566.93 15578.18 19128.45
Gujarat 20596.09 32263.64 34733.00
Maharashtra 71556.10 108387.60 100619.25
Daman and Diu 99.56 175.99 163.61
Goa 2024.73 2222.64 2178.19
Dadra and 74.29 114.93 156.44
Nagar Haveli

Andhra Pradesh 22515.63 29057.05 38128.63
Karnataka 19903.27 26431.87 27562.88
Lakshadweep 6.39 45211 751
Tamil Nadu 41787.62 57089.96 60577.75
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1 2 3 4
Kerala 12779.16 14454.36 19298.07
Puducherry 426.56 532.28 754.46

ALL INDIA 362290.75 478527.20 527684.58

Source: Reserve Bank of liad

Task Force on MSME sector

1352.SHRI FARIMAL NATHWANI: Will the Minister of MICRO, SMALLAND
MEDIUM ENTERPRISES be pleased to state:

(@ whether there exists a Prime Ministefask Force on Micro, Small and
Medium Enterprises (MSMESs);

(b) if so, the issues pertaining to MSMEs discussed byTdsk Force;
(c) if so, highlights of the issues discussed;

(d) how far these have been incorporated in the plans for boosting the
operation of MSMEs; and

(e) the details of the recommendations of thask Force concerning
Jharkhand?

THE MINISTER OF SATE OF THE MINISTRY OF MICRO, SMALLAND
MEDIUM ENTERPRISES (SHRI K.H. MUNIXPRA): (a) to (c)The Prime Minister's
Task Force on Micro, Small & Medium Enterprises (MSMES) submitted its report to
Prime Minister on 30th Januar2010.The report submitted by thEask Force has
made recommendations on policy/programme support, institutional matters and legal/
regulatory measures for the growth of MSMEs in the couiiing recommendations
cover the areas of credit, taxation, labour issues, infrastructure/ technology/skill
development, marketing, rehabilitation and exit policy and special measures for North-
Eastern Region and Jammu and Kashiittie detailed report of Prime Ministeffask
Force on MSMEs is available on msme.gogvthe website of the Ministry of MSME.

(d) The Task Force recommendedhter alia, expanding the coverage/
strengthening of schemes/programmes of Ministry of MSME. The allocation of
Rs. 10,330 crore during Eleventh FiYear Plan for Ministry of MSME has been
increased to Rs. 24,124 crore fowelfth Five Year Plan.The enhancement in Plan
allocation has provided a boost to the implementation of various schemes/
programmes.
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(e) The recommendations of thask Force were to address the major areas
of concern for the MSME sector and not specific for any particular State except for
the States of Jammu and Kashmir and North Eastern region.

Monitoring cell on working of MSME sector

1353.DR. PRADEEPKUMAR BALMUCHU: Will the Minister of MICRO,
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(@) the details of major issues highlighted about the Ministry and the funds
allocated to the Ministry during thEwelfth Five Year Plan;

(b) whether the Ministry incorporated and integrated the points highlighted in
the Twelfth Five Year Plan;

(c) if so, the details thereof;
(d) if not, the reasons therefor;

(e) whether there is any monitoring cell to oversee that the Ministry move in
tandem with the issues highlighted in theelfth Five Year Plan;

(f if so, the details thereof; and
(9) if not, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF MICRO, SMALLAND
MEDIUM ENTERPRISES (SHRI K.H. MUNIXPRA): (a) to (d) The major issues
relating to the Micro, Small and Medium Enterprises (MSME) sector as highlighted in
the Twelfth Five Year Plan document focus on the problems faced by the sector in
the areas of Credit & Financ&echnology Upgradation, Marketingssistance,
Infrastructural Support, Skill Development and Institutionatu&ure.An amount of
Rs.24,124.00 crore have been allocated to the Ministry of MSME duringwiekth
Five Year Plan to implement various schemes and programmes for the development of
the sectar

(e) to (g) Planning Commission reviews the progress of implementation of
various schemes of the Ministry of Micro, Small and Medium Enterprises during
annual plan discussions. Beside, Department related Parliamentary Standing Committee
on Industry also reviews the performance of the various schemes during the meeting/
discussions on Demands for Grants.

Impact of economic slowdown on MSME sector

1354.SHRI C. P NARAYANAN: Will the Minister of MICRO, SMALLAND
MEDIUM ENTERPRISES be pleased to state:
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(@ whether micro, small and medium enterprises in the country affected by the
present slump in our economy;

(b) the number of workers and employees dismissed or laid off due to it, till
now;

() whether they are affected more by economic slowdown in developed
countries or that in India; and

(d) the details of measures adopted to ameliorate their conditions?

THE MINISTER OF SATE OF THE MINISTRY OF MICRO, SMALLAND
MEDIUM ENTERPRISES (SHRI K.H. MUNDXPRA): (a) Yes, SirAs perTwelfth Five
Year Plan (2012-17) document, there has been a deceleration in the growth of
manufacturing sectpras evidenced by the fall in rate of growth of GbPthe
manufacturing sector (at factor cost at 2004-05 prices) from 9.7% in 2009-10 to 3.9%
in 2011-12. Consequentlymicro, small and medium enterprises (MSMESs) have also
been affected by global recession as they contribute more than 40 per cent of the
output of overall manufacturing sector

(b) Labour Bureau, Ministry of Labour and Employment, has been conducting
quarterly quick employment sample surveys in the selected labour-intensive and
export-oriented sectors to assess the effect of economic slowdown on employment in
India. As per these Surveys, increase in overall employment in eight selected sectors
of the economy viz.Textiles, Metals, Gems & Jewelleutomobiles, Transport, 1T/

BPO, Leather and Handloom/Powerloom was as follows:-

Increase in employment

Year Increase in Employment (in lakh)
2009-10 10.65
2010-11 9.78
2011-12 8.37
2012-13 348

() The Twelfth Plan document attributes the deceleration of growth of
manufacturing sectoiinter alia, to global economic meltdown including fragile
economic recovery in United States and European countries.

(d) The Government is laying thrust on the implementation of ongoing
schemes/programmes, which include National Manufacturing Competitiveness
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Programme, Credit Guarantee Scheme, Credit Linked Capital Subsidy Scheme,
Performance and Credit Rating Scheme, Cluster Development Programme, Prime
Minister's Employment Generation programme, etc. for the promotion and development
of MSMEs and to enhance their competitiveness and producthitsther interest
subvention on rupee export credit available to Small and Medium Enterprises (SMES),
which helps to reduce the cost of financing for exports, has been increased from 2%
to 3%.

Eco-friendly products of MSMEs

1355.SHRI FANKAJ BORA: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ what steps have taken to promote eco-friendly products being
manufactured by MSME Sectors in the country especially in view of employment
opportunities in the country including North East Region; and

(b) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF MICRO, SMALLAND
MEDIUM ENTERPRISES (SHRI K.H. MUNIXPPA): (a) and (b) Government of India
has established two statutoryganizations, named, the Khadi avidlage Industries
Commission (KVIC) and Coir Board undécts of Parliament for promotion and
holistic development of khadi and village industries (KVI) and. @gsrdefined in the
KVIC Act, 1956, khadi is a cloth woven on handloom in India from natural fibre like
cotton, silk or woolen yarn handspun in India and therefore, are eco-fri¢radiyng
little carbon footprints. Likewise, Coir is also a natural fibre extracted from coconut
husk and qualifies as an eco-friendly product. Government of India through Ministry
of MSME has been implementing a number of Schemes for the promotion of KVI and
Coir, especially for providing employment opportunities in the country including
North Eastern Region through KVIC and Coir Board respectively

The Prime Minister's Employment Generation Programme (PMEGP), the major
credit linked subsidy programme of the Ministry also classifies the manufacturing of
polythene carry bags of less than 20 microns thickness and manufacture of carry
bags or containers made of recycled plastic for storing, carrying, dispensing or
packaging of food stuff and any other item which causes environmental problems, in
the negative list. In transport sector under PME@#y CNG-based autorikshaw has
been allowed in selected areas like North Eastern Region.

Also under Micro and Small Enterprises Cluster Development Programme (MSE
CDP), assistance for setting up of effluent treatment plants in the Cluster Common
Facilities Centres is provided to make the preceso-friendly
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Coir products are biodegradable and have the advantage of being from
renewable natural resource. Furth€oir Board has developed and encouraged the
use of natural dyes extracted from plants.

Mahatma Gandhi Institute for Rural Industrialization(MGIRI) is also engaged in
developing products, processes and machines for the KVI sedtach include a
number of eco-friendly products such as solar charka, solar potter wheel, solar food
dryer, biogas power plants, bio-manure kit, bio-fertilizers, bio-pesticides, technology
for extraction and use of vegetable dyes, natural colours for terracotta jewellery
herbal products such as neutraceuticals, herbal tea, herbal gulal, herbal cosmetics etc.

Revival of Bell-metal industry in Assam

1356.SHRI BHUBANESWAR KALITA: Will the Ministry of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(@ whether Government is considering to formulate and offer a
comprehensive package providing central aid and subsidies for the revival of the
century-old traditionally run Bell-metal industry of Sarthebari at Barpeta District of
Assam;

(b) if, so the details thereof;

(c) the details of steps taken for modernization of this industry to capture a
sizeable share of global market; and

(d) whether Government has also taken some positive measures for inclusion
of brass work cottage industry r@ditional handicraft of thdssam $ate) in the
ambit package of the central aid and subsidies?

THE MINISTER OF SATE OF THE MINISTRY OF MICRO, SMALLAND
MEDIUM ENTERPRISES (SHRI K.H. MUNIDXPFA): (a) No Sir

(b) Not applicable.

(c) The Government has taken initiatives in some of the key areas to improve
the bell metal industry of Sarthebari at Barpeta DisttAsgam under MSE-Cluster
Development Programm@ Diagnostic study of bell metal cluster Sarthebari Barpeta
was taken up by MSME-DI Guwahati (a field office of Ministry of MSME) in the
year 2011-12. Subsequently Soft Interventions in the cluster were approved at a total
cost of Rs 16.55 lakhs with Government of India contribution of Rs. 14.61 lakhs.

The Office of Development Commissioner (Handicrafts), New Delhi has
sanctioned Rs. 49.15 lakhs for 15 SHG (315 artisans) at Sarthebari at Barpeta District
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of Assam under Baba Sahé&mbedkar Hastshilp/ikas Yojana (AHVY) scheme.
Further the ofice of DC (Handicraft) has sanctioned one Common Facility Centre
involving an amount of Rs. 49.76 lakhs and one raw material bank amounting to
Rs.100 lakhs for the cluster

Government oAssam has also taken the following initiatives for the same cluster:

() An amount of Rs. 157.34 lakhs was released under the State priority
scheme for bell metal industr$arthebari by Government Assam.

(i) From this raw material assistance was provided to 280 Bell Metal artisans
and 200 brass metal artisans.

(ify Grant of working shed was released to 480 artisans amounting to Rs51.30
lakhs.

(iv) A godown costing Rs.3.99 lakhs has been constructedsdgm Industrial
Infra-Structure Development Corporation (AIIDC) at Sarthebari for the
benefit of artisans.

(d) The Ministry of Micro, Small and Medium Enterprises (MSME) has nine
various schemes under the National Manufacturing Competitiveness Programme, MSE-
Cluster Development Programme and Credit Linked Capital subsidy Scheme for
providing assistance towards Modernization, Quality Improvementgizrgficiency,
Marketing and Design aspects of products etc of MSEs in the courttgse
schemes would be applicable to Brass work cottage industygsam also.

The benefits under NEIIP (North East Industrial Investment Promotion Policy)
of Ministry of Commerce & Industry and State Industrial Policy of Government of
Assam are available to Brass and Cottage industAssam.

Compulsory blending of ethanol in petrol

1357.SHRI MANSUKH L. MANDAVIYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether Government is aware of the fact that most of the petroleum
companies are not obeying instructions of Government for compulsory mixing of five
per cent Ethanol blending in petrol, whereas if petroleum companies mix five per cent
Ethanol blending in petrol, there may be huge saving of FOREX and it will be also
helpful to domestic sugarcane industries also indirectly to the farming community;

(b) if so, the details of further action has been taken by Government in this
regard; and
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() whether the Ministry has approached the MinistryAgficulture and also
sought the Cooperation of State Governments in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) and (b) No, sirQil
Marketing Companies (OMCs) have floated a tender on 29th Dece@i& for their
requirement of 140.4 crore litres of ethanol for 10% blending in 6 States and 5%
blending in 14 gtes and 4 Wg for the period from July 2013 to June 20Adainst
the said tendertotal quantity of 55 crore litres of ethanol wadeoéd by the
bidders.A total quantity of 40 crore litres was finalized by the Oil Industry for
procurement, out of which the OMCs have procured 16.16 crore litres of ethanol as
on 08.12.2013.

A global tender was also floated by OMCs on 18th January 2013 for 82.03 crore
litres of ethanol. Howeverdue to the high prices quoted by the vendors, the global
tender has been closed by the OMCs.

Subsequentlythe Government has decided on 3.7.2013 that OMCs should
procure ethanol only from domestic sources to achieve the mandatory requirement of
5% ethanol blending with petrol by October 2013 in areas/parts of the country where
sufficient quantity of ethanol is available. In other parts of the coublgnding of
ethanol would be increased progressivelgpending upon the availability of ethanol,
to reach the 5% mandatory level.

Accordingly, OMCs have floated a fresh tender on 22.07.2013 for the period
from 1.12.2013 to 30.11.2014 for a quantity of 133.2 crore litres of ethanol for blending
with petrol.A total ofer for supply of 61.8 crore litres of ethanol has been received.

The savings in foreign exchange as a result of ethanol blending in Petrol
would be limited as it will have little impact on import of crude oil, since Petrol is
only a by-product of the crude distillation process.

(d) State Governments have been requested to simplify procedures and
expedite clearances to ease the availability of Ethanol for the EBP Programme.

The State Government of Karnataka has been requested to grant excise
permissions to OMCs for implementation of 10% ethanol blending in Petrol in the
State of Karnataka.

Progress of third generation bio-fuels

1358.SHRI RAJIV PRATAP RUDY: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:
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(@ the current status of prog® made under India's National Policy on Bio-
fuels, that aims at 20% blending of Bio-fuels by 2017;

(b) whether increasing the Bio-fuel blending targets are likely to result in a
significant reduction of oil imports made by the country;

(c) if so, the details thereof; and

(d) the details of initiatives Government has taken for promoting third
generation Bio-fuels apart from ethanol and Jatropha-based bio-diesel?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) The Government has
decided on 3.7.2013 that Oil Marketing Companies (OMCs) will procure ethanol only
from domestic sources to achieve the mandatory requirement of blending 5% ethanol
with Petrol by October2013 in areas/parts of the country wherdidgaht quantity of
ethanol is available. In other parts of the countrlending of ethanol may be
increased progressivelylepending upon the availability of ethanol, to reach the
mandatory levelAccordingly, OMCs are implementing the programme in 28t&s
and 4 UB depending upon the availability of ethanol.

As regards blending of Bio-diesel, the Ministry of Petroleum and Natural Gas
had announced a Bio-diesel Purchase Policy in October 2005, which became effective
from 1.1.2006. Under this policyOMCs would purchase bio-diesel, meeting the
prescribed BIS standard, at a uniform price as may be decided by the OMCs from
time to time, for blending with High Speed Diesel (HSD) to the extent of 5% at
identified 20 purchase centres across the couRngsently the declared price of Bio-
diesel is Rs.42.50 per litre.evf. 26.10.2013. Howevethe Bio-diesel manufacturers
have not come forward to sell their Bio-diesel produce to OMCs at this declared
price.

(b) and (c)Blending of ethanol with Petrol would have very little impact on
import of crude oil, since Petrol is only a by-product of the distillation process and
presently overall blending of ethanol is limited to 5% only

(d) Research and Development is being pursued through different Scientific
Agencies on feedstock development, conversion process and production of ethanol
from agricultural waste/residues and algae through second and third generation
technologies.

Waiting list for LPG connections in Karnataka

1359.DR. VIJAY MALLYA: Will the Minister of PETROLEUMAND NATURAL
GAS be pleased to state:
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(@ the total number of people who have applied for LPG connections in
Karnataka during the years 2009-10, 2010-11 and 2011-12;

(b) the details of LPG connections provided in Karnataka during these years
and the persons remaining in the waiting list, area-wise; and

() by when the waiting list for LPG connections is likely to be cleared?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) and (b) Details of New
14.2 Kg domestic LPG connections released and waiting list of new LPG connection,
as reported by the public sector Oil Marketing Companies (OMCs), naimeign Oil
Corporation Limited (IOC), Bharat Petroleum Corporation Limited (BPCL) and
Hindustan Petroleum Corporation Limited (HPCL), during 2009-10, 2010-11 and 2011-12
in the State of Karnataka are as under:

New Connections released by OMCs

2009-10 2010-11 2011-12

OMCs 682836 701260 750855

New ConnectiondMaiting list as on

01.04.10 01.04.11 01.04.12

OMCs 0 0 611

() While 10C has reported that at present there is nil waiting list for release
of new LPG connection in the State of Karnataka. BPCL find HPCL have together
reported a waiting list of 23213 as on 01.11.2013 for release of new LPG connection
with their LPG distributors in the State of Karnataka. The present waiting list is
expected to be cleared by Febryd2914.

Priority to overseas countries for investment by ONGC

11360. SHRI RXI SHANKAR PRASAD: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether Government's attention has been drawn towards the statement of
the Deputy Chairman of Planning Commission wherein it is said that ONGC should
give priority to capital investments in foreign countries rather than India; and

(b) if so, the details thereof and the grounds suggested to give priority to
capital investment in foreign countries in his statement?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) No, Sir Neither the
Ministry of Petroleum and Natural Gas nor ON&/(esh Ltd. has been informed of
any such statement by the Deputy Chairman of Planning Commission.

(b) Does not arise in the view of (a) above.

Issue of PDS keosene and LPGcylinder through Aadhaar cards

1361.DR. T. SUBBARAMI REDDY: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether Government has taken a decision to issue Public Distribution
System (PDS) kerosene and subsidized LPG Cylinders through UID cards and
formulated any Delivered Supply Scheme for distribution of PDS Kerosene;

(b) if so, the details thereof and the extent to which it is likely to solve the
problem of irrational subsigyconsumption and adulteration;

(¢) whether Government will permit the kerosene dealers to apply for the
Delivered Supply Scheme in the States where this Scheme is not operational; and

(d) if so, by what time final decision in this regards is likely to be taken?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) and (b)A pilot project
based omadhaar authenticated LPG cylinder delivery was conducted in Mysore for
three distributors of Indian Oil Corporation Limited (I0C), Hindustan Petroleum
Corporation Limited (HPCL) and Bharat Petroleum Corporation Limited (BPCL) during
September 201 A scheme of direct benefit transfer to LPG consumer (DBTL) was
then formulated which took into account the learnings from the pilot project. The
scheme was initially launched in 18 higadhaar coverage districts on 1.6.A3. per
the approved expansion, DBTL scheme has been expanded to 184 districts covering
6.57 crore LPG consumers. The scheme will cover 291 districts of the country by
1.1.14 covering a total of 9.22 crore LPG consumers.

Under the DBTL scheme all domestic LPG cylinders (up to and beyond the cap)
will be sold to domestic LPG consumers who have linked thatthaar number to
their LPG consumer number and to their bank account at market price. The difference
between market price and subsidized retail selling price (exclM#iny applicable on
the date of delivery is automatically transferred to the consubvaethaar linked
bank account.
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A Pilot Project for 'Direct Transfer of Cash Subsidy of PDS Kerosene' was
launched in the Block Kotkasim, Distrislwar (Rajasthan) in December 20by MOP
& NG, in collaboration with Government of Rajasth&s. per the report of thet&e
Government of Rajasthan there has been a decline in consumption of Kerosene and
consumption has reduced by almost 60% of the allocation. Subsidy is transferred into
the Bank account of PDS SKO beneficiaries.

In this scheme the PDS SKO moves at full market price at all points of supply
including the PDS beneficiaryrhe subsidy which is the dérence between the
market price and the subsidized rate is transferred to the bank account of the
beneficiary in advance by the State Government.

These schemes aim to plug leakages in PDS Kerosene and LPG distribution and
reduce resultant outgo of subsidy on account of leakages.

The scheme for Direct Cash Transfer of Cash Subsidy on PDS Kerosene, 2012
was then finalised in consultation with Ministry of Finance and same was notified by
MoP&NG on 11.10.2012. Eleven states/BTndicated their willingness to join the
scheme and three states have so far indicated the specific districts where the scheme
would be implemented during 2013-14.

() “Delivered Supply Scheme” is partly functional in th&at®s of Bihar
JharkhandTamil Nadu and Uttarakhand. No expansion of the scheme is planned.

(d) Does not arise, in view of the above.

Oil and Gas Exploration in Rajasthan

1t1362. SHRIASHK ALI TAK: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ the names of the areas of Rajasthan where exploration of gas and oil
reserves are being carried out along with the details of the companies engaged in the
said exploration; and

(b) the names of the areas where gas and oil reserves have been found
along with the quantity thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) The details of active
blocks in Rajasthan under the PSC regime, including the districts, the names of the
Operators/Consortium Partners are givn in the Statengeatbglow).

tOriginal notice of the question was received in Hindi.
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In addition to above, Oil & Natural Gas Corporation (ONGC) have 5 PML
blocks namely ManheraTibba, Bakriwala, Ghotaru Ext-l & Chinnewaldabba and
South Khartar and Oil India Limited (OIL) have 2 PMkeas, namelyJaisalmer and
Baghewala.

(b) So far under the PSC regime, oil and gas reserves have been established
in the following blocks in Rajasthan based on the approved Field Development Plans
(FDPs) of oil and gas discoveries by the Management Committees (MCs):

. Recoverable oil reserves of 563 Million Barrels and gas reserves of 43
Billion Cubic Feet (BCF) have been established in RJ-ON-90/1 block,
operated by M/s. Cairn India Limited in Barmer and Jalor districts.

. Recoverable gas reserves of 246 BCF have been established in RJ-ON/6
block in Jaisalmer district, operated by M/s. Focus Energy Ltd.

Further 1 oil discovery has been reported by the Operator Oil India Ltd. in the
block RJ-ONN-2004/2, in Bikaner and Jaisalmer districts. The Reserve (Contingent
Resource of Heavy QOil) as on 01.04.2013 in respect of Punam Structure of Block RJ-
ONN-2004/2 is 1.9 MMT

As far as ONGC is concerned, it has made 8 (7 new prospects & 1 new pool)
discoveries of gas in Jaisalmer Basin falling in Jaisalmer district, Rajasthan. These
discoveries have been made in Manhera Tibba (1967), Ghotaru (1983), Kharatar
(1990), Bakhri Tibba (1990), Bankia (1990), Sadewala (1997) and Chinnewala Tibba
(2003). Chinnewala Tibba is the largest discovered Gas field till date and Feasibility
Report for its development is in progress. So %288 BCM of In-Place Gagolume &

2.61 BCM of Ultimate Gas Reserves have been established by ONGC in its acreages
in Jaisalmer Basin as on 01.04.2013.

So far as the QOil India Limited (OIL) is concerned, there are three producing gas
fields in Jaisalmer ML, namelDandewala,;Tanot & Baggitibba,The Gas Reserve
Position (Balance Recoverable Reserves) as on 01.04.2013 in respect of 1P; 2P & 3P
are 1432 MMSCUM; 3238 MMSCUM & 5904 MMSCUM respectively

Further OIL has also discovered Heavy oil in BaghewalaiGure andTVW- 2
Structure in Baghewala ML having Reserve (Contingent Resource) as on 01.04.2013
as 25 MMTand 1.0 MMTrespectively
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Statement

The details of active blocks in Rajasthan under the PSC regime, including the
districts, the name of the operator/ consortium partners.

Sl Blocks Operator/ Consortium with District
No. Participating Interest (PI)

1 2 3 4

1. RJ-ON/6 Focus Energy Ltd. (10), iServices Jaisalmer

Investments Limited (65) & Newbury
Oil Company Limited (25)

2 RJ-ON-90/1 Cairn Energy India Pty Ltd. (35), Barmer Jalor
Cairn Energy Hydrocarbon Ltd. (35)
& Oil and Natural Gas Corporation

Ltd. (30)
3 RJ-ONN- Focus Energy Ltd. (10) & Birkbeck JaisalmerBarmer
2003/2 Inv. Ltd (40) & X OIL (50) and Jodhpur
4 RJ-ONN- Gujarat State Petroleum Corporation Ganganagar
2004/1 Ltd. (22.22), Ga®uthority of India Hanuman Garh

Ltd. (22.22), Hindustan Petroleum
Corporation Ltd. (22.22), Hallworthy
(Panama) (11.11), Nitinfire (New Delhi)

& Bharat Petroleum Corporation Ltd. (10)

5 RJ-ONN- Oil India Ltd. (75) & Geoglobal Bikaner Jaisalmer
2004/2 Resources Ltd. (25)
6 RJ-ONN- Hindustan Oil Exploration Company Jaisalmer
2005/1 Limited. (33.34), Bharat Petroleum
Resources Ltd. (33.33) & IMC Ltd.
(33.33)
7 RJ-ONN- Oil India Ltd. (60), Hindustan Oil Jaisalmer
2005/2 Exploration Corporation Ltd. (20) &

HPCL Mittal Energy Ltd. (20)

8 RJ-ONN- Gujarat State Petroleum Corporation Jaisalmer
2005/3 Ltd. (60) & Oil and Natural Gas
Corporation Ltd. (40)
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1 2 3 4

9 RJ-ONN- Focus Energy Limited (10) & JaisalmerBarmer
201072 Birkbeck Investments Limited (90)

10 VN-ONN-  Oil and Natural Gas Corporation Kota and Jhalawar
2003/1 Ltd. (100)

11  VN-ONN-  Oil and Natural Gas Corporation Bundi, Kota,
2004/1 Ltd. (100) Chittaurgarh,

Bhilwara

12 VN-ONN-  Oil and Natural Gas Corporation Jhalawara, Kota &
2004/2 Ltd. (100) Baran
ToTAL

(Operators are indicated in Bold)
CFAs of oil companies in Jammu

1363.SHRI G N. RATANPURI: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether the consumption of transformer oil and tree spray oil is highest in
Kashmir division of Jammu and Kashmir;

(b) whether the Carrying and Forwardidgient (CFA) of oil companies are
located in Jammu and not in Kashmir;

() whether the oil companies refusal to appoinA€For these products in
Kashmir and insist that consumers should purchase their requirements from Jammu;

(d) whether Jammu-Srinagar Highways gets closed in bad wheather which
affects smooth supply of essentials to Kashmir; and

(e) if so, whether Government would direct the oil companies to haves CF
in Kashmir instead?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) The public sector Oil
Marketing Companies (OMCsjz Indian Oil Corporation Limited (IOCL), Hindustan
Petroleum Corporation Limited (HPCL) and Bharat Petroleum Corporation Limited
(BPCL) have reported that the data to establish whether the consumption of
transformer oil is highest in Kashmir division is not available. Consumption of tree
spray oil is reported to be high in Kashmir division.
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(b) and (c) No, SjrBPCL has Company Opated Depot (COD) at Srinagar and
HPCL has four tree spray oil distributors at Srinagar and A fOF transformer oil at
Jammu. IOCLhas its Carrying and Forwardidgent (CFR) in Jammu and stockists
in Kashmir division.

(d) When the Jammu-Srinagar Highway gets closed, supplies may get affected
as the vehicular movement is not allowed.

(e) Transformer oil/Tree Spray oil are decontrolled products and Oil
Marketing Companies establish their marketing network based on commercial
considerations.

External sources for acquiring natural gas

1364.SHRI RAGHUNANDAN SHARMA:
SHRI SHADI LAL BATRA:
Will the Minister of PETROLEUMAND NATURAL GAS be pleased to state:

(@) the existing external sources of the country to acquire natural gas;
(b) whether Government proposes to import natural gas from Israel; and
(c) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) Currently India imports 7.5
MMTPA long-term LNG volumes from QataFurther India is importing spot/short
term cagoes from OmanAbu Dhabi, Yemen, EgyptAlgeria, Nigeria, Equatorial
Guinea, NorwayTrinidad & Tobago etc.

(b) Presentlythere is no proposal to import natural gas from Israel.
(c) Does not arise in view of the (b) above.
Delay in laying of HBJ gas pipeline
1365.DR. C.P THAKUR: Will the Minister of PEROLEUM AND NATURAL
GAS be pleased to state the reasons for delay in laying the proposed Hazira-Bijapur-
Jagdishpur (HBJ) gas pipelinga Barauni which will ensure the development of not

only Barauni but also of various cities of Bihandicating the reasons why
Government is silent about it?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): The Hazira-Vjaipur-Jagdishpur
(HVJ) pipeline is the oldest natural gas pipeline, supplying gas to various consumers
from Hazira to JagdishpuHowever the pipeline which is proposed to pass through
Barauni and various parts of Bihar is Jagdishpur-Haldia pipelineL{JefPGAIL.
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The execution of JHPL was to start in synchronization with availability of gas
from Kakinada-Haldia pipeline and revival plan of five fertilizer plants along the
pipeline route. In view of cancellation of authorization of Kakinada-Haldia pipeline,
GAIL has informed that they have tied-up long term RLNG for injection in JHPL. In
view of lack of any firm commitment from the Department of Fertilizers regarding
revival of fertilizer plants, this Ministrwide letter No. L-14014/44/2006-GPt.) dated
26.11.2013, has advised GAIL to explore the possibility of tie-up of gas with other
prospective customers who would be willing to take RLNG

Shortage of LPG

1366.SHRI K.C. TYAGI: Will the Minister of PETROLEUMAND NATURAL
GAS be pleased to state:

(@ whether Government has made any State-wise assessment of the
requirement and demand of LPG including Uttar Pradesh and Bihar;

(b) if so, the total requirement of LPG in these States;
() whether there is shortage of LPG in some States; and
(d) if so, the steps taken by Government to meet the shortfall in those States?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) and (b)The public sector
Oil Marketing Companies (OMCs), namglypdian Oil Corporation Limited (I0C),
Bharat Petroleum Corporation Limited (BPCL) and Hindustan Petroleum Corporation
Limited (HPCL) have reported thatefe-wise assessment of requirement of LPG
including the $te of Uttar Pradesh and Bihds made on annual basis. Imports are
required as indigenous production of LPG is less than the demand. The projected
demand is monitored on regular basis and necessary changes in the projections are
made based on the prevailing sales trend, change in policies or any other factor
which may influence the deman#iction is taken accordingly to meet any fluctuation
in demand of LPG due to such factors.

Demand projection of LPG required by OMCs in the State of Uttar Pradesh and
Bihar during the year 2014 is as under:

Figs. in TMT

State Projected Demand of LPG in 2014

Uttar Pradesh 1847.7

Bihar 5305
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(c) and (d) IOC and BPCL have reported that shortage of LPG has been
reported in the tate of Andhra PradeshWest Bengal, BiharOdisha,Assam and
Kerala.

OMCs have further reported that to clear the backlog, supplies to the affected
markets are augmented by operating bottling plants on Sundays / holidays / extended
hours or from alternate sources or through additional imports.

Complaints against distributors of BPCL

1367.SHRI SABIRALI: Will the Minister of PETROLEUMAND NATURAL GAS
be pleased to state:

(@ the names of distributors of Bharat Petroleum Corporation Ltd., against
whom complaints were received during the last three years and the currentdoyear
far;

(b) the details of the action taken in each case;

(c) whether there have been instances where erring distributors and agents
were shielded and let off with token penalty only; and

(d) if so, the action taken or being taken to break the nexus?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) and (b) Bharat Petroleum
Corporation Limited (BPCL) has reported that based on the established complaints,
action has been taken against 64, 112, 106 and 41 LPG distributors, respectively
during the years 201011 2011-12, 2012-13 and\pril-September 2013, as per
provisions of the Marketing Discipline Guidelines (MDG), 2001. Distributor-wise,
details of action taken against each distributor are available with the Director
(Marketing) of BPCL.

(c) BPCL have not reported any such instances.
(d) Does not arise in view of (c) above.
Availability of gas in the country

t1368. SHRI RAM JETHMALANI:Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that gas is also being considered to be a major source
of fuel in the countryat present;

tOriginal notice of the question was received in Hindi.
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(b) if so, what is Government's reactions in this regard,;
() whether Government has identified the sources of gas in the country; and

(d) if so, details of the availability of the types of gas, their sources and
quantity and when Government got information about them for the first time?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) Yes, Sir

(b) The Government has taken following steps to ensure energy security of
the Country:

() Offering more areas for exploration and exploitation of hydrocarbons
through New Exploration Licensing Policy (NELP)/Op&ereage Licensing
Policy (OALP) bidding rounds;

(I Pursuing various alternate sources of energy such as Coal Bed Methane
(CBM), Shale Gas/Shale Oil and Gas Hydrate;

(Il Introducing various guidelines/policies such as allowing exploration in
Mining Lease (ML) area after the expiry of exploration period and
submission of Integrated Development Plan (IDP) for early monetization of
hydrocarbon discoveries;

(IV) Diversified import of Liquefied Natural Gas (LNG);

(V) Exploring feasibility of bringing overseas gas through trans-national
pipelines.

Besides, the Government has been trying to conserve petroleum products by
generating awareness among the general masses through various programmes/
activities through Petroleum Conservation Rese&sdociation which has been setup
with the objective to promote measure for accelerating conservation of petroleum
products.

(c) and (d) The details relating to various sources of natural gas is as under:

Conventional Natural Gas: So far a total of 99 gas discoveries have been made
under the Production Sharing Contract (PSC) regime in onland and offshore areas,
resulting in accretion of about 747 Billion Cubic Meters (BCM) of Gas In-Place. The
first gas discovery under the PSC regime was reported in the year 1999-2000 in
Eastern Offshore area.

Unconventional Natural Gas- Coal Bed Methane (CBM):So far about 9.9
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Trillion Cubic Feet (TCF) of In-Place CBM volumesvieabeen established in 8 CBM
blocks through exploration activities. The first commercial production of CBM in the
country commenced in Raniganj (South) blockAfest Bengal in the year 2007.

Shale Gas:The resource estimation of shale gas has been carried out for
selected sedimentary basins and sub-basins in India by several agencies. Under the
"Policy Guidelines for Exploration and Exploitation of Shale Gas and Oil by National
Oil Companies under Nomination regime" issued by the Government on 14.10.2013,
the right to exploration and exploitation of shale gas and Oil lies with NOCs holding
PEL/PML granted under the nomination regime. Currenthere is no commercial
production of shale gas in the country

Gas Hydrate: Currently the Gas Hydrate activities are in R&D stage worldwide
and there is no commercial production.

The source-wise availability of gas in the country during 2012-13 was as under:

Source Avg. Daily availability (MMSCMD)
ONGC 50.90

olL 5.70

PMT 9.02

Other JV 2.84

KG-D6 25.74

Regasified Liquefied Natural Gas 40.07

(R-LNG) including Spot

Coal Bed Methane 0.29

ToTtAL 134.56

Implementation of pilot project in Odisha

1369.SHRI DILIP KUMAR TIRKEY: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state whether Government has agreed to place the
estimated fund with the State Government of Odisha for implementation of the pilot
project of direct transfer of subsidy in cash to poor for purchase of kerosene in
Bolangiri district of Odisha.

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): No, Sir. There is no such
proposal at present.
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Supply of natural gas to Pakistan

1370.SHRI RAM KRIPAL YADAV: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether Government has any plan to supply Natural Gas to Pakistan on
subsidized rate through GAIL; and

(b) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) No, Sir There is no
proposal to supply natural gas to Pakistan at subsidized rate.

(b) Does not arise in view of (a) above.
Petrol pumps on highways in Haryana

1371.DR. JANARDHAN WAGHMARE: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ the number of petrol pumps sanctioned/installed in Haryana along National
Highways/State Highways after the issuance of new guidelines by the Ministry of
RoadTransport and Highways on 17 Octob2003;

(b) whether Oil Marketing Companies (OMCs) have obtained sanctions of the
drawings confirming the new guidelines;

() whether the oil corporations have not constructed such petrol pumps as
per the sanctioned drawings and there are deviations from the guidelines; and

(d) if so, by what time the oil corporations shall make the necessary
alterations in the constructions of such RO as per the approved drawings and action
taken by the oil corporations/ Government in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) Oil marketing companies
(OMCs) have reported to have installed/commissioned 244 petrol pumps (retail
outlets) in Haryana along National Highways/State Highways after the issuance of
guidelines on 17th Octohe?003 by the Ministry of Road@ransport and Highways.

(b) and (c) In line with the above guidelines, OMCs have been developing the
lay-outs for new ROs and submitting the same to local Nation Highway (NH)
authorities. The proposals are then vetted by the Regional Directors, National
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Highway Authority of India (NHAI) and sent to Ministry of RoaBransport and
Highway (MORTH) for their final approval. Howeveithe sanction/ approval from
MORTH for the same is normally not received within the stipulated period of 30 days
as per the guidelines issued in the matter

OMC have been setting up the retail outlets on National Highways as per the
lay out plans made in accordance with the gundsiiand fulfilling all criteria laid
down as per MORH guidelines. Howeveras there are normally delays in receipt of
approvals, some of the retail outlets were commissioned based on:

() The initial clearance from the local NH office which includes joint
inspections by NHAI and Oil company's officials; and

(i) NOC received from DistricAuthorities.

Also, the access demarcation (Ingress/Egress ofdheleration / Deceleration
lanes) from the main carriageway is never demarcated by NHAI and as such these
norms, which are different for the Forest department, are a hindrance to construct the
RO as per the sanctioned drawings.

(d) There is an ongoing Contempt of Court Petition (COCP) 143 in Hon'ble
Punjab and Haryana High Court who have already directed the Forest Ministry and
MORTH to sort out the issue of varying guidelines related to the access width
permission to Retail outlets on Highways and instructed them to arrive at one
common guideline which can facilitate oil companies to comply with the requirement
of construction ofAcceleration/Deceleration lanes on the above noted Petrol Pumps.
Further necessary action shall be taken based on the outcome in the matter

PNG connections in Karnataka

1372.SHRI AAYANUR MANJUNATHA: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ the name of the cities and towns in the country where Piped Natural Gas
(PNG) is being supplied by Government, State-wise with special reference to
Karnataka;

(b) whether Government has drawn any time-bound programme for PNG
distribution in various cities and towns including Shimoga in Karnataka;

(c) if so, the details thereof; and

(d) the steps taken by Government to provide PNG connections in each and
every household in the country?
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THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) The names of the cities
and towns, state-wise, where Piped Ndt@as (PNG) is being supplied is given in
the Statement.

(b) to (d) Piped Natural Gas (PNG) forms part of the City Gas Distribution (CGD)
network. Petroleum and Natural Gas Regulatory Board (PNGRB) has envisaged a
phased roll out plan of CGD network development in several Geogragrieas
(GAs) in various States, including Shimoga in Karnataka. Depending on the
availability of natural gas and connectivity of pipeline, PNGRB includes various GAs
in a phased manner in the bidding rounds for authorization to develop CGD
networks.The authorized entities supply PNG within the respective authobizeak.

Statement

The name of the cities and towns in the country where Piped Natural Gas
(PNG) is being supplied by Government, State-wise

SI. No. State Cities/towns
1 2 3
1 Haryana Sonipat
Faridabad
Gurgaon
2. Andhra Pradesh Kakinada
Hyderabad
Vijaywada
3. Assam Tinsukia, Dibrugarh, Sibsagalohrat,
Golaghat
4. Gujarat Ghandhinagar Mehsana Sabarkantha

Nadiad, Hazira, Rajkot, Paléjalsad, Navsari,
Surendernagar

Surat, BharuchAnkleshwar
Anand

5. Madhya Pradesh Dewas
Gwalior

Indore including Ujjain
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1 2 3

6. Maharashtra Pune City including Pimpri Chiechwad and
along with adjoining contiguous areas of
Hinjewadi, Chakan &ralegaon GA
Mumbai & Greater Mumbai
Thane City & adjoining contiguous areas
including Mira BhayenderNavi Mumbai,
Thane City Ambernath, Bhiwandi, Kalyan,
Dombivily, Badlapur UlhasnagarPanvel,
Khamghar & Taloja.

7. Delhi National CapitalTerritory of Delhi

8. Rajasthan Kota

9. Tripura Agartala

10. Uttar Pradesh Meerut
Mathura
Agra
Kanpur
Bareilly
Lucknow
Moradabad

Firozabad (& Trapezium Zone)
Noida
Greater Noida

Ghaziabad

Completion of refinery projects by 10CL

1373.SHRI TAPAN KUMAR SEN: Will the Minister of PETROLEUMAND

NATURAL GAS be pleased to state:

(@ whether the Indian Oil Corporation Limited (IOCL) has set any
fresh deadline for completion of various ongoing refinery projects in the country;

and

(b) if so, the details thereof and the reasons therefor?
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THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) and (b)As per information
provided by Indian Oil Corporation Limited (IOCL), the Company has the following
two refinery projects with revised completion targets as under:

SI. No. Project Name Anticipated Completion

1 FCCU revamp at Mathura December2013

2. Paradip Refinery Project, Paradip  Progressively fromApril, 2014 to
December2014

Overseas acquisition by OVL and OIL

1374.SHRI SABIRALI: Will the Minister of PETROLEUMAND NATURAL GAS
be pleased to state:

(@ whether it is a fact that ONGEidesh Ltd. (OVL) and Oil India Limited
(OIL) propose to buyideocon, Mauritius Engy for nearly 2.1 billion dollar and are
ready to pick-up further 10 per cent stake from US majmdarko Petroleum;

(b) if so, the details thereof;

(c) the details of the assets owned by ON&idesh and those owned by
OIL abroad, their locations along-with their performances during the last three years;
and

(d) how much ONGCVidesh has contributed to théa& exchequer?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) and (b) ONGCVidesh Ltd.
(OVL) together with Oil India Ltd. (OIL) has signed definitive agreements on
25-06-2013 withVideocon Mauritius Engy Ltd. to acquire 100% shares (10% PI) of
Videocon Mozambique Rovuma Ltd. in the Rovusi@a 1 Ofshore Block in
Mozambique.

OVL has also signed definitive agreement on 24-08-2013 witadarko
MocambiqueArea 1 Limitada (Anadarko) to acquire direct 10% Participating Interest
(PI). Area 1 covers approximately 2.6 million acres in the deep-water Rovuma Basin
offshore Mozambique and represents thgdatr gas discovery infehore Easifrica
with estimated recoverable reserves of 35 to 65 trillion cubic feet.

() The details of assets owned by OVL and their performance are given in
the Statement-l and Statement-1l respectiv&e below).
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The details of the assets owned by OIL and their performance are given in the
Statement-11l Gee below).

(d) The amount of tax paid by OVL to the Government (net of refunds of
excess tax payments in earlier years) is as below:

Year Rs. Crore

2010-11 90.36

2011-12 273.27

2012-13 (41.72)

2013-14 (April to November2013) (122.42)
Statement-|

The details of assets owned by OVL

OVL-Overseas Assts as on 30.09.2013

SI. No. Country Project Participating Companies

1 2 3 4

Producing Projects:

1 Vietnam Block 06.1 (offshore) OVL 45%, TNK 35%
(Operator), Petr®&/ietham 20%

2 Sudan GNOP (Onland) OVL 25%; CNPC 40%;
Petronas 30%; Sudapet 5%.
Jointly Operated

3 South Sudan GPOC (Onland) OVL 25%; CNPC 40%,
Petronas 30%, Nilepet 5%.
Jointly Operated

4 South Sudan SPOC (Onland) OVL 25.125%; Petronas
67.87%; Sudapet 8%. Jointly
Operated

5 Russia Sakhalin-I (Offshore) OVL 20%; ENL 30%

(Operator); Sodeco 30%;
SMNG-S 11.5%; RNAstra
8.5%
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1 2 3 4

6 Colombia MECL (Onland) OVL 25-50%; SIPC 25-50%;
Ecopetrol 50% (MECL-
Operator) (Jointly Operated)

7 Syria AFPC (Onland) SSPD (Operator) 62.5-66.67%,
HES BV 33.33% TO
375 %

8 Venezuela Sancristobal, PIVSA OVL 40%, PDVSA 60%

(Onland) (PIVSA-Operator) (Jointly

Operated)

9 Russia Imperial Energy (Onland) OVL 100%

10 Brazil BC- 10 (offshore) OVL 15 %,; Shell 50%
(Operator) &Petrobras 35%.

1 Azerbaijan Azeri, Chirag and GuneshlDVL 2.7213%, BP (OP) 35.8%,

Pipeline Projects:

12

13

Development Projects:

14

15

Sudan

Azerbaijan

Iran

Myanmar

741 Km. Pipeline Project
(onland)

1,760 Km.BTC Pipeline
Project (onland)

Farsi Offshore

Block A-l (offshore)

SOCAR 11.65%, Chevron
11.3%, Inpex 10.96%, Statoil
8.56%, Exxonmobil 8%TPAO
6.75%, ITOCHU 4.3%

OVL 90%; OIL 10%

OVL-2.36%, BP-30.1%,SOCAR
25%, SAT Qil-8.71%, TPAO-
6.53%, ITOCHU-3.4%,
Chevron-8.9%, INPEX-2.5%,
ENI-5%, TOTAL-5%, Conoco
Philips-2.5%

OVL 40% (Operator), IOC
40%, OIL 20%

OVL 17%, GAIL 8.5%,
Daewoo 51% (Operator),
Kogas 8.5%, MOGE 15%
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1 2 3 4
16 Myanmar Block-A3 (offshore) OVL 17%, GAIL 8.5%,
Daewoo 51%(Operator),
Kogas 8.5%, MOGE 15%
Myanmar Pipe Co-1 (Offshore) OVL 17%, GAIL 8.5%,
Daewoo 51%(Operator),
Kogas 8.5%, MOGE 15%
Myanmar Pipe Co-2 (Onshore), OVL- 8.347%, CNPC-SEAP-
SEAGPCL-Separate 50.9%, Daewo00-25.04%, GAIL-
Company 4.17%, Kogas-4.17%, MOGE-
7.37%;
17 Venezuela Carabobo-1 (Onland) PDVSA-60%, OVL-11%, IOCL-
3.5%, OIL-3.5%, Repsol-11%,
Petronas-11% (Petro Carabobo
S.A.-Operator) (Jointly
Operated)
18 Syria Block 24 (onland) OVL 60%, IPR 25%

Exploratory Projects:

19

21

23

24

25

Libya

Iraq
Cuba

Nigeria

Vietham

Colombia

Colombia

Block 43 Contract
Area (Offshore)

Block 8 (onland)

(Operator), TOM (15%)

OVL 100%

OVL 100%

Blocks 34 & 35 (offshore) OVL 100%

Block-285 (Offshore)

Block 128 (offshore)

Block RC # 8 (Offshore)

Block RC # 9 (Offshore)

OVL 32.8 %,Total 25.67%
EMO 10% MI 31.53

OVL 100%

OVL 40% - (Operator),
Ecopetrol- 40% Petrobras-
20%

Ecopetrol - 50% (Operator),
OVL- 50 %
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1 2 3 4
26 Colombia Block RC# 10 (Offshore  OVL-50% (Operator),
Ecopetrol - 50%
27 Colombia CPO-5 (Onland) OVL-70% (Operator),
Petrodorado-30%
28 Colombia SSJIN-7 (Onland) PSE 50%(Operator), OVL 50%
29 Colombia GUA OFF-2 (Offshore) OVL-100%
30 Colombia LLA-69 (Onshore) OVL-50%, SIPC-50%
31 Brazil BM-SEAL-4 (Offshore) Petrobras-75%(Operator),
OVL- 25%
32 Kazakhstan  Satpayev OVL-25%, Kazmunaygaz-75%
(Operator)
Statement-11
The details of assets owned by OVL and their performance
Sl. No. Project 2010-11 2011-12 2012-13
Actual Actual Actual
1 2 3 4 5
Oil in MMT
Projects excluding Sudan & Syria
1 Sakhalin -1, Russia 1474 1.498 1.37
2 IEC, Russia 0.77 0.771 0.56
3 Block-06.1,Vietnam 0.038 0.036 0.037
4 MECL, Colombia 0.468 0.561 0.552
5 BC-10, Brazil 0.573 045 0.291
6 SancristobalVenezuela 0.757 0.894 08
7 Carabobo-1Venezuela 0.0005
8 ACG, Azerbaijan 0.0098
Sus ToTAL 408 421 3.620
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1 2 3 4 5
Projects of Sudan & Syria
9 GNPOC, Sudan 1.801 1324 0.596
10 GPOC, S. Sudan 0
11 Block 5A, S. Sudan 0.226 0.174 0
12 AFPC, Syria 0.647 0.496 0.124
13 Block-24, Syria 0.002 0.01 0.001
Sus ToTaL 2.676 2.004 0.721
TotaL - OIL 6.756 6.214 4341
Gas in BCM
1 Sakhalin -1, Russia 0415 0.494 0.650
2 Block-06.1,Vietnam 2.249 2.023 2.104
3 AFPC, Syria 0.015 0.007 0.002
4 BC-10, Brazil 0.013 0.015 0.012
5 IEC, Russia 0.071
6 MECL, Colombia 0.007
7 SancristobalVenezuela 0.072
8 Carabobo-1Venezuela
9 ACG, Azerbaijan 0.001
9 Block Al &A3, Myanmar
TotaL - GAS 2.692 2.539 2919
TotaL Oil & Gas (MMTOE) 9.448 8.753 7.260




Satement-111

Oil India Limited

Oil's Overseas Projects and their performance.

Country Name of Project Participating companies alongwithl P Major Issues/Highlights/Probiems, if
any March 2013
1 2 3 4
Libya Area -95/96 SONATRACH- 50%0p) Discovery of hydrocarbons
OIL- 25% I0C-25% established. Currently drilling under
progress.
Gabon Shakthi OIL-45%(Op), 10C-45% , MARIS(CI)-10% Drilling of third well underway
Nigeria OPL 205/0OML 142 Summit Intl -30%(Op), Suntera Seismic dataAcquisition has started.
Resources Ltd.- 35%, OIL-17.5%, 10C-17.5%
Yemen Block 82 MEDCO-38.25%(Op), Kuwait Energy-21.25% NWP being undertaken by Operator
OIL-12.75%, 10C-.12.75% YGCO -15%(Cl) Seismic,Acquisition under progress.
Yemen Block 83 MEDCO-38.25, Kuwait Energy-21.25% SeismicAPI completed by the operator
OIL-12.75%, 10C-12.75%, YGCO-15% Prospects for drilling being studies.
Egypt Block 3 GSPC-50% (Op) Signing of PSC is awaited.

OIL-25%
HPCL-25%

0} SIOMSUY UORIMN

ETozIdqwaoeq /T]

suonsend) paJresun

69¢



1 2 3 4
Egypt Block 4 GSPC-50% (Op) Signing of PSC is awaited.
OIL-25%
HPCL-25%
Venezuela Project Carabobo-1 CVP-60% Discovered Block, Development under
Respol-11% progress. Current production is @
Petronas-11% 1800 BOPD.
OVL-11%
OIL-3.5%
I0C-3.5%
USA Niobrara Shalé\sset Carrizo(70%-0p), OIL-20%; IOCL(10%) Production onstream.

(date ofAcquisition:
04/10/2012)
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Safety guidelines for PNG connections

1375.SHRIA. A. JINNAH: Will the Minister of PETROLEUMAND NATURAL
GAS be pleased to refer to reply to Starred Question No. 33 given in the Rajya
Sabha on @August, 2013 and state:

(@ whether the urban or rural areas, not meeting safety guidelines, are not
connected with PNG by IGL;

(b) if so, the names of such areas/localities with 1&.on 30 November
2013;

(¢) whether IGL connects an area to PNG pipelines in terms of safety
guidelines of PNGRB and international standards, code and practice for natural gas
pipeline; and

(d) if so, the names of such areas/localities and the details of guidelines of
PNGRB?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) and (b)Yes, Sir The urban
or rural areas which do not meet safety guidelines are not connected with Piped
Natural Gas (PNG) by Indraprastha Gas Limited (IGL). The names of such areas are
given in the Statement-Sfe below).

(¢) Yes, Sir Safety guidelines of Petroleum and Natural Gas Regulatory Board
(PNGRB) and International Standards, code and practice for natural gas pipeline are
strictly followed by IGL.

(d The names of such areas/localities are given in the Statement-II
(See below). PNGRB has issued two guideliries, PNGRB (Code of practice for
quality of service for city or local natural gas distribution network) Regulations, 2010
and PNGRB (&chnical standards and specifications including safety standards for
city or local natural gas distribution networks) Regulations, 2008. The detailed
guidelines are available on the website of PNGR&w.pngrb.gowv.in.

Satement-|

East Delhi TNF areas list

SI. No. Name ofArea

1 2

1 Kishan Kunj Extention Part -1

2  Kishan Kunj Extention Part -1
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1 2

3 Kishan Kunj Extention Part-2

4  Kishan Kunj Extention Part-Z[-Huts
5  J-Extention, Laxmi Nagar

6  Block.J-3, Laxmi Nagar

7  Kishan Kunj Colony Laxmi Nagar

8  Guru Ram Das Nagakaxmi Nagar

9  Guru Ram Das Nagakaxmi Nagar

10 Guru Ram Das Nagataxmi Nagar

11  Block, J-3, Laxmi Nagar

12 Vishwakarma Park, Laxmi Nagar

13 West Jawahar Park, Laxmi Nagar

14 J-Extn., Laxmi Nagar

15 Guru Ram Das Nagataxmi Nagar Block-A, B
16 Guru Ram Das Nagataxmi Nagar Block-B, C
17  Block -K, Laxmi Nagar

18 Block -J&K, Laxmi Nagar

19 Block -R, Ramesh Park, Laxmi Nagar
20 Block -R, Ramesh Park, Laxmi Nagar
21 Ramesh Park, Block-R, Laxmi Nagar
22 Block-M, Laxmi Nagar

23 Block-N&PP, Laxmi Nagar

24 Block-L, Laxmi Nagar

25 Block-J, Laxmi Nagar

26  Block-J, Laxmi Nagar

27 Block-J&K, Laxmi Nagar
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28 Ramesh Park, Block-R&Faxmi Nagar

29 Police Sation Qrts Shakarpuf- Huts

30 Guru Ram Das Nagar Extn. Laxmi Nagar

31 Narian Nagar Block-NT-Huts (BL-E) Laxmi Ngr

32 Block-l, Garhwali Mohalla, Laxmi Nagar

33 Block-l, Garhwali Mohalla, Laxmi Nagar

34 Block-H, Garhwali Mohalla, Laxmi Nagar

35 Block-H, Garhwali Mohalla, Laxmi Nagar

36 J&K Extn. Block, Laxmi Nagar

37 Lalita Park, Laxmi Nagar

38 Lalita Park, Laxmi Nagar

39 Lalita Park, Laxmi Nagar

40 Lalita Park, Central Road, Lalita Park Laxmi Nagar
41 Lalita Park, Laxmi Nagar

42 Mangal Bazar Road, Block-H, Laxmi Nagar

43  Block-D, Laxmi Nagar

44 Block-D, Laxmi Nagar

45  Block-D, Laxmi Nagar

46  Block-D, Laxmi Nagar

47  Block-D Laxmi Nagar

48 J-Extn. Part-1, Laxmi Nagar

49  J-Extn. Part-2, Laxmi Nagar

50 Block-GB & E Laxmi Nagar

51 Vijay Block, F-Block, Guru Nanak Pura, Laxmi Nagar
52 Guru Nanak Pura, Block-C &, Aruna Park, Block-C, Laxmi Nagar
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1 2

53 Block-F, Subhash Chowk, Laxmi Nagar
54 Block-F, Laxmi Nagar

55 Vijay Chowk, Block-F&I, Laxmi Nagar
56  Block-FF Laxmi Nagar

57 Block-F, Subhash Chowk, Laxmi Nagar
58 Mohan Park, Laxmi Nagar

59  Block-F Laxmi Nagar

60 West GuruAngad NagarLaxmi Nagar
61 West GuruAngad NagarLaxmi Nagar
62 West GuruAngad NagarLaxmi Nagar

63 GuruAngad NagarGuruAngad Nagar ExtnWest GuruAngad Nagar
Laxmi Nagar

64 West GuruAngad Nagar Extn., Laxmi Nagar

&

Block-F Laxmi Nagar

66 Mangal Bazar Main Chowk, Paliwal Dharamshala, Laxmi Nagar
67 School Block, Shakar Pubelhi

68 School Block, Shakar Pubelhi

69 School Block, Shakar Pubelhi

70  School Block, Shakar Pubelhi

71 School Block, Shakar Pubelhi

72 School Block, Shakar Pubelhi-A-1

73 School Block, & Nehru Enclave, Shakar PDelhi
74 School Block, Shakar Pubelhi

75 School Block, Shakar Pubelhi

76  School Block, Shakar Pubelhi
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X 88 & 8 8 8

8

8

91

92

®

&

97

98

9

Upadhyay Block

Upadhyay Block

Upadhyay Block

WA Block, Shakar Pur

WA & WB Block, Shakar PurDelhi

WB Block, Shakar PuDelhi

WA & WB Block, Shakar PurDelhi

E-Block GNPN Complex, J-Block, Pandav Nagar
D-Block Ganesh Nagar Complex, Pandav Nagar
C-Block Ganesh Nagar Complex, Pandav Nagar
Dheeraj Block, South Ganesh NagBelhi

A & B Block, South Ganesh Nagar

B-Block, South Ganesh Nagar

C & D Block, Ganesh Nagabelhi

A & B Block, Pandav NagaComplex

Block-D, Ganesh Nagar Complex, Pandav NaDedhi
Block-D, Ganesh Nagar Complex, Pandav NaBethi
Block-D, Ganesh Nagar Complex, Pandav NaBethi
A & B Block, Pandav Nagar Complex, Ganesh Nagar
A & D Block, Pandav Nagar Complex, Ganesh Nagar
E-Block, Pandav Nagar Complex, Ganesh Nagar
E-Block, Pandav Nagar Complex, Ganesh Nagar

Block C & SR Pandav NagamDelhi

100 Block S & SS, Pandav Nagar

101 S Block, Pandav Nagar
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2

102

103

104

105

106

107

108

109

110

111

112

113

114

115

116

117

118

119

120

121

123

124

125

126

A-Block, Pandav Nagar

B-Block, Pandav Nagar

B & D Block, Pandav Nagar

BP, D, E,A & F Block, Pandav Nagar

C & F Block, Pandav Nagar

C & S Block Pandav Nagabelhi

S Block, Pandav Nagar

S Block, Pandav Nagar

Ganesh Nagar Extn. Il Kashyap Farm, Shakar Pur

Ganesh Nagar Extn. Il Block-B, C, D, E, F Shakar Pur Ln Mandir Marg, Delhi
A,B & C Block, Ganesh Nagar-II

Shakar Puwillge & A Block Shakar PurDelhi

Vir Savarkar & Rita BloclAruna ParkA & G Block Shakar PurDelhi
Sunder Block, Shakar Pur

Sunder Block, Shakar Pur

Block-F, A, G C & D Shakar Pur Delhi & Ganesh Naghgr

H-Block, Shakar Pur

Block-DA, Shakar PyrDelhi

MB. Dayanand Block, Shakar Rupelhi

Master Block, Shakar Pubelhi

Master Block,Amedkar PolyTechnique, Shakar RubDelhi

B Block, ShakarpurDelhi

Nehru Gauli, Shiv Mandir Marg, Jhandewali & Ganga Ram Gali, Mandawali
Block-A, B, C, Mandawali

Bhagat Singh Gali, Krishana Puri, Savitri Gauli, Mandawali
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127

128

129

130

131

132

133

134

135

136

137

138

139

140

141

142

143

144

145

146

147

Giri Marg, Budha Marg Nehru Gali, Mandawali

Budh Marg, Nehru Gali, Giri Marg, Rajiv Gali, Mandawali
Budha Marg Saraswati Gali, Durga Gali, Mandawali
Durga Gali, Mandawali

Chand Masjid, Zaidi Gali, Masroor Gali, Mohmmad Gali, Masoori Gali, Durga
Gali Mandawali

Indra Marg, Mandawali

Sewa Sadan, Mandawali

Saket Block, MandawaVillage

Harizan Camp Jhuggi, Mandawali

Saket Block, Jhuggi Railway Qtiviandawali
Sarpanch Ka Bada

Samaspur Jagir

Mandawali

SoniaVihar

Bhajanpura

Anand Vihar DDA Flats, NeaAnand Vihar Police &tion
Pkt 2 and 4 MayuWihar -llI

Nand Nagari

Shastri Nagar

Balbir Nagar

Sunder Nagari
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TNF Area in West Zone

Sl. No. Name ofArea Sl. No. Name ofArea
1 2 1 2
1 Tilak Nagar (Not all blocks, 9 GH-6 Aptt PaschimVihar
few blocks are feasible, few
10 Sagarpur
are TNF)

1 Lajwanti Garden
2 Uttam Nagar

) 12 Nangal Rai
3 Hari nagar BlockA,B,C & M

13 Asha Park
4 Subash Nagar

, 14 Usha Park
5 D1C and D2A Block Janakpuri

i 15 Dashrathpuri
6 C6A Janakpuri

. 16 Mahaveer Enclave-l, 1l & Il
7 B2A Janakpuri

. 17 Palam &Adjoining Area
8 PrateekAptt (paschim vihar)

TNF Areas in North Zone

Sl. No. Name ofArea Sl. No.Name ofArea

1 2 1 2

1 NehruVihar 11 Sardar Colony (J-Block)

2 Nanakram Colony Sec-16, Rohini

3 Trinagar 12 Shastri Nagar

4 Dhirpur Dhaka 13 BudhVihar

5 Dhaka Colony 14 RamaVihar

6 Harijan Colony 15 Rajiv Nagar

7 Munshi ram dairy colony 16 Jain Nagar

8 Chandrawal 17 Kailash Colony

9 Kewal park 18 NaharpurVillage

10  Jahangirpuri Internal 19 Vijay Vihar
(Except MetroAppts.) 20  Begampur
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21 PoothKalan

32 ShakurpunVillage
22 Pooth Khurd

33 Rithala Village
23 Prahladpuillage

A GopalVihar
24 BawanaVillage

35 Kishan Vihar
25 KanjhawalaVillage

36 Aman Vihar
26 Pitampura-All Block

37 Mangolpuri (Internal)
27 HaiderpurVillage

33 Mangolpur Khurd
28 KanhaiyaNagar

39 Trinagar
29 Kishan Ganj

40 Punjabi Colony Narela
30 Badli Village

41 NarelaVillage
31 Bhalswa Dairy

TNF Areas in South Zone

SI. No. Name ofArea Sl. No. Name ofArea

1 2 1 2

1 Krishna nagar 13 Neb sarai

2 Arjun naager 14 Ber sarai

3 Mohambad pur 15 Govind puri

4 Usuf Sarai 16  Tuglkabad

5 GautamNagar 17 Madan gir

6 Kishan gad 18 Khan pur

7 Chhatter pur 19  Sangam vihar

8 Savitri Nager 20  Adhchini village

9 Khidki village 21 Masud pur vasant kunj
10  Sahdullah jab 22 Janta flat vasant vihar
1 Shahpur jatt 23 Deoli

12 Masjid moth 24 Ttigdi
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1 2 1 2

25 Hamdard nager 29 Lajpat nager 4

26 Giri nagar 30 Sanjay colony okhla
27 Sant nager 31 Mehroli

28 Garhi

TNF area in central Zone

SI. No. Name ofArea Sl. No. Name ofArea

1 Baljit Nagar 9 SudarsharPark

2 Ranijit Nagar 10 Karam Pura West

3 Guru nanakNagar n Basai darapur

4 New ranjit Nagar 12 Anand Parvat

5 ShadiKhampur 13 ThaansinghNagar

6 PanduNagar 14 Hari Nagar

7 new PatelNagar 15  Hari NagarAshram

8 Guru Arjun Nagar 16  Nizamuddin basti
Statement-11

Major areas covered
North zone

Shalimar BaghAll Blocks, Pitampura Societies, Pitampuk#l DDA Pockets,
Ashok Vihar, SaraswatVihar, Pushpanjali Enclave, Deepali Enclayaand Vihar,
HarshVihar, ShaktiVihar, Lok Vihar, Engineer Enclave, Moddlown, Gujranwala,
Derawal NagarRohini Sectors-1 to 9, Sectoré To 25, Tagore Park, Narela, GTB
Nagar Timar Pur Mukherjee NagarRohini Sectors 1 to 10 (Kothies), Rohini 15 to 19
(All Pockets), Bhawana, Kamla Naga&darsh NagarJahangirpuri, Shakti Nagar
Gulabi Bag, Jawahar Naga¥vlajlis Park, Panchwati, Ishwar Colgn€C Colony
Hudson Lane, Haquikat Nagautram Lane, BD Eastat¥jjay Nagar

Central

SaritaVihar NFC, Friends Colony-E &, Sukhdewihar, Zakir Bagh, Maharani
Bagh, Kalindi ColonyJasolaVihar, Siddhartha Enclave, Siddhartha Ext- B & C, DTL
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Colony, Defence ColonylLajpat Nagar Nizamuddin- E &W, Jangpura, Ravinder
Nagar Golf Links, Khan Market, P\Hostel, Pandara Park, Pant Nagéaka Nagar
Bapa NagarSujan Singh Park, Lodhi Colgnyor Bagh, IHC, Mausam Bhawan, Lodhi
Estate, Race Coursg&jlak Lane, Bhagwan Das Road-DDRats, NorthWest Moti
Bagh, New Moti Bagh, Bapu Dham, Diplomat Enclave, NBCC, Moffemressa
Crescent Mag, President Estate, Kali Bari MpRCPWD Flats, Palika NilgyMEA
Hostel, NorthAvenue, SouthAvenue, Brahma PutrAapt, Hailey Rd- Upasanépt,

MS Flats-BKS Mag, Aram Bagh,Valmiki Sadan, Hanuman Lan®lS Apt Hostel K G
Marg, Canning Lane, Kerla House, Mahadev Road, Old Rajinder Nagar- Block- 1, 2,
10, 3, 8, 9, 9A, 10A, 14, 15, 16, 17, 24, 25, 4, 4A, 4C, New Rajinder Nagar- Double
Sorey Apt, West Patel NagamBlock 26 to 32 &A to Z, East Patel NagaKirti Nagar,

Moti Nagar Bali Nagay Ramesh NagaSaraswati Garden, Mansarovar Garden, Sharda
Puri, Rajouri Garden- Block-B, C1, C2, Karampura, New Moti NaijarainaVihar,
Naraina IndArea-Ph-1, Kirti NagarInd Area, Moti Nagar DLF IndArea, Rama Rd

Ind. Area

West

Dwarka, NaseerpurBindapur Tagore Garden, Janakpuri, Rajouri Garden,
Harinagar Mayapuri, Punjabi Bag (#g¢t), Punjabi Bagh Extention, Paschiihar, Vikas
Puri, Arihant Nagay Vaishali, Multan NagarNangloi, Loknayak Puram, Udydghar,
MIG Flats, Mayapuri (Press ColoniayakunjAptt.), Virender Nagar Shiv Nagar
Mayur Vihar (Ph-I, II, 1ll), Patpaganj, Vasundhara Enclave, Madiihar, Bahubali
Ext., Hagovind Enclave, Dayanandihar, Vivek Vihar-2, DDA Jhilmil, PreetVihar,
Madhuban Enclave, Nirmaxihar, Mansarovar Park DDAVYivek ViharI, Dilshad
GardenA to G GTB Campus, Dilshad Garden O&Q, Dilshad Colagnyo J, GTB
Nagar Janta Flats, Chitrakoot, Jyoti Nagar E&MrajmalVihar, Vigyan Vihar, AGCR
Enclave,Yojna Vihar, SavitaVihar, Shresthavihar, Anand Vihar, Vigyan Lok, Manak
Vihar, Ashoka Niketan, Jagriti Enclav&/ivek Apt, GharondaApt, YamunaVihar,
Jafrabad, Gaga¥iihar, Bahubali Enclave, Shantihar, RamVihar, Kiran Vihar, Rishabh
Vihar, Surya Niketan, Pushpanajali, Gitanjali, Lapt, Priya Enclave, Shyam Enclave,
SaradVihar, SainiVihar, ChitraVihar, New Rajdhani Enclave, Shankdihar, Park End,
Defence Enclave, Swsthéhar, GujratVihar, Naveen Shahdara, Panchsheel Garden,
PriyadarshanVihar, Bank Enclave, East End, Gyan Kunj, Mausdimar, SukhVihar,
R-Block Dilshad GardenAngad Nagar PreetVihar, Loni, Jafrabad, Geeta Colony
Vishwakarma NagaHighwayApt, SkylarkApt.,Taj Apt.

South

R K Puram,VasantVihar, Vasant Kunj,Vasant Enclave, Green Park Extn, SDA,
Safdarjung Enclave, Hauz Khasnand Lok,Asiad Village, Sadig Nagamiti Bagh,



282  \Written Answers to [RAJYA SABHA] Unstarred Questions

Gulmohar Park, Mayfair Garden, Panchsheel N&S, Swami Nagar N&S, East of Kailash
A,B,C,G Saket Dda Flats, GoWiew, PuspVihar, Hudco PlaceAlIMS, Ayurvigyan
Nagar Masjid Moth 1&2,Anand Niketan, Shanti NiketaW/est End, Moti Bagh
South, Noroji NagarPamposh Enclave, Bhavishya Nidkpt, National Park, East of
Kailash D, E,F Shivalik, Gitanjali, NavjivanVihar, C-4 Vasant Kunj, Shekh Sarai
Ph-I, 1l, Qutub Institutionarea, Gk |, South Ex-ll, Panchshila Enclavéram Vihar,,

Ber Sarai, Gk-1 (B, M, N, R, S), CR Park (C, D, K, I, EHF1, G) Saket Block M, E,

G J and D Block, Qutub Institutionakeas, L/12-BTreveni-1, Sarvoday Enclav¥jjay
Mandal, KrishiVihar, MMTC Colony GreenView, SarvpriyaVihar, Chirag Enclave,
Hemkund ColonyShaikh Sarai Ph -2, B-6 Ext Safderjung Enclave, Shree Sidh Gufa
Mandir Sec-4 R.K.Puram,.& EnclaveArea BlockA,B,C,D & E, Mandakini
Alakhnanda.

Dealership Policies of OMCs

1376.SHRI TARUN VIJAY: Will the Minister of PETROLEUMAND NATURAL
GAS be pleased to state:

(@ whether the policies of various Oil Marketing Companies (OMCs)
regarding reconstitutions, revivals and resitement of dealerships/distributorships are
strictly in accordance with the policies approved and circulated by Government from
time to time;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) to (c) Yes, Sir Ministry of
Petroleum and Natural Gas had issued a set of broad guidelae$etter No.
P-19011/1/2005-10C dated 17th Novembhe2005 on various issues including
reconstitutions, revivals and resitement of dealerships / distributorships. These
guidelines superseded all other guidelines / instructions issued by this Mifristny
time to time in the past, on all issues covered in the |&disequent to the above,
Ministry have from time to time advised certain amendments in the reconstitution,
revival & resitement policy and which are to be followed and implemented uniformly
by the Oil marketing companies.

Oil import from Iran

1377.DR. K.P RAMALINGAM: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:
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(@ whether India is considering to increase crude oil imports from Iran so as
to save US $ 8.5 million in foreign exchange;

(b) whether it is a fact that India has slashed crude oil imports from Iran by
26.5 per cent during 2012-13, importing just 13.1 million tonnes against 18.1 million
tonnes, the previous year;

() whether it is also a fact that during the remainder of the, yadra is
considering to import 11 million tonnes of crude oil from Iran; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) to (d) Quantum of crude
oil imported by Indian refineries from various sources is decided by them on the
basis of technical, commercial and other considerations. The oil companies finalize the
Term Contract volumes based on techno-economics andyesecurity point of
view.

The total crude oil imported from Iran by Indian companies during the last
three years is as under:

Year Quantity (MMT)
2013-14* 05.82
2012-13 13.14
2011-12 1811
2010-11 18.50

* upto November, 2013.

Construction of special reservoirs for oil

1378.SHRI RANBIR SINGH RRJAPATI: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether Government has constructed special reservoirs for storage of oil
to ensure energy security;

(b) if so, the manner in which these reservoirs are maintained along with the
manner in which the safety of these reservoirs is ensured; and

() whether these reservoirs for oil are sufficient to deal with any emergency
and if so, the details thereof?
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THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): (a) and (b)The Government,
through Indian Strategic Petroleum Reserves Limited (ISPRL), is setting up Strategic
Crude Oil Reserves with storage capacity of 5.33 Million Metooes (MMT) at
three locations vizVishakhapatnam (8rage Capacity: 1.33 MMT), Mangalore
(Storage Capacity: 1.5 MMT) and Padur (Storage Capacity: 2.5 MMT) to enhance the
enepgy security of the countryThe reserves are being constructed in ugaemd
rock caverns, which are considered the safest means of storing hydrocarbons. The
reserves are being constructed as per the Oil Industry Safety Directorate (OISD)
standards. OISD has conducted safety audits of the reserves.

() Based on an approach paper prepared by the Ministry of Petroleum and
Natural Gas, in December 2009, the aforesaid reserves being created in Phase-1 would
provide a cover of approx 13 days on the basis on net oil imports. Based on the
crude oil and product storages already existing with the oil companies and also
taking into consideration the storages being built by ISPRL, it was estimated that to
have a total cover of 90 days on net oil imports, as suggested in the Integrated
Energy Policy (IEP), the country would require additional crude oil storage of
approximately 13.32 MMT by the year 2019-20.

In order to further increase thdr&egic crude oil storage capagGitypPRL
through Engineers India Limited, has prepared a detailed feasibility study for
construction of additional 12.5 MMT of crudcoil storages in Phase-Il at four
locations viz. BikanerRajkot, Chandikhol and Padur

Training for power sector employees

1379.SHRI TARUN VIJAY: Will the Minister of POWER be pleased to
state:

(@ whether Government has decided to expand the capacity of the National
Power Training Institute (NPTI) in view of the requirements of skilled and non-skilled
employees for the power sector;

(b) if so, the details thereof;

(¢) whether Government has asked the power companies in the public sector
to pay special attention to provide training to their employees as well as provide
opportunity to the employees of the private sector to get training; and

(d) if so, the details thereof?
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THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b)Three proposals were
received for establishment of new units of National Power Training Institute (NPTI)
at Alappuzha, Kerala; Shivpuri, Madhya Pradesh; and Itan&ganachal Pradesh.
The proposal for establishment of new unit of NPTAkppuzha, Kerala has been
approved.

(c) and (d) Central Electricitpjuthority (CEA) has notified "CEAMeasures
relating to Safety ana Electric Supply) Regulation, 2010" whinter-alia, have
provision for mandatory training for personnel engaged in Operation & Maintenance
(O&M) of the GenerationTransmission and Distribution Systems of Electricithie
regulation also stipulate that every owner of Generating Station, Transmission System
and Distribution System shall arrange training of personnel engaged in O&M in their
own Institutes or any other Institute recognized by the Cefoalernment or State

Government.
Demand and supply of electricity in Haryana

11380. SHRI RANBIR SINGH ARJAPATI: Will the Minister of POWER be
pleased to state:

(@ the gap between demand and supply of electricity in Haryana;

(b) the action taken by Government to bridge the same in case the gap is

very wide; and

() whether Haryana has purchased electricity from any other State during the
last four years, if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (bAs per the data supplied
by the state of Haryana to the CEBentral ElectricityAuthority), there is no gap
between peak demand and supply of electricity in tAgeSluring the current year

() The details of scheduled purchase of electricity by Haryana from various
states including un-requisitioned power of Northern Region and power exchanges in
the country during the last four years is given in the Sttém

tOriginal notice of the question was received in Hindi.
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Scheduled import of electricity by Haryana

Year 2013-14 (upto Nov-13)

Total Enegy (MU)

Himachal Pradesh 375.73
Jammu and Kashmir 471.30
Uttarakhand 19.94
Delhi 61.88
Rajasthan 1.00
URS NR 253.91
Chhattisgarh 248.85
Odisha 91.51
M.P. 447 .65
Gujrat 6888.73
West Bengal 73.79
Meghalaya 4211
Maharashtra 3.10
DvC 585.77
Bihar 0.00
Jharkhand 35.28
IEX 1135.75
PXIL 7.92
TotaL 10744.22
Year 2011-12
Total Enegy (MU)

1 2

Himachal Pradesh 402.71
Uttar Pradesh 257.60
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Jammu and Kashmir 561.19
Uttarakhand 50.07
Delhi 8.56
Rajasthan 528.17
URS NR 223
Chhattisgarh 890.87
Odisha 115.19
Andhra Pradesh 3.07
Gujrat 0.80
West Bengal 310.00
Tamilnadu 38.71
IEX 517.38
ToTAL 3686.55
Year 2012-13
Total Enegy (MU)

1 2

Himachal Pradesh 365.11
Jammu and Kashmir 436.61
Uttarakhand 0.00
Delhi 011
Rajasthan 14484
URS NR 363.70
Chhattisgarh 701.63
Odisha 115.94
Andhra Pradesh 35.27
M.P. 137
Gujrat 2724.49
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West Bengal 126.18
Meghalaya 0.00
DVC 346.31
Sikkim 44.90
Tripura 0.00
Jharkhand 0.00
PXIL 473
IEX 1313.16
TotaL 6724.35

Year 2010-1L
Total Enegy (MU)

Delhi 0.97
Himachal Pradesh 551.87
Jammu and Kashmir 283.36
Uttar Pradesh 19.27
Andhra Pradesh 0.29
Assam 82.73
Gujrat 0.49
Karnataka 306.68
M.P. 28.08
Odisha 139.9
Tamilnadu 341.06
West Bengal 345.59
IEX 849.96
PXIL 25
TotaL 2952.75
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Handling of POSCO by PGCIL

1381.SHRI SALIM ANSARI:
SHRI JAI PRAKASH NARA'AN SINGH:
Will the Minister of POWER be pleased to state:

(@ whether it is a fact that the Power Grid Corporation of India Limited
(PGCIL) have failed miserably to handle and manage the affairs of POSCO, a power
system operations venture;

(b) whether it is also a fact that Government has decided to separate POSCO
from the clutches of PGCIL and from an independent Government company;

(c) if so, the details thereof; and

(d) the action taken against the management of PGCIL for not managing the
operational, developmental and market-oriented functions?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) Power Grid Corporation
of India Limited (PGCIL) has effectively handled the affairs of its subsidiary
Company Power System Operation Corporation (POSOCO), as per the directives of
Government of India.

PGCIL is one of the largest transmission utilities in the world and maintaining
availability of its transmission network consistently over 99%. The Company has also
modernised the Regional Load Despatch Centres (RLDCs) with the State-of-the-Art
Load Despatch and Communication facilities and established National Load Despatch
Centre (NLDC) for efiective management of the grid operatiods. regards
Management of operational, developmental and market oriented function, POSOCO has
effectively administered the same under guidance of PGCIL.

Further the establishment of POSOCO as an independent wholly owned
Government of India Companynder the administrative control of Ministry of Power
is under consideration of the Government of India.

Smart grid projects in the country

1382.SHRIMATI RAJANI PATIL:
SHRI RAJIV PRATAP RUDY:
SHRI K.C.TYAGI:
Will the Minister of POWER be pleased to state:
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(@ the number of smart grid projects running in the country;

(b) the amount of annual expenditure that is being made on the development
of smart grids by Government;

(c) whether Government is providing any incentives to private sector for
setting up smart grid projects;

(d) if so, the details thereof;

(e) whether Government is taking any initiatives for promoting R & D of smart
grid technologies; and

(H if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Ministry of Power has
shortlisted 14 distribution utilities across the country for undertaking Smart Grid pilot
projects in Distribution Sector in Indidt present, out of the above 14 smart grid
pilot projects, one project at Puducherry is under implementation.

Government of India has approved 50% funding of projects (upto Rs. 200
Crores) for the 14 distribution Smart Grid pilot projeddstual disbursement of
Government of India share is yet to start.

(c) and (d) No, Sir

(e) and (f) The 14 distribution Smart Grid Pilot Projects are being undertaking to
test Smart Grid technologies likekdvance Metering Infrastructure (AMI), latest
communication and automation technologies etc. in Indian context and to facilitate
further R&D on these technologies with reference to India specific requirements.
Ministry of Power has also approved creation of Smart Grid Knowledge Centre at
POWERGRID. In addition, there is also a proposal for setting up "SmartT@sid
Bed" at CPRI.

Sasan Ultra Mega Power Project

1383.SHRIMATI GUNDU SUDHARANI: Will the Minister of POWER be
pleased to state:

(@ whether it is a fact that thé/estern Regional Load Despatch Centre
(WRLDC) is creating obstacles for the country's most competitive Sasan Ultra Mega
Power Project (UMPP) to operate its plant to ensure that the merchant power
producers sell power at Rs. 6-9 to these seven States;
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(b) if so, the details thereof;

() whether it is also a fact that the WRLDC's behaviour is causing nearly
more than Rs. 10 crore loss to the varioteteSGovernments, who have signedAPP
with Sasan UMPP; and

(d) if so, the action taken by Government on the Power Grid and other
merchant power producing company officials for causing huge financial loss to
Government exchequer?

THE MINISTER OF SRATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) No, Sir

(b) Does not arise.
() No, Sit
(d) Does not arise.
Contract and casual workers in public sector power companies

1384.SHRI TAPAN KUMAR SEN: Will the Minister of POWER be pleased to
state the number of contract and casual workers engaged by various public sector
power companies including National Thermal Power Corporation (NTPC) during the
last three years?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): Various public sector power
companies including National Thermal Power Corporation (NTPC) have reported that
they have not engaged contract and casual workers directly during the last three years.

Advertisements given by public sector power companies
1385.SHRI SALIM ANSARI: Will the Minister of POWER be pleased to state:

(@ whether the Power Grid Corporation of India Limited (PGCIL), Rural
Electrification Corporation (REC) and Power Finance Corporation (PFC) are supporting
non-Government approved magazines, souvenirs and brochures by way of
advertisements;

(b) if so, the details thereof and the reasons therefor;

() whether monthly magazines duly approved by the Registrar of Newspapers
are generallydenied advertisement support;
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(d) if so, the reasons therefor; and

(e) the names of monthly magazines which have received advertisement
support and those which have been denied advertisements during the last two years
with reasons of support/denial to each magazine?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (e) Power Grid Corporation
of India Limited (PGCIL), Rural Electrification Corporation (REC) and Power Finance
Corporation (PFC) have been releasing advertisements to various magazines,
souvenirs, big & small publications etc., non-Government approved as well as
approved by the Registrar of Newspapers, keeping in view merit, requirement,
corporate image building, publicjtgoodwill, customer reach etc.

Name of monthly magazines/souvenirs which have received advertisement
support from the above mentioned Central Public Sector Undertakings, are given in
the Statement.

Statement

Monthly magazines/souvenirs which have received advertisement support from
Power Grid Corporation of India Limited (PGCIL), Rural Electrification
Corporation(REC) and Power Finance Corporation (PFC)

PGCIL 2012-13

Sl. No. Magazines/Souvenir

1 2

1 Eyeview (Journal literature)

2 Whispercorridacom (Arushi network)
3 Kalaikoodam

4 The Chirsandhan

5 Anupam Rashtra

6 World Update

7 International Centre for Excellence
8 Katha

9 Sanyukta Mahila Samity
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10 Next Generation

1 Sarvjan Sukhya Sewa Samity
12 Kanchanlata

13 Jeevan Prerana

14 Bhartiya Vidya Bhawan

15 Rail Bandhu

16 Power HR Forum

17 Suryaprabha

18 Pioneer (CMYK Printech)

19 Savikar

20 Green Hope

21 Secular Quadat

2 Samanjanya Sandesh

23 Samayavadi

24 India Foundation for Development
25 Saptrishi

26 Creations

27 Janayugom Publication

28 C.Achutha Menon

29 Kavipatra Prokash

30 Vlyapar Bharati Press

31 PRSI Shimla

32 Rajiv Gandhi Forum

3 Rajiv Gandhi ExcellencAwards
K’} Deafway Foundation
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3H Utkarsh Pratishtan

36 Confederation of Senior Citizesssociation of Delhi
37 Rashtriya Sagar Pratiyogita aajkal

38 Thuravoor Mahakshethra Bhakthajana Samity
39 Vinay Nagar Sarbojanina Dga Puja Samiti

40 Him Prakashan

1 PashimVihar BengaliAssociation

12 Sarbojanin Puja Parishad, Dilshad Garden

43 Netaji Nagar Sarbojanin Puja Samiti

44 Co-Operative Ground Durga Puja

45 Chittaranjan Park Kali Mandir Society

46 M.B.D. Road Durga Puja Samiti

a7 Aram Bagh Puja Samity

48 Amra Sabai

49 Sri Sri Durga Puja Samity

50 Sarbojani Puja Samitf-968 Chittaranjan Park
51 Chittaranjan Park Milan Samjt)K-2027, Chittaranjan Park
52 PushpVihar Sarbojanin Puja Samity

53 Sushant Lok Cultural Society

% Prachi Sarbojanin Matribandhai¥elfare Society
55 Sarbojanin Duga Puja SamityKalkaji

56 Utkal Durga Puja Samity

57 Shilp Bichitra

58 India Women Press Club

59 Chittaranjan Park Purvanchal Durga Puja Samity
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60 Sarbojanin Duyoutsav SamityPragatiVihar
61 Lafz

62 Dun & Brandstreet

63 News Discovery

64 Bhartiya Bhasha Evam Kender

65 Indo Tibetan Border Police (ITBP)

66 Saddar India

67 Indian Dream

68 Mass Media

69 Vishvamukti

70 ICAI

71 The Bijaya Bharti

72 Indian National Trade Union Congress
73 Fr. Angel School

74 Symbiosh Institute of International Business
75 OKONOMOS (Hans Raj college)

76 Mata Amitanandmaya Math

77 Vishvamukti

78 CITu

79 District Vollyball Association

80 Laxmi Kudrati Times

81 All India Forest Sports Meet 2013

82 Financial Pulse

83 Vishwa Hindi Divas Sanskritik Mela

Janbhawana
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1 2

85 Delhi Gymkhana Club

86 Parivartan Jan Kalayan Samiti

87 Indian foundation for rural Development Studies
88 Natsmarat

89 Akhil Bhartiya Rajbhasha Samelan

0 Dharmasastha Sewa Samiti

91 Commissionerate of Customs & Central Excise
2 SCARED HEAR CATHEDRALS

93 Kamla Nehru College

A NIPM

95 Pioneer New Paper

9% Shroowat Samity

PGCIL 2013-14 (upto November 2013)

Sl. No Magazine/souvenir

1 2

1 CB1P

2 IGNISENSE Education Pvt. Ltd.
3 Lok Nayak Jayprakash
4 Kala Samridhi

5 Krishak Sansthan

6 Kurmi Samachar

7 HR Forum

8 Abhinav Mimansa

9 Kadamini

10 Kathavrithi
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1 Supreme Saviour

12 PRSI

13 Sankriti Samanvay

14 Whisperscorridors.com

15 Jeevan Prerana

16 Infraline

17 Rajiv Gandhi Forum

18 Fore School of Management

19 Urja Sansar

20 Citi Today

21 All India Civil Accounts

2 Scope (Standing Conference of Public)
23 Sarvjan Sukhaya Sewa Samiti

24 Viypar Bharti Presss

25 BureaucracyToday

26 Lafz

27 Ex-ONGC ExecutivéVelfare Association
28 LEGENCY India

29 Millenium Post

30 Hindu

REC - 2012-13

Sl. No. Magazine/souvenir

1 2

1 Advertisement for Saathi Samaaj UtthaAklfare Society
2 Advertisement for Hope 2010




298 Written Answers to [RAJYA SABHA] Unstarred Questions
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3 National Seminar on Glob&Varming souveniAdvertisment

4 Utkal Banga Utsav souvenkdvertisment

5 Advertisement in Next Generation Magazine

6 Advertisement in adharshila masik patrika

7 Advertisement in Singhasana leading oriya Daily

8 Advertisement in Kaumudi Special Edition

9 Advertisement in 8nniversary edition of infrastructure today

10 Advertisement in Punyanagari Newspaper

1 Advertisement inAdivasi Samvad Magazine

12 Advertisement in Kaliedoscope - SCOPE magazine

13 Himprakashan advertisement in power special

14 Advertisement in Green Post magazine

15 Double Spreadddvertisement in Forbes India special edition on
infrastructure

16 Advertisement in thdSSOCHAM Business Directory

17 Advertisement in Krishi Jagran Magazine

18 Akil Rajbhasha Sangoshthi ifamil NaduAdvertisement

19 Advertisement in Bureaucracloday Magazine Special issue

20 Advertisement in HR forum Journal

21 Advertisement in India Update Magazine

2 Advertisement in Entrepreneur Magazine

23 Digvijay Magazine advertisement

24 HasyaVasant back cover advertisement

25 Advertisement in Lakshmi Kudrati Times

26 Advertisement inYuva Sangram Jyoti Magazine
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27 Ad in Mahashakti Express

28 Advertisement in NR time table Hindi and English

29 Advertisement (&g) in PowerToday magazine 3 anniversary issue

30 Advertisement in Statesman and Dainik Statesman paper

31 Advertisement in Samrat Information magazine

32 4-page Color Folder Energy India

3 Sponsorship Feature fo¥orld Environment Daylehelka

4 Sponsorship Feature foWorld Environment Day-Dainik Bhaskar

35 Advertisement in Mahamaya Mandir Durga Puja 2011 souvenir

36 Advertisement invVishwa Sadan

37 Advertisement in Green Hope Magazine

3B Advertisement in Naya Delhi Durga Puja Samiti

39 Advertisement in the special issue of technical papers of TRAFOSEM
2011- 21 - 22 November

40 Advertisement in Smita Smriti Magazine 2011

1 Advertisement in Power Line Magazine 1%hniversary issue, full
page colour

12 Advertisement in Rajbhasha avum prabandW#as Sanstha Souvenir

43 Advertisement inDurgotsav (Souvenir)

4 Advertisement in Power Line Directory aivéar Book 201-12

45 Advertisement in News Ratna Magazine

46 Advertisement in Purbo Delhi Durga Puja Samity Durga Puja Souvenir

a7 Advertisement in Thuravoor Mahakshetra Bhaktajana Samiti Deepawali
Souvenir

48 Advertisement in FICCI India Electricity Newletter

419 Advertisement in thé\laknanda Puja Samito Dgat Puja Souvenir
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50 Advertisement in Brahman Samaj Magazine

51 Advertisement in Dail Surajya Special Supplement - Solapirhot
Destination

52 Advertisement in Sanchar Diwali Magazine

53 Advertisement in Hemangi Magazine

% Advertisement in Orissa Rashtriya Sanghosti Souvenir

55 Advertisement in the Economist Magazine

56 Advertisement in the Sansoochna Foundation Souvenir

57 Advertisement in Indian Dream Magazine

58 Advertisement in Swaonadrishta Rajiv Gandhi Nutan Savera Magazine

59 Advertisement in Himlap/ikas Parishad Souvenir

60 Advertisement in SuryAsia Monthly magazine

61 Advertisement in Prabhat Khabar Diwalar Book 201

62 Advertisement inAaj ka Adhpadan

63 Special Feature on diwali in Pioneer

64 Special report on Corporate Governance in Hinduatan Times -
Advertorial

65 Advertisement in Power Line Magazine Special edition

66 Advertisement in Ibadat Foundation - Rooh-E- majrooh souvenir

67 Advertisement in souvenir ‘HWW®H

68 Advt. in booklet of "International Day of Disable persons" organized
by SRIJANA

69 100 Calenders from Mottos India ‘Thoughts for Life’

70 Media update service on email and SMS from sarkaritel (AMS
Creations) for a period of 12 Months.

71 Advt. in Tehelka Magazine on corporate Governance
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72 Advertisement in Mustagbil Urdu Fortnightly

73 Advertisement inWaynad Mahotsavam 20levent souvenir

74 Advertisement inrAyappa Puja Souvenir

75 Advertisement in Daliddivasi Samvad

76 Advertisement in HindWeekly Newspaper Janatantrik Satta

7 Advertisement in Post Event Directory of one day seminar Chhattisgarh
78 Advertisement in Kala Dirgha Magazine

79 Advertisement B/W in Pudhari Newspaper

80 Advertisement on Sarkaristaff.com

81 Advertisement in Impressive Times paper

82 Advertisement in Economic Times Elecrama isuue

83 Advertisement in Padmarajan Smaranika

& Advertisement in souvenir of Late Sarat Chandra Panigrahi Foundation
85 Advertisement inAll India Convention of IRSAssociation convention

souvenir in Bangalore

86 Advertisement inPAOE Souvenir

87 Advertisement in Mahapran Nirala and Dalmau

83 Advertisement in Power Line 'Coal in Power’

89 Advertisement in National Defence College Rakshika Magazine
0 Advertisement in Dumdumi 2012 Bharatpur Souvenir

91 Advertisement in Jan Jafak Patrika

92 Advertisement in SahityAmrit

93 Advertisement in Prabhat Khabar

A Advertisement in 23 Sastha Preeti celebration

9% Advertisement in Shilpa Bichitra
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9% Advertisement in Marathi Dailyyashwant

97 India Deaf Film Festival advertisement in souvenir

93 8th Delhi Silent Chess Champion

9 Hydroelectric Project in Indiddvt CBIP

100 Advt. in Shaheed Sukhdev College event Souvenir

101 Special independence issue ad in sandesh bureau

102 Golden 400 and PSU compendium 2011 Dalal Street

103 Advt+Advertorial in DNA special report on CSR

104 Advt in MINT HR Excellence Magazine

105 Advt in Parliament street

106 Advt in Sree sanmukhananda Sabha evgmigaraj Music Fetsival
107 Advt.in Week Magzine

108 Advt. in Gautam Buddha University School of Engineering
109 Advt in AADI annual Brochure

110 Advt in lyengerYoga Institute Souvenir

111 Advt in Chak De Bharat

112 Advt in 26 Anniversary edition of Dalal tfeet Magazine

113 Advt. in Kerala Kaumudi

114 Advt. in Gram Sahar

REC - 2013-14 (upto November2013)

Sl. No. Magazine/souvenir

1 2

1 North East Power News
2 Rashtriya Sanskriti

3 Karnataka HindiAcademy
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4 UTS Voice publication

5 Next Generation Movement Magazine

6 Punyanagari Newspaper

7 Let Every Day be an Environment Day

8 Advertisement in One India Fortnightly

9 Advertisement in Qayadat Daily

10 Advertisement in Media Opinion Magazine of Mass Communication
1 Advertisement invishwa Patrakar Sadan

12 Advertisement in Green Post Magazine

13 AdvertisementWorld Update Magazine

14 Advertisement in théAnnual Utsavam oiWayruppanTemple Mayur

Vihar Asha Dharma Parishad

15 Rajat Jayanti Plus (Bapana Diwas) advertisement Arun Prabha
Publication

16 Mangalam Daily advertisment

17 Saptahik Mataji advertisement

18 Advertisement in Sarokar Daily for Maharashtra

19 Lo Aa Gayo UnkiYaad - event souvenir advertisement

20 Advertisement in the centenary directory of Delhi Gymkhana Club

21 Advertisement +Advertorial in Millenium Post Publication

22 Advertisement in Jeevan Prerana

23 Advertisement in Sarokar Daily for Maharashtra

24 Advertisements in Connect Magazine of Mottos India

25 Advertisement irAwaaz India publication

26 Advertisement in SahityAmrit publication

27 Advertisement in Cachutha Menon
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28 Advertisement in Chaitanya Foundation Souvenir

29 Advertisement in Solapur Suraksha Magazine

30 Advertisement in Krishi Jagran Magazine

31 Advertisement in Nari Udgosh Magazine

32 Advertisement in Independent Media of India

3 Advertisement inAsiad Village Sarbojanin Puja Samiti

K’} Advertisement in Dafter Magazine

35 Akhil Bharatiya Rajbhasha Sanghosthi Shimla

36 Advertisement in Shilpa Bichitra

37 Advertisement Sansoochna Samaya souvenir

38 Advertisement in the souvenir Hope 2011

39 Advertisement in the souvenir ¥ffomens Engineers forum éfssam

40 Advertisement in samkaleen chauthi duniya national hindi

1 Advertisement inAlaknanda Duya Puja Samiti Souvenir

12 Advertisement in the Rashtriya Rajbhasha Parishad Souvenir

43 Advertisement imAround theTimes English Daily Newspaper

4 Advertisement in Parivartan Bharati English Daily Newspaper

45 Advertisement in Sarbojanin Puja Samiti Souvenir

46 Advertisement inAdi Dakshin Dwip Sarbojanin Dga Puja Samiti
Souvenir

a7 Advertisement in the delhi malyalee association souvenir

48 Advertisement in "Souvenir cuddress Directory” oAIPAA

419 Advt in Exhibition of Painting Indraprastht Festival 3 friends oArt
Awards 2012

50 Advertisement in Check Mate CheAsademy Souvenir

51 Advertisement inYouth Health mela by Cancer Institute Chennai
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52 Advertisement in Kab kaun Kahan Uttarakhand

53 Advertisement in Sai Info Delhi Guide

% Advertisement in Green Post Magazine

55 Advertisement in Nagar Rajbhasha Karyawahini Samiti Upkram Delhi
56 Advertisement in Jantantrik Satta

57 Advertisement in Mustaqgbil fortnightly

58 Advertisement in Parliament Street Newspaper

59 Advertisement involunteer for Better India Souvenir

60 Advertisement in Deaf Cricket Society Souvenir

61 Advertisement in Indian Dream publication

62 Advertisement in the souvenir of ETEAR013

63 Advertisement in Next Generation Magazine

64 Advertisement in Chak de Bharat

65 Advt in Milestones of excellence special issue of MINT

66 Advt to 27 anniversary issue of Dalaal Street

67 Advt in CBIP Hydro Power Map

63 Rasgtriya Sanskriddvt

69 Advt in West Bengal tte ElectricityAccounts ManageAssociation
70 Advt in Patnanagar Shibmandir Nahabat Kali Puja Committee
PFC-2012-13

Sl. No. Magazine/souvenir

1 2

1 PowerWatch India

2 What Hails Public Sectofoday

3 Bharat EktaAndolan
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4 Buddhist Monuments Development Council (Buddhist Mirror)
5 Aaliya Productions (P) Ltd. (Bureaucracy today)
6 Business Reporter

7 Jan JarTak

8 Rashtriya Sanskriti

9 Misthi Sadan (Anupam Rashtra)

10 Dalit Adivasi Samvad

1 Delhi Siasat

12 Next Generation Movement

13 Hamara Magsad

14 The Supreme Saviour

15 Thozhil Vaniga Mudaleedu

16 Cricket Bharati (Nai Sadi Prakashan) (P) Ltd.

17 Singhasana

18 Newsstreet

19 Kaumudi Public Relations (C.k. Kesavan Foundation)
20 Budham Cultural Society

21 Yogguru

22 UTS' Voice

23 Ganashakti

24 HimalayaVikas Parishad

25 Shri Hindi Sahitya Samity

26 Neel Bindu

27 Awaaz India

28 Public SectoToday
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29 Creation

30 India Update

31 Nai Sadi Prakashan

32 BureaucracyToday (Aaliya Productions (P) Ltd.)
33 Jan Janak

A Vishwa Patrakar Sadan

35 Lok Panchayat

36 Samkaleen Chauthi Duniya

37 Dalai Street Investment Journal Pvt. Ltd.
38 HasyaVasant

39 Jeevan Prerana

40 Parivartan Jan Kalyan Samiti

41 Antaranga

12 Business Sensex

43 Rashtriya Lokmanas

4 Parliament Street

45 Shilpa Bichitra

46 Tarun Duniya

47 Awaaz India

48 Rajender Chintan

419 MeetaAks

50 Next Generation Movement

51 Economy India

52 Indian Prashasan

53 Gareebhindi monthly




308 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2

54 Jan JariTak

55 Dalai Street Investment Journal Pvt. Ltd.
56 Lok Panchayat

57 Dezire (Hindi magazine) ERIC Media Pvt. Ltd.
58 Pahal a Mileastone

59 Dalit Adivasi Samvad

60 Delhi Siasat

61 Green Post

62 Tarun Bharat

63 Panchamrit Chetna Kendra Samiti

64 Lok Panchayat

65 Him Prakashan

66 Neel Bindu

67 Awaaz India

PFC - 2013-14 (upto November2013

Sl. No. Magazine/souvenir

1 2

1 Business Barons (Merchant Media Ltd.)
2 Rashtriya Sanskriti

3 Business Reporter

4 USM Patrika

5 New DelhiNari Udghosh

6 Mottos India

7 Media World Publications

8 The DeafWay
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9 Jan Janak

10 Parliament Street

11 India Update

12 ERIC media Pvt. Ltd.(Dezire)
13 Digvijay

14 BureaucracyToday

15 Lok Panchayat

16 Next Generation Movement
17 Deshabhimani

18 Jeevan Prerana

19 Indian Dream

20 The DayAfter

21 Tehelka Group of Publicatipns
22 Awaaz India

23 Geen Post

24 Dalit Awaj

25 Him Prakashan

26 Dalit Adivasi Samvad

27 Public SectoToday

28 Upbhokta Chintan

29 Samkaleen Chauthi Duniya
30 U.S.M. Patrika

31 One India

32 HimalayaVikas Parishad

3 Cricket Bharati (Nai Sadi Prakashan)
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K’} Youth Campus

35 Vivida Sagar

36 Business Profit

37 Sandesh Burreau

38 Today's Economics

39 PowerToday Magazine (ASAPRIedia Pvt. Ltd.)
40 Lok Panchayat

11 Rashtriya Sanskriti

12 Aaj Ka Adhayan

43 People'svictory

14 Business Barons (Merchant Media Ltd.)
45 Gareeb Hindi Monthly

46 Jahnavi

a7 Time Pass

48 Pahal a Milestone

49 Digvijay

50 UTS' Voice

51 Nai Dilli Nari Udgosh

52 Awaaz India

53 Misthi Sadan (Anupam Rashtra)

% Capital Reporter

55 Asian Events

56 Bureaucracyloday (Aaliya Productions)
57 Green Post

58 Jan JariTak
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59 Dezire

60 Economic & PoliticalWeekly
61 Amar Sandesh

62 Amar Today

63 Business Reporter

64 Next Generation Movement

65 Economy India

Irregularities in the implementation of RGGVY

1386.DR. PRABHAKAR KORE: Will the Minister of POWER be pleased to
state:

(@ whether Government is aware that there are some irregularities in the
implementation of Rajiv Gandhi Grame¥idyutikaranYojana (RGGVY);

(b) if so, the details thereof;

(¢) whether Government has received any complaints in this regard from
various States;

(d) if so, the details thereof for three years, year-wise, State-wise;
(e) whether Government has ordered any enquiry into irregularities; and

(f) if so, the details of the outcome of the investigation and the steps taken
against culprits in the case?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Under Rajiv Gandhi
GrameernVidyutikaranYojana (RGGVY), complaints regarding alleged irregularities in
the Sates of Jharkhand and Jammu and Kashmir were recehgethformed by
Project ImplementingAgencyi.e. Jharkhand tte Electricity Board, enquiry in
districts Garhwa, Latehar and Palamu of Jharkhand, is still going on and final
decision is pending. Enquiry in the State of Jammu and Kashmir was made but no
substance found. HoweveProject Implementing\gencyi.e. NHPC is conducting
departmental enquiry in the matter
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(c) and (d) Few complaints of minor nature are received from different corners
of the countryThe complaints are promptly forwarded to the concerned implementing
agencies by Rural Electrification Corporation (REC), the nodal agency for
implementation of RGGV)Yfor taking appropriate action / corrective measures.

(e) and (f) The matter in the State of Jharkhand is under investigation. Enquiry
in district Leh-Ladakh of State of Jammu and Kashmir was made but no substance
found.

RGGVY in Assam
1387.SHRI SANTIUSE KUJURMWIll the Minister of POWER be pleased to state:

(@ whether theTea Garden irAssam are not covered under Rajiv Gandhi
GrameerVidyutikaranYojana (RGGVY);

(b) if so, the details thereof;

() whether the Central Government has taken steps to covde#&arden
population inAssam under rural electrification scheme RGGVY

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (e) Government of India
launched 'Rajiv Gandhi Gramee&fidyutikaranYojana' — Programme for creation of
Rural Electricity Infrastructure & Household Electrification,April 2005, for providing
access to electricity to rural households and free electricity service connections to
BPL Households in the countrpll the BPL households in diérent projects,
including tea gardens okssam, as proposed by the Implementikgencies/
Government ofAssam, have been sanctioned under RGGVY

In the state oAssam, 24 projects covering electrification of 8,241 un-electrified
villages, intensive electrification of 12,907 partially electrified villages and providing
free electricity connections to 12,31,826 Below Poverty Line (BPL) households with
total sanctioned project cost of Rs. 2851.29 Crore have been sanctioned so far under
RGGVY. As on 30.1.2013, electrification in 8,069 un-electrified villages, intensive
electrification in 12,518 partially electrified villages has been completed and free
electricity connections to 10,41,589 BPbuseholds have been releaskd.amount
of Rs. 2413.48 Crore has been released by Rural Electrification Corporation (REC) for
these projects.
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The Government of India has approved continuation of RGG¥WderTwelfth
Five Year Plan, in which all remaining villages and habitations having population more
than 100 including tea gardens are eligible to be covered for electrification.

Health of power transmission system in the country
1388.SHRIAMBETH RAJAN: Will the Minister of POWER be pleased to state:

(@ whether it is a fact that inefficient transmission system is hampering the
transfer of power from surplus areas to deficit areas in the country; and

(b) if so, the details thereof and the steps taken by Government to strengthen
the National Power Grid?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b)The surplus power from
the States can be transferred to a power deficit State through the Inter-State
Transmission System (ISTS) from the source of supply depending updwatable
Transfer Capacity (RC) between the points of supply and point of drawal.

Generally there is no constraint in int&ate transmission of power within the
NEW Grid (comprising of NorthernWestern, Eastern and North-Eastern Regions).
However at times, transmission capacity from NEyid to Southern Regional (SR)
grid is constrained due to limited capacity of the existing transmission system.

To strengthen the National Power Grid, lategional links have been planned
which would interconnect the five regional gride Northern Region (NR)Western
Region (WR), Southern Region (SR), Eastern Region (ER) and North-Eastern Region
(NER). Presentlythe total transmission capacity of such wresgional links is 31,850
MW (As on October2013) which would increase to 65,550 Mhy the end of
Twelfth Plani.e. 2016-17.

Opening of medical college by NTPC at Sundergarh in Odisha

1389.SHRI RAMA CHANDRA KHUNTIA: Will the Minister of POWER be
pleased to state:

(@ whether the National Thermal Power Corporation (NTPC) has decided to
start a hospital and medical college at Sundargarh in Odisha;

(b) if so, the details thereof and whether the medical college could take
admission of its first batch of students; and

(©) whether it is a fact that a mega power project of NTPC which was



314 Written Answers to [RAJYA SABHA] Unstarred Questions

supposed to start in Odisha is being shifted to some other State for the non co-
operation of the State Government?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Based on the request
of Government of Odisha, NTPC has agreed in principle to set up a Hospital and
Medical College at Sundgerh as part of PeripherAttivities under Rehabilitation &
Resettlement Plan of Darlipalli Project, Distt. Sundargarh, for which Memorandum of
Understanding with Government of Odisha will be signed shortly

() No, Sit
Electricity trade in SAARC nations

1390.SHRI RAJIV PRATAP RUDY: Will the Minister of POWER be pleased to
state:

(@ whether Government is preparing a roadmap for setting up an electricity
grid to connect Southsian Association for Regional Cooperation (SAARC) nations;

(b) if so, the details thereof;

() what other initiatives are being taken by Government to promote cross-
country electricity trade in the Soufksian region;

(d) whether Government is taking any initiatives to promote collaboration with
the neighbouring countries for the development of renewable energy sources; and

(e) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c)Yes, Sir During the XV
SAARC Summit held at Colombo frofugust 02-03, 2008, the Leaders of the SAARC
Member States stressed the need to develop the regional hydro potential, grid
connectivity and gas pipelineShe Working Group on Engy in its meeting held in
Thimpu, Bhutan in 2009 rephrased this proposal as "Regional Inter-Governmental
FrameworkAgreement" to Develop Power Generation from Hydro and othermal
Energy Sources through regional Grid Connectivity and Pipelines.

Subsequentlythe Government of India circulated a Draft Framewhagkeement
among the Membert8tes which was then considered inMorkshop held in
Udaipur on January 19, 2D1The Working Group on Ene, in its Seventh Meeting
held in Sri Lanka in March 2013, mandated the SAARC Secretariat to give a legal
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shape to the DrafAgreement and circulate among the Membtaté&s.The draft
FrameworkAgreement, in its legal form, has been received from the SAARC
Secretariat for further discussion during the Third Meeting of the expert Group on
Electricity scheduled to be held in New Delhi on December 19, 2013.

(d) and (e)Yes, Sir India has been encraging bilateral and multilateral co-
operation and regional initiatives, including under SAARC, for promotion of
renewable energy through information and experience sharing, human resource
development, technology acquisition/transfer and market development in renewable
enegy.

Allocation of funds to Odisha under RGGVY

1391.SHRI SHASHI BHUSAN BEHERA:Will the Minister of POWER be
pleased to state:

(@ the details of the funds allocated under the Rajiv Gandhi Grameen
VidyutikaranYojana (RGGVY) to Odisha during the last three years and the current
financial year and the various activities executed under this scheme;

(b) whether these schemes in the State are executed with a time bound plan
and, if there is delaythe reasons therefor in Odisha; and

(c) the corrective measures being taken by the Ministry?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) There is no upfront allocation
of funds for any &te under Rajiv Gandhi Grame¥idyutikaranYojana (RGGVY).
Funds are released against sanctioned projects in instalments based on the reported
utilisation of amount of the previous installment(s) and fulfiiment of other
conditionalities. Howeverfunds (subsidy only) disbursed under (RGGVY) for the
State of Odisha during the last three years and the current financial areaas
under:

201011 542.97 crore
2011-12 360.33 crore
2012-13 77.93 crore
2013-14 (as on 30.11.2013) Nil

(b) and (c) Projects under 10th Plan under Eleventh Plan were to be completed
within 24 months from the date of award. Howewbke progress of RGGVYias been
delayed in some of the districts of Odisha mainly for théofahg reasons:
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Delay in forest clearance for the land proposals required for execution of
the Projects.

Delays in land acquisition in some dists for 33/11 KV sub-stations.
Poor upstream rural electricity infrastructure.
Law & order problem including Maoistiolence.

Poor performance of contractor in some cases.

The following steps have been taken to speed up the electrification of villages
under RGGVY in Odisha:

)

v)

Vi)

vii)

Government of India has set up an inter-Ministerial Monitoring Committee
which periodically meets to sanction projects and review progress of
implementation.

District Committees have been set up to monitor the progress of rural
electrification works.

The States also hold regular meeting under the Chairmanship of Chief
Secretary to resolve the bottlenecks in implementation of RGGVY

The Government of India and Rural Electrification Corporation (REC), the
nodal agency for RGGV,Yconduct frequent review meetings with all the
stakeholders, the concerned State Governments, State Power Utilities and
ImplementingAgencies for expeditious implementation of the scheme, as
per the agreed schedule.

Ministry of Rural Development expanded the scope of District Level
Vigilance and Monitoring Committee for "Review of RGGVY" as a regular
agenda item in the District Lev#ligilance and Monitoring Committee
Meetings.

Minister of Power has requested through a letter to all Hon'ble Members
of Parliament, indicating the progress of their respective parliamentary
constituencies where RGGVY works are in progress, to review the
progress of the projects in their Parliamentary Constituencies. They have
also been requested to monitor the projects at their level and also discuss
the same in the Distridfigilance and Monitoring Committee meetings in
presence of public representatives as well as district officials, so that the
issues decting the progress are resolved expeditiausly

REC has deputed special officers to closely monitor the progress of
RGGVY in the field.
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vii) Wherever there is delay in forest clearance/Railway clearances etc.
requiring interMinisterial interventions, the matters are taken up with
concerned Ministry/Railway Board at different levels to expedite the issue
of necessary clearances.

Generation of additional power during Twelfth Five Year Plan
1392.SHRI HUSAIN DALWAI: Will the Minister of POWER be pleased to state:

(@) the taget set for additional generation of power during Theslfth Five
Year Plan;

(b) whether delivery of this additional capacity critically depends on resolving
the fuel availability problem;

(c) if so, the details thereof; and
(d) the steps taken to resolve this problem?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) A capacity addition taet of
88,537 MW excluding 30,000 MW from renewable energy sources, has been fixed by
the Planning Commission. This comprises 72,340 MW thermal, 10,897 MW hydro and
5,300 MW nuclear capacity

(b) to (d) Delivery of thermal capacity depends on availability of coal and gas.
In order to resolve the coal and gas availability issue and ensure adequate supply of
coal and gas to power sectaarious steps have been taken by the Government,
including, inter alia, signing of Fuel Supplygreements, dbrts for enhancing
production of domestic coal and gas, facilitating import of Re-gassified Liquid Natural
Gas (RLNG) and pooling this with domestic gas and relaxing fuel usage norms by
issuing guidelines for Clubbing/Diversion of Gas between power plants of common
entity.

Allocation of power to Sates

1393.DR. T. SUBBARAMI REDDY: Will the Minister of POWER be pleased to
state:

(@ whether power is being allocated from the Central Power Generating
Stations to those States where power plants are set up;

(b) if so, the details thereof, State-wise;
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() whether various tate Governments includingndhra Pradesh have
requested the Central Government to allocate additional power that its allocated share
from the National Thermal Power Corporation Limited (NTPC) power plants located in
the State;

(d) if so, the details thereof, State-wise; and
(e) the action taken/proposed to be taken by the Central Government thereon?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b)Yes, Sir The Sate-wise
details of allocation to thet&e/UT, from the Central Sectort&@ions, where theses
station are situated, are given in the Statemefed elow).

(c) and (d) The details of request from various States for allocation of
additional power from NTPC projects located in th&t&w.ef April, 2012 onwards
are given in the Statement-IBse below).

(e) It is not feasible to reallocate power wherever firm allocation of power has
already been done until it is surrendered by thateS Regarding unallocated power
it is limited and is allocated as per the power supply position and shortages
experienced by States. The request of States of Southern Region to take power from
the power projects located in rest of the grid could not materialize due to constraints
in the inter-regional link between Southern Region Grid and the rest of the grid.

Satement-|

Details of Allocation to the Sates/UTs from the Central Sector
Generating Sations Stuated in that State/lUT

Northern Region

Name of Central Sector generating station Allocation to the
State/UT situated in the State home State as on
Name Installed 30.11.2013

Capacity (MW) (in MW)

1 2 3 4
Delhi Badarpur TPS 705 705
Singrauli STPS 2000 839

Rihand-I STPS 1000 368
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1 2 3 4
Rihand-1l STPS 1000 341
Unchahar-1 TPS 420 257
Unchahar-II TPS 420 149
Unchahar-Ill TPS 210 73
Auraiya GPS 663 237
Dadri GPS 830 266
NaroraAtomic Power &tion 440 160
Rihand-1ll TPS 500 185
Uttar Pradesh Dadri -Il TPS 930 143
TandaTPS 440 440
Dadri-I TPS 840 &
Anta GPS 419 338
Rajasthan RajastharAtomic Power &tion-A$ 300 300
RajastharAtomic Power &tion-B 440 151
RajasthamAtomic Power 440 93
Station-C #5&6
Barsingsar Lignite 250 250
Uttarakhand  Tehri-| HEP 1000 158
Tanakpur HEP A 15
Dhauliganga HEP 280 50
Koteshwar HEP 400 65
Himachal Nathpa-Jhakri HEP 1500 560
Pradesh
Chamera-l HEP 540 80
Chamera-Il HEP 300 52

Baira SIUL HEP 180 22
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1 2 3 4
Chamera-lll HEP 231 41
Jammu Dulhasti HEP 390 A
and Kashmir
Sewa -Il Hep 120 26
Uri-1 Hep 480 163
Uri-ll Hep * 120 42
Salal HEP 690 237
Nimoo Bajgo HEP 45 45
Chutak HEP 4 a4
Haryana Indira Gandhi STPS (Jhajjar) 1500 701
Faridabad GBS 432 432

$ One unit of 100 MW is out at RAP-A since 09.10.2004
* Unit #3 of Uri-Il HEP (60 MW) Commissioned from 0000 Hrs of 01.12.2013

Western Region

Chhattisgarh  Korba STPS 2100 210
Korba STPS-7 500 150
Sipat STPS -I 1980 313
Sipat STPS -l 1000 158
Bhilai TPS 500 50
ToTAL 6080 881

Madhya Vindhyachal STPS-I 1260 444

Pradesh
Vindhyachal STPS-II 1000 319
Vindhyachal STPS-III 1000 244
Omkareshwar HEP 520 520
Indira sagar HEP 1000 1000
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1 2 3 4
Vindhyachal STPS-IV 500 141
ToTAL 5280 2668

Maharashtra Mauda STPS-I 500 212
TarapurAPS3&4 1080 442
TaraurAtomic Power $tion 320 160
Ratnagiri GPS 2220 2110
ToTAL 4120 2924
Kawas Gas Power Station 656.2 187
Gandhar Gas Power Station 657.39 237

Gujarat KakraparAtomic Power &tion 440 125
ToTAL 1753.59 549

Eastern Region

West Bengal Farakka STPS Stg -l & Il 1600 489
Farakka STPS Stg - llI 500 156
BIHAR Kahalgaon STPS Stg -I 840 358
Kahalgaon STPS Stg - Il 1500 83
Talcher STPS 18- 1000 318
Orissa TalcherTPS 460 460
Talcher STPS 1§ - Il 2000 200
Rangit HPS .60 8
Sikkim Teesta Low Dam 132 132
Teesta & -V HPS 510 67

Note-In addition to above, 5783 MW Power from Central Sector Generating Stations of
DamodarVelley Corporation (DVC) is supplied by DVC in its command area, which
comprises parts of thet&8es of Jharkhand andlest Bengal.
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North Eastern Region

Name of Central Sector generating station Allocation to the

State/UT situated in the State home State as on
Name Installed 30.11.2013

Capacity (in MW)
(MW)

1 2 3 4

Assam Kathalguri GPS 291 161
Kopili HEP 200 105
Kopili HEP STAGE I 25 13
Khandong HEP 50 28

Tripura Agartala GPS &4 15

Arunachal Ranganadi HEP 405 76

Pradesh

Nagaland Doyang HEP 75 13

Manipur Loktak HEP 105 32

Southern Region

Andhra NTPC-Ramagundam STPS-I&ll 2100 678
Pradesh
NTPC-Ramagundam STPS-II 500 170
NTPC-Simhadri STPS-I 1000 1000
NTPC- Simhadri STPS-II 1000 455
Karnataka NPCIL- KaigaAtomic Power 440 121

Station Unit- 1&2

NPCIL -Kaiga Atomic Power 440 132
Station Units 3&4
Kerala NTPC - Kayamkulam GPS 360 360
Tamil Nadu NLC- TPS-I 600 600

NLC- TPS-Il Stage-I 630 194
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1 2 3 4
NLC- TPS-II Stage-li 840 289
NLC- TPS-I (Expn.) 420 226
NPCIL - MadrasAtomic Power &tion 440 332
NTCEL - Vallur STPS $ 1000 716
NPCIL - KudanKulam NPPm 1000 544

Note: Allocation from running units of SRt&ions only considered
$ Unit-1 & 2 under Commercial OperationTetal capacity 3x500=1500 @ KKNPP- Unit-
1 (1000 MW) injecting infirm power

Satement-1 |

Sate Governments vide their requests w.ef. April, 2012 until date, have
requested for allocation of additional-power to their States from the NTPC
projects located in the State as per details mentioned below:

SI. No. State Government Letter Details of the Request
1 2 3
1 Odisha - D.O. Letter No. UM-10/2012/56/ The Chief Minister has
CM dated 08.04.2012 from Hon'ble Chief requested for allocation of 500
Minister of Odisha MW of Power from NTPC's
Kaniha, Stage Il (2000 MW) to
Odisha.
2 Uttar Pradesh - D.O. letter dated The Chief Minister has
19.04.2012 from Hon'ble Chief Minister  requested for allocation of
of Uttar Pradesh Power from Dadri (840 MW +

980 MW) Thermal Power
project as per the Central
Formula instead of present
allocation of 182 MWto UR

3 Maharashtra - D.O. letter No. The Dy Chief Minister has
Dy.CM/VIP/1102 dated 15.05.2012 requested for allocation of
from Hon'ble DY Chief Minister of 50% power to Maharashtra
Maharashtra out of 15% unallocated quota

from NTPC's 1000 MW Mouda
STPS Stage-I
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1 2 3

4 Assam - D.O. Letter No. MI®2012/19 The Minister has requested
dated 25.05.2012 from Hon'ble Minister that entire quantum of power
of Power Government oAssam to MoP (750 MW) to be generated by

Bongaigaon Thermal Power
Project (BTPP-750 MW) may
be allocated taAssam or
alternatively entire unallocated
power of 113 MW (15%) of
total generated power from
BTPR may be allocated to the
Assam in addition to the 381
MW already allocated to
Assam from BTPP

5 Tamil Nadu - Letter from Principal Allocation of 500 MW round
Secretary to Secretary (Power). the clock power fromAPCPL,
Jhajjar

Bank debts in power sector
1394.DR. T.N. SEEMA: Will the Minister of POWER be pleased to state:

(@ whether the power sector has incurred huge bank debts during the last
three years;

(b) if so, the details thereof along with the reasons therefor;

() whether Government has failed in procuring investments from corporate
sector to strengthen power sector financially;

(d) if so, the reasons therefor;

(e) if not, the details of the investments made by various companies in this
sector in last three years and the current year; and

( the concrete steps taken by Government to reduce the bank debt burden
and achieve the planned growth targets?

THE MINISTER OF SATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b)As per the report
published by Power Finance Corporation (PFC), the total outstanding loans from
Banks and Financial Institutions (including Bonds) for all the power sector utilities
during 2009-10 to 2011-12 are as under:
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Year OutstandingAmount

2009-10 Rs. 2,63,236.00 Crore
201011 Rs. 3,28,534.00 Crore
2011-12 Rs. 3,81,134.00 Crore

(c) to (e)As per the report of the Expert Committee on Private Investment in
Power Sector compiled by Central ElectricAuthority (CEA) in June 2012, the
estimated private investment in power was Rs.56476.32 crore ifi 2009-10, Rs.86646.39
crore in 2010-11 and Rs.106974.58 crore in 2011-12.

The Yearwise details of investment made by Centragt& and Private Sectors
as per the reports of the Projéaithorities are given below:

(Rs. in crore)

Year Generation Transmission Distribution Total

2009-10 93881.46 26080.32 24230.55 144192.33
2010-11 139499.53 27260.05 24151.04 190910.62
2011-12 140821.23 34415.35 1972411 194960.69

(H As far as the Distribution Sector is concerned, a Financial Restructuring
Plan (FRP) has been approved by the Government to achieve financial turnaround of
State owned Distribution Companies (DISCOMS) by restructuring their debts and
providing support through a Transitional Finance Mechanism. The Government has
also set up the National Electricity Fund (NEF), an interest subsidy scheme to
provide interest subsidy on loans raised by distribution companies, both in public
and private sectpifor developing their distribution network.

Expenditure on different power stations of NHPC
1395.SHRI G N. RATANPURI: Will the Minister of POWER be pleased to state:

(@ the expenditure on construction and installed capacity of each one of the
National Hydro Power Corporation (NHPC) power stations, including the per units
rate of power produced,;

(b) the details of expenditure incurred against total expenditure on each one
of the under construction power houses of NHPC; and

(c) the details of the projects on anvil or where MoU has been signed with
concerned State Governments?
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THE MINISTER OF SRATE OF THE MINISTRY OF POWER
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) NHPC operates sixteen (16)
hydro power stations in the countfJhe details of expenditure on construction,
installed capacity and per unit rate of power produced for all power stations are
given in the Statement-BSée below).

(b) At present, six (6) hydro electric power projects are under construction by
NHPC in the countryThe details of expenditure incurred against the cost are given
in the Statement-119ee below).

() The details of projects on anvil or where MoU has been signed with
State Governments are given in the Statement-IIl.

Satement-|

Details of expenditure on construction, installed capacity
and per unit rate of power for various power stations

Sl. Name of Power Name of State Capital cost on Installed Composite

No. station COD (Rs. in Capacity Rate
crs.) (MW) (2013-14)
(Rs/unit)
1 2 3 4 5 6
1 Bairasiul Himachal Pradesh 14321 180 1.56
2  Loktak Manipur 115.77 105 281
3 Salal Jammu and Kashmir  803.41 690 0.98
4 Tanakpur Uttarakhand 357.68 120 2.30
5 Chamera-l Himachal Pradesh 1969.76 540 2.02
6 Ur Jammu and Kashmir 3166.14 480 162
7 Rangit Sikkim 475.85 60 292
8 Chamera-ll Himachal Pradesh 1956.06 300 2.74
9 Dhauliganga Uttarakhand 1631.40 280 292
10 Dulhasti Jammu and Kashmir 5078.49 390 6.18

11 Teesta-V Sikkim 2489.44 510 2.25
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1 2 3 4 5 6

12 Sewa-ll Jammu and 994.69 120 433
Kashmir

13 Chamera-lll Himachal Pradesh 2017.72 * 231 3.77

14 Chutak Kargil (Jammu 797.07° 4 6.26

and Kashmir)
15 TLDP-III West Bengal 1925.80 * 132 5.57

16 Nimoo-Bazgo Leh (Jammu 822.19n 45 9.80 #
and Kashmir)

ToTtAL 4227

Note 1. Capital cost as on Commercial Operation Date (COD) as considered by Government
of: India (GOI)/ Central Electricity Regulatory Commission (CERC) for tariff
purpose.

2. Composite rate is based on Minimuhtternate Tax (MAT) rate of 2013-14 and
is excluding ofWater Usage Chges, Power System Operation Corporation Ltd.
(POSOCO) chayes, Foreign Exchange Ratariation (FER/) etc.

* Capital cost as per tariff petition filed to CERC.

A As per provisional tariforder

# Project is declared under commercial operation on 10.10.2013 therefore part year
tariff.

Satement-1 |

Satus of expenditure in respect of projects under construction

Sl. No. Project Installed Cost Expenditure
Capacity (MW) (Rs. in Crs.) incurred till
Novembey 13

(Rs. in crores)

1 2 3 4 5
1 Parbati-Il 800 5365.7 (Aug-11 PL) 4151.87
2 Parbati-Ill 520 2470.46 (Dec-12 PL) 222858
3 Uri-II* 240 2080.82 (Sep-11 PL) 2091.91

4 Kishanganga 330 5497.72 (Jan-13 PL) 2931.14
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1 2 3 4 5

5 TLDP-IV 160 1501.75 (Jul-10 PL) 1410.85

6 Subansiri Lower 2000 10667.09 (Dec-10 PL) 6428.99
ToTAL : 4050

* Three units (60 MW each) of Uri-Il HE Project (60x4= 240 MW) have been commissioned
till date.

Statement-| 1 |

Details of projects on anvil on where MoU has been signed
with State Government.

Sl. No. Name of the Project State Installed Capacity

1 2 3 4

NHPC's own projects

1 Kotli Bhel-IA Uttarakhand 195 MW
2 Kotli Bhel-1B Uttarakhand 320 MW
3 Kotli Bhel-II Uttarakhand 530 MW
4. Dibang Arunachal Pradesh 3000 MW
5 Tawang-| Arunachal Pradesh 600 MW
6. Tawang-II Arunachal Pradesh 800 MW
7. Teesta-1IV Sikkim 520 MW
8. Dhauliganga Intermediate Uttarakhand 210 MW

Hydroelectric Project

9. Goriganga Il1A Uttarakhand 120 MW
Hydroelectric Project

JV projects

10. Pakal Dul (JV of NHPC, Jammu and Kashmir 1000 MW
JKSPDC & PTC)

11.  Loktak Downstream Manipur 66 MW
(JV of NHPC and
Government of Manipur)




Written Answers to [17 December2013 Starred Questions 329

1 2 3 4
12 Tipaimukh (JV of NHPC, Manipur 1500 MW
NEEPCO and Government
of Manipur)
13.  Solar Power Project Uttar Pradesh 50 MW

(JV of NHPC and
Government of Uttar
Pradesh)

14.  Salka Thermal Power Chhattisgarh 1320 MW
Project (JV of NHPC
and Government of
Chhattisgarh)

WRITTEN ANSWERS TO STARRED QUESTIONS AND UNSTARRED
QUESTIONS SET FOR THE 16TH DECEMBER, 2013*

WRITTEN ANSWERS TO STARRED QUESTIONS
Adoption Norms

*141.SHRI. SANJAY RAUT: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether waiting period for adoption of a child by childless parents in
Mumbai and Delhi is too long and whether the procedure for adoption is
cumbersome and complex;

(b) if so, the steps Ministry is taking to expedite the adoption cases;

() whether it is a fact that overseas Indians, NRIs or foreigners are given
priority over the Indian parents adopting a child; and

(d) if so, the reasons therefor and whether Government is considering to
change the adoption norms?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b)The waiting period for
prospective adoptive parentsAfs) to adopt a child depends on the availability of
an adoptable child suited to their requirements and on the numbéiPsfrEgistered

* The sitting of the Rajya Sabha on Mondélye 16th Decembe013 was adjourned on
account of passing away of Shri Sis Ram Ola, Minister of Labour and Employhmsmiers
to Questions put down in the lists for that day were laid onTdtde of the House on
Tuesday the 17th Decembgef013.
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with the adoption agencys per informatio available on the Childdoption
Resource Information and Guidance System (CARINGS), a web-based management
information system for adoption, the waiting period fé&PB in Mumbai and Delhi

for adoption of a child is in the range of 1-3 years.

The procedure for adoption has been simplified and made expeditious with the
introduction of 'Guidelines Governing teoption of Children 201, whichinter-alia
lay down timelines under Schedule VIII, for the major steps in the adoption process.
The Ministry of Women and Child Development has also introduced CARINGS for
the purpose of streamlining and monitoring adoption procedures across the.country

Further under the Integrated Child Protectiorh&me (ICPS) of the Government
in the Ministry of Women and Child Development, introduced in 2009, financial
support is provided tot8te Governments to establislhat Adoption Resource
Agencies (SARA) to monitor adoption processes in the State, as well as for
SpecialisedAdoption Agencies to facilitate their functioning.

() No, Sir As stipulated in para 3(b) and 8(5) of the 'Guidelines Governing
the Adoption of Children 201", preference is given for placement of the child in
adoption within the country

(d) Does not arise in view of (c) above.
Coal production from captive coal blocks in Jharkhand

*142.DR. PRADEEPKUMAR BALMUCHU: Will the Minister of COAL be
pleased to state:

(@) the details of captive coal blocks located in Jharkhand;

(b) whether these captive coal blocks have started production of coal, if so,
the details thereof and if not, the reasons therefor;

() whether it is a fact that some NGOs have started private illegal coal
mining and selling of coal from NTPC acquired land in Hazari Bagh district; if so, the
details thereof; and

(d) the step/action being taken by Government to prevent such illegal mining
by NGOs?

THE MINISTER OF COAL(SHRI SHRIPRAKASHI JAISWL): (a) and (b)The
details of captive coal blocks located in Jharkhand is as follows:



Sl. No.  Name of Coal Block allocated Name of the allocatee company Status: whether producing or
non-producing

1 2 3 4

1 Tasra Steel Authority of India Ltd. (SAIL) Producing

2 Brahmadiha CastronTechologies Ltd. Non-Producing

3 Pachwara Central Punjab State Electricity Board Producing

4 Tokisud North GVK Power (Govindwal Sahib) Ltd. Non- Producing

5 Kathautia Usha Martin Ltd. Producing

6 Pakri-Barwadih National Thermal Power Corporation (NTPC) Non- Producing

7 Pachvara North West Bengal Power Development Corporation Ltd. [WBPDCNon- Producing

8 Moitra Jayaswal Neco Ltd. Non- Producing

9 Brinda Abhijeet Infrastructure .ALtd. Non- Producing

10 Sasai Abhijeet Infrastructure .ALtd. Non- Producing

11 Meral Abhijeet Infrastructure .ALtd. Non- Producing

12 Parbatpur-Central Electrosteel castings Ltd. Producing

13 Lalgarh (North) Domco Smokeless Fuel Pvt. Ltd. Block de-allocated on
22.11.2012

14 Kotre -Basantpur Tata Iron & $eel Co. Ltd. (TISCO)

Non- Producing
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15 Pachmo TISCO Non- Producing
16 Lohari Usha Martin Non- Producing
17 Chitarpur Corporate Ispat Ltd. Non- Producing
18 Mahal Rashtriya Ispat Nigam Limited Block de-allocated on
07.03.2011.
19 North Dhadu Jharkhand Ispat Pvt. Ltd. Block de allocated on
22.11.2012
Pavanjay Steel & Power Generation Pvt. Ltd.
Electrosteel castings Ltd.
Adhunik Alloys & Power Ltd.
20 Gondulpara TenughatVidyut Nigam Limited Non Producing
DamodarValley Corporation
21 Dumri Nilachal Iron & Power Generation Non Producing
Bajrang Ispat Pvt. Ltd.
2 Kerandari NTPC Non Producing
23 Chatti Bariatu NTPC Non-Producing
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24

25

26

27

3

8

8 ® 8 8

Brahmini

Chichro Patsimal

Sugia Closed mine
Rauta Closed mine
Burakhap small patch
Bundu

Gomia

Pindra-Debipur-Khaowatand

Saria Koiyatand
Jainagar
Rajbar E&D

Banhardih

National Thermal Power Corporation + Coal India Ltd. Joint Block de-allocated on

Venture [ NTPC +CILIV]

NTPC +CIL JV

Jharkhand State Mineral Development Corporation
Jharkhand State Mineral Development Corporation
Jharkhand State Mineral Development Corporation
Rungta Mines Limited,

Metals & Minerals Trading Corporation Ltd. [MMTC]

Jharkhand State Mineral Development Corporation

Bihar Rajya KhaniVikas Nigam (BRKVN) Patna.
Guijarat Mineral Development Corporation (GMDC)
TenughatVidyut Nigam Limited

Jharkhand State Electricity Board

14.06.2011.
Assigned to CIL. Non-
producing

Deallocated on14.06.2011.
Assigned to CIL. Non-
producing

Non Producing
Non Producing
Non Producing
Non Producing
Non Producing

Block de-allocatcd on
30.01.2013.

Non Producing
Block de-allocated in 2008
Non Producing

Non-producing
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1 2 3 4
36 Latehar Jharkhand State Mineral Development Corporation Block de allocated on
30.01.2013.
37 Chakla Essar Power Generation Ltd. Non Producing
3 Jitpur Jindal Steel & Power Ltd.
39 Sitanala Steel Authority of India Ltd. Non Producing
40 Chhati Bariatu South NTPC Non-producing
1 Saharpur Jamarpani DamodarValley Corporation Non-producing
12 Urma Paharitola Jharkhand State Electricity Board (JSEB) Non Producing
Bihar State Mineral Development Corporation Ltd. [BSMDCL]
43 Patratu Jharkhand State Mineral Development Corporation Block de-allocated on
30.01.2013.
4 Rabodih OCP Jharkhand State Mineral Development Corporation Block de-allocated on
30.0.1.2013.
45 Kerandari BC Power Finance Corporation Tilaiya UMPP Jharkhand Non Producing
46 Tubed Hindalco Industries Ltd. Non Producing
Tata Power Ltd.
a7 Ashok Karkatta Central Essar Power Ltd. Non Producing
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51

52

Patal East Bhushan Power and Steel Ltd.
Seregarha Arcelor Mittal India Ltd.

GVK Power (Govindwal Sahib) Ltd.
Mahuagarhi CESC Ltd.

Jas Infrastructure Capital Pvt. Ltd.
Amarkonda Murgadangal Jindal Steel and Power Ltd.

Gagan Sponge Iron Pvt. Ltd.

Jogeshwar & Khas Jogeshwatharkhand State Mineral Development Corporation Ltd.

Choritand Tiliaya Rungta Mines Limited
Sunflag Iron Steel Ltd.

Rohne JSW Steel Ltd.

Bhushan Power & Steel Ltd.
Jai Balaji Industries Ltd.

Macherkunda Bihar Sponge Iron Ltd.

Tenughat-Jhirki Rashtriya Ispat Nigam Limited

Non Producing

Non Producing

Non Producing

Non Producing

Non Producing

Block de-allocated on
22.1.1.2012

Non Producing

Block de-allocated on
22.11.2012

Block de-allocated on
07.03.2011
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57 Rajhara North Mukund Limited Non Producing
(Central & Eastern) Vmi Iron and Steel Udyog Limited

58 Mednirai Rungta Mines Limited Non Producing
Kohinoor Steel (P) Ltd.

59 Ganeshpur Tata $eel Ltd. Non Producing
Adhunik Thermal Energy Ltd.

60 Mourya Karanpura Energy Ltd. (SPV of JSEB) Non Producing
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The allocatees of coal blocks, who have not started production ,saréain
various stages of obtaining statutory clearances and mining lease, preparing mining
plan, acquisition of land, procuring machinery and equipment etc. for both mining as
well as end-use project.

(c) and (d) NTPC has informed that a small group of villagers with support of
NGOs gathered atrhara village under Barkagaon block, in Pakri-Barwadih Coal Block
area of NTPC on 15112013 and extracted coal unauthorisetly PC vide their letter
dated 25.1.2013 have requested Deputy Commissiphtzaribagh to take action
against such unlawful activities. Officers of NTPC have also met the senior officials
of Government of Jharkhand and apprised them of the position.

Framework for evaluation of research and rankings

*143.SHRI T.M. SELVAGANAPATHI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that Government has set up a committee to create a
framework for evaluation of research and rankings by promoting healthy competition
among the institutions, departments and individual researchers;

(b) if so, the details thereof; and

() whether it is also a fact that the committee would also develop a
framework for excellence in research to ensure increased funding support for the
country's most talented researchers and most effective research institutions and if
so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) to (c) The Government had constituted a committee to drive up
the research performance of academic institutions under the chairmanship of Prof. K.
Vijay Raghavan in Septembhe&013.A copy of the order issued by the Ministry in this
regard is available dittp://mhrd.gov.in. The terms of reference of the Committee are
to:

1. Review existing arrangement for funding of research - both core funding
of research facilities and infrastructure and project funding in academic
institutions with a view to identify gaps and ensure a more coordinated
approach in research funding;

2. Develop strategy for selective approach in allocation of research support
to academic institutions in order to ensure that resources for research are
used to the best advantage;



338 Written Answers to [RAJYA SABHA] Sarred Questions

3.  Develop a framework for excellence in research to ensure that increased
funding supports country's most talented researchers and most effective
research institutions and departments and also to ensure that some of the
country's institutions reach the global benchmarks in research
performance;

4. Create a framework for evaluation of research and rankings with a view to
develop healthy competition amongst institutions, departments, centres
and individual researchers.

The Committee has already held its first meeting on 21st O¢t20&B.A copy
of the minutes of the meeting is availableh&p://mhrd.gov.in.

Insurance cover for public deposits by companies

*144.DR. CHANDAN MITRA: Will the Minister of CORPORAE AFFAIRS be
pleased to state:

(@ whether Government proposes mandatory insurance cover for public
deposits garnered by companies; if so, the details thereof; and

(b) the fresh steps taken by Government to safeguard investors from
fraudulent money collection schemes?

THE MINISTER OF SATE OF THE MINISTRY OF CORPORAE AFFAIRS
(SHRI SACHPN PILOT): (a) and (b) There is an enabling provision in Section
73 (2) (d) of the CompanieAct whereby Companies permitted to accept deposits
from the public will be required to "provide such deposit insurance in such manner
and to such extent as may be prescribed". The operationalization of this provision
would require framing of suitable rules in consultation with the Reserve Bank of
India.

Solar energy resource assessment

*145.SHRI K. PR RAMALINGAM: Will the Minister of NEWAND RENEWABLE
ENERGY be pleased to state:

(@ whether Government is carrying out a comprehensive State-wise solar
energy resource assessment; if so, the details thereof; and

(b) whether Government has carried out any survey to assess the potential of
land availability in different states for setting up of solar projects and if so, the details
thereof?
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THE MINISTER OF NEWAND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) The Ministry of New and Renewable Energy has established 111
Solar Radiation Resourd&essessment (SRRA) stations in the couninytwo phases,
through Centre fokVind Enegy Technology (C-WET), Chennai. In Phase-l, 51 such
stations have been established as per State-wise details given below:

Sl. No. State/UT Number of stations
1 Tamil Nadu 7
2. Karnataka 6
3 Andhra Pradesh 5
4. Maharashtra 3
5 Madhya Pradesh 3
6. Chhattisgarh 1
7. Gujarat 1
8. Rajasthan 12
9. Haryana 1
10. Jammu and Kashmir 1
11. Puducherry 1
ToTAL : 51

Under Phase-ll, sixty additional stations are at various stages of installation the
following States:

SI. No. State/UT Number of Stations
1 2 3
1 Andhra Pradesh 3
2 Bihar 3
3 Chhattisgarh 1
4 Gujarat 2
5 Haryana 1

6 Himachal Pradesh 2
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1 2 3
7 Jammu and Kashmir 1
8 Jharkhand 3
9 Karnataka 1
10 Kerala 2
1 Madhya Pradesh 4
12 Maharashtra 6
13 Odisha 4
14 Punjab 2
15 Uttar Pradesh 5
16 Uttarakhand 2
17 West Bengal 3
18 Assam 2
19 Arunachal Pradesh 2
20 Tripura 1
21 Manipur 1
22 Mizoram 1
23 Meghalaya 1
24 Nagaland 1
25 Sikkim 1
26 Daman and Diu 1
27 Dadra and Nagar Haveli 1
28 Port Blair 1
29 Chandigarh 1

TotaL : 60

Information on solar radiation is available for Project Developers and others
through Centre foWWind Enegy (C-WET) and National Institute of Solar Eger
(NISE).

(b) No, Sit
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Illegal mining of iron ore

*146.DR. JANARDHAN WAGHMARE: Will the Minister of MINES be pleased
to state:

(@ whether the Supreme Court has recently slammed the Ministry for doing
precious little to control illegal mining of imore in several States;

(b) if so, what immediate action has been taken by Government on the
directions of the Supreme Court;

() whether Government has completely failed to control illegal mining of iron
ore in several States; and

(d) if so, the reasons therefor and further steps proposed to be taken to
control illegal mining of iron ore across the country?

THE MINISTER OF MINES (SHRI DINSHA]. RATEL) : (a) No, SirThere are no
orders of the Supreme Court wherein it has slammed the Ministry for doing precious
little to control illegal mining of iron ore in several states. Howewer online news
portal has reported on 30.10.2013 that the Supreme Court has slammed the Ministries
of Mines, and Environment and Forests for doing "precious little" to control illegal
mining of iron ore in several States.

(b) Does not arise in view of (a) above.
(¢) No, Sit

(d) The Central Government in co-ordination with State Governments has
taken the following steps to curb and check illegal mining in the country:

() State Governments were asked to frame rules to control illegal mining as
per Section 23C of Mines and Minerals (Development and Regul#@in}1957. So
far 20 States have reported that they have framed Rules.

(i) State Governments were requested to sefTagk Forces att8te and
District level to control illegal mining since the year 2005. 23 States have reported that
they have set upask Forces.

(iiy State Governments were advised to set up State Coordination-cum-
Empowered Committee (SCEC) to coordinate efforts to control illegal mining by
including representatives of Railways, Customs and Port authorities. 13 State
Governments have set up such Committees.

(iv) All State Governments have been advised to adopiction Plan with
specific measures to detect and control illegal mining including, use of remote
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sensing, control on traffic, gather market intelligence, registration of end-users and
setting up of special cells etc.

(v) Ministry of Mines has held five meetings with the State Governments to
specifically review the action taken by the State Governments on illegal mining on
3.8.2009, 27.11.2009, 22.2.2010, 16.4.2010 and 21.9.2010. This periodical review has been
dovetailed in the meeting of Central Coordination-cum-Empowered Committee
meetings.

(viy A Central Coordination-cum-Empowered Committee set up under Secretary
(Mines) on 4.3.2009 has held thirteen meetings on 24.7.2009, 22.12.2009, 18.6.2010,
22.12.2010, 3.5.2011, 20.9.2011, 16.1.2012, 27.3.2012, 28.6.2012, 21.9.2012, 15.1.2013,
14.5.2013 and 10.9.2013 to consider all mining related issues, including matters
relating to coordination of activities to combat illegal mining.

(vi) Railways have instituted a mechanism to allow transportation of iron ore
only against permits issued rake-wise and verified by State Government, apart from
taking measures to fence and set up check post at the railway sidings.

(vii) Customs Department has issued instructions to all its field units to share
information on ore expoiVith State Governments.

() Ministry of Shipping has issued a direction to all major Ports to streamline
the verification procedures for movement of consignment by road and rail to Ports
for exports.

(0 Government has notified amendment in Rule 45 of Mineral Conservation
and Development Rules, 1988, on 9.2.2011 making it mandatory for all miners, traders,
stockist, exporters and end-users to register with IBM and report their transaction in
minerals on monthly basis for a proper end-to-end accounting of minerals. IBM has
also requested the State Governments not to issue transit passes for movement of
minerals to unregistered operators.

(x) Indian Bureau of Mines has constituted Spetadk Forces for inspection
of mines in endemic areas by taking the help of Satellite imageries.

(i) The Ministry is developing ‘MiningTenement Systemto automate
various processes for streamlining mineral concession regime. This will enable
availability of approved mining plans in the public domain.

(i) The Central Government set up Justice M. B. Shah Commission to inquire
into large scale illegal mining of iron ore and manganese ore in the codihigy
Commission has submitted a First Interim Report followed by three Reports on the State
of Goa; two Reports on the State of Odisha; and one Report on the State of Jharkhand.
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Performance of rural development schemes

*147.DR. T.N. SEEMA: Will the Minister of RURALDEVELOPMENT be pleased
to state:

(@ whether various schemes aimed at improving the lives of rural people
have not yielded the desired results;

(b) if so, the details thereof and the reasons therefor along with Government's
reaction thereto;

(¢) if not, the details of implementation reports of the Mahatma Gandhi
National Rural Employment Guarant@et, the Swarnjayanti Gram Swarozgésjana,
the National Rural Livelihood Missiomjeevika and the National Socidlssistance
Programme during the last three years and the current year; and

(d) the details of monitoring mechanism available with Government so as to
ensure that the objectives of the rural development schemes are achieved?

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH): (a) to
(d) Improving the lives of rural people depends on various factors, including the
proper implementation of rural development schemes. Reduction in the number of
people Below Poverty Line (BPL) is one of the indicators to know about improving
the lives of rural peopléAs per estimates of the Planning Commission, the number
of people living Below Poverty Line (BPL) in rural areas has reduced from 32.63 crore
to 21.65 crore between 2004-05 to 2011-12.

The financial and physical progress of Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS), Swarnjayanti Gram SwaYojgaia
(SGSY)/National Rural Livelihood Mission (NRLM), and National Soéiakistance
Programme (NSAP) during the last three years (i.e.2010-11, 2011-12 and 2012-13) and
current financial year 2013-14 (up to November 2013) are given in the StatSeeent (
below).

The Ministry of Rural Development has developed a comprehensive system of
monitoring the implementation and impact of the programmes including utilization of
funds through Periodical Progress Reports/Management Information System (MIS),
Performance Review Committee meetingsea Oficers SchemeVigilance and
Monitoring Committees at the State/District Level, and National Level Monitors.
Besides, the State Governments have been advised to adopt a five pronged strategy
i.e. (i) creation of awareness about the schemes (ii) transparency (iii) people's
partnership (iv) accountabilitysocial audit and (v) vigilance and monitoring at all
levels to improve the implementation process.



Statement

Details of All India Financial and Physical of MGNREGA, SGSY/NRLM and NSAP
during last 3 years and current year up to November, 2013

Fiancial Achievement

(Rs. in crore)

Name of the 2010-11

2011-12

2012-13

2013-14

Programme Available Utllisa- Persan- Available
Funds tion tage Funds
Utilisation

Utilisa-

tage Funds
Utilisation

tion tage

Persan- Available Utilisa- Persan- Available Utilisa- Persan-

Funds tion tage

Utilisation Utilisation

MGNREGA 5417214 3937727 7300 48805.68
SGSY/NRLM 374410 2800.61 7480 2977.33

3707282 76.00 4505143 39657.04 88.00
231814 77.86 3284.16

1012.33 30.82

NSAP 6756.93 5276.66 78.09 8024.33 6153.63 76.69  9685.93 6910.69 71.35
Physical Achievement

Name of the 2010-11 2011-12 2012-13 2013-14
Programme Target Achievement Target Achievement Target Achievement Target Achievement
MGNREGA * 25715 21876 22986 11074
SGSY/NRLM  21.77 21.09 19.81 16.77 18.87 1144 NR NR
NSAP * 169.62 207.45 22321 7.42

35586.10 20859.96 59.00
NR 32831 0.00
8650.05  3215.02 37.17

Unit

Employment Generated in
lakh persondays

Total SwarozgariAssisted
(in Lakh Nos.)

Total BeneficiariesAssisted

* Target is not fixed under MGNREGANnd NSAP
SGSY has been restructure as NRLMewvi. 2011-12

In Takh Nos.
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Increase in professional educational institutions

1t*148. SHRI RAM JETHMALANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that a huge increase has been witnessed in the
establishment of professional educational institutions in the country from 2009 to
2012;

(b) if so, the number of institutions that existed at the beginning of the
academic years of 2009 and 2013 alongwith the number of students for whom seats
were available in these institutions;

(¢) whether the number of students admitted in these institutions during the
academic years of 2009 and 2013 was lower than the intake capacity of these
institutions; and

(d) if so, the number of students who were admitted in 2009 and 2013?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) Yes, Sir

(b) The number of institutions that existed at the beginning of 2009 and 2013
and their intake is as follows:

Sl. No. Type of Institute Number of Institutes Seat#wailable
2009 2013 2009 2013
1 AICTE Approved 7361 8613 1408807 2376743
2 IITs 15 16 6561 9867
3 IIMs 5 13 2094 3508
4 NITs 20 30 13428 16935
5 SFAs 3 3 574 666
ToTaL : 7404 8675 1431464 2407719

(c) and (d)The number of students admittedAtl India Council for Technical
Education (AICTE) approved institutions during the academic years of 2009 and 2013
was found lower than the intake capacity of institutions. Howeuethe Centrally
FundedTechnical Institutions the number of vacant seats was negligitile.
number of students who were admitted in these institutions in 2009 and 2013 is as
follows:

tOriginal notice of the question was received in Hindi.
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Sl. No. Type of Institute Number of students admitted
2009 2013
1 AICTE Approved 1156690 Not available
(1872794 for 2012)
2 ITs 6476 9852
3 [IMs 2093 3483
4 NITs 12167 16352
5 SHAs 437 621
ToTaL : 1177863 1903102

Vacancies of professors in universitiesinstitutes

T*149.SHRI NARESHAGRAWAL.: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether 40 per cent posts of professors are lying vacant in most of
Government Universities and institutes of higher studies due to non appointment of
professors resulting in continuous deterioration of the quality of education;

(b) whether Government has any plan to fill up the vacancies; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) Percentage of posts lying vacant at the level of Professors
varies across institutions and category of institutions. While many central universities
have a faculty shortage of more than 40% at Professor level, the same is not true in
case of centrally fundedlechnical Institutions like Indian Institutes ®&chnology
(IITs) and National Institutes dechnology (NIB) etc. Similarly most of the centrally
funded deemed to be universities also have adequate faculty at Professor level.

(b) Yes, Sir

() CentralGovernment is taking all steps to ensure that quality is not
compromised at any cost. The main reasons for shortage in the post of Professor are
the non-availability of suitable candidates; shortage in the feeder cadssafiate
Professor sanction of additional teaching posts in view of the expansion in the
Eleventh Plan period and increase in intake capacity of students, non portability of
pension schemete

tOriginal notice of the question was received in Hindi.
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In order to meet the shortage of teachers, the age of superannuation for
teachers in Central Educational Institutions has been enhanced to sixty five years
and the conditions governing mobility of academic staff have been relaxed. University
Grants Commission (UGC) has advised all the Central Universities to fill up the
teaching positions at the earlie$eachers' re-employment on contract basis beyond
the age of sixty five years upto the age of seventy years is permitted subject to
availability of vacant posts and fitness. Para 12.2 of the UGC Regulations on
Minimum Qualifications forAppointment ofTeachers and Othe&cademic %aff in
Universities and Colleges and Measures for the Maintenance of Standards in Higher
Education 2010 clearly mentions that all the sanctioned/approved posts in the
university system shall be filled up on an urgent basis.

The UGC has also taken measures for meeting the shortage of teachers at all
levels. These measures include permitting the Universities to engage adjunct/guest
faculty to meet the shortfall; allowing contractual appointments for faculty; revamping
Academic Staff Colleges etc. The UGC has undertaken enhanced funding for
strengthening science based education and research in universities; disbursement of
grant for presentation of research papers in international conferences; enhancing the
quantum of research grant to Universities aimed at encouraging research.

Faculty shortages are more acute in the State universities and colleges. Many
States have actually imposed ban on recruitment of regular fadultgrder to
address this critical issue along with other issues pertaining to state university
system, the Central Government has recently approved Rashtriya Uchchatar Shiksha
Abhiyan (RUSA) with an outlay of Rs.22,855 croréstotal of 5000 new faculty
positions will be supported under RUSIring Twelfth Five Year Plan.

The Ministry of Human Resource Development (MHRD) has been continuously
monitoring the program of filling the vacancies of teachers in the Central Universities.
This issue was also discussed in the conferencéiaef-Chancellors of the Central
Universities held on 5th Februar®013 under the chairmanship of Hon'ble President
of India in which the VCs were exhorted to fill up the vacancies in a time bound
manner As a follow up, the MHRD has written to all th&Cs to implement the
decision on priority and to furnish the progress report on a quarterly basis. The
matter was again reviewed in the conference of\tite-Chancellors of the Central
Universities held on 19th JylR013 under the chairmanship of Hon'ble Minister of
MHRD in which the VCs were exhorted to fill up the vacancies at the earliest.

Minority satus to AMU

*150. SHRI MOHAMMED ADEEB: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(@ whether there is any proposal to grant minority status toAtigarh
Muslim University (AMU);

(b) if so, the details in this regard; and
(¢) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) to (c) The minority status of thdligarh Muslim University
(AMU) was challenged in théallahabad High Court which held that it is not a
minority institution. The Ministry andAMU have filed an appeal against this order
in the Supreme Court of IndiAs such, the matter isub-judice.

Financial assstance to minority dominated areas

*151.SHRI PIYUSH GOMWL: Will the Minister of MINORITY AFFAIRS be
pleased to state:

(@ whether the Central Government is providing financial assistance to
minority dominated areas for development of basic amenities;

(b) if so, the norms being adopted to identify the minority dominated cities/
towns in each State; and

() the names of cities/towns of Maharashtra which have been provided with
such financial assistance during the last three years and the current year?

THE MINISTER OF MINORITY AFFAIRS (SHRI K. RAHMAN KHAN): (a)
Multi-sectoral Development Programme (MsDP) is being implemented since 2008-09 in
the minority concentration areas identified on the basis of substantial minority
population and backwardness parameters, to address the development deficits by
creating socio-economic infrastructure and providing basic amenities.

(b) As per the guidelines of the restructured MsDP for the implementation of
the programme duringwelfth Five Year Plan and &fctive from 2013-14, towns/cities
with a minimum of 25% minority population (in case of #t&s/UE where a minority
community is in majority15% of minority population, other than that of the minority
community in majority in that State/UT) having both socio-economic and basic
amenities parameters below national average, have been identified as Minority
ConcentrationTowns/Cities for the implementation of the programme. 66 Minority
ConcentrationTowns/Cities falling outside the area covered duringBleventhFive
Year Plan, have been identified for the implementation of the restructured MsDP
during Twelfth Plan.
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(¢) The programme was implemented in 4 Minority Concentration Districts
(MCDs) in Maharashtra during Eleventh FiYear Plan and it was continued in
these districts during 2012-13 also. Project proposals with Central Share of Rs. 81.64
crore have been approved in these districts and Rs. 67.57 crore has been released
during the period. Details of district-wise financial assistance are given below:

(Rs. in lakhs)
SI. Name 6the  During 11th Plan 2012-13 Total
No. District Projects Funds Projects Funds Projects Funds

Approved ReleasedApproved ReleasedApproved Released

1 Buldhana 1498.50 1498.50 - - 149850  1498.50

2 Washim 1495.25 1329.25 930.00 46500 242525 1794.25

3 Hingoli 1489.70 1489.70 310.00 155,00 1799.70  1644.70

4 Parbhani 1489.98 1333.74 930.00 46500 241998 1798.74
IT cell 20.50 20.50 - - 20.50 20.50
ToTaL : 5993.93 5671.69  2170.00 1085.00 816393 6756.69

Eight Minority Concentration Blocks (MCBs) and 6 Minority Concentration
Towns (MCB) have been identified in Maharashtra for implementation of restructured
MsDP during theTwelfth Five Year Plan. Proposals for these blocks/towns are still
awaited from the State Government.

National water storage policy

*152.SHRIMATI GUNDU SUDHARANI: Will the Minister of WATER
RESOURCES be pleased to state:

(@ whether it is a fact that lakhs of cusecs of rainwater is going waste into
seas/ oceans;

(b) approximately how much water is going waste into seas/oceans every
year;

(c) if view of (a) and (b) above why Government does not propose to have a
National Water Sorage Policy for optimum utilization of rainwater; and

(d) whether any initiative has been taken earlier in this regard; if so, the
details thereof and if not, the reasons therefor?

THE MINISTER OFWATER RESOURCES (SHRI HARISH RMAT): (a) and (b)
Due to seasonal, geographical and annual variation in availability of water as well as
lack of adequate storage, substantial quantity of watgsecially during monsoon
season, remains unused and flows into #saper present assessment, the average
annual water availability in the country is about 1869 billion cubic meters (BCM). It
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has been estimated in the year 2009 by Celifeibr Commission (CWC) that about
450 BCM of surface water is being utilized for various purposes. Fur@entral
GroundWater Board (CGWB) has also assessed in 2009 that about 243 BCM of
ground water is being utilized for various purposes. The rest of the water could be
considered to be flowing down to sea.

(c) and (d) No separate national water storage policy has been formulated by
the Government. Howevecreation of storage has been given emphasis in the
National Water Policy 2012.

The NationalWater Policy 2012 recommends that the anticipated increase in
variability in availability of water because of climate change should be dealt with by
increasing water storage in its various forms, namatyl moisture, ponds, ground
water, small and lage reservoirs and their combinatiofihe Policy further
recommends thatt&es should be incentivized to increase water storage capacity
which inter-alia should include revival of traditional water harvesting structures and
water bodies.

Several measures for increasing the storage capacity are taken up by the State
Governmentsyiz, construction of dams, check dams and farm ponds etc. Government
of India supplements the efforts of the State Governments for increasing storage
capacity by rendering technical and financial assistance through programmes like
Accelerated Irrigation Benefits Programme, Programme for ReBamovation and
Restoration ofWater Bodies etc.

As a result of these efforts, about 253.388 BCM of live storage capacity has
been created in the country so.far addition, the live storage capacity of dams
under construction is about 50.959 BCM. Furthke storage capacity of dams under
consideration for construction by the respective State Governments is about 104
BCM.

Solar panels of housetops

*153.SHRI N. BALAGANGA: Will the Minister of NEWAND RENEWABLE
ENERGY be pleased to state:

(@ whether Government is considering any proposal to set up solar panels
on housetops to generate power and connect it to the Central grid;

(b) if so, the details thereof and if not, the reasons therefor;

(c) the steps taken by Government to augment solar power generation in the
country; and

(d) the targets set for generating solar power during the current plan period
and the steps taken by Government to achieve the targets?

THE MINISTER OF NEWAND RENEWABLE ENERGY (DR. FAROOQ
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ABDULLAH): (a) and (b)Yes, Sir The Ministry is promoting the grid connected solar
rooftop systems in the country under Jawaharlal Nehru National Solar Mission.
Central FinancialAssistance upto 30% of the benchmark cost of the project is
provided for setting up of the solar rooftop systems which generate the power and
are connected to the grid.

So far 26.6 MW equivalent grid connected solar rooftop systems have been
sanctioned to the Solar Energy Corporation of India and 2.5 MW systems to Ministry
of Railways under the National Clean Emerfunds received by the Ministry

(c) and (d)A tamet of setting up of 10,000 M\&rid connected solar power
plants has been set during the current plan period. The major steps taken by the
Ministry to augment solar power generation in the country and to achieve the target
are as follows:

. Government has launched Jawaharlal Nehru National Solar Mission
(JNNSM) on 1th January2010.The Mission tagets deployment of 20,000
MW of grid connected solar power by 2022 in three phasesnabling
policy & regulatory environment has been created under the Mission to
promote grid connected solar power generation.

i.  Provision for renewable purchase obligation for solar has been made in
the NationalTariff Policy.

ii.  Concessional Import duty/Excise duty exemption for setting up of solar
power plants, accelerated depreciation and tax holiday

iv. ~Generation based incentive and facility for bundled power for Grid
connected Solar Power Projects through various interventions announced
from time to time, besides, viability Gap Funding support from National
Clean Energy Fund.

v. Awareness programmes such as exhibitions, training workshop etc. are
being conducted.

Schools in Maharashtra

*154. SHRI RAJKUMAR DHOOQOT Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the number of Government, Government-aided, partially-aided and non-
aided schools presently functioning in Maharashtra; and

(b) the status of infrastructure like safe buildings, toilets, separately for boys
and girls, drinking waterplayground, desks and benches, etc. available in these
schools, category-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) and (b)As per the Unified District Information System for
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Education 2012-13 there are 94541 schools at elementary level in the State of
Maharashtra. The table below provides information on Government, Government
Aided and Unaided elementary schools along with infrastructure facilities:

Schools by Number of Percentage Elementary Schools with
management Schools Basic Facilities
Girls Boys Drinking Play Desks and
toilet toilet Water  Ground Benches
(Upper
Primary
Schools)

Govt. Schools 69539 88.61 99.06 97.88 69.95 71.87
Aided Schools 15426 90.85 99.19 99.86 90.15 71.87

Unaided Schools 9576 94.71 99.59 99.83 87.55 96.09

(Source: UDise 2012-13)

At the secondary and higher secondary level there are 23106 schools in
Maharashtra as per the UDISE 2012-13. The category wise breakup is as follows:

Sl. Schools No. of Govt. Govt. Un-aided Central
No. schools schools aided schools Govt.
schools schools
1. Secondary schools 21687 1663 14192 5702 127
2. Higher Secondary schools1419 39 408 968 4
ToTAL : 23106 17@ 14600 6673 131

The status of school infrastructure available in Maharashtra at secondary level
is as under:

State/ No. of No. of Schools with Schools Schools Schools
uTt Schools'  Schools' Toilet with with  with Play
without with Water Furniture Ground
buildings dilapidated Boys Girls facility
buildings
Maharashtra 380 636 21624 22550 23035 22773 20830

Source: UDISE
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Cancellation of coal blocks

*155.SHRI DEVENDER GOUDT.: Will the Minister of COAL be pleased to
state:

(@) the details of each of the eleven captive coal blocks cancelled by the
Ministry;

(b) the reasons for cancelling these coal blocks; and

(¢) what decision the Ministry has taken on the remaining thirty coal blocks
allocated illegally by it?

THE MINISTER OF COAL(SHRI SHRIPRAKASH JAISWL): (a) to (c) Details
of coal blocks de-allocated by the Government based on the recommendations of the
then Review Committee and now Inter-Ministerial Group (IMG) along with the reasons
for de-allocation are given in the StatemeBge(below). Out of the 47 de-allocated
coal blocks, 02 coal blocks, namely Utkal B-1 and Utkal-A were again allocated to
new companies and de-allocation in respect of 05 coal blocks naGiediti Bariatu,
Chatti Bariatu South, Kerandari allocated to National Thermal Power Corporation,
SaharpwJamarpani coal block to Damodsalley Corporation and Banhardih coal
block to Jharkhandt&te Electricity Board were withdrawAs such, 40 coal blocks
stand de-allocated.

Allocations were decided by the Government on the basis of recommendations
of the Screening Committee The Screening Committee was a broad based body with
representation from State Governments, related Ministries of the Central Government
and the government coal companiés. per the minutes, the Screening Committee
assessed the applications having regard to the matters such as techno-economic
feasibility of the end use project, status of preparedness to set up the end use
project, past track record in execution of projects, financial and technical capabilities
of the applicant companies, recommendations of the state governments and the
administrative Ministry concerned.

The Central Bureau of Investigation (CBI) has registered 3 Preliminary Enquiry
(PE) cases regarding alleged irregularities in allocation of coal bleckslating to
allocation of coal blocks to private companies during the period 2006-09, relating to
allocation of coal blocks to private companies during the period 1993-2004 and
relating to allocation of coal blocks to Government companies. Fuithsrreported
that the CBI has registered 14 FIRs in respect of various companies. The
investigation by CBI is monitored by the Hon'ble Supreme Court of India.



Statement

Details of de-allocated coal blocks

Sl. No. Name & the company

Block allocated

Date of allocation

End-use

Date of de-allocationReasons for de-allocation

1

2

3

4

5

6

7

1.

2.

Kalinga Power Corporation Ltd.

Talcher Mining Pvt. Ltd.

Utkal-A

Utkal-BI

10.08.1993

02.02.1996

Power

Power

02.07.2003

01.08.2003

In view of the uncertainty
of the power plant coming
up and in view of the fact
that more than 9 years
had elapsed since
allocation, the captive
block Utkal-A was
de-allocated. Ministry of
Power supported the de-
allocation.

No pragress on arbitration
case had taken place. No
award was passed. In
view of the fact that
OrissaGovt. was keen on
allocating the block to an
integrated steel plant, the
allocatee agreed to
de-allocation. Ministry of
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3.

3(@)

Lloyds Metal & Engineers Ltd.

Central Collieries Pvt. Ltd.

Garuda Clays Ltd.

Takli-Jena-Bellora 29.05.1998
(North)

Talki-Jena-Bellora 29.05.1998
(South)

West of Umaria 24.05.2004

Sponge Iron 23.06.2003

Sponge Iron 03.11.2004

Cement

Sept., '06

Power supported the de-
allocation.

In view of the lack of
satisfactory progress in the
project for which the block
was allocated for the past
five years despite all
reasonable time being given
to the allocatee, Screening
Committee decided to
de-allocate the block.

As reported by the Coal
Controller that the
allocattee was violating the
terms and conditions of
allocation letter and mining
lease, the Revisional
Authority in Ministry of
Coal declared the mining
lease void on 03.11.2004.

In view of the tardy
progress of the
development of the block
and also company's
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7

5.

6.

Shree Radhe Industries Ltd.

Panchbahani

Gujarat Mineral DevelopmentCorplainagar

DamodarValley Corporation

Kasta(East)

06.09.2005

02.08.2006

03.03.2005

Sponge Iron  Sept.,'06

Power 2008

Power May, 2009

unwillingness to develop
West of Umaria coal
block, Ministry of Coal
decided to de-allocate the
West of Umaria coal
block.

As the Company had not
taken any action to
develop the Panchbahini
coal block and also
conveyed their willingness
to surrender Panchbahini
coal block. Ministry of
Coal decided to de-
allocate the Panchbahini
coal block.

GMDC surrendered the
block. Subsequent|yt
was de-allocated.

Due to close monitoring
by the Govt., the
allocattee surrendered the
block.
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10

11

12

13

14

15

Binani Cement Ltd.

Murli Industries and
Grace Industries

Maharastra State Mining
Corp. Ltd.

Rashtriya Ispat Nigam Ltd.

Rashtriya Ispat Nigam Ltd.

Bhatia International Ltd.

Andhra Pradesh Power

Generation Corporation Ltd.

Andhra Pradesh Power

Generation Corporation Ltd.

Datima 05.09.2008
Lohara (East) 27.06.2008
Agarzari 25.07.2007
Mahal 09.12.2005
Tenughat-Jhirki 10.09.2008

WaroraWest(North)20.02.2007
20.02.2007

Ansettipalli

Punukula-Chilaka 20.02.2007

Cement

Steel

Commercial

Steel

Steel

Sponge Iron

Power

Power

27.04.2010

17.05.2010

28.06.2010

07.03.2011

07.03.2011

30.05.2011

30.05.2011

30.05.2011

No progress made. Review
committee decided to
de-allocate the block.

No progress made. Review
committee decided to

0} SIOMSUY UORIMN

de-allocate the block.

No progress made. Review
committee decided to
de-allocate the block.

The company surrendered
the block due to difficult
geo-mining conditions.

-do-

ETozIdqwaoeq /T]

No progress made. Review
Committee decided to
de-allocate the block.

No progress made. Review
Committee decided to
de-allocate the block.

No progress made. Review
Committee decided to

LGE suonsend palres

de-allocate the block.
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16. Andhra Pradesh Power Pengedappa 29.05.2007 Power 30.05.2011 No progress made. Review
Generation Corporation Ltd. Committee decided to
de-allocate the block.
17. Shree BaidyanatAyurved Bhandak (Vést) 27.11.2003 Power 31.05.2011 No progress made.
Bhavan Pvt. Limited Review Committee
decided to de-allocate the
block.
18. National Thermal Power Chhati Bariatu 25.01.2006 Power 14.06.2011 No progress made.
Corporation Ltd. Review Committee
decided to de-allocate the
block.
19. National Thermal Power Kerandari 25.01.2006 Power 14.06.2011 No progress made.
Corporation Ltd. Review Committee decided
to de-allocate the block.
20. National Thermal Power Chhati Bariatu 25.07.2007 Power 14.06.2011 No progress made.
Corporation Ltd. (South) Review Committee decided
to de-allocate the block.
21. National Thermal Power Brahmini 25.01.2006 Power 14.06.2011 No progress made.

Corporation Ltd.

Review Committee decided
to de-allocate the block.
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22.

23.

24.

25.

26-27

28

29

30

National Thermal
Power Corporation Ltd.

Jharkhand State Electricity Board Banhardih

DamodarValley Corporation

West Bengal Power
Development Corporation

Fieldmining and Ispat Limited

Domco Private Limited

Electrosteel Castings Limited,
Pawanjay Steel & Power Limited,

Jharkhand Ispat Pvt. Ltd.,

Adhunik Alloys and Power Ltd.

Bhushan Steel Limited,
Adhunik Metaliks Ltd.,
Deepak Steel & Power Ltd.,

Chichro Pastimal 25.01.2006

02.08.2006

Saharpur Jamarpari25.07.2007

East of Damagoria 27.02.2009

(Kalyanesh wari)

Chinora andVarora 08.10.2003
Southern Part

Lalgarh North 08.07.2005
North Dhadu 13.01.2006
New Patrapara 13.01.2006

Power 14.06.2011
Power 14.06.2011
Power 14.06.2011
Power 21.10.2011

Sponge Iron 15.11.2012

Pig Iron 22.11.2012

Sponge Iron /22.11.2012
Captive Power
Plant

Sponge Iron /23.11.2012
Captive Power
Plant

No progress made.
Review Committee decided
to de-allocate the block.

No progress made. Review
Committee decided to
de-allocate the block.

No progress made. Review
Committee decided to
de-allocate the block.

WBPDCL surrendered
the block. Subsequentlit
was de-allocated.

No substantial progress in
development of coal block

No substantial progress in
development of coal block

No substantial progress in
development of coal block

No substantial progress in
development of coal block
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Adhunik Corporation Ltd.,
Orissa Sponge Iron Ltd.,
SMC Power Generation Ltd.,
Sree Metaliks LtdVisa Seel Ltd.
31 Rungta Mines limited, Sunflag ChoritandTailaya 14.05.2008 Sponge Iron/ 22.11.2012 No substantial progress
Iron & Steel Ltd. Sponge Iron in development of coal
block
32 Bihar Sponge Iron Limited Macherkunda 05.08.2008 Sponge Iron 22.11.2012 No substantial progress in
development of coal block
33 Maharashtra Seamless Ltd., Gondkhari 21.11.2008 Sponge Iron /15.11.2012 No substantial progress in
Dhariwal Infrastructure (P) Ltd., Sponge Iron/ development of coal block
Kesoram Industries Ltd. Cement
34 Electrotherm (India) Limited, Bhaskarpara 21.11.2008 Sponge Iron /15.11.2012 No substantial progress in
Grasim Industries Ltd. Cement development of coal block
35 1ST Steel & Power, Gujarat Dahegaon 17.06.2009 Steel & 15.11.2012 No substantial progress in
Ambuja Cements Ltd., Makardhokra 1V Sponge development of coal block
Lafarge India Pvt.. Ltd. Iron /
Cement/
Cement
36 Himachal EMA Power Ltd., GourangdilPABC  10.07.2009 Power / 23.11.2012 No substantial progress in
JSW Power development of coal block
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37

38

39

40

41

42

43

SKS Ispat & Power Limited

Chhattisgarh Mineral
Development Corporation
Limited

Orissa Mining Corporation

Assam Mineral Development
Corporation Ltd.,

M/s Meghalaya Mineral
Development Corporation Ltd.,
M/s Tamil Nadu Electricity
Board and M/s Orissa Mining
Corporation Ltd.

Gujarat Mineral Development
Corp. & Pondicherry Industrial
Promotion Development Corp.
Ltd

Gujarat Power Corp. Ltd,
Kerala State Electricity Board
& Odisha Hydro Power Corp.

Madhya Pradesh State
Mining Corporation Ltd

Rawanwara North 29.05.2007

Shankarpur 25.07.2007
Bhatgaon Il &

Extn.

Utkal-D 19.12.2003
Mandakini B 25.07.2007
Naini 25.07.2007
Baitarni West 25.07.2007
Semaria/ Piparia  25.07.2007

Sponge Iron

Commercial
Mining

Commercial
Mining

Power

Power

Power

Commercial
Mining

15.11.2012

30.11.2012

30.11.2012

05.12.2012

10.12.2012

10.12.2012

15.01.2013

No substantial progress in
development of coal block

No substantial progress in
development of coal block

No substantial progress in
development of coal block

No substantial progress in
development of coal block

No substantial progress in
development of coal block

No substantial progress in
development of coal block

No substantial progress in
development of coal block
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44 Jharkhand State Mineral Rabodih OCP 25.07.2007 Commercial 30.01.2013 No substantial progress
Development Corporation Ltd. Mining in development of coal
block
45 Jharkhand State Mineral Patratu 25.07.2007 Commercial 30.01.2013 No substantial progress
Development Corporation Ltd. Mining in development of coal
block
46 Jharkhand State Mineral Pindra-Debipur-  02.08.2006 Commercial 30.01.2013 No substantial progress
Development Corporation Ltd. Khaowatand Mining in development of coal
block
a7 Jharkhand State Mineral Latehar 02.08.2006 Commercial 30.01.2013 No substantial progress
Development Corporation Ltd. Mining in development of coal

block
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Nirmal Grams in Bihar

1t*156. DR.ANIL KUMAR SAHANI: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@)
(b)

the criteria for declaring a village as Nirmal Gram; and

the number of villages declared as Nirmal Gram in Bihar so far and the

present status thereof ?

THE MINISTER OF SATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a)As per the revised Nirmal Gram
Puraskar (NGP) Guidelines, Gram Panchayats are eligible to apply for the NGP if they
fulfill the following conditions:

The Gram Panchayat has adopted a resolution to ban open defecation
within its entire area inclusive of all habitations and villages.

All habitations within the Gram Panchayat jurisdiction have access to
water for drinking and sanitation purposes.

The Gram Panchayat has achieved the objectives for all the components
as approved in the District Project under the NirBlahratAbiyan (NBA)

and have entered the achievements in the IMIS of the Ministry of
Drinking Water and Sanitation (MoDWS).

Upon receipt of the application, the Gram Panchayats are also examined for
achievements under the following activities:

(b)

Coverage of Individual Household Latrine (IHHL)
Coverage of School Sanitation
Coverage ofAnganwadi Sanitation

Access to adequate water as per National Rural Drinkiager Program
(NRDWP) Guidelines

Activities under Information, Education and Communication.
Activities under Solidwaste Management

Activities under LiquidWaste Management

So far 217 Gram Panchayats (GPs) have been awarded Nirmal Gram

Puraskar (NGP) in BihaAs per NGPGuidelines, ftes have to ensure sustainability

tOriginal notice of the question was received in Hindi.
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of NGP awarded GPs through proper monitoring. States have to carry out random
checks by the DistrictWater and Sanitation Mission (DWSM) to ensure that GPs
maintain their NGP status.

Amendment in the University Grants Commission Act

*157.SHRI K.N. BALAGORAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government is planning to propose any amendment in the
University Grants Commission (UG@ct to ease the entry of foreign educational
institutions into the country to operate as companies, as provided in the Companies
Act; and

(b) if so, the details thereof ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) and (b) No, SirHowever the Government has prepared the
University Grants Commission (UGC) (Establishment and Operation of Campuses of
Foreign Educational Institutions) Rules, 2013. Under the proposed Rules, Foreign
Educational Institutions (FEIs) can set up campuses in India once the FEIs have been
notified as Foreign Education Provider (FEPs) by the UGC, subject to fulfilment of
certain eligibility conditions. The interested FEI shall register a "not-for-profit"
company under Section 25 of the Comparies 1956.

The Rules would ensure that only high quality foreign educational institutions
are permitted to set up campuses arféroéducation services in the countgince
only the top 400 institutions as per global rankings would be eligible to open
campuses in the countrgxistence of high quality FEIs would contribute to
enhancing existing capacity of higher education system; arresting the brain drain and
drain of resources from the country; availability of education and research facilities
of international standards; quality gains in Indian higher educational institutions
through collaborations and partnerships etc. This would also facilitate higher
investments in the higher education system including Foreign Direct Investment (FDI)
in the higher education system. Indian students would be benefitted with the entry
and operation of FEPs through access to globally renowned and quality academic
institutions in Indian higher education sector at relatively lower costs. These FEPs
would also add to the existing capacity in higher education in India.

Demonstration of speeches and films of patriotic leaders

*158.SHRI MANSUKH L. MANDAVIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether the Central Board of Secondary Education (CBSE) has received



Written Answers to [17 December2013 Starred Questions 365

any communication from the National Film Development Corporation (NFDC) to
demonstrate speeches and film archives of great patriot leaders and history of the
independence as it would create awareness among the coming generation and would
also be helpful in strengthening the nationaity; and

(b) what further action has been taken by CBSE in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) and (b) Central Board of Secondary Education (CBSE) was
desirous of distribution of films of great patriot leaders and history of independence
in electronic forms to CBSE affiliated schools for creation of awareness among
students and strengthening national unity and pursued the same with National Film
Development Corporation (NFDC).

However on 11.12.2013 NFDC has informed CBSE that it is not in a position to
provide the 4-DVD set of landmark films comprising 'Gandhi’, 'Making of Mahatma,
'Dr. Babasahel\mbedkar', and 'Sardar' free of cost to CBSE due to cancellation of
the project awarded by the Ministry of Culture.

Irrigation and hydropower potential in Maharashtra

*159.SHRI D.RP TRIPATHI: Will the Minister of WATER RESOURCES be
pleased to state:

(@ whether Government has chalked out any new scheme to provide Central
assistance to the national projects for harnessing irrigation and hydro power potential
in various States; and

(b) if so, the details thereof, indicating the number of projects identified for
funding under the scheme, State-wise and project-wise including Maharashtra?

THE MINISTER OFWATER RESOURCES (SHRI HARISH RKAT): (a) The
scheme of National projects was introduced by Government of India in the year 2008,
and is continuing infwelfth Plan.These projects envisage benefits for irrigation/
hydro power/flood moderatiomAs per the Guidelines of National Projects, the
projects are eligible for central assistance/grant of the balance project cost (cost of
work) of irrigation and drinking water components of the project. Hydro-power
component is not funded under the Scheme of National Projects.

(b) Till now, 15 projects of varioust&es including Maharashtra have been
included in the scheme of the National Projects. State-wise list of these 15 National
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Projects including Gosikhurd Project of Maharashtra is given in the State8sent (
below). Out of the above 15 projects, first 4 projects are currently under execution
and CentralAssistance of Rs. 3640.906 crores has been released against these
projects under the scheme of National projects.

Statement

List of 15 projects declared as National Projects

Sl. No. Name of the Project State 1) Irrigation (ha.)
2) Power (MW)
3) Storage (MAF)

1 2 3 4

1 Gosikhurd Maharashtra 1) 2.50 lakb
2) 3 MW
3) 0.93 MAF
2 Shahpur Kandi Punjab 1) 0.37 lakh
2) 168 MW
3) 0.012MAF
3 Teesta Barrage West Bengal 1) 9.23 lakh
2) 1000 MW
3) Barrage
4 Saryu Nahar Pariyojna  Uttar Pradesh 1) 4.86 lakh (additional)
2) -
3) Barrage
5. Renuka Himachal Pradeshl) Drinking water
2) 40 MW
3) 0.44 MAF
6 Lakhwar Vyasi Uttarakhand 1) 0.3378 lakh
2) 420 MW
3) 0.325 MAF
7 Kishau H.P/Uttarakhand 1) 0.97 Lakh
2) 600 MW
3) 1.04 MAF
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1 2 3 4
8 Ken Betwa Madhya Pradesh 1) 6.46 lakh
2) 72 MW
3) 2.25 MAF
9 Bursar Jammu and Kashmil) 1 lakh (indirect)
2) 1230 MW
3) 1 MAF
10 Gyspa project Himachal Pradeshl) 0.50 lakh ha
2) 240 MW
3) 0.6 MAF
1 2nd RaviVyas Link Punjab Harness water flowing
across border of about
3 MAF
12 Ujh multipurpose project Jammu and 1) 0.32 lakh
Kashmir 2) 280 MW
3) 0.66 MAF
13 Kulsi Dam Project Assam 1) 23,900 ha.
2) 29 MW
3) 0.28 MAF
14 Noa-Dehang Dam ProjectArunanchal 1) 8000 ha.
Pradesh 2) 75 MW
3) 0.26 MAF
15 Upper Siang Arunanchal 1) Indirect
Pradesh 2) 9500 MW
3) 17.50 MAF Flood
moderation

Allocation of coal reserves to Sate PSUs

*160.SHRI DILIP KUMAR TIRKEY: Will the Minister of COALbe pleased to
state whether the Ministry proposes to allocate adequate coal reserves in favour of
the State mining PSUs to meet the growing demand of coal in States?

THE MINISTER OF COAL(SHRI SHRIPRAKASH JAISWL): Allocation of
coal reserves to Government Companies/Corporations of various States to meet the
growing demand of coal is a continuous process. Prior to the year 2012, 100 coal
blocks have been allocated to Central and State Government companies/corporations,
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3 coal blocks have been jointly allocated to Government and Private companies. Out
of these, 21 coal blocks allocated to Government Companies/Corporations have been
de-allocated.

Recently under the provisions of the 'Auction by Competitive Bidding of Coal
Mine Rules, 2012', the Ministry of Coal has decided to allocate 03 coal blocks
earmarked for mining end-use tdaag& mining companies/corporations of Bihar
Jharkhand, Madhya Pragte Chhattisgarh and Odisha in the year 2013. Besides, 14
coal blocks have been allocated to Government Companies/Corporations/CPSUs for
end-usei.e. Power The rules also provide for allocation of area containing coal for
specified end use through auction by competitive bidding and to a company or
corporation awarded a power project on the basis of competitive bids for tariff.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Expert committee for monitoring of mining companies

1086.SHRI BHUPENDERYADAV: Will the Minister of COAL be pleased to
state:

(@ whether Government has set up an expert committee to identify the mining
companies including coal sector which have failed to start mining despite giving
clearances and to strengthen the monitoring process in the country;

(b) if so, the details thereof and the number of proposals that are pending
with the committee, State-wise and company-wise; and

(¢) by when the said proposals are likely to be cleared?

THE MINISTER OF SRATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU FATIL): (a) to (c) An InterMinisterial Group (IMG) has been
constituted by the Ministry of Coal on 21.06.2012 under the chairmanship of
Additional Secretary (Coal) to review the progress of development of allocated coal/
lignite blocks and associated end use projects of the allocattees and makes
recommendations to Government including recommendation for de-allocation.
Wherever delays are noticed. Government issues show cause notices and advisories
to such allocattees cautioning them to bring the coal blocks into production as per
the guidelines/milestones chart. Based the recommendations of the Review
Committee earlier and the IMG npthe Government has so far de-allocated 47 coal
blocks. Out of the 47 de-allocated coal blocks, 2 blocks were allocated again to new
companies and in respect of 5 blocks allotted to National Thermal Power Corporation
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Ltd./DamodarValley Corporation Ltd./Jharkhandafe Electricity Board, de-allocation
letters were withdrawn. In order to expedite development of captive coal blocks and
improve monitoring of development of coal blocks at State level, Chief Secretaries of
coal bearing States have been requested to set up a Monitoring Committee under the
Chairmanship of Chief Secretary of the State to undertake review of development of
allocated coal blocks The review of captive coal blocks is an on-going continuous
process.

Coal Linkage to Thermal Power Plants
1087.DR. VIJAY MALLYA: Will the Minister of COALbe pleased to state:

(@ whether the Karnataka Government and the Chhattisgarh Government have
signed an MoU for establishing 1,600 MW thermal power plant;

(b) if so, whether an application for long-term coal linkage in the prescribed
proforma has already been submitted;

(c) if so, whether the Karnataka Government has requested for revised linkage
of 11 million tonnes coal per annum;

(d) if so, whether the Central Government has considered the request of the
State Government; and

(e) if so, by when a final decision in this regard is likely to be taken?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU FRATIL): (a) A Memorandum of Understanding (MoU) was signed
on 8.9.2008 between Government of Chhattisgarh, Chhattisgarh State Electricity Board
and M/s. Karnataka Power Corporation Limited (KPCL) for setting up of 1200 MW
pit head Thermal Power Plant (TPP) at Godhna, Distt. Janjgir Champa in Chhattisgarh
state.

(b) and (c) KPCLvide application dated 15.12.2008 had applied for long term
coal linkage to Ministry of Coal for Godhna Super Thermal Power Plant (STPP) 2x500
MW +20% (Phase-I) in Distt. Janjgir Champa, Chhattisgarh. Subsequently KPCL
revised the plant configuration to 2x800 MW and applied for long term coal linkage
of 11.0 mtpa (MillionTonnes peAnnum) for the revised plant configurations.

(d) and (e) The coal linkage application for Godhna TPP - 2x800 MW (Phase-I)
was examined by the Ministry of Power and recommended to Ministry of Coal for
consideration. The request received for coal linkage could not be considered by the
Standing Linkage Committee due to shortage of coal. The CIL and its subsidiaries
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have issued 175 LoAs for a capacity of 1,08,000 MW for 12th Plan period. The
Cabinet Committee on Economidfairs (CCEA) in its meeting dated 21.06.2013
approved supply of coal to the identified power plants which had been
commissioned/were to be commissioned by 31.03.2015 with a capacity of 78,000 MW
A Presidential Directive has also been issued to CIL for signing of Fuel Supply
Agreement (FSASs) to this effect. Since remaining LoAs for more than 30,000 MW for
setting up of Power Projects already exist, there is no scope for the grant of new
LoAs at this stage.

Nationalisation of coal industry

1088.SHRI RAM JETHMALANI: Will the Minister of COAL be pleased to
state:

(@ whether it is a fact that the nationalization of coal industry in the country
was done several decades ago;

(b) if so, the quantum of coal reserve assessed in the country at the time of
nationalization along with the quantum of this reserve being assessed in March, 2013;

() the annual average production of coal by the public sector companies
during the last five years; and

(d) to what extent this quantity would meet consumption requirement of the
country?

THE MINISTER OF SRATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU FATIL): (a) Nationalization of the coal industry was done in 1972
and 1973.

(b) The total coal resources estimated by Geological Survey of India (GSI) in
1972 was 80.95 billion tonnes and as onAlstl, 2013 is 298.91 billion.

(¢) The production of raw coal by Public Sector Companies during the last
five years is given below:

Year Production (Million Tonne)
2012-13 (provisional) 509.253
2011-12 490.755
2010-11 4385.061
2009-10 484.040

2008-09 450.115
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(d) All India demand, production, dispatch/ supply of indigenous coal and
gap of coal during the last five years is given below:

(In Million Tonnes)

Year Demand Production * Dispatch * Gap
2008-09 550.00 492.757 489.172 60.828
2009-10 604.33 532.042 513.792 90.538
2010-11 656.31 532.694 523.465 132.845
2011-12 696.03 539.950 535.299 160.731
2012-13 772.84 557.707 569.767 203.073

(provisional)

* Includes production/dispatch from captive coal blocks allotted to private companies.

Unfair presentation of properties for getting coal blocks

1089.SHRI RANBIR SINGH RRJAPATI: Will the Minister of COAL be pleased
to state:

(@) the details of private companies which presented their properties unfairly
to get coal blocks;

(b) whether the action has been taken by Government against their
representatives; and

(¢) if not, whether Government is going to take any action against them?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU FATIL): (a) to (c) Captive coal blocks were allocated to eligible
private sector companies; registered under the Indian CompAntes 956 for
approved end-use projectsz. generation of powermproduction of iron & steel,
production of cement and production of syn-gas through coal gasification
(underground and surface) and coal liquefication for captive mining in pursuance of
Section 3 of the Coal Mines (NationalisatioAct, 1973, based on the
recommendations of the Screening Committee constituted for this purpose. The
Screening Committee was a broad based body with representation from State
Governments, related Ministries of the Central Government an@dlkernment coal
companiesAs per the minutes, the Screening Committee assessed the applications
having regard to the matters such as techno-economic feasibility of the end use
project, status of preparedness to set up the end use project, past track record in
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execution of projects, financial and technical capabilities of the applicant companies,
recommendations of the state governments and the administrative Ministry
concerned.

The Central Bureau of Investigation (CBI) has registered 3 Preliminary Enquiry
(PE) cases regarding alleged irregularities in allocation of coal blocks - relating to
allocation of coal blocks to private companies during the period 2006-09, relating to
allocation of coal blocks to private companies during the period 1993-2004 and
relating to allocation of coal blocks to Government companies. Fuitherreported
that the CBI has registered 14 FIRs in respect of various companies. The
investigation by CBI is being monitored by the Hon'ble Supreme Court of India.

Selling of coal

1090.SHRI PRABHA JHA:
SHRIMATI KUSUM RAI:
Will the Minister of COAL be pleased to state:

(@) the details of companies, awarded captive coal blocks, which have sought
the permissions for selling of surplus coal from their captive coal blocks;

(b) the details of companies which have been granted such permissions; and

(c) the details of companies which have not been granted such permissions
along with the reasons for denial of permissions to those companies, company-wise?

THE MINISTER OF SRATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU RATIL): (a) to (c)As per the Coal Mines (NationalisatioAgt, 1973,
there is no provision for sale of coal/surplus coal from the coal blocks allotted for
captive use. HoweveGovernment has formulated a draft policy on usage of surplus
coal, including middlings, rejects, etc. which has been circulated to various Ministries/
Departments for obtaining there commems. per the guidelines and conditions of
the allocation of coal blocks, usable middling/rejects generated during beneficiation
shall be used captively by the allocatee(s) in their end use plants specified in
allocation letter The modalities of disposal of surplus coal/middlings/rejects, if any
would be as per the prevailing policy/instruction of the Government at the relevant
point in time and could also include handing over such surplus coal/middlings/
rejects to the local CIL subsidiary or to any person designated by it at a transfer
price to be determined by the Government.

However in one case, based on the recommendation of Empowered Group of
Ministers (EGoM), Central Government has permitted use of surplus quantity of coal
upto a maximum of 9 million tones per annum from the coal mines of Mbtwdrer
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Amlori Extension and Chhatrasal allotted to M/s Sasan Power Limited for setting up
an Ultra Mega Power Project (UMPP), subject to certain conditions. Howeneer
matter is presently sub-judice.

Allocation of captive coal mines

1091.SHRIMATI KUSUM RAI:
SHRI PRABHAT JHA:
Will the Minister of COALbe pleased to state:

(@) the details of companies which have been allocated captive coal mines
and they have achieved their milestones, State-wise;

(b) the details of companies which have awarded captive coal mines but have
not achieved their milestones along with the reasons thei®de-wise;

() whether Government has taken action against those companies which
have not achieved their milestones;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU FRATIL): (a) to (e) The Sate-wise details of 218 coal blocks which
were allocated to various public and private sector companies are given in the
Statement $ee below). Government periodically monitors and reviews the
development of allocated blocks as well as end use plants by the allocattee companies
in the review meetings. Furthean TnterMinisterial Group (IMG) has been
constituted on 21.06.2012 under the chairmanshipddfitional Secretary (Coal) to
review the progress of development of allocated coal/lignite blocks and associated
end use projects of the allocattees and makes recommendations to Government
including recommendation for de-allocation. Wherever delays are noticed, Government
issues show cause notices and advisories to such allocattees cautioning them to
bring the coal blocks into production as per the guidelines/milestones chart. Based on
the recommendations of the then Review Committee and now the tNEG
Government has so far de-allocated 47 coal blocks. Out of the 47 de-allocated blocks,
2 blocks were allocated again and in respect of 5 blocks allotted to National Thermal
Power Corporation Ltd./Damodaalley Corporation Ltd./Jharkhandéa®e Electricity
Board, de-allocation letters were withdrawn.

Out of 178 coal blocks which stand allocated, 37 coal blocks have come into
production. The allocattees of the remaining coal blocks which have not started
production so farare in various stages of obtaining statutory clearances and mining
lease, preparing mining plan, acquisition of land, procuring machinery and equipment
etc. for both mining as well as end-use project.



Statement

Coal bearing State-wise break-up of 218 coal blocks allocated so far and of net 178 coal blocks
which stand allocated along with nature of allocatee (Govt. or Private)

Sl. No. State where block Break-up of No. of coal Break-up of net Break-up of blocks
is located blocks allocated blocks de-allocated allocated blocks which have come
(218) (40) (178) into production
G P T G P T G P T G P T
1 Andhra Pradesh 4 - 4 3 - 3 1 - 1 - - -
2 Arunachal Pradesh 1 - 1 - - - 1 - 1 1 - 1
3 Chhattisgarh 17 27 44 1 3 4 16 24 40 2 7 9
4 Jharkhand 28 3 61 8 4 12 20 29 49 2 2 4
5 Madhya Pradesh 11 14 25 1 2 3 10 12 22 - 4 4
6 Maharashtra 10 19 29 1 8 9 9 11 20 6 3 9
7 Odisha 15 18 3 5 1 6 10 17 27 - 1 1
8 West Bengal 15 06 21 2 1 3 13 05 18 7 2 9
ToTAL 101 117 218 21 19 40 80 98 178 18 19 37

G- Government

P- Private
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Revamping ot Coal India Ltd.

1092.DR. PRADEEPKUMAR BALMUCHU: Will the Minister of COAL be
pleased to state:

(@ whether it is a fact that the Coal India Ltd. is going for restructuring
process and planning to improve production by enhancing mining development
operations made in consultation with the Planning Commission and the Ministry of
Finance; and

(b) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU FATIL): (a) to (b) For enhancing coal production Coal India Limited
envisages developing certain of their coal blocks through mine developer and
operator mode for which a model document is being developed by the Planning
Commission in consultation with Coal India Limited & other Stake holders.

Investigations in coal block allocation

1t1093. SHRITHAAWAR CHAND GEHLOT. Will the Minister of COAL be
pleased to state:

(@ the number of coal block allocation orders involving coal scam cancelled
by Government;

(b) the number of coal blocks for which the investigations are pending with
Government;

(¢) by when Government would complete these pending investigations; and

(d) the names of coal mines which have been served notices with regard to
the above-said pending investigations?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU FATIL): (a) to (d) Government periodically monitors and reviews the
development of allocated blocks as well as end use plants by the allocattee companies
in the review meetings. Furthean InterMinisterial Group (IMG) has been
constituted on 21.06.2012 under the chairmanshifdafitional Secretary (Coal) to
review the progress of development of allocated coal/lignite blocks and associated
end use projects of the allocattees and makes recommendations to Government
including recommendation for de-allocation. Wherever delays are noticed, Government
issues show cause notices and advisories to such allocattees cautioning them to

tOriginal notice of the question was received in Hindi.
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bring the coal blocks into producticas per the guidelines/milestones chart. Based
on the recommendations of the then Review Committee and now the tieG
Government has so far de-allocated 47 coal blocks. Out of the 47 de-allocated coal
blocks, 2 blocks were allocated again to new companies and in respect of 5 blocks
allotted to NationalThermal Power Corporation Ltd./Damodéalley Corporation Ltd./
Jharkhand State Electricity Board, de-allocation letters were withdrawn.

The Central Bureau of Investigation (CBI) has registered 3 Preliminary Enquiry
(PE) cases regarding alleged irregularities in allocation of coal blocks - relating to
allocation of coal blocks to private companies during the period 2006-09, relating to
allocation of coal blocks to private companies during the period 1993-2004 and
relating to allocation of coal blocks to Government companies. The investigation by
CBI is monitored by the Hon'ble Supreme Court of India.

Supply of coal to power plants in Karnataka
1094.DR. VIJAY MALLYA: Will the Minister of COALbe pleased to state:

(@ whether coal is supplied to power plants in Karnataka from far away
States;

(b) if so, whether transporting coal to thermal power plants entails high
transportation cost;

(c) if so, whether the Karnataka Government has represented to the Central
Government for rationalization of coal linkage from coal be its located nearer to the
State; and

(d) if so, Government's reaction thereto?

THE MINISTER OF SATE IN THE MINISTRY OF COAL (SHRI PRAIK
PRAKASHBAPU FATIL): (a) and (b) Coal supply to power stations of Karnataka is
mostly from the mines of Singareni Collieries Company Limited (SCCL) located in
Andhra Pradesh and also from captive coal blocks allocated to Karnataka Power
Corporation Limited (KPCL), located in Maharashtra. Coal is also supplied partly from
Western Coalfields Limited (WCL) located in Maharashtra and from Mahanadi
Coalfields Limited (MCL), located in Orissa. In the current yearto November2013
despatch from CIL sources to power stations of Karnataka has been 3.09 MT which
is 99% of Fuel SupphAgreement (FSA) commitment of 3.13 MHowever during
the last week of November 2013 and 1st week of December 2013, supply from MCL
was afected due to law and order problemsTaicher Coalfields.
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(c) and (d) Transportation of coal to thermal power plants (TPPs) from far off
distances entails high transportation cost of coal and result in higher landed cost of
coal to power plants. While the demand for coal is spread across the length and
breadth of the countryavailability of coal is mainly from eightt&es.Therefore,
long-distance haul cannot be altogether avoidedper records available, Ministry
of Coal has not received any request from Karnataka Government for rationalization
of linkages from coal belts located nearer to the State.

Contributions to political parties by companies

1095.SHRI C.P NARAYANAN: Will the Minister of CORPORARE AFFAIRS be
pleased to state:

(@ whether there are any provisions in the law to govern contributions to
political parties by companies;

(b) if so, whether the companies are to show it in the balance sheet presented
for audit and to various authorities; and

() whether there is any move to end it on the basis of demands made by
organisations of companies?

THE MINISTER OF SATE OF THE MINISTRY OF CORPORAE AFFAIRS
(SHRI SACHIN PILOT): (a) to (c) Section 182 of the Compandes permits
companies to contribute amounts, directly or indirectly to a political party subject to
limitations and disclosure requirements laid down therein. It has recently been
clarified that companies making contributions a political party or parties through
‘Electoral Trust Companies' constituted in pursuance of the scheme notified by the
Ministry of Finance will be required to only reflect the amount contributed by them
to an Electoral Trust company in its books of accounts. The Electoral Trust
Companies are, howeverequired to indicate the amounts passed on to them to a
political party or parties in the manner laid down in Section 182(3).

Lobbying operations of COAI

1096.SHRI JAIPRAKASH NARAYAN SINGH: Will the Minister of CORPORAE
AFFAIRS be pleased to state:

(@ whether Government has recognized lobbying in the country;
(b) if so, the details thereof;

() whether it is a fact that the Cellular Operatéssociations of India
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(COAI) is lobbying with various Government Ministries/Departments on behalf of
some GSM telecom operators;

(d) if so, the sources of fundings to COAI by various telecom operators as
disclosed in theiAnnual Reports during the last three years;

(e) whether the huge funding is contrary to the provisions of the Companies
Act; and

(f) if so, the action taken against COAI and those telecom operators for
violation of Government norms on lobbying?

THE MINISTER OF SRTE OF THE MINISTRY OF CORPORAE AFFAIRS
(SHRI SACHIN PILOT): (a) and (b) No, Sir

(c) to (f) This Ministry regulates Companiésct, 1956 and Limited Liability
PartnershipAct, 2008 and Cellular Operatossssociations of India (COAI) is a
society the regulation of which is not in the purview of this Ministry

Easy exit scheme for defunct companies

1097.SHRI VEER SINGH: Will the Minister of CORPORAE AFFAIRS be
pleased to state:

(@) the details of defunct companies in the counBgte-wise;

(b) whether Government has declared the 'Easy Exit Scheme' for such defunct
companies to get their names removed by the Registrar of Companies;

(c) if so, the details thereof;
(d) if not, the reasons therefor; and
(e) the other measures being taken by Government in this regard?

THE MINISTER OF SATE OF THE MINISTRY OF CORPORAE AFFAIRS
(SHRI SACHIN PILOT): (a) 2,42,376 companies are estimated to be "defunct
companies” as on 10.12.2013. The state-wise break-up of such companies is given in
the StatementSee below).

(b) to (d) The Ministry of Corporaté\ffairs had declared an Easy Exit Scheme
twice in the yeaii.e. (i) 2010 & (i) 2011 to provide an opportunity for defunct
companies to get their names struck off from the register of Registrar of Companies
under Section 560 of the Companked. 35174 number of companies availed the said
scheme which was closedef. 30.04.201.
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() The Ministry of Corporatéffairs has launched "Fa3rack Exit Mode"
w.ef. 03.07.201 to provide an opportunity for defunct companies for getting their
names struck off from the register of Registrar of Companies. 11623 companies have
so far availed such scheme, which is continues to operate.

Statement

Easy exit scheme for defunct companies

State No. of Companies
1 2
Maharashtra 45623
Delhi 38457
West Bengal 37155
Tamil Nadu 24195
Karnataka 13707
Gujarat 12233
Uttar Pradesh 10616
Kerala 8390
Punjab 7813
Andhra Pradesh 7759
Madhya Pradesh 7040
Rajasthan 6340
Odisha 4993
Chandigarh 3568
Assam 2461
Bihar 2278
Haryana 2173
Goa 1158
Pondicherry 1091

Himachal Pradesh 1045
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1 2

Chhattisgarh 973
Jharkhand 963
Uttarakhand 659
Jammu and Kashmir 557
Meghalaya 301
Nagaland 255
Arunachal Pradesh 225
Manipur 151
Tripura 67
Daman and Diu 49
Mizoram 47
Dadar Nagar Haveli 30
Andaman and Nicobar Islands 4
ToTtAL 242376

Activities of unregistered MLM companies

1098.SHRI JAI PRAKASH NARA’AN SINGH:
SHRIMATI GUNDU SUDHARANI:
SHRIA. A. JINNAH:

Will the Minister of CORPORAE AFFAIRS be pleased to state:

(@ whether the Ministry has noticed that there are thousands of unregistered
Multi-Level Marketing (MLM) firms cheating people with various financial and other
schemes; and

(b) if so, whether the Ministry has taken up any drive or asked the RBI to
eliminate such firms?

THE MINISTER OF SATE OF THE MINISTRY OF CORPORAE AFFAIRS
(SHRI SACHIN PILOT): (a) and (bAccording to the information available with this
Ministry companies resorting to Multi-Level Marketing Schemes are doing so in
contravention of either the Prize Chits and Money Circulation Schemes (Banning)
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Act, 1978 or by floating unauthorized 'Collective Investment Schemes' in
contravention of Section 11AA of the Security and Exchange Board of India (SEBI)
Act, 1992. None of these companies also appear to be registered as Non-Banking
Finance Companies (NBFCAs part of its drive to identify and weed out such
companies, Ministry of Corporatffairs has shared the particulars of around 34000
companies with objectives of carrying on financial business with the Reserve Bank of
India (RBI). RBI has taken up verification of such companies.

Expenditure of green initiatives under CSR activities

1099.SHRI RAJIV PRATAP RUDY: Will the Minister of CORPORAE AFFAIRS
be pleased to state:

(@ whether Government has estimated the average annual expenditure made
by companies on green/environmental initiatives as a part of their CSR activities;

(b) if so, the details thereof;

(¢) whether Government is taking any measures to promote environmental
sustainability initiatives as a part of CSR in companies;

(d) if so, the details thereof;

(e) whether Government is taking any measures to promote rural energy
access and to use renewable energy through CSR; and

(H if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF CORPORAE AFFAIRS
(SHRI SACHIN PILOT): (a) and (b) Section 135 of the CompaAis 2013 deals with
Corporate Social Responsibility (CSR). Under this Section every company having net
worth of Rs. 500 crores or more or turnover of Rs. 1000 crores or more or net profit
of rupees five crores or more during any financial yedwall constitute a CSR
Committee to recommend its activities for discharging CSR in such a manner that the
company would spend at least 2 percent of its average net profits of the company
made during the three immediately preceding financial years, in pursuance of its CSR
policies. Section 135 of thAct has not yet come into force and as such this
Ministry has no information otthe expenditure incurred on CSR activities.

(c) to (f) The list of various activities which may be included by companies in
the CSR policies listed in SchedW#l of Act includes "ensuring environmental
sustainability".



382 Written Answers to [RAJYA SABHA] Unstarred Questions

National Company Law Tribunal

1100.SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
CORPORAE AFFAIRS be pleased to state:

(@ by when Government proposes to operationalise the National Company
Law Tribunal (NCLT) in the country;

(b) whether there is a proposal for setting up of a bench ofIN@ldifferent
States; and

(c) if so, the details thereof?

THE MINISTER OF SRTE OF THE MINISTRY OF CORPORAE AFFAIRS
(SHRI SACHIN PILOT): (a) to (c) It has been decided to constitute the National
Company LawTribunal (NCLT) in a phased mannéFhe process for appointment of
30 Members of the NCLL has been set in motioffhe location of Benches will
depend on the assessed work load at various locations.

Satus of corporate performance

1101.SHRI AJAY SANCHETI: Will the Minister of CORPORAE AFFAIRS be
pleased to state:

(@ whether sluggish industrial performance has also affected corporate
performance and if so, how;

(b) the details of measures taken by Government to put the corporate sector
on accelerated growth path; and

() how far these measures have been successful in improving the
performance of corporate sector duriygril, 2013 to Septembef013?

THE MINISTER OF SRTE OF THE MINISTRY OF CORPORAE AFFAIRS

(SHRI SACHIN PILOT): (a) to (c) While measurement of corporate performance does

not lend itself to a precise assessment within a short span of six months, it cannot
be denied that a down-turn in industrial performance adversely affects the

corporates. The rate of growth of sales of the listed manufacturing companies in the
private sector declined from an average of 28.8% in the first quarter of 2010-11 to

11.4% in the second quarter of 2012-13 and the ratio of net profit to sales also
declined.

Several measures have been initiated by the Government to uplift the overall
business sentiment, boost investment and strengthen indds$tege include,
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inter alia, announcemenof the National Manufacturing Policymplementation of

Delhi Mumbai Industrial Corridor Project, liberalization of Foreign Direct Investment
(FDI) policy, setting up of the e-BiZ to promote ease of doing business and
enactment of the Companiést, 2013. Furtherthe Cabinet Committee on Investment

has been set up to monitor investment proposals as well as projects under
implementation, including stalled projects, and guide decision making in order to
remove bottlenecks and quicken the pace of implementation. In his Budget Speech for
the year 2013-14, the Finance Minister has also proposed to introduce an investment
allowance for new high value investments to attract new investment and to quicken
the implementation of projects. Impact assessment of these measures has not been
conducted.

Transparent guidelines for CCI

1102.SHRIMATI T. RATNA BAI:
SHRI MOHD. ALI KHAN:
Will the Minister of CORPORAE AFFAIRS be pleased to state:

(@ whether Government has taken initiatives on the part of Competition
Commission of India (CCI) to rationalise its working conditions to make transparent
guidelines for fine/penaltykeeping in view the diérent tier slabs;

(b) if so, the details thereof and the present position thereof; and
(¢) the demands pending with Government in this regard?

THE MINISTER OF SATE OF THE MINISTRY OF CORPORAE AFFAIRS
(SHRI SACHIN PILOT): (a) to (c) Competition Commission of India is a statutory
body constituted under the Competitidnt, 2002. Government disclygs such role
as is assigned to it under the sa&idt. Power to levy penalty is vested in the
Commission under Section 27(b) of tAet. This section authorizes the Commission
to levy penalty of upto 10% of the average turnover of the last three preceding
years for abuse of dominant position and anti-competitive agreements. Section 46,
however authorizes the Commission to impose lesser pefatgfectuate the power
of Section 46, the Commission has framed. Competition Commission of India (Lesser
Penalty) Regulations, 2009.

Quality of packaged mineral water

1103.SHRI BHARATSINH PRABHATSINH FARMAR:
SHRI MANSUKH L. MANDAVIYA:
Will the Minister of DRINKING WATER AND SANITATION be pleased to state:

(@ the action taken by the Mistry in consultation with the Ministry of
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ConsumerAffairs on the representation to check hygienic quality of packaged and
mineral water as currently this checking is done by that Ministry despite the fact
that the Central Government has already set up the special Ministry for drinking
water and due to this there is lack of proper coordination between the two
Ministries; and

(b) whether the Ministry is going to approach that Ministry in this regard
and if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) and (b)The Ministry of Drinking
Water and Sanitation deals with public drinking water supply in the rural areas of the
country whose water quality specifications are governed by Bureau of Indian
Standards (BIS) specification 1S-10500 and does not deal with issues relating
to packaged drinking water and natural mineral water whose water quality
specifications are prescribed by BIS in its standards 1S-14543 and 1S-13428
respectively

Coverage of Total Sanitation Campaign

1104.DR. K.V.P.. RAMACHANDRA RAO: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(@ the number of districts whefBotal Sanitation Campaign (TSC) is presently
being implemented; and

(b) whether Government intends to cover all the districts and if so, the details
thereof, State-wise?

THE MINISTER OF SATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) The Total Sanitation Campaign
(TSC), now known as the Nirmal Bhardbhiyanf (NBA), is being implemented in the
rural areas of 607 districts.

(b) Yes, Sir The Sates/UB have to submit district-wise Project
Implementation Plans (PIP) for the implementation of the NBA. The list of districts
without Nirmal BharatAbhiyan (NBA) projects is given in thet&ement.
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Statement

List of Districts without NBA projects

SI. No. State/UT District

1 Andaman & Nicobar Islands Nicobars

2 Andaman & Nicobar Islands North & Middle Andaman
3 Andaman & Nicobar Islands SouthAndaman

4 Chandigarh Chandigarh

5 Daman and Diu Daman

6 Daman and Diu Diu

7 Lakshadweep Lakshadweep

8 NCT of Delhi East District

9 NCT of Delhi North District

10 NCT of Delhi North East District
1 NCT of Delhi North West District
12 NCT of Delhi South District

13 NCT of Delhi SouthWest District
14 NCT of Delhi West District

15 Puducherry Karaikal

Open defecation

1105.SHRI BHUPENDERYADAV: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ whether Government is aware of trld Bank's estimate that more than
620 million people, about 50 per cent of the country's population, practise open
defecation and according to the census data, more households have access to
televisions and phones than toilet facilities;

(b) whether Government has conducted any studies about the relation



386 Written Answers to [RAJYA SABHA] Unstarred Questions

between sanitary practices and cognitive achievements and developments and if so,
the conclusions thereof and the action taken in this regard;

(¢) whether Government is on track to achieve the targets of Nirmal Bharat
Abhiyan (NBA) by 2017, as declared in its mission statement; and

(d) if so, the details thereof during the last three years, State-wise?

THE MINISTER OF SATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) Yes Sir As per Joint Monitoring
Programme (JMP) Report Update - 2013 publishedMoyld Health Oganization
(WHO) and United Nations Children's Fund (UNICEF), 50% of India's population (620
million people) practice Open DefecatioAs per Census 20lreport, 46.9%
households in the Country have toilets within premises, 47.2% households posses
Television sets and 63.2% households ha@skephones.

(b) No Sir

(¢) The 12th Plan Objectives for rural sanitation is to achieve 50% Gram
Panchayats to become Nirmal Grams by 201IG.achieve this objective the
Government has restructured the rural sanitation programme and launched the Nirmal
BharatAbhiyan (NBA), with revised strategies to achieve thgear

(d) Since the Nirmal Bharaabhiyan (NBA) is a demand driven programme,
no yearwise tagets are set under NBA. Howeydne achievements reported by the
States into the Online Integrated Management Information System (IMIS) of the
Ministry under theTotal Sanitation Campaign (TSC)/ Nirmal Bhafdthiyan (NBA)
during the last three years is given in the Statement.



State-wise details of household latrines, School toilets and Anganwadi toilets constructed

Statement

under TSC/NBA during last three years

Sl.  State/UT Name 2010-11 2011-12 2012-13
No. House- School Anganwadi  House- School Anganwadi  House- School Anganwadi
hold toilets hold toilets hold toilets
1 2 3 4 5 6 7 8 9 10 11
1 Andhra Pradesh 1049704 3961 816 654282 7308 1048 384279 4199 1574
2 Arunachalpradesh 19799 335 331 27781 4 76 5760 0 8
3 Assam 498849 4528 1004 510243 633 120 273240 7 76
4 Bihar 717792 8679 309 839927 22575 1521 796699 17009 4822
5 Chhattisgarh 236164 616 262 82496 1918 365 52045 1387 220
6 Dadra and Nagar Haveli 0 0 0 0 0 0 0 0 0
7 Goa 800 0 0 0 0 0 0 0 0
8 Guijarat 515224 2323 2343 321357 5182 474 171977 4666 451
9 Haryana 132137 1340 870 103913 657 633 62949 148 315
10 Himachal Madesh 216571 6429 4400 30066 802 132 5183 1215 1066
11 Jammu & Kashmir 125228 1480 42 70626 2682 97 71900 2011 76
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1 2 3 4 5 6 7 8 9 1 1
12 Jharkhand 296678 2158 1451 53479 1228 1067 48500 613 684
13 Karnataka 810104 4719 3025 414782 1062 1046 296429 1758 687
14 Kerala 20241 29 195 2188 76 60 5674 34 322
15 Madhya Pradesh 1166016 16570 4419 900769 43687 1856 558189 1033 804
16 Mabharashtra 562183 4222 1574 519563 539 579 189306 159 5800
17 Manipur 49576 1227 779 55306 703 144 43917 0 53
18 Meghalaya 65417 2833 710 51550 2077 595 14406 1603 130
19 Mizoram 1611 0 0 17237 0 236 4967 106 219
20 Nagaland 18224 578 60 46318 304 168 22149 28 20
21 Orissa 853303 3418 1459 359171 1984 3320 118318 1138 956
22 Puducherry 7 0 0 0 0 0 0 0 0
23 Punjab 118415 1000 1951 32535 5 1197 57421 345 620
24 Rajasthan 750948 6323 1734 730385 5297 2015 252800 15511 3421
25 Sikkim 0 0 0 0 0 0 0 0 0
26 Tamil Nadu 473647 1464 182 410794 5605 1202 324216 3095 2076
27 Tripura 30392 5838 645 24761 1035 777 7035 412 2
28 Uttar Pradesh 2915407 18410 16076 1613384 18 504 134873 30 80
29 Uttarakhand 132913 219 6 125051 192 29 97815 344 19
30 West Bengal 466311 12060 6180 800900 16898 9148 559115 19475 12176
GRAND ToOTAL 12243731 105509 50823 8798864 122471 28409 4559162 76396 36677
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Use of renewable energy sources under NRDWP

1106.SHRI RAJIV PRATAP RUDY:
SHRI K.C.TYAGI:
SHRIMATI RAJANI PATIL:
Will the Minister of DRINKING WATER AND SANITATION be pleased to state:

(@ whether Government has made use of renewable energy sources for
pumping and treatment of water under the National Rural Drirliater Programme
(NRDWP);

(b) if so, the details thereof, project/ scheme-wise;

(c) the details of habitations being covered under solar energy based dual
pipe water supply (PWS) scheme during 2013-14;

(d) whether Government plans to extend this scheme to other remote rural
areas during th&welfth Five Year Plan period; and

(e) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) Yes Sir

(b) to (e) Ministry of DrinkingWater and Sanitation is supporting gatgs to
implement Solar engy based Dual Pump Pip&tlater Supply Schemes for pumping
and treatment of water making use of renewable solar energy in 82 IAP districts in
these States. The project proposes installation of solar energy based dual pump
piped water supply units in 10,000 rural habitations in these IAP districts. The total
Cost of the Project is Rs 553.26 crore. Out of the Project cost the component of
National Clean Energy Fund is Rs. 221.30 (40% of the project cost). The remaining
Rs. 331.96 crore is to be co- funded by State and Central Governments under the
National Rural DrinkingWater Programme (30% each for Central artdt&
Governments).

The Sates selected for this scheme include Chhattisgarh, Bitearkhand,
Odisha,Andhra Pradesh, Madhya Pradesh, MaharasMfest Bengal and Uttar
Pradesh. The details of target habitations to be covered under Solar Energy based
Dual Pump PipedVater Supply Scheme for the year 2013-1tht&Swise is given
below The scheme is tgeted to be compled in 18 months.
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Sl. No. State Target Habitation
1 Andhra Pradesh 153
2 Bihar 281
3 Chhattisgarh 960
4 Jharkhand 1072
5 Madhya Pradesh 669
6 Maharashtra 38
7 Orissa 1762
8 Uttar Pradesh 9%
9 West Bengal 393
ToTaL 5424

Nirmal Gram Puraskar

1t1107. SHRI SHANA KUMAR: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@) the date of inception of Nirmal Gram Puraskar scheme and the criteria for
giving awards to panchayats under this scheme;

(b) the number of panchayats in the country which have already been
awarded under this scheme; and

(c) the number of toilets being used properly in these awarded villages?

THE MINISTER OF SATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) The Nirmal Gram Puraskar (NGP)
was launched in October 2003 and the first award was given in 2@80per the
revised NGP Guidelines, Gram Panchayats are eligible to apply for the NGP if they
fulfill the following conditions:

. The Gram Panchayat has adopted a resolution to ban open defecation
within its entire area inclusive of all habitations and villages.

. All habitations within the Gram Panchayat jurisdiction, have access to
water for drinking and sanitation purposes.

tOriginal notice of the question was received in Hindi.
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. The Gram Panchayat has achieved the objectives for all the components
as approved in the District Project under the Nirmal Bhabagan (NBA)
and have entered the achievements in the IMIS of the Ministry of
Drinking Water and Sanitation (MoDWS).

Upon receipt of the application, the Gram Panchayats are also examined for
achievements under the following activities:

. Coverage of Individual Household Latrine (IHHL)
. Coverage of School Sanitation
. Coverage ofAnganwadi Sanitation

. Access to adequate water as per National Rural Drinkiager Program
(NRDWP) Guidelines

. Activities under Information, Education and Communication.
. Activities under Solidwaste Management
. Activities under LiquidWaste Management

(b) and (c)As on 10.12.2013, 28002 Gram Panchayats (GPs) have been awarded
the NGP An independent National level study was conducted by the Ministry in
2010 for impact assessment of Nirmal Gram Puradkes study covered 664 Gram
Panchayats awarded NGP in 12 States. Main findings of the study are as under:

() 19.1% of the total surveyed households reported lack of access to any
type of sanitation facility

(i) 67% of the surveyed households reported all members using the latrine
regularly

(iiy 91% of the schools and 71% of tAeganwadis had sanitation facilities.
Public toilets in rural areas of Delhi

1108.SHRI BAISHNAB RARIDA: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ whether it is a fact that there are no rural public toilets in whole of rural
Delhi where the women are the worst sufferers;

(b) whether such an issue has been raised by a court of law in Delhi;

(c) if so, the details thereof; and
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(d) the details of action plan to construct women-friendly toilets in the rural
areas of Delhi?

THE MINISTER OF SATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) to (d) Information regarding parts
(a)to (d) is being collected from the Government of National Cafgtaitory of Delhi.

Shortage of potable water

11109. SHRI RANBIR SINGH RRJAPATI: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(@ whether it is a fact that the country is facing acute shortage of potable
water since Independence, till date;

(b) whether it is also a fact that the rain and river water is getting wasted due
to absence of a concrete policy in this regard; and

(¢) whether Government would take any concrete measure to address this
problem?

THE MINISTER OF SARTE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) No SirAs per the data entered
by the States on the Integrated Management Information System (IMIS) of the
Ministry (as on 1.4.2013) out of the total 1692251 rural habitations in the cpuntry
there are 1161018 habitations which are fully covered, 448439 are partially covered
and only 82794 are water quality affected rural habitations remaining to be covered
with safe drinking water supply in the country

(b) and (c) No. Sirln order to promote RailVater Harvesting, Ministry of
Water Resources has circulated a Model Bill to all theteS/ UnionTerritories to
regulate and control development and" management of ground, wdiexh also
contains a chapter on rain water harvesting for ground water recharge.

The NationalWater Policy (2012), prepared by Ministry @fater Resources
have recommendationisiter-alia for preventing misuse of watepromoting
conservation, storage, efficient utilization and recycling and reuse of water in the
country .

The Ministry of Water Resources has also launched a Natidfaer Mission
with the objective of 'conservation of wateminimizing wastage and ensuring its more
equitable distribution both across and within States through integrated water

tOriginal notice of the question was received in Hindi.
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resources development and management’. One of the goals of Nataheri
Mission is 'increasing water use efficiency by 20%'.

Ministry of Drinking Water and Sanitation, Government of India provides
financial and technical assistance to States under the centrally sponsored National
Rural DrinkingWater Programme (NRDWP) to supplement theforé$ to provide
adequate and safe drinking wateinder Sustainability component of the NRDEP
maximum 10% of the NRDWP funds are earmarked on a 100% Central share basis to
States/UB, to encouraget&tes/ UE to achieve drinking water security through
sustainability of sources and systems which also includes rain water harvesting.

Misappropriation of funds under TSC

1110.SHRI PRABHA JHA:
SHRIARVIND KUMAR SINGH:
Will the Minister of DRINKING WATER AND SANITATION be pleased to state:

(@ whether funds have been misappropriated underTttal Sanitation
Campaign (TSC) in various States without construction of toilets;

(b) if so, the details of such cases reported during the last three years till
date, State-wise;

() whether involvement of Sarpanchs in illegal construction of toilets under
TSC have also been reported;

(d) if so, the details thereof, State-wise;

(e) the details of action taken in this regard, with particular reference to Belwa
Paikan Gram Panchayat in Rewa district, M.P

(H  whether CBI enquiry would be initiated in such misappropriation of funds;
and

(g) if not, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) to (d) Sanitation is ateéde subject
and Government of India supports the efforts of the State Governments in
accelerating the sanitation coverage in rural areas. Complaints, including regarding the
misappropriation of funds that are received from various quarters, are immediately
forwarded to the respective State Governments for appropriate corrective measure.
The details of complaints received, during the last three years and the current year
State/UT wise are given in StatemeSggq below).
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(e) to (g)A complaint has been received in the Ministry on 12.12.2013, with
particular reference to Belva Paikan village panchayat in Rewa district of Madhya
Pradesh. The same has been forwarded to the State Government for immediate
remedial action.

Statement

Details of Complaints received in the Ministry during

the last 3 years and the Current year Sate/UT-wise

Sl. State Name of Date of Subject

No. Complainant complaint

1 2 3 4 5

1. Madhya Complaint of Shri 19 November Misappropriation of

Pradesh Ram Kishore Sahu 2013 Funds in GP Belwa

Shri Ramesh Sahu (Received on Paikan, Tehsil
addressed to Chief = 12.12.2013) Managawa, District
Executive Oificer, Rewa
Zilla Panchayat,
Distt. Rewa,
Madhya Pradesh
forwarded by
Hon'ble MP
Shri Prabhat Jha

2. Nagaland Shri Thungjamo 17.08.2013 Mismanagement of
Lotha Central funds for
Ex- General Secretary construction of toilets
Lotha Student's Union, by the Implementing
Camp- Doyang Hydro Agencies (PHED)
Project,Wokha, underWokha District
Nagaland

3. Madhya  Shri Inder Chand 29.7.2013 Spending NBA funds

Pradesh  Soni, Distt. Durg, MP on other heads
4. Odisha Anonymous 22.05.2013 Irregularities/

Complaint Nayagarh
District, Odisha

illegalities and rampant
corruption in
Nayagarh Dist under
NBA
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1 2 3

4

5

5. Madhya

Joint Representation Nil
Pradesh Village - Umaria,

Received on

Khargon district, M.P  22.05.2013

6. Madhya

Shri Manish Madajar Nil Received on

Pradesh Editor, Nimar ki Duniya,5.5.2013

Distt. Khagon, M.P

7. Uttar Shri Ahamad Nawvi,
Pradesh Distt. Pilibhit, U.P

8. Gujarat Shri Parmar Faliya,
Vadodra, Gujarat

9. Maharashtra Shri Manohar
Distt. Nagpuy

Por Village, Vadodra,

Maharashtra
10. Gujarat Shri Ranjit Bhai
Gujarat
11. Assam Anonymous
Complaint

12. Uttar PradeshShri Prahalad Singh
Village - Ari Rampura
Distt- Jalon, U.P

13. Guijarat Shri VasavavJ
Village-Tillipada
Narmada, Gujarat

18.4.2013

3.4.2013

15.3.2013

4.3.2013

Nil
Received on
31.12.2012

15.12.12

29.10.2011

Misappropriation of
funds under NBA by
Public Representative
and Public Servants

Irregularities in
construction ofToilets
under TSC in Khargon
Distt in MP

Irregularities in "NBA
funds in Distt. Pilibhit,
uP

Irregularities in
construction ofToilets
under NBA in Por
village Vadodra,
Gujarat

Misrepresentation in
obtaining Nirmal Gram
Puraskar

Misreporting of
construction of toilets

Irregularities in PHED
Activities in Assam

Misappropriation of
fund under NBA by
Gram Pradhan and
Secretary

Misappropriation of
funds for construction
of toilets




396 Written Answers to [RAJYA SABHA] Unstarred Questions

Review of Total Sanitation Campaign

1111. DR. K.VP. RAMACHANDRA RAO: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(@) the details of sanitation coverage in the counBtsite-wise;

(b) whether Government has reviewed ffatal Sanitation Campaign (TSC) to
ensure sanitation facilities in rural areas of the country; and

(c) if so, the details and the outcome thereof?

THE MINISTER OF SARTE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) The rural sanitation coverage, in
terms of access to toilet facilities, State-wise/UT as per Census 2011 is given in the
Statement $ee below).

(b) and (c)To accelerate the progress of sanitation in rural areas of the gountry
Government of India reviewed and revamped Th&al Sanitation Campaign (TSC)
which is now called the Nirmal Bharabhiyan (NBA), in the Xllith FiveYear Plan.

Under Nirmal Bhara®bhiyan, the strategy is to transform rural India into ‘Nirmal
Bharat' by adopting the "community led", demand driven and "people centered"
strategies and community saturation approach, with emphasis on awareness creation
and demand generation for sanitary facilities in houses, schools and for cleaner
environment. Conjoint approach with the scheme of National Rural Drinkizigr
Programme (NRDWP) has been adopted to address the issue of availability of water
in the Gram Panchayats for sustaining sanitation facilities created.

Main activities under Nirmal Bhar&bhiyan include:

. Construction of Individual House Hold Latrines for which the enhanced
incentive for individual household latrine units has been extended to all
Below Poverty Line (BPL) Households amkbove Poverty Line
Households (APL) restricted to SCs&Tsmall and majinal farmers,
landless labourers with homestead, physically handicapped and women
headed households.

. Convergence with Mahatma Gandhi National Rural Employment Guarantee
Scheme for additional financial assistance.

. Provision of sanitation facilities in Government Schools Andanwadis
in Government buildings.
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Assistance to Production Centres of sanitary materials and Rural Sanitary
Marts

Provision of construction of Community Sanitary Complexes.

Solid and LiquidWaste management (8IM) to be taken up in project
mode for each Gram Panchayat (GP) with financial assistance capped for a
GP on the basis of number of household to enable all Panchayats to
implement sustainable ${M projects.

Information Education Communication (IEC) activities for sustainable
demand generation for sanitation facility

Provision of extensive capacity building of the stake holders like
Panchayati Raj Institutions (PRI&)illage Water and Sanitation Committees
(VWSCs) and field functionaries for sustainable sanitation.

Statement

Sate/UT-wise details of sanitation coverage as per Census 2011

SI. No.  State/UT Sanitation Coverage (%)
1 2 3
1 Andaman and Nicobar Islands 61.08
2 Andhra Pradesh 34.88
3 Arunachal Pradesh 55.75
4 Assam 61.54
5 Bihar 18.61
6 Chandigarh 94.31
7 Chhattisgarh 14.85
8 Dadra and Nagar Havel 29.28
9 Daman and Diu 65.80
10 Goa 72.60
1 Gujarat 34.24
12 Haryana 57.71
13 Himachal Pradesh 67.45
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1 2 3
14 Jammu and Kashmir 41.71
15 Jharkhand 8.33
16 Karnataka 31.89
17 Kerala 94.41
18 Lakshadweep 98.34
19 Madhya Pradesh 1358
20 Maharashtra 44.20
21 Manipur 87.73
2 Meghalaya 56.94
23 Mizoram 87.10
24 Nagaland 77.69
25 NCT of Delhi 86.50
26 Odisha 15.32
27 Puducherry 4041
28 Punjab 71.89
Rajasthan 20.13
30 Sikkim 85.14
31 Tamil Nadu 26.73
32 Tripura 84.59
33 Uttar Pradesh 22.87
A Uttarakhand 54.96
35 West Bengal 48.70
India 32.67

Supply of drinking water in rural Bihar

t1112. DR.ANIL KUMAR SAHANI: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state the details of steps taken by Government, so
far, to provide the facility of drinking water in rural areas of Bihar?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OFSTATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): Rural water supply is at&e
subject. This Ministry supplements the efforts of the States by providing them with
technical and financial assistance under the centrally sponsored National Rural
Drinking Water Programme (NRDWP) for providing safe and adequate drinking water
facilities in rural areas of the countriyynder NRDWP Sate Governments are
empowered to plan, approve and implement rural drinking water supply projects. The
NRDWP funds allocated and released to Bihar in the last three years and current year
is as follows.

Year Allocation Release
2010-11 341.46 170.73
2011-12 374.98 330.02
2012-13 484.24 224.30
2013-14 440.01 113.24*

*Release made up to 30/11/2013
Allocation of funds to Bihar under RGDWSM

1113.SHRI RAM KRIPAL YADAV: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@ the amount allocated and released to Bihar under the Rajiv Gandhi
Drinking Water and Sanitation Mission during the last three years;wiear and

(b) whether the State Government has spent the total amount released to it or
there is unspent amount and if so, the details thereof, year-wise?

THE MINISTER OF SATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) and (b)The statement showing
opening balance, allocation, release, expenditure and unspent balance in the State of
Bihar under National Rural Drinkingvater Programme for the last three year is as
follows:

Year Opening Allocation Release Available Expenditure Unspent
Balance Funds Balance
2010-11 578.10 341.46 170.73 748.83 42591 322.92
2011-12 322.92 3784.98 330.02 652.94 367.30 285.65
2012-13 285.65 484.24 224.30 509.95 293.09 217.82*

*Unspent balance inclaing interest accrued
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The rural sanitation programme in the country is the Nirmal Bh#batyan.
Funds allocated, released, utilized by Bihar and the unspent balance at the end of the
year under the TSC/NBA in the last 3 year are as below:

(All figures in crore)

Year Fund Opening Fund Interest  Expnditure Unspent

allocated balance released earned balance

during the
financial year

2010-11 112.60 103.54 112.60 1.76 124.21 93.69
2011-12 172.19 93.69 172.19 0.98 167.61 99.25
2012-13 660.02 99.25 478.14 189.70 220.12 359.17
2013-14 135.37 359.17 0.00 0.94 72.40 287.71

Sanitation scenario in Rajasthan

1114.DR. GYAN PRAKASH PILANIA: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@) the details of sanitation scenario in Rajasthan;
(b) the number of households in urban/rural areas;

(¢ how many of them have been covered under Theal Sanitation
Campaign;

(d) the schemes or projects implemented or under implementation by the
Ministry to provide sanitation facilities in the State; and

() how much funds have been allocated in this regard during the last three
years and the achievements made as a result thereof?

THE MINISTER OF SATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) As per Census 21 35.7% of
households in Rajasthan have access to sanitation facilities.

(b) The number of rural and urban households in Rajasthan as per 2011
Census are as under:

Total households

Rural 9490363
Urban 3090940

TotaL 12581303
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() The State Government has reported the constructiod6025,936
Individual house hold latrines, under thetal Sanitation Campaign (TSC) / Nirmal
BharatAbhiyan (NBA), as on 30 November 2013.

(d) Government of India administers the Nirmal Bhafdothiyan (NBA),
through which assistance is provided to states to provide sanitation facilities in rural
areas of Countryincluding Rajasthan.

(e) Central funds released and achievements made under the NBA during the
last three years in Rajasthan are as under:

NBA Central No. of No. of No. of No. of
funds Individual School Anganwadi Sanitary
released household toilets toilets Complexes
(Rs. in crore) latrines constructed constructed constructed
constructed
2010-11  56.71 750948 6323 1734 43
2011-12 5424 730385 5297 2015 79
2012-13  137.71 252800 15511 3421 70

Access to potable water

1115.DR. GYAN PRAKASH PILANIA: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@ the number of rural/urban households in the courBitgte-wise;

(b) how many of the above have access to potable safe drinking water
through individual household tap connections, rural/urban area-wise;

() whether as per the National Sample Survey (NSS) 2008-09, only 30 per
cent of households get tap water; and

(d) the roadmap for full coverage of all rural/urban households by providing
tapwater within the premises?

THE MINISTER OF SATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI): (a) and (b)The Sate wise number of
rural and urban households as per censud 481atAnnexure. Data regarding
supply of potable safe drinking water through individual household tap connections
is not maintained in the Ministryfhe Sate wise status of access of households with
PipedWater connection in rural and urban areas, as per Censls i&Qfiven in the
Statement $ee below).
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(©) Yes, SirAs per Census-2@1Report, 30.80% of the Rural Households in
the country get tap water and 70.60% of the Urban Households of the country are
covered with tap water supply

(d) Under the National Rural Drinking/ater Programme (NRDWP) Ministry of
Drinking Water & Sanitation provides technical and financial assistance totdesS
to provide safe and adequate drinking water to the rural population. The Ministry of
Drinking Water & Sanitation has prepared @a®egic Plan for coverage of rural
households with Pipew/ater Under the Plan the following timelines have been laid

out:
By 2017,

. Ensure that at least 50% of rural households are provided with piped water
supply; at least 35% of rural households have piped water supply with a
household connection; less than 20% use public taps and less than 45%
use handpumps or other safe and adequate private water soltces.
services meet set standards in terms of quality and number of hours of
supply every day

By 2022,

. Ensure that at least 90% of rural households are provided with piped water
supply; at least 80% of rural households have piped water supply with a
household connection; less than 10% use public taps and less than 10%
use handpumps or other safe and adequate private water sources.

Statement
The Satewise status of access of households with piped water
connection in rural and urban areas, as per Census 2011
SI. No. State Rural Coverage Urban Coverage
Households with Tap Households with Tap
Water Water
1 2 3 4 5 6
1 Jammu and Kashmir 1497920 55.70 517168 87.90
2 Himachal Pradesh 1310538 88.70 166043 95.50
3 Punjab 3315632 34.90 2094067 76.40

4 Chandigarh 6785 95.20 228276 96.80
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1 2 3 4 5 6

5 Uttarakhand 1404845 63.90 592223 78.40
6 Haryana 2966053 63.60 1751901 7750
7 Delhi 79115 59.40 3261423 81.90
8 Rajasthan 9490363 26.90 3090940 82.60
9 Uttar Pradesh 25475071 20.20 7449195 51.50
10 Bihar 16926958 2.60 2013671 20.00
11 Sikkim 93270 82.60 35761 92.10
12 Arunachal Pradesh 195723 59.30 65891 84.20
13 Nagaland 284911 51.80 115054 35.70
14 Manipur 335752 29.50 171400 56.30
15 Mizoram 104874 41.40 116203 74.40
16 Tripura 607779 25.20 235002 54.00
17 Meghalaya 422197 28.70 116102 77.60
18  Assam 5374553 6.80 992742 30.20
19  West Bengal 13717186 11.40 6350113 55.60
20  Jharkhand 4685965 3.70 1495642 41.60
21 Odisha 8144012 7.50 1517073 48.00
22 Chhattisgarh 4384112 8.80 1238738 62.50
23 Madhya Pradesh 11122365 9.90 3845232 62.20
24 Guijarat 6765403 55.80 5416315 85.60
25 Daman and Diu 12750 84.80 47631 72.60
26 Dadra and Nagar Haveli 35408 42.50 37655 50.30
27 Maharashtra 13016652 50.20 10813928 89.10
28 Andhra Pradesh 14246309 63.40 6778225 83.50
29 Karnataka 7864196 56.40 5315715 80.40

403
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1 2 3 4 5 6

30 Goa 124674 77.80 198139 90.20
31 Lakshadweep 2523 31.00 8180 16.90
32  Kerala 4095674 24.50 3620696 34.90
33  Tamil Nadu 9563899 79.30 8929104 80.30
34 Puducherry 95133 95.00 206143 95.40
35  Andaman and 59030 7750 34346 97.90

Nicobar Islands

INDIA 167826730 30.80 78865937 70.60

Research centres to study earthquakes, high floods, etc.

1116.DR. V. MAITREYAN: Will the Minister of EARTH SCIENCES be pleased to
state:

(@ whether Government has set up research centres to study and predict
earthquakes, high floods and tsunami to caution various States to be alert to combat
any such natural calamities;

(b) if so, the details thereof;
(¢) the amount allocated therefor;

(d) the steps taken by Government to provide timely warnings to the coastal
areas of Bay of Bengal about the floods and other natural calamities due to
earthquakes and seismic activities in the Bay of Bengal and the Indian Ocean; and

(e) whether the Department is getting support from ISRO and Indian Remote
SensingAgency for this research, warning and combative activities?

THE MINISTER OF EARH SCIENCES (SHRI S. JAlIR. REDDY): (a)Yes, Sir

(b) Earth System Science Organization (ESSO)-India Meteorological Department
(IMD) is responsible for monitoring, detection and forecasting of Cyclones. ESSO-
Indian National Center for Ocean Information Services (INCOIS), Hyderabad is
responsible for monitoring, detection and forecastingrsiinami due to sea-bed
earthquakes and storm surges associated with cyclone landfall. ESSO-IMD is
responsible for monitoring, detection of Earthquakes. Other activities include carrying
out research in pure and applied seismology and earthquake precursory phenomena,
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earthquake processes and modeling. Government is in the process of setting up the
‘National Center for Seismology' under the Ministry of Earth Sciences (MoES) by
separating and bringing together all Seismology and earthquake hazard related
activities of ESSO-IMD under its ambit.

ESSO-IMD is also responsible for monitoring, detection and forecasting of other
severe weather phenomena like norwesters (severe thunder storms), duststorms,
heavy rains and snowold and heat waves, etc., which cause destruction of life and
property ESSO-IMD also operates Flood Meteorologicafi€fs (FMOs) at ten
locationsviz., Agra, AhmedabadAsansol, BhubaneshwaGuwahati, Hyderabad,
Jalpaiguri, LucknowNew Delhi and Patna. During the flood season, FMOs provide
valuable meteorological support to the Centéter Commission (CWQ for issuing
flood warnings in respect of the 43 rivers of India:AQra - LowerYamuna and
Betwa; (ii)Ahmedabad - Narmadaapi, Mahi, Sabarmati, Banas and Deman Ganga,;
(iiAsansol - Ajay, Mayurakshi and Kangsabati; (iv)Bhubaneshwar - Mahanadi,
Brahmani, Baiterini, Bruhaba-lang, Subernarekha, Rushkulya\@amsdhara;
(v)Guwahati - Brahmaputra and Barak; (vi)Hyderabad - Godawari and Krishna;
(vii) Jalpaiguri -Teesta; (viii) Lucknow - Ganga, Ramganga, Gomti, Sai, Rapti Ghagra
and Samda; (ix) New Delhi - Upp¥amuna, LowelYamuna, Sahibi; (x) Patna - Kosi,
Mahananda, Baghmati, Kamla, Gandak, Buri Gandak, North Koel, KantaPun and
Upper Sone.

(¢) During theTwelfth Plan, all the above activites related to cyclones, flood
meteorological office, severe weather etc. are covered under the regular budget
allocated for the sustenance of the various operational atmospheric observing
systems and services of ESSO - IMD having an overall allocation of Rs. 700 crores
and ESSO- Seismological Research having an overall allocation of Rs. 796 crores. The
allocation of Rs. 841 crores is made to ESSO-INCOIS for operatiidgning System
for Tsunami and ®rm Suges.

(d) 24X7 and 7-days a week system of weather survellance and forecasting is
operational at ESSO-IMD for continued monitoring, detection and warning of
Cyclones; river basin scale meteorological support(monitoring and warning) for CWCs
river flood warning system; other severe weather systems, and Earthquakes. 24X7 and
7-days a week system of sea bed earthquake monitoring and tsunami warning for
north Indian Ocean, as Regiorf@dunamiWarning Provider (RWP), is operational at
ESSO-INCOIS for continued monitoring, detection and warningsafnamis and
Storm Surges.
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Fully organized protocol exists between ESSO-IMD and ESSO-INCOIS, with the
various designated disaster management authoriti€em@tre andState levels for
dissemination of weather forecast warning alerts and such existing dissemination
protocol is always duly complied with by ESSO-IMD and ESSO-INCOIS.

(e) Yes, Sir
Prediction of heavy rains in Uttarakhand

1117.SHRIMATI JAYA BACHCHAN: Will the Minister of EAR'H SCIENCES be
pleased to state:

(@ whether Government has taken note of the recent failures in predicting
heavy rains in Uttarakhand which led to massive and destructive floods;

(b) whether Government has constituted any committee/study to analyze the
reasons therefor and given its recommendations;

() whether the report of committee/study has been submitted;
(d) if so, the status of implementation of the recommendations: and

(e) if not, what steps Government has taken to avoid such disasters in
future?

THE MINISTER OF EARH SCIENCES (SHRI S. JAIR. REDDY): (a) There
was no failure as far as issuance of severe weather warnings by the Earth System
Science Organization - India Meteorological Department (ESSO-IMD). ESSO-IMDs
Dehradun Center had issued forecast of isolated heavy to very heavy rains (12-24
cm) on June 15, 2013 for Kedarnath, Joshimath, Badrinath, Gangotyiaemthotri for
three days including the advice to postpone the Char DYiama accordingly to
designated state level authorities.

(b) No, Sit
(c) and (d) Does not arise.

(e) The heavy to very heavy rains (12-24 cm) in the entire region, starting
from June 15, lasted for three days. During June, upstream of Kedarnath, the glacier
is covered by thick snow covelt has been reported that there was heavy snowfall
in the region just before the event as waltlding to this, continuous rains and
continuous snow melt caused waters in the Chorabari Lake to raise. The lake's weak
moraine barrier gave way and a huge volume of water along with large glacial
boulders came down the channel to the east devastating Kedarnath town, Rambara,
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Gaurikund and other places in its wakecording to oficial sources, over 900,000
people have been affected by the event inSta¢e of Uttarakhand. The very heavy
rainfall in the entire catchment regions of Mandakikiakananda, Bhagirathi and
other river basins further increased the magnitude of floods irsttte.

Based on scientific assessment of the needs for further augmentation of
observing system network, comprising DoppWeather Radars, rain radars,
Automatic Weather &tions (ANVSs),Automatic Rain Gauges (ARGs), Snow Gauges
etc. expansion has been formulated over the western Himalayan region. In addition,
augmenting high performance computing facilities, communication, forecast/warning
systems, product dissemination systems etc. are part of a continuous process by
which state-of-the-art science and technology tools can be made accessible to the
scientists engaged in weather research and forecasting for enhancing the service
quality.

The World Bank (WB) and thésian Development Bank (ADB) on receiving a
request from the Department of Econoridairs (DEA), (Gol), fielded a Joint Rapid
Damage and Needsssessment (JRDNA) Mission within théag&. The JRDNAteam
visited the $ate during July 29 téugust 07, 2013, and in collaboration with the
GoU undertook a multi-sectoral assessment of the damages and laid the grounds for
an immediate recovery and reconstruction needs framework. While the disaster
affected almost all districts within the state, the main focus of the assessment was
on five districts that were most fatted: BageshwarChamoli, Pithoragarh,
Rudraprayag, and Uttarkashi.

Schemes and study programmes in Gujarat

1118.SHRI FARSHOTTAM KHODABHAI RUPALA:
SHRI BHARATSINH PRABHATSINH FARMAR:
Will the Minister of EARTH SCIENCES be pleased to state:

(@ how many schemes and study programmes have been conducted by the
Ministry in Gujarat during the last three years;

(b) the fund allocated in this regard; and

() whether the Ministry has approached the Gujarat Government or going for
collaborative research work in the State?

THE MINISTER OF EARH SCIENCES (SHRI S. JAR. REDDY): (a) and (b)
The following projects/schemes have been implemented by the Ministry of Earth
Sciences (MoES) in Guijarat during last 3 years:



Sl Name of the project/ Institute/University Fund Allocated Year of Sanction
No. scheme
1. Collaborative Programme to Centre for Environment and Rs 101.14 lakhs 2010-11
Study the Impacts of Climate PlanningTechnology CEPT
Change on Human, Natural University, Ahmedabad Gujarat
and Spatial Environments
2. Biofuel from Marine Microalgae Multi Institutional project.Central Rs 474.52 lakhs 2010-11
Salt and Marine Chemicals Research Joint funding by MoES &
Institute (CSMCRJ), Bhavnagar CSIR (50% each) (MoES
share Rs 237.26 lakhs
3. Varahamihira MoES Chair Indian Institute ofTechnology Rs 150.00 lakhs 2011-12
Professor an&/arahamihira Gandhi Nagar
MOES Young fellow in Earth
System Science and Engineering
4. Revisiting the source zone of Centre for Earth Sciences, Rs.9.2 lakhs 2010-11
the 1819 Rann of Kutch earthquakelndian Institute of Sciences,
to constrain the deformation Bangalore
characteristics
5. Imaging of 3D geoelectric Jointly by National Geophysical Rs. 9.556 lakhs 2010-11

subsurface structure of the source Research Institute (NGRI), Hyderabad (ISR) and
zone of 2001 Bhuj earthquake with and Institute of Seismological ResearchRs.7.95 lakhs
Magnetotellurics (ISR), Gandhinagar (NGRI)

Totd Rs. 17.506 lakhs
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uninterrupted occurrences of
intraplate earthquake in the
Kachchh seismic zone,
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Marine Diversity and Pollution
(Multi-institutional project)

Studies for Kalpasar Project
(Govt of Gujarat project)

Monitoring of marine pollution
at various locations in
Maharashtra and Gujarat

National Geophysical Research InstituteRs. 76.56 lakhs

(NGRI), Hyderabad

M.K. Bhavnagar University
Bhavnagar Gujarat(Multi-institutional
'project)

National Institute of Ocean
Technology (NIOT), Chennai.

National Institute of Oceanography
(NIO), Regional Centre, Mumbai.

Rs. 60.67 lakhs

Rs. 52 crores (approx. total
cost) Funded by Govt of
Gujarat

Rs. 41 lakhs (Dtal Cost)

2013-14
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() No, Sir The Ministry of Earth Sciences has neither approached the Gujarat
Government nor has any proposal for collaborative research work in the State.

Central funds to universities in Maharashtra

1119.SHRI D. P TRIPATHI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the Central funds allocated to various universities in Maharashtra, during
the last three years, year-wise and university-wise; and

(b) the number of posts of lecturers and professors sanctioned by the
University Grants Commission in various universities in the State?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The details of grants released by the
University Grants Commission (UGC) to various universities in Maharashtra during the
last three years are available in #henual Reports of the UGC which are available
on UGC websitemww.ugc.ac.in.. These reports have also been laid before both the
Houses of Parliament.

(b) The UGC has sanctioned 43 postsAsfsistant Professprl2 posts of
Associate Professor and 16 posts of Professor in the Mahatma Qamdirashtriya
Hindi Vishwavidyalaya (Central University) as on daketotal of 24 teaching posts
(Professor - 5, Reader - 7 aAdsistant Professor 12) have been sanctioned for the
Tata Institute of Social Sciences, Mumbai (Deemed Universityg. UGC does not
sanction teaching posts in State Universities from Xlith Plan onwards and instead
gives block grants.

Model Schools in Maharashtra

1120.DR. BHARATKUMAR RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@) the present status of proposals to start Model Schools in educationally
backward blocks of Maharashtra under the Centrally sponsored scheme to provide
excellent education from 6th to 12th standard;

(b) whether the Maharashtra Government has requested the Central
Government to enhance prescribed limit of Rs.3.02 crore for construction of buildings
of those schools;

() the action taken by the Central Government on the revised estimate
proposals submitted by the State Government in this regard; and
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(d) the reasons for delay in relasing the funds by the Central Government?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (c) The State Government had
submitted a proposal for setting up of 43 model schools during 2011-12 in as many
educationally backward blocks (EBBs) at a projected construction cost higher than
the prescribed unit cost of Rs.3.02 crore per school. The proposal was approved by
this Ministry subject to the State Government either revising the cost estimate to
bring it within the scheme norms or arranging additional funds from its own
resources.

(d) Based on the revised plan submitted subsequently by the State
Government, an amount of Rs.29.27 crore and Rs.20.65 crore towards the Central share
were released during 2012 and 2012-13 respectively

Rising cost of foreign education

1121.DR. T.N. SEEMA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has noticed that depreciating value of the rupee is
driving up the costs of study abroad for Indian students and those who have taken
loans to fund their foreign degree are facing difficulties; and

(b) if so, the details thereof and the steps taken to help Indian students
overcome this loss of money during the currency exchange while paying fees and
other expenses in a foreign currency?

THE MINISTER OF SRATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a)Yes, Sir

(b) The costs of study abroad for Indian students depend on the course and
the Institution chosen by theriiaking up higher studies abroad, being a matter of
individual, will and choice, the Government has not considered taking up any
specific measures to support the Indian students studying abroad.

Opening of JNVs

t1122. SHRI MAHENDRASINGH MAHRA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@) the details of Jawahar Navodayalyalayas (JNV) running in the country
State-wise;

tOriginal notice of the question was received in Hindi.
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(b) whether Government would consider to open JNVs in each development
block of the country; and

() if not, whether Government would consider to open Rajiv Gandhi
NavodayaVidyalaya in each development block on the lines of JNVs?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The State-wise details of the Jawahar
NavodayaVidyalayas functional throughout the country are given in ttaeBient
(See below).

(b) and (c) There is no such proposal.
Statement

Sate-wise details of JNVs

Sl .No. State No. of JNVs Functional
I I

1 2 3 4

1 Andaman and Nicobar Island 2

2 Andhra Pradesh 22 2

3 Arunachal Pradesh 16

4 Assam 26 1

5 Bihar 338 1

6 Chandigarh 1

7 Chhattisgarh 16 1

8 Dadra and Nagar Haveli 1

9 Daman and Diu 2

10 Delhi 2

1 Goa 2

12 Gujarat 23

13 Haryana 20

14 Himachal Pradesh 12
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1 2 3 4

15 Jammu and Kashmir 17

16 Jharkhand 22 2

17 Karnataka 27 1

18 Kerala 14

19 Lakshadweep 1

20 Madhya Pradesh 48 2

21 Maharashtra 32 1

22 Manipur 9

23 Meghalaya 7 1

24 Mizoram 7

25 Nagaland 11

26 Orissa 30 1

27 Pondicherry 4

28 Punjab 20 1

29 Rajasthan 32 1

30 Sikkim 4

31 Tripura 4

32 Uttarakhand 13

33 Uttar Pradesh 68

A West Bengal 17 1
ToTtAL 570 16
GRAND ToOTAL 586

Note: The Sate of Tamil Nadu has not accepted the Navod&ydyalaya Scheme.

I - JNVs set-up as per Normal Scheme
Il - Additional JNV set-up in districts having lge concentration SC/Spopulation
Implementation of PMSSS in Jammu and Kashmir

1123.PROF SAIF-UD-DIN SOZ:Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(@ whether it is a fact that the Ministry has not been able to implement the
Prime Minister's Special Scholarship Scheme in Jammu and Kashmir; and

(b) the number of students who had sought admission to various institutions
outside the State, could not be provided with the money for the year 2012-13?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a) No, Sir

(b) For the year 2012-13, a total of 5810 applications were received, out of
which 3340 candidates had been found eligible and scholarships have already been
released to the Institutes for 2858 candidates. 2470 candidates were not considered
for award of scholarship as they did not meet the eligibility criteria as laid down in
the scheme guidelines.

Opening of JNVs in Chhattisgarh

1t1124. DR. BHUSHAN LALJANGDE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@) the details of the provisions regarding opening up of Jawahar Navodaya
Vidyalayas (JNVs) in 9 new districts of Chhattisgarh;

(b) by when JNVs are likely to be opened in these districts; and

(c) the reasons for laxity shown towards opening of JNVs in these districts
despite the existence of provisions for opening of more and more Kendriya
Vidyalayas?

THE MINISTER OF SRATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a) to (c)The Navoday&/idyalaya
Scheme envisages setting up one Jawahar Navaddyalaya (JNV) in each district
of the country to bring out the best of rural talent. In the State of Chhattisgarh, so
far 17 JNVs have been set up in 27 districts. The opening of new Navodaya
Vidyalayas is based on anfaf from the $ate Government to provide around 30
acres of suitable land free of cost, along with sufficient temporary accommodation to
run the school till the completion of a perman¥idyalaya building and subject to
the sanction of the competent authority and availability of funds. During the 12th
Five Year Plan, it is proposed to set up 500 new Kendfiggalayas and 378 Jawahar
NavodayaVidyalayas, including th&/idyalayas for the uncovered districts of the
country However no newVidyalaya has so far been sanctioned during 2013-14 due
to the non-availability of funds.
tOriginal notice of the question was received in Hindi.
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Central status to Patna University

t1125. DR. C.PTHAKUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether there was any plan to give Central university status to the Patna
University which is the second oldest university afilahabad University; and

(b) if so, by when this status would be given to that university?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a) No, Sir

(b) Does not arise in view of (a) above.
Residential schools under RMSA

1126.SHRI A.A. JINNAH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether residential type model schools are opened in States under the
Rashtriya Madhyamik Shiksh@&bhiyan;

(b) if so, the names of districts ifamil Nadu, where these have already been
opened, as on 31st March, 2013; and

() the names of districts in the State where these are likely to be opened
during 2013-14 and 2014-15?

THE MINISTER OF SRATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a) No SirThe residential type model
schools are not provided for under the RMSA.

(b) and (c) Do not arise in view of (a) above.
Setting up of Kendriya Vidyalayas

1127.SHRI FANKAJ BORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has any plan to set up more Kendfiggalayas
(KVs) in the country during the next three years;

(b) if so, which are those States where KVs would be set up and by when it
is expected to be made functional in the interest of students;

tOriginal notice of the question was received in Hindi.
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(¢) whetherAssam would be one of thosd¢ags where KVs would be set
up; and

(d) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a) to (d)Yes, Sir The 12th Plan
(2012-2017) has a tget for opening 500 new KVs during the plan periddtual
sanction and opening of each such new KV depends on availability of funds and
approval of the competent authorigut so far no new KVs have been sanctioned
in view of non-availability of funds and no new locations have therefore been
decided by the competent authroity

Setting up of technical institutions by private sector

1128.DR. K.P RAMALINGAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that Government has agreed to allow setting up of
technical institutions by private sector;

(b) if so, the details thereof;

() whether it is also a fact that as many as nine corporate houses had
applied to get the approval from tAd India Council for Technical Education to set
up management and technical institutions during this year; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a) and (bYyhe Ministry through theAll
India Council forTechnical Education (AICTE), grants approval for the setting up of
new technical institutions by Societies/ Trusts/ Companies registered under section
25 of Companieg\ct, 1956/ Central Governmentteie Government etc. under the
provisions of Clause 10(k) AAICTE Act, 1987 to those applicant institutions that
fulfill the norms and standards as prescribed from time to time.

(c) and (d) No corporate house has applied for approval fromAlthindia
Council for Technical Education to set up management and technical institutions
during this year

Denaotification of deemed universities

1129.SHRI K.N. BALAGORAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(@ whether Government is planning to denotify 44 deemed universities in the
country;

(b) if so, the names of such universities and the details thereof; and

() the details of the measures taken to ensure that the future of the
students of these institutions are not hampered?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) and (b) Pursuant to the general
perception about dilution of academic standards in certain institutions Deemed-to-be-
Universities, Government constituted a Committee of eminent academic experts in the
year 2009, to review the functioning of institutions Deemed-to-be-Universities and the
desirability of their continuance as such. The Committee had recommended the de-
notification of 44 institutions which failed to satisfy most of the criteria for Deemed-
to-be-University status. Howevethe Hon'ble Supreme Court has directed the
Government to maintain the status quo and hence, no Deemed-to-be-University has
been de-notified. The matter is at present sub judice. The names of these 44
institutions are available atww.mhrd.gowv.in.

() In order to suggest ways and means to safeguard the interests of students
studying in these 44 Deemed-to-be-Universities, the Government constitiiesk a
Force having the same members as that of the Review Committee, to advise the
Government on the action plan regarding the implementation of the recommendations
of the Review CommitteeThe Task Force has classified the institutions into seven
categories and suggested possible ways of protecting the interest of students in each
of the categories. Howeveno further action was taken on this report in view of
status quo ordered by the Supreme Court in respect of those 44 deemed to be
universities.

Approval of Gujarat Educational Institutional
Services Tribunal Bill

1130.SHRI NATUJI HALAJI THAKOR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether the Central Government has received the Gujarat Educational
Institutional Services Tribunal Bill for approval; and

(b) if so, by when the Bill is likely to be returned to the State Government
with the approval?
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THE MINISTER OF SRATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a)Yes, Sir

(b) State Legislation is examined by the Ministry of HorAg&fairs in
consultation with theCentral Ministries/Departments concerned from the following
angles:

() Repugnancy with Central laws;
(i) Deviation from National or Central Policy; and
(iiy Legal and Constitutional validity

Whenever necessaryhe Sate Governments are advised to modify/amend
provisions of such legislation/Bills keeping the above in viBametimes, discussions
are also held with the State Governments and Ministries/Departments of the
Government of India with a view to arrive at a decision expeditiotiynce, no time
frame can be fixed in this regard.

Faculty engaged in higher education

t1131. SHRI RA/I SHANKAR PRASAD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether it is a fact that around 9.3 lakh people are engaged in teaching
work in higher education sector in the country;

(b) if not, the details thereof;

() whether it is also a fact that 40 per cent of them are engaged on contract
basis;

(d) if so, whether a huge difference is found between the salaries of regular
teachers and those engaged on contract basis; and

(e) if so, the details of the difference along with the assessment of its
negative impact on the standards of education?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a) and (bAs per theAll India Survey
on Higher Education (AISHE), a total of 7.65 lakhs people were engaged in 2010-11 in
teaching work in the higher education sector in the coufing Task Force on
faculty shortage estimated a total teacher stren§H99 lakhs in 2008.

tOriginal notice of the question was received in Hindi.
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() No, Sit As per the findings oAISHE 2010-1, there were a total of 62,215
temporary teachers, out of a total of 7,65,349 teachers, i.e. around 8%.

(d) and (e)As per clause 13.1 of the University Grants Commission (UGC)
(Minimum Qualifications forAppointment ofTeachers and Othécademic $aff in
Universities and Colleges and Measures for The Maintenance of Standards In Higher
Education) Regulations, 2010, the fixed emoluments paid to contract teachers should
not be less than the monthly gross salary of a Regularly appointed teBicicer the
preponderance of contract/ad-hoc teachers is likely to impact teaching, UGC has
stipulated that not more 10% of the faculty can be engaged on a contract basis at
any point of time. Filling up vacancies in universities and colleges is a responsibility
of the State Government. Central Government is making all efforts to ensure that
vacancies in centrally funded institutions are filled up at the earliest.

Hygienic meals under MDMS

1132.SHRI RAMA CHANDRA KHUNTIA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether mid day meal is cooked and delivered in a safe and hygienic
manner in schools covered under the Mid Day Meal Scheme;

(b) the number of children getting the benefit of the scheme; and

(¢) whether the benefit of the scheme is extended to private schools and if
not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The Mid-Day Meal Guidelines
provide for the lifting of good quality food grains of at least FPaierage Quality
from Food Corporation of India (FCI) go-downs, the storage of food items in dry and
safe places, and cooking of the meals in a hygienic environment through properly
trained cook-cum-helpers. The cooked food has to be tasted by 2-3 adults including
one teacher before serving it to the children. The MHRD has sanctioned a total of
9.79 lakh kitchen-cum-stores; out of this 6.26 (64%) lakh kitchen-cum-stores have
been constructed in the states so. flar addition, community involvement is
promoted in the implementation and supervision of the Mid Day Meal Scheme.

(b) and (c) During 2012-13, 12.12 lakh children benefited from the Scheme. The
Mid Day Meal Scheme covers children studying in classes I-VIII in all Government,
Government aided, Local Body and National Child Labour Project Schools, Education
Guarantee Scheme (EGS) afliernative and Innovative Education (AIE) centres
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including Madrasas and Maqtabs supported under SSA. Currdhdye is no
provision for the extension of the Scheme to children studying in unaided private
schools.

Investigation into Rajiv Gandhi Creche Scheme

t1133. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(@ whether attempts have been made to conceal the scam of about 241 crore
rupees given to Mother NGO between 2009 and 2011 for more than twenty two
thousand creches (Palnaghar) being run throughout the country under Rajiv Gandhi
National Creche Scheme;

(b) if so, the reasons for not taking appropriate action in time despite
receiving complaints of large scale irregularities in the scheme;

() whether in many parts of the country these creches exist only on paper
and the investigation into the matter has been handed over to CBI; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) No, Sir

(b) Does not arise in view of reply to (a) above.

(c) and (d) No, SirHowever this Ministry had received complaints of
irregularities in the management of creches against Bhaktiymjati Sevak Sangh
which were enquired intdAs per advice of the Centrgligilance Commission (CVC),
the Ministry has entrusted the investigation of the complaints to Central Bureau of
investigation (CBI). The investigation report is still awaited.

Coverage of Mid Day Meal Scheme

t1134. SHRI MOTILAL VORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the year of launching of Mid Day Meal Scheme for school children;

(b) whether it is a fact that, at present, mid day meals are not being provided
in all the schools of the country;

(c) if so, the details thereof, State-wise; and

tOriginal notice of the question was received in Hindi.
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(d) by when mid day meals would be provided to all the school children of
the country?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (d) The Mid Day Meal Scheme
was launched as a Centrally Sponsored Scheme onALgilst, 1995At present the
Scheme covers children studying in classes I-VIII in all Government, Government
aided, Local Body and National Child Labour Project Schools, Education Guarantee
Scheme (EGS) andlternative and Innovative Education (AIE) centres including
Madrasas and Maqtabs supported under SSA. Currethidye is no provision to
cover children in unaided private schools.

Teaching $aff of Rashtriya Sanskrit Sansthan

1t1135. SHRI NARENDRAKUMAR KASHYAP: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether it is a fact that many assistant professors belonging to scheduled
castes in Rashtriya Sanskrit Sansthan, New Delhi (deemed university), have not been
confirmed, so far on trivial grounds after their appointments in the year 2004 and they
have also not been given senior scale as per the UGC rules;

(b) if so, the number of such assistant professors belonging to scheduled
castes in the Sansthan who have neither been confirmed nor given senior scale and
the reasons therefor; and

() whether it is not a clear violation of UGC rules, and if so, the details
thereof?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a)The following Assistant Professors
belonging to Scheduled Caste have joined Rashtriya Sanskrit Sansthan after the year
2004 and stand confirmed except one at S. No. 3:

Sl. Name ofAssistant Date of Appointment Date of
No. Professor Confirmation
1 2 3 4

1 Dr. Shambhu Nath Mahlik 27.06.2005 27.06.2007
2 Dr. Ashok Kachhwaha 24.10.2005 24.10.2007

tOriginal notice of the question was received in Hindi.
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1 2 3 4

3 Dr. Daryao Singh 28.07.2005 Under process
4 Dr. LeenaTiwary 24.02.2009 24.02.2011
5 Sh. Shish Ram 02.03.2009 02.03.2011
6 Dr. Prafulla Gadhpal 01.04.2011 Under process

(b) Shri Daryao SinghAssistant Professor was required to submit the
attestation form for verification of antecedents, which he failed to do. The meeting of
the Departmental Promotion Committee for confirmation of cases was held on
15.04.2011, where his case was not recommended for want of the attestation form.

() No Sir, there is no violation of UGC Rules, as clearance of character and
antecedents was one of the conditions of the offer of employment.

Reservation policy in Central universities

1136.SHRI ALI ANWAR ANSARI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the reservation policy for SCs, STand OBCs followed by Central
Universities including University of Delhi in respect of teaching and non-teaching
staff;

(b) the present status of vacant posts in each reservation catpgetywise
and university-wise;

(c) whether reservation for OBCs has been implemented for all the posts filled
by direct recruitment through open competitions;

(d) the date from which backlog/shortfall of reserved posts has been
calculated and the reasons for not calculating from the date of implementation of
reservation policyi.e. August, 1993;

() whether there is any reservation policy for SCs/&BCs in appointment
of principals in colleges; and

(A if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The University Grants Commission
(UGC), which is the apex body for coordination and maintenance of Higher Education
in the country has issued guidelines to all Central Universities (CUs), including
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University of Delhi, to strictly adhere to the norms laid down for implementation of
the reservation policy for Scheduled Castes (SCs), Schedltiless (SF) and Other
Backward Classes (OBCs) for teaching and non-teaching pastper UGC's
guidelines, 15 and 7% percent posts are reserved for SCs andeSpectively at

the level of ProfesspAssociate Professor amskssistant Professpiand 27 percent
posts are reserved for OBCs at the leveAs$istant Professof~or non-teaching
posts, the reservation policy is applicable at 15, 7% and 27 percent for SCandST
OBCs, respectively at the level of Group 'A' and 'B' posts. In Group 'C posts, the
percentage of reservation for SCs,sSAnd OBCs is applicable as per reservation
policy of the respective State Governments.

(b) The information is being collected.
() Yes, MadamThe position has been stated at (a) above.

(d) The backlog/shortfall of the reserved posts for OBCs has been calculated
with effect from 24/01/2007 for the teaching posts and from 08/09/1993 for Group ‘A’
and 'B' of the non-teaching posts. For Group 'C' of the non-teaching posts, the
backlog/shortfall is calculated as per the reservation policy of the respective State
Governments.

(e) and (f)As the post of the Principal of a college is a single post, the same
does not fall within the ambit of reservation.

Expenditure on mid day meals

1137.SHRI SHANTA KUMAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ how much amount has been spent during the current year on mid day
meals in various schools of the country; and

(b) what action has been initiated by Government to stop recurrence of
Chhapra like incident where 23 school children died after taking mid day meals?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a) During the current year till November
2013, an amount of Rs. 9453 crores has been released by the Government on mid-day
meals in various schools of the country

(b) After the Chhapra incident of Bihathe Government reiterated on 22nd
July, 2013 detailed Guidelines to ensure strict compliance with quaktfety and
hygiene norms under the Mid- Day Meal Scheme and also issued additional
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instructions through these Guidelines to further strengthen these aspects. The salient

points of the guidelines are as under:

0

(i

(i)
(iv)

(v)
(i)

(vii)

(i)

()

®

(i)

Setting up of Management Strupt at various levelsiz. State, District,
Block etc with clear roles and responsibilities.

Mandatory tasting of meal by at least one teacher before it is served to
the children.

Quiality supply of ingredients and their safe storage in the schools.

Procurement of pulses and ingredients of brandedAgnuark quality and
supply to schools.

Awareness about the Mid-Day Meal Scheme.

Convening of District leveVigilance and Monitoring Committee meeting
under the Chairmanship of Member of Parliament from the district.

Social Audit of the Scheme.

Testing of food samples by Food Safety anan8ardsAuthority of India
(FSSAI) / CSIR institutes / Nation&lccreditation Board for Laboratories
approved Laboratories.

Strengthening of the training of cook-cum-helpers, as well as district and
block resource persons for managing safety of food-grains and hygienic
cooking. This is being done in collaboration with Ministry ®burism,
Schools of home science in selected universities as well as NGOs.

Prompt action on findings of the reports of the Monitoring Institutes, and
Joint Review Missions.

Preparation of a comprehensive contingency Health Plan to deal with any
untoward situation.

Compliance with these guidelines is assessed through the Joint Review
Missions (JRMs), which visit the States at regular intervals. In the current year 16
JRMs have been carried out in collaboration with the leading nutrition experts. In
addition, surprise visits are carried out from time to time; four such visits have been
carried out in the current year in Maharashtra, Jammu and Kashssiam and

Odisha.

Quality of foodgrains under MDMS

1138.SHRI KIRANMAY NANDA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(@ whether Government has received any complaints regarding supply of
poor quality foodgrains to Mid Day Meal Scheme (MDMS);

(b) if so, the details thereof; and

() the details of actions taken by Government to ensure supply of good
quality food-grains for the scheme?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a) and (bJJwo complaints, one from
West Bengal (2012) and the other from Haryana, (2013), were received regarding the
supply of poor quality of foodgrains to the Mid-Day Meal Scheme (MDMS). The
first complaint was found baseless. The second complaint was regarding the delivery
of lesser quantity of food grains as well as inferior quality of rice. The complaint was
sorted out by the respective State authorities in consultation with the FCI.

(¢) The Mid-Day Meal Guidelines provide for lifting of good quality
foodgrains of atleast Fakverage quality from FCI godowns, the storage of food
items in dry and safe places, cooking the meals in a hygienic environment through
properly trained cook-cum-helpers. The cooked food has to be tasted by 2-3 adults
including one teacher before serving it to the children. In addition, community
involvement is promoted in the implementation and supervision of the Mid-Day Meal
Scheme.

Deemed university status of institutions

1139.SHRIMATI WANSUK SYIEM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether the Centre's affidavit filed in the Supreme Court has suggested
that there is no scope to review the deficiencies in 44 institutions classified as
category C by thd@andon Committee while examining the list of 126 universities for
eligibility as deemed universities; and

(b) if so, the names of the institutions under category C that stand to lose
the deemed university tag?

THE MINISTER OF SRATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a) and (b)es Sir In pursuance of the
general perception about dilution of academic standards in certain institutions
Deemed-to-be-Universities, Government had constituted a Committee of eminent
academic experts in the year 2009, to review the functioning of institutions Deemed-
to-be-Universities and the desirability of their continuance as such. The Committee,
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in its Report, had recommended the de-notification of 44 institutions which failed to
satisfy most of the criteria for Deemed-to-be-University status. The Government
accepted the Report of the Committee in principle and proposed to de-notify them.
The stand was reiterated in the Hon'ble Supreme Court by the Government in its
Affidavit. However since the Hon'ble Supreme Court had directed the Government to
maintain thestatus quo, no Deemed-to-be-University has been de-notified. The
matter is at preserdub-judice. The names of these 44 institutions are available at
www.mhrd.govin and are given in thet&@ement.

Statement

List of Deemed-to-be-University Institutions

SI. No. Name of the Deemed-to-be-University

1 2

1 Nava Nalanda Mahavihara, Nalanda, Bihar

2 Vignan's Foundation for Scienciech. and ResearciWadlamudi, Guntur

Distt, Andhra Pradesh

3 Manav Rachna International Universityaridabad (Haryana)
4 Sri Devraj Urs UniversityKolar, Karnataka

5 Yenepoya UniversityMangalore, Karnataka

6 BLDE University Bijapur, Karnataka

7 Sri Siddhartha UniversifyTumkur (Karnataka)

8 Christ University Bangalore, Karnataka

9 Jain University Bangalore, Karnataka

10 Tilak Maharashtra/idyapeeth, Pune, Maharashtra

1 Shiksha '0Anusandhan, Bhubaneswdadrissa

12 Sri Balaji Vidyapeeth, Pondicherry

13 Janardhan Rai Nagar Rajasthdidyapeeth, UdaipurRajasthan
14 Mody Institute of technology & Science, Lakshmangarh, Rajasthan

15 Dr. MGR Educational & Research Institute, Cheniaimil Nadu
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1 2

16 Saveetha Institute of Medical afié@chnical Scienced/ellappanchavadi,
Chennai,Tamil Nadu

17 KalasalingamAcademy of Research & Educatiodirdhunagayr Tamil
Nadu

18 Periyar Maniammai Institute of Science Bchnology Thanjavur Tamil
Nadu

19 Ponnaiyah Ramajayam Institute of ScienceTéchnology (PRIST),

Thanjavuy Tamil Nadu

20 St. Peter's Institute of Higher Education & Reseawadi, Chennai,
Tamil Nadu
21 Vel's Institute of Sciencdechnology andddvanced 8idies (VISRAS),

Chennai,Tamil Nadu

2 ChettinadAcademy of Research & Education, Kelambakkam Kanchipura
District, Tamil Nadu

23 KarpagamAcademy of Higher Education, Coimbatofi@mil Nadu

24 Vel Tech Rangarajan DrSagunthala R&D Institute of Science &
Technology Tamil Nadu

25 Noorul Islam Centre for Higher Education, Kumarak®dmil Nadu

26 H.I.H.T. University (Swami Rama/idyapeeth), Swami Rama Nagar
Dehradun, Uttarakhand

27 Nehru Gram Bharatishwavidyalaya, Kotwa Jamunipukllahabad, Uttar
Pradesh

28 Institute of Advanced $udies in Education (IASE), Sardarshahr
Rajasthan

29 Graphic Era UniversityDehradun, Uttarakhand

30 Maharishi Markandeshwar Universitilaulana,Ambala (Haryana)

31 Lingaya's UniversityNachauli, Faridabad, Haryana

3?2 National Museum, New Delhi
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1 2

3 Shobhit Institute of Engineeringechnology Meerut, Uttar Pradesh

34 Santosh UniversityGhaziabad, Uttar Pradesh

35 Bharath Institute of Higher Education & Research, Chenfraamil Nadu

36 Sumandeejyidyapeeth,Vadodara, Gujarat

37 Krishna Institute of Medical Science, Karad, Maharashtra

38 DY Patil Education SocietyKolhapur Maharashtra

39 MeenakshiAcademy of Higher Education & Research (MAHER),
Chennai,Tamil Nadu

40 Academy of Maritime Education antaining (AMET), ChennaiTamil
Nadu

1 Jaypee Institute of Informatiomechnology (JIIT), NOIDA, Uttar
Pradesh

12 Vinakaya Mission's Research Foundation, Saltamil Nadu

43 Rajiv Gandhi National Institute ofouth Development (RGNIYD),
SriperumbudurTamil Nadu

4 Gurukul KangriVishwavidyalaya, HaridwaiJttarakhand

Advisory committee to look into FYUP
1140.SHRI N.K. SINGH:
DR. JANARDHAN WAGHMARE:
Will the Minister of HUMAN RESOURCE DEVELOPMENTDe pleased to state:

(@ whether the University Grants Commission has recently constituted an
advisory committee to monitor the progress of implementation of the newYEaur
undergraduate Programme being rolled out by the Delhi University;

(b) if so, whether the said advisory committee has since submitted its report
to the Government;

(c) if so, the details thereof;

(d) whether the eminent educationists have strongly protested against the
implementation of the programme; and
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(e) if so, the details of further action of Government in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a)Yes, Sir

(b) No, Sit
(© In view of (b) above, the question does not arise.

(d) and (e) Some educationists have protested against the implementation of the
Four Year Under Graduate Programme (FYUP) by the University of D&l
University of Delhi is a statutory autonomous body established by the Delhi
University Act and is governed by itAct and $atutes and Ordinances framed
thereunder It is within the competence of the University to maintain its own
standards of instruction, education and examination.

The University Grants Commission (UGC), which is mandated to coordinate,
determine and maintain the standards of higher education, has constituted an
Advisory Committee to closely monitor the progress of the implementation of the
FYUP in the University of Delhi, to &r advice in matters pertaining to curricylar
pedagogic and assessment systems, to assess the implications of the FYUP for the
post-graduate degree programmes in the University of Delhi and to make suitable
recommendation to the UGC.

Effectiveness of NET

1141.DR. JANARDHAN WAGHMARE:
SHRI N.K. SINGH:
Will the Minister of HUMAN RESOURCE DEVELOPMENTDe pleased to state:

(@ whether the University Grants Commission has formed a committee to
check whether the National Eligibilitfest (NET) is an ééctive mechanism to select
candidates for teaching;

(b) if so, the details of recommendations made by the committee and the
reaction of Government on such recommendations;

() whether in the absence of trained and experienced teachers/professors at
school/college levels, the education system have been affected; and

(d) if so, the concrete steps Government proposes to take in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a)Yes, Sir
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(b) The Committee has not submitted its report till date.

(c) and (d)To ensure that untrained and inexperienced teachers are not
recruited in the teaching profession, the qualifying National Eligiblieggt (NET) has
been made mandatory for recruitment in Higher Educational institutions. The
requirement of qualifying NET for recruitment to teaching positions is in addition to
other minimum qualifications laid down in the University Grants Commission
(Minimum Quialifications forAppointment ofTeachers and Othécademic $aff in
Universities and Colleges and Measures for the Maintenance of Standards in Higher
Education) Regulations, 2010, issued by the University Grants Commission. These
regulations are available at wwagc.ac.in.The Central Government has also made the
Central Teacher Eligibility Test or the &te Teacher Eligibility Test compulsory for
appointment of teachers in elementary schools.

Allocations for Rashtriya Uchchatar Shiksha Abhiyan

1142.SHRI N.K. SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether the Cabinet Committee on Economnidairs has recently
approved the allocations for Rashtriya Uchchatar Shilédbtayan, a scheme for
higher education across the country;

(b) if so, the details thereof;

() whether Government has made any assessment on the implementation of
the said scheme in various parts of the country; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a) and (b)es, Sir In its meeting on
3rd October2013, the Cabinet Committee on Econo#iitairs (CCEA) has approved
an allocation of Rs. 22,855 crores for the Rashtriya Uchchatar Shidshigan
(RUSA), of which Rs. 16,227 crores will be the central share. The central funding
would be in the ratio of 65:35 for General Category States and 90:10 for Special
Category states and North Eastern Region States.

(c) and (d) The implementation of RUSA has effectively commenced only in
November 2013 with the first meeting of the Projegpproval Board of RUSAeld
on 6th November2013, and therefore, it is premature to undertake any fruitful
assessment of the implementation of RUSA.
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Irr egularities in MGIHU, Wardha

1143.SHRI MANSUKH L. MANDAVIYA:
SHRI BHARATSINH PRABHATSINH FARMAR:
SHRI ARSHOTTAM KHODABHAI RUPALA:
Will the Minister of HUMAN RESOURCE DEVELOPMENTDe pleased to state:

(@ as on date, the details of action taken by the Ministry for alleged
irregularities in construction of building and recruitment of staff for the Mahatma
Gandhi International Hindi University (MGIHUWardha;

(b) whether any investigation has been conducted and if so, the details of
outcome thereof; and

() whether the Ministry intends to set up a branch of this University in
Porbandarthe birth place of Mahatma Gandhi and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAJU): (a) and (b) The Mahatma GandhAntarrashtriya Hindi
Vishwavidyalaya (MGAHV) has informed that construction work of the university has
been entrusted to Government agencies i.e. Central PWiiks Department,
Maharashtra State Electricity Board, Uttar Pradesh Samaj Kalyan Nirman Nigam Ltd.
and Maharashtra Jeevan PradhikarBme Audit in its draft inspection report for the
period 01.02.2011 to 31.08.2012 has included a paragraph on award of construction
work to Uttar Pradesh Samaj Kalyan Nirman Nigam Ltd. The university has replied to
the said paragraph to the Director Genehaidit.

As regards recruitment, there was an issue of appointment of 11 teaching staff
by the then VC exercising his emergency powers. The EC of the University granted
post-facto approval to these appointments. HoweAedit drafted a paragraph on
this issue regarding payment of salary to these teachers. The University has
submitted its comments to tieudit.

There was another issue of engagement of more than two OSDs. The university
had informed that they were appointed at the time when there was shortage of
regular functionaries like Registrdfinance Cffcer, Controller of Examination. Now
university has only one OSD working on a post sanctioned by the UGC.

() The university is an autonomous organisation and functions in accordance
with its Act, Statutes and Ordinances. Section 5 (xi) of the Mahatma Gandhi
Antarrashtriya HindiVishwavidyalayaAct, 1996,inter-alia, empowers the university
to establish Campuses/Centres with the prior approval o¥igitor. The university
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has informed that there is no proposal for setting up a branch of the university at
Porbandar

Agitation by IJNV staff

1144.SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether teachers and allied $taf Jawahar Navoday¥idyalayas, across
the country are agitating for fulfilment of various demands relating to their service
conditions to be at par with their counterparts in KVs and sanction the old pension
benefits;

(b) if so, Government's response and reaction thereto; and
() by when their long standing demands would be fulfilled by Government?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) The service conditions of the
employees of Navodaydidyalaya Samiti (NVS) administering the Jawahar Navodaya
Vidyalayas (JNVs) are almost identical to those of Kend¥idyalaya Sangathan
(KVS) except the following:

. The teaching and other allied categories of staff of JNVs are entitled to
10% special allowance on account of these schools being residential schools. This
allowance is not admissible to the employees of KVs, being non-residential schools.

i. The employees of JNVs appointed before 01.01.2004 have not been found
eligible for the grant of pension under the CCS (Pension) Rules, 1972 as the
NavodayaVidyalaya Samiti (NVS), an autonomougganization, was registered after
01.01.1986, the cut-off date for determining the eligibility of employees of
autonomous bodies, for pension under the CCS (Pension) Rules, 1972. Hahever
employees of KVs are eligible for the Pension-cum-GPF Scheme. KeMitdiyaiayas
Sangathan was set up before 01.01.1986.

The teaching and non-teaching staff of some of the Jawahar Navodaya
Vidyalayas (JNVs) had proceeded on strike wifieaffrom 06.02.2013 to 15.02.2013
for the fulfilment of various demands relating to their service conditions. The major
demand of the employees was for introduction of the Pension-cum-GPF Scheme
under Pension Rule 1972 for the employees recruited before 01.01.2004.

(b) and (c) Detailed discussions have already been held by the Ministry and
NVS with the representatives of the employees. Most of the demands have since
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been settled. Some of these require consideration by different Ministries/Departments
of the Government of India and accordinglyterministerial consultations have been
conducted. But so far it has not been found possible to accede to the demand for
the Pension-cum-GPF scheme for the employees recruited before 01.01.2004.

District Level Committees for Sarva ShikshaAbhiyan

1145.SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether the District Level Committees for the effective implementation as
well as vigilance functions of the Sarva Shikgzhiyan (SSA) at district-level has
been constituted in the country;

(b) if so, the details of their present status, State-wise;

(¢) whether Government is considering constitution of any committee
comprising public representatives to look into the effective implementation and
vigilance issues in regard to the Right to Educafhaty and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (d) It has been decided to
constitute a District Level Committee (DLC) for monitoring the effective
implementation of various programmes including the Sarva Shikishigan (SSA) of
the Ministry of Human Resource Development. The seniormost Member of the Lok
Sabha from the District would be the Chairperson of the DLC. Other Members of
Parliament would be nominated as Co-Chairpersons of this Committee. The State-wise
status of the constitution of DLCs is give in the Statement.

Statement

The Sate-wise status of the constitution of District Level Committees

Sl. No. Name of the State/UT No. of districts in which
DLC constituted

1 2 3
1 Andaman and Nicobar Islands 03
2 Andhra Pradesh 23

3 Arunachal Pradesh 16
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1 2 3
4 Assam 27
5 Bihar 33
6 Chandigarh Nil
7 Chhattisgarh 27
8 Dadra and Nagar Haveli 01
9 Daman and Diu 02
10 Delhi 09
1 Goa Nil
12 Gujarat 26
13 Haryana 21
14 Himachal Pradesh 12
15 Jammu and Kashmir Nil
16 Jharkhand 24
17 Karnataka A
18 Kerala 14
19 Lakshadweep 01
20 Madhya Pradesh 50
21 Maharashtra 3H5
2 Manipur Nil
23 Meghalaya 07
24 Mizoram 08
25 Nagaland Nil
26 Odisha 30
27 Puducherry 04
28 Punjab (DEDC) 2
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1 2 3
29 Rajasthan 33
30 Sikkim o4
31 Tamil Nadu 30
32 Tripura o4
33 Uttar Pradesh 75
A Uttarakhand 13
35 West Bengal 20

Funds to NER under CSS

1146.SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether Government has provided any funds under the Centrally
Sponsored Scheme (CSS) for promotion of technical education as well as setting up
of requisite institutions, polytechnics, etc. in the North Eastern Region during the last
three years and the current year;

(b) if so, the details of institutes established and to be established, State-wise
and category-wise; and

(c) the details of achievements made in this regard, so far?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (c) In line with the policy decision
for earmarking at least 10% of the Plan Budget (s) of the Central Ministries/
Departments for development of the North Eastern Regionilthadia Council for
Technical Education (AICTE) has launched a "North East Quality Improvement
Programme for engineering institutions of North Eastern Region" (AICTE - NEQJP).
The scheme extended to 15 existhig€TE approved Government/Government aided
Polytechnics and 15 Degree engineering institutesAd@d E approved university
departments of North Eastern Region found eligible under the provisions of scheme
to provide grant-in aid support of Rs. 7.5 Crore & Rs. 5.0 Crore to each respectively

Under the Sub-Mission on Polytechnics under coordinated action for skill
development, Government of India has implemented a scheme to provide financial
assistance to the State/UT Governments, limited to Rs. 12.30 crores per polytechnic to
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meet the costs of establishing a Polytechnic unserved/underserved districts, subject to
the respective State/UT Governments providing land free of cost, meeting 100%
recurring expenditure and also non-recurring expenditure beyond Rs. 12.30 crores, if
any. The state-wise details of the Districts where Polytechnics are being
established under the Scheme in the North East region is given in the Statgsaent (
below).

Also, under the 374 Model Degree College Scheme, 18 model degree colleges
have been sanctionedn amount of Rs. 60 crores has been sanctioned for the
purpose, as the central share.

Statement

Stae-wise details of the distircts where polytechnics are being
stablished under the scheme in the North East region.

Arunachal Pradesh

17 Barpeta
1  Tawang 18 Nalbari
2  West Kameng 19 Darrang
3  East Kameng 20 Marigaon
4 Lower Subansiri 21 Sonitpur
5  Upper Subansiri 22 Lakhimpur
6  East Siang 23 Dhemaji
7 Upper Siang 24 Tinsukia
8  DibangValley 25 Sibsagar
9  Lohit 26 North Cachar Hills (Dima Hasao)
10 Changlang 27 Karimganj
11 Tirap 28 Hailakandi
12 Kurung Kumey 29  Udalgiri
13 Anjaw 30 Chirrang
14 Lower DibangValley 31 Baska
Assam 32 Kamrup Rural
15 Dhubri 33 Nagaon
16 Goalpara

34 Golaghat
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35 Karbi Anglong 5 Champhai
Manipur 51 Serchhip

36 Senapati 52  Lawngtlai

37 Tamenglong 53 Saiha

38 Churachandpur Nagaland

39. Bishnupur 54  Mon

40 Thoubal 55 Tuensang
41 Imphal East 5 Wokha

42 Ukhrul 57  Dimapur

43 Chandel 58 Phek
Meghalaya 59 Peren

44 East Garo Hills Sikkim

45 South Garo Hills 60 North District
46 West Khasi Hills 61 West District
47 Ri Bhoi Tripura

Mizoram 62 South Tripura
48  Mamit 63 Dhalai

49 Kolasib 64 North Tripura

Satus of Aakash tablet

1147.SHRI PRAKASH JAADEKAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@) the current status dkakash tablet;
(b) the reasons for under-achievement of the targets;
(¢) the complaints received from end-users; and

(d) the steps taken by Government to overcome under achievement of targets
and to redress consumer complaints?

THE MINISTER OF SRATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (d) Under the National Mission on
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Education through Information and CowanicationTechnology (NMEICT), a project
was sanctioned to IIT Rajasthan in September 2010 for achieving the following
deliverables after acquiring one lakh Low Cdsicess-cum-Computing Devices
(LCADs) for teacher empowerment:

() Acquisition and testing of low cost access cum computing devices; and

(i) Hardware & software optimization of low cost access-cum-computing
devices.

This project was subsequently transferred to Bldmbay inApril 2012. 1IIT
Bombay has received deliveries of all 1, 00,8@kash tablets from Datawin@hese
tablets were for the purpose of testing by users all over India in different climatic
and usage conditions.

An Inter-Ministerial Committee, constituted by the Department of Electronics
and InformationTechnology (DetiY), for continuous R&D and timely delivery of
"Aakash" tablets has finalized the technical specification8abdfash IV prepared by
a sub-committee of technical experts in its meeting held on 12th June, 2013. It has
also been decided to make available "Aakash” on DGS&D rate contract, so as to
enable government departments and individual institutions to procur@attesh
Tablets without any diiculty.

Setting up of Central university at Motihari

1148.DR. ANIL KUMAR SAHANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has proposed to set up a Central university at
Motihari, Bihar;

(b) if so, whether Government is planning to introduce a legislation in the
current session of Parliament in this regard; and

(c) if so, the steps being taken by Government to establish the university?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) to (c) The Government has decided
to establish a Central university at Motihari, Bih@owards this end, the Central
Universities (Amendment) Bill, 2012 has already been introduced in the Lok Sabha on
26.11.2012.A notice for consideration and passing of the above Bill in the current
session has also been sent to the Lok Sabha.
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Faculty strength in Central university of Tamil Nadu

1149.SHRI T.K. RANGARAJAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the sanctioned strength of faculty members in the Central university of
Tamil Nadu, Thiruvarur;

(b) whether vacancies exist in faculty members and if so, how many and in
which departments; and

(c) the details of efforts taken to fill up the vacancies?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a) and (bAccording to the information
furnished by the Central University @amil Nadu, the UGC has allocated 151 posts
of ProfessorAssociate Professor andissistant Professor to the university for
recruitment on incremental basis. The details of sanctioned strength, position filled
and vacancies are given as under:

Post Sanctioned  Filled Vacant Post filled on Contract
Professor 22 02 20 1
Associate Professor 43 05 3 -
Assistant Professor 86 20 66 17

The university has informed the Ministry that there is no pre-determined,
department-wise, number/sanction of posts. The posts are allocated to departments,
out of the sanctioned posts, as and when the need arises and as per the ongoing or
newly introduced programmes.

() The university had issued 2 advertisements, one on 22.3.11 for 24 posts
and the other on 6.6.12 for 66 positiofie university through the above two
notifications, was able to fill up 27 positioriBvo appointees have not joinethe
results of eight positions are kept in abeyance under the orders of the High Court of
Madras.

Further the university will release a notification for filling up of 76 positions in
the month of January 2014, which includes the unfilled positions in the above two
notifications.
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Derogatory language in NCERT textbooks

t1150. SHRITHAAWAR CHAND GEHLOT. Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether illogical, insulting and derogatory language has been used in
Hindi textbooks of classes 1, 6, 9 ant under the prescribed curriculum of NCER
and education boards;

(b) if so, the details thereof; and
(c) the action taken by the Ministrgo far in this regard?

THE MINISTER OF SRATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a) to (c)The contents ofextbooks of
NCERT are developed by thEextbook Development Committee (TDC) and approved
by the National Monitoring Committee (NMCA review committee under the
Chairmanship of ProfYashpal was constituted on 30.08.2006 to review the lessons in
Hindi Textbooks on which some issues were raised during the Monsoon Session of
Parliament in 2006.

The committee submitted its report on 20.10.208f6er consideration of the
report of the Committee the following action was taken:—

() In the bookAntara-l, the story 'Apni Khabar' by Pandeya Bechan Sharma
Ugra has been replaced by story 'Uski Maa' written by the same .author
Similarly in the same book the poem '‘Mochiram' by Dhoomil has been
replaced by poem 'Ghar MaWWapsi' by the same author

(i) In the bookAaroh-I the story 'Doodh Ka Daam' by Premchand has been
replaced by the story 'Namak Ka Daroga' by the same author

(iiy In the bookAaroh-I, introduction to the poem by Paash has been
modified.

The Ministry is unaware of any other issues relating to the use of
inappropriate language in Hindextbooks.

Admission in Central university of Tamil Nadu, Thiruvarur

1151.SHRI T.K. RANGARAJAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether in the Central university @amil Nadu, Thiruvarug advertisement
has been issued for admission in certain subjects but admission has not been
completed;

(b) if so, the details of subjects and the reasons for non-completion of the
admission; and

(¢) by when such admission would be completed and the details of efforts
taken in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a) to (c)According to the information
furnished by Central University ofamil Nadu, the University has issued
advertisement for admission in Integrated BA/B.Sc. B.Ed., M.A. St¢ak, Ph.D.
English and Ph.D. Mathematics Programmes. Howeher admission could not be
completed on account of the reasons belawdicated against the programme
concerned:

SI. No. Programmes Reason

1 Integrated BA/B.Sc. B.Ed. Inadequate and unsuitable response
2. M.A. Social Work Insufficient number of responses

3. Ph.D. English No suitable candidate found after review
4, Ph.D. Mathematics No suitable candidate found after

screening the applications

It is not possible to complete the admission process without finding suitable
candidates in adequate numbers.

Extension of Kendriya Vidyalaya network

1152.SHRI RAMA CHANDRA KHUNTIA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether Government proposes to extend the Kendfigigalaya network to
each and every block of the country to address the challenges created by various
religious and caste-based interest groups who have entered in education business to
fulfill their own interests;

(b) the number of Kendriy&idyalayas, at present, in positiorta®-wise and
the number of students studying in those schools; and
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(c) whether Government proposes to open some new Kendigyalayas
including one at Jajpufeonjhar Road JajpuiOdisha?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a)The KendriyaVidyalayas (KVs) are
opened primarily to cater to the educational needs of the wards of transferable
Central Government Employees including Defence personnel on the receipt of a
proposal in prescribed proforma from the various Ministries of Government of India
and Sate Governments / Uniomerritories thereby committing the availability of
requisite resources for setting up a new KV as well as the necessary approval of the
competent authority and not on the criteria of State-wise/District wise/Block-wise
coverage.

(b) At present 1091 KVs are functioning in the country with an enrolment of
11,57,796 students. The State-wise details of the KVs are given in the StatSseent (
below).

(¢) The 12th Plan has a target for opening 500 new KVs during the plan
period. Actual sanction and opening of each such new #&&pends on the
availability of funds. During the first year of the 12th Fivear Plan,.e. financial
year 2012-13, no new KV was sanctioned till date on account of funds constraints.
The KVS has reported a feasible proposal for opening of a nevattiXyasnagar
District Jajpur (Odisha).

Statement
The Sate-wise details of Kendriya Vidyalayas

Sate/UT-wise Kendriya Vidyalayas functioning in the
country (As on 30.09.2013

SI. No. Name of State/UT No. of KVs
1 2 3

1 Andaman and Nicobar Islands 02

2 Andhra Pradesh 4

3 Arunachal Pradesh 14

4 Assam 55

5 Bihar 45

6 Chhattisgarh 26
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1 2 3

7 Chandigarh 05
8 Dadar and Nagar Haveli 01
9 Daman and Diu 01
10 Delhi 43
1 Goa 05
12 Gujarat 44
13 Haryana 28
14 Himachal Pradesh 23
15 Jammu and Kashmir 3
16 Jharkhand 32
17 Karnataka 40
18 Kerala 3H5
19 Lakshadweep 01
20 Madhya Pradesh 2
21 Maharashtra 56
22 Manipur 07
23 Meghalaya 07
24 Mizoram 04
25 Nagaland 05
26 Odisha 53
27 Punjab 49
28 Pondicherry o4
29 Rajasthan 64
30 Sikkim 02

31 Tamil Nadu 41
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1 2 3
32 Tripura 09
33 Uttar Pradesh 105
A Uttarakhand 43
35 West Bengal 58
GRraND ToTAL 1091

Criteria for setting up and regulation of universities

1153.SHRI N. BALAGANGA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has fixed any criteria to set up and regulate the
universities in the country;

(b) if so, the details thereof;

() whether Government has recently represented to the court about the
deficiencies found in the functioning of some universities, including Government-run
universities;

(d) if so, the details thereof; and

(e) the steps taken by Government to improve the performance of such
universities?

THE MINISTER OF SRATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a) and (bXes, SirA University can be
set up either through atéde Act or a CentralAct or conferred with the deemed-to-
be-university status under Section 3 of the University Grants Commission (RsC)
1956. Central Universities were set up during the Xlth Plan on the basis of ensuring
at least one Central University in each state.

The UGC has notified and prepared Regulations to regulate private universities
and deemed-to-be-universitiesz. UGC (Institutions Deemed to be Universities)
Regulation, 2010 and UGC (Establishment and Maintenance of Standards in Private
Universities) Regulations, 2003. In addition, UGC has also issued Regulations relating
to minimum standards in all universities.

(c) and (d) No SirHowever the Government had filed a countefidsvit in
Hon'ble Supreme Court Miplav Sherma Case [\W(c) No.142 of 2006] appraising the
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Court of the deficiencies pointed out by the Review Committee in respect of 44
Category C institution®eemed to be Universities on 18.01.2010 and 24.02.2010. In
response to the above two affidavits, 25 institutions deemed to be universities have
raised objections and the Government has filed its reply on 24.06.2013. These 44
institutions, as per the review conducted by the Expert Committee, neither on past
performance nor on their promise for the future, have the attributes to retain their
status as Institutions deemed to be universities. The matter is at present sub-judice
in the Hon'ble Supreme Court. Three deemed to be universities found to be deficient
were publicly funded.

() The matter is at present sub-judice in the Hon'ble Supreme Court.

Construction of girl's hostels in Chhattisgarh

t1154. SHRI MOTILAL VORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has received any proposals from the Chhattisgarh
Government regarding the construction/opening of 74 girl's hostels, with a view to
increase the number of girl students in educationally backward areas of the State;

(b) the number of girl students to be accommodated in each girl's hostel
alongwith the expenditure estimated to be incurred on the construction of each
hostel; and

(¢) by when these hostels are likely to be constructed?

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHITHAROOR): (a)Yes Sir The proposal received from
the State Government of Chhattisgarh for the setting up of 74 Girls' hostels in all the
74 Educationally Backward Blocks (EBBs) of the State has been approved by the
Government of IndiaA Central grant of Rs.36.81 crores has been released to the
State Government for the construction of 74 Girls' hostels in 74 Educationally
Backward Blocks of the State.

(b) and (c) The scheme envisages the construction of hostels based on the
State Schedule of Rates (SOR) for 100 girl students to be accommodated in each of
the hostelsAn amount of Rs.79.84 .chas been sanctioned for the construction of 74
hostels in 74 EBBs. The State Government is responsible for the implementation of
the Scheme including the constructiohthe hostels.

tOriginal notice of the question was received in Hindi.
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Foray of NALCO into other metals and energy sector

1155.SHRI NAND KUMAR SAl: Will the Minister of MINES be pleased to
state:

(@ whether the NationaAluminium Company Limited (NALCO) has been
foraying into other metals and energy sectors;

(b) if so, the details in this regard;

() the details of investments so far made by NALCO in various other
sectors;

(d) the details of various such projects completed, so far;

(e) the extent to which the company has been able to achieve success in
each of such sectors; and

(H the income generated by the company from each of such sectors?

THE MINISTER OF MINES (SHRI DINSHAJ. RATEL): (a) and (b)Yes, Sir
National Aluminium Company Limited (NALCO) has informed that they are foraying
into enegy sectors. NALCO has set up 50.4 MWind Power Project at Gandikota in
Andhra Pradesh and 30.6 MWind Power Project near Ludarwa village in Jaisalmer
in Rajasthan. NALCO has signed an agreement with Nuclear Power Corporation of
India (NPCIL) for setting up of Nuclear Power Plant. The company has signed an
agreement to install rooftop solar system in the corpordieepBhubaneswar

(©) NALCO has reported that they have invested Rs. 274 crore for setting up
of the 50.4 MeganNatt (MW) Wind Power Plant at Gandikota Andhra Pradesh,
Rs. 229.34 crore for the 47.6 MWind Power Plant at Jaisalmer in Rajasthan and Rs.
2.6 lakhs for initial paid up capital of the Nuclear Power Project, Kakraftanic
Power Station (KAPS)-3&4 at Kakrapar in Gujarat.

(d) 50.4 MW Wind Power Project at Gandikota Andhra Pradesh and the
30.6 MW Wind Power Project near Ludarwa village in Jaisalmer in Rajasthan were
commissioned in Decemhe2012 and June, 2013 respectively

() Wind Power Plant-l has generated 15.35 MU in the year 2012-13 and 91.58
MU during the year 2013-14 {IT November 2013) andWind Power Plant-ll has
generated 26.45 MU during the year 2013-Tél November 2013).
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(H The details of income generated fraiind Power units are:

Sl. Description Present Revenue Generated
No Capacity (Rupees In crores)
Financial Year Financial Year
2012-13 2013-14

(till November 13)

1 Wind Power Plant-l at 50.4 MW 2.64 23.65
Gandikota inAndhra
Pradesh

2 Wind Power Plant-Il at 30.6 MW - 6.98

Jaisalmer in Rajasthan

ToTAaL 81.0 MW 2.64 30.63

Exploration of minerals by GSI

1156.SHRI A.W. RABI BERNARD: Will the Minister of MINES be pleased to
state:

(@ whether the Geological Survey of India (GSI) has found a major copper
discovery in a block located at Khera bloghwar district, Rajasthan and the initial
estimates suggest that the resources of copper ore are of 23.46 million tonnes;

(b) if so, the details thereof;

() whether it is a fact that along with copp&SI has also found significant
gold and silver at the block;

(d) if so, the details thereof;

(e) whether the investigation at the block estimated probable gold resources
at 1.32 mt. and silver resources at 1.51 mt. and the thickness of the mineralized zone
and substantial presence of gold and silver make it potentially exploitable asset; and

(H if so, the details thereof?

THE MINISTER OF MINES (SHRI DINSHAJ. RATEL): (a) and (b)Yes,
Geological Survey of India (GSI) has discovered a copper resource in Kiheea,
District, Rajasthan. Detailed investigation by mapping, trenching, drilling, and
sampling for ten boreholes revealed that the boreholes have intersected a 108.10 m
thick mineralised zone with 0.29% copper and associated silver and gold. Initial
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estimates based on limited number of boreholes gave a total ore resource of 23.46
million tonnes of copper with 0.29% copper at natural cut off. Subsequently based on
more detailed work carried out during Field Seasoi®.jF2012-13, the total ore
resource has been revised to 26.30 million tonnes of copper ore with 0.34% copper at
0.2% copper cut off.

(c) and (d)Yes, Geological Survey of India (GSI) also found gold (Au) and
silver (Ag) associated with the copper resource in Kh&haar District, Rajasthan.
GSI had made very initial estimates of probableresources of 1.32 million tonnes
with 0.66 gram/torAu andAg resource of 1.51 million tonnes with 6.55 gram/fan
on the basis of limited number of boreholes drilled durir® B010-12. Subsequently
on the basis of further work carried out durin®.F2012-13, the estimates have been
revised to 1.95 million tonnes @fu ore with 0.69 gram/tou at 0.5 gram/torAu
cut of and 2.32 million tonnes ohg ore with 7.49 gram/toAg, at 5 gram/torAg
cut off over a strike length of 480 m.

(e) and (f) The work is still continuing and the details of the resource shall
become clearer as the exploration advances furt8t only carries out regional
exploration and resource assessment, detailed exploration and exploitation are carried
out by other agencies on the basis of the first exploration reports made available by
GSI. Thus, whether the Khera block will become a potentially exploitable asset shall
be decided only after detailed exploration along with the mineral economics is carried
out by other agencies.

Mining companies promoting renewable energy in rural areas

1157.SHRI SHASHI BHUSAN BEHERAWIll the Minister of MINES be pleased
to state:

(a) whether the Ministry has entrusted the mining companies with the
responsibility of promoting renewable energy in the remote rurareas which are
still not connected with electricity;

(b) if so, the details thereof;

() whether these mining companies, private or Government owned are
promoting renewable energy in tribal areas of those mining owned States; and

(d) the amount such companies, spent in Odisha during the last two years?
THE MINISTER OF MINES (SHRI DINSHAJ. FATEL): (a) No Sir

(b) Does not arise in view of (a) above.
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(c) and (d) Does naarise in view of (b) above.

Revision of royalty on minerals

1158.SHRI DILIP KUMAR TIRKEY: Will the Minister of MINES be pleased to
state:

(@ whether it is a fact that the proposal of Odisha Government to impose
Mineral Resources Refiax is pending with the Ministry;

(b) if so, when is it likely to be considered; and

() as delay in revision of royalty on minerals is leading to revenue loss to
the State Government, whether the Ministry would consider immediate enhancement
of the royalty rate which is due sinéeigust, 2012?

THE MINISTER OF MINES (SHRI DINSHAJ. RATEL): (a) and (bjThe proposal
of Sate Government of Odisha for imposition of Mineral Resource Rent(MRRT)
on iron ore on account of super normal profits being made by mining companies has
been considered by the Government. The Government is of the view that the
provisions of the National and State Mineral Funds, District Mineral Foundation
payments, provision of revenues to be raised through competitive bidding as
proposed in the Mines and Minerals (Development and Regulation) (MMDR) Bill
2011 can be used for the benefit of the mining areas and the local people displaced
by the mining activities, and therefore will be afeefive substitute for MRR The
standing Committee on Coal and Steel has submitted its Report on the MMDR Bill,
2011 on 7th May 2013.The Ministry is in the process of seeking the approval of the
Cabinet for carrying out official amendments to the MMDR Bill, 2011 by including
appropriately the views received from the State Governments and Central Ministries /
Departments.

() Royalty rates in respect of major minerals were last revised on 13.8.2009.
The Ministry set up a Study Group on revision of rates of royalty and dead rent for
major minerals (other than coallignite and sand for stowing) on 13.9.2011 to review
the rates of royaltyThe Sudy Group submitted its report on 28.6.20The
recommendations of thet®ly group are under consideration in the Ministry

Prior approval for bauxite mining lease

1159.SHRI DILIPBHAI PANDYA: Will the Minister of MINES be pleased to
state:
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(@ whether the Gujarat Government has recommended 10 bauxite mining lease
proposals for prior approval of Ministry in Jamnagar district; and

(b) the action taken by the Ministry in this regard?
THE MINISTER OF MINES (SHRI DINSHAJ. ATEL): (a) Yes, Sir

(b) Technical inputs on the proposals were called for from Indian Bureau of
Mines, a subordinate fide of the Ministry enabling to take an appropriate decision
thereon, which have since been received.

Allocation of offshore mining

1160.SHRI ARVIND KUMAR SINGH:
SHRI PRABHAT JHA:
SHRIALOK TIWARI:
SHRIMATI KUSUM RAI:
Will the Minister of MINES be pleased to refer to answer tarr@d Question
221 given in the Rajya Sabha on 26thgust, 2013 and state:

(@ whether Government has allocated 63 Blocks in the Bay of Bengal and
the Arabian sea vide notification dated 7th June 2010;

(b) if so, the basis for denial of allocation of offshore mining blocks during
the last four years;

() the details of officials and companies who have been reported/found
guilty of irregularities in award of blocks vide notification dated 7th June 2010; and

(d) the details of action taken against erring officials and companies, so far?

THE MINISTER OF MINES (SHRI DINSHAJ. ATEL): (a) to (d)As per the
OffshoreAreas Mineral (Development and Regulation) (OAMDR}, 2002 there are
three operating rights that can be granted viz., Reconnaissance Permit, Exploration
Licence and, Production Lease.

No mining block for production lease has been granted so far under the
provisions of the OAMDRAct, 2002 and the Rules framed thereunder

A total of 63 mineral bearing blocks were notified vide notification dated
07.06.2010, by the Controller General of Indian Bureau of Mines who is the
Administering Authority for the purposes of the OAMDRct 2002, for award of
exploration licences. Out of a total of 377 applications received against the said
notification from 53 applicants, orders for grant of exploration licences were issued to
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16 applicants for 62 blocks on 05.04.20However some of the aggrieved parties
moved the High Courts oAndhra Pradesh, Madras and Bombay (Nagpur bench)
against the grant of offshore exploration licences by IBM. Since the matter is sub-
judice in the Courts, IBM has kept the execution of the offshore exploration licences
granted in abeyance.

The Central Bureau of Investigation (CBI) has conducted a Preliminary Enquiry
to investigate alleged irregularities in grant of Exploration Licence in the offshore
waters of Bay of Bengal amrdlrabian Sea and concluded that no misconduct was
found on the part of any public servant of Indian Bureau of Mines in this case.

Area under mining activities
1161.SHRI. AMBETH RAJAN: Will the Minister of MINES be pleased to state:

(@ out of the total extent of 3,27,87,590 square km., the extent of area covered
under mining activities;

(b) whether the current extent is proposed to be increased by Government;
and

(c) if so, the details thereof?

THE MINISTER OF MINES (SHRI DINSHAJ. FATEL): (a) As per the data
available in the Indian Mineral¥earbook 201 published by Indian Bureau of
Mines, the area held under mining leases granted to 65 metallic and non-metallic
minerals excluding lignite, coal, petroleum, natural gas, atomic minerals and all the
minor minerals, covering 23 states in the courds/on 31.3.2alis 5,47,814 Hectares.

(b) and (c) The State Governments grant mineral concessions viz.,
Reconnaissance Permit, Prospecting Licence, and Mining Lease under the provisions
of the Mines and Minerals (Development and Regulatidno) 1957, Mineral
Concession Rules 1960, and Mineral Conservation and Development Rules 1988.
Grant of fresh mining concessions will lead to an increase in the area under mining
operations. Since the State Governments grant mining concessions, information as to
increase in area under mining operations cannot be estimated.

Report on Muzaffarnagar disturbance

1162.SHRI. SABIRALI: Will the Minister of MINORITY AFFAIRS be pleased to
state:

(@ whether it is a fact that the National Commission for Minorities has
recently submitted a report on the recent Muzaffarnagar disturbances; and



452 \Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, the details thereof and the action Government has taken thereon,
besides the steps taken to prevent recurrence of such incident in future?

THE MINISTER OF SATE IN THE MINISTRY OF MINORITY AFFAIRS (SHRI
NINONG ERING): (a)Yes, Sir The reports in connection with the Muteahagar
disturbances were submitted by the National Commission for Minorities to the
Ministry of HomeAffairs. The Ministry of HomeAffairs had forwarded the same to
the Government of Uttar Pradesh.

(b) "Police" and "Public Order" being State subjects under the Constitution of
India, the responsibility of dealing with communal violence and maintaining relevant
data in this regard rests primarily with respective State Governments.

However to maintain-communal harmony in the counthe Central Government
assists the t8te Governments/ Uniomerritory Administrations in a variety of ways
like sharing of intelligence, sending alert messages, sending CAntnad Police
Forces, including the composite Rapidtion Force created specially to deal with
communal situations, to the concerned State Governments on specific requests and
in the modernization of the State Police Forces. In addition, the Central Government
sends advisories in this regard from time to time. The Central Government has also
circulated revised Guidelines to promote communal harmony to the States and Union
Territories in 2008The activities of all aganizations having a bearing on communal
harmony in the country are under constant watch of law enforcement agencies and
requisite legal action is taken, wherever necessary

Computer training programme under NMDFC

1163.DR. KANWAR DEEP SINGH: Will the Minister of MINORITY AFFAIRS
be pleased to state:

(@ whether the National Minority Development and Finance Corporation
(NMDFC) is organizing professional and computer training programmes for educating
minority populations inWest Bengal;

(b) if so, the details thereof and if not, the reasons therefor;

() the amount spent by NMDFC in organizing these programmes during
each of the last three years and the current year in that State:

(d) whether the Ministry is emphasizing on the education of more women
from the minority community; and

(e) if so, the details thereof and if not, the reasons therefor?



Written Answers to [17 December2013  Unstarred Questions 453

THE MINISTER OF SATE IN THE MINISTRY OF MINORITY AFFAIRS (SHRI
NINONG ERING): (a) to (c) National Minorities Development and Finance Corporation
(NMDFC) organizes skill training programmes including computer trainings for
minorities under itd/ocationalTraining SchemeThe scheme is implemented through
the Sate Channelising\gencies (SCAs) which ganize need based skill development
trainings with the help of local Government owned/recognized Training Institutes in
trades having potential for wage/self employment. The cost of the training program is
upto Rs.2000 per candidate per month for courses upto 6 months duration and
stipend @ Rs.1000 per month per trainees is also offered during the training. In
addition, NMDFC also implements 'Seekho aur Kamao (Learn and Earn)' Scheme of
Ministry of Minority Affairs for up-gradation of employable skills.

The vocational training scheme West Bengal is being implemented through
West Bengal Minorities Finance & Development Corporation (WBMDFC).The detall
of trainings in professional courses including computer training programs for minority
populations inWest Bengal during last 3 years is as given below:

Year Number of trainees SanctionedAmount (Rs. in lakh)
2010-11 1870 65.79
2011-12 1090 57.60
2012-13 1636 7247
2013-14 - 0.00

(d) and (e) The Ministry has earmarked minimum 30% of scholarships for girl
students under all its scholarship programmes namely Pre-matric, Post-matric, Merit-
cum-Means based scholarship and Free Coaching\lied scheme. Under Maulana
Azad National Fellowship scheme for Minority students, 30% of the fellowships are
earmarked for women students. Furthterrecognize, promote and assist meritorious
girl students, Maulan&zad Education Foundation (MAEF) implements a scheme
called MaulangAzad National Scholarship Scheme for Girls belonging to Minorities.

Living Standard of Muslims

1164.SHRIARVIND KUMAR SINGH:
SHRIALOK TIWARI:
Will the Minister of MINORITY AFFAIRS be pleased to state:

(@ whether as per the recent NSSO study report, Muslims have the lowest
living standard with average per capita expenditure of just Rs. 32.66 per day;
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(b) if so, the details thereof, State-wise;
(¢) the reasons for lowest living standard among Muslims;

(d) the details of schemes being run by Government to improve the living
standard and per capita income and expenditure among Muslim comralaity
with the details of funds allocated, released and utilised during the last three years,
Scheme-wise;

(e) whether targets of these schemes have been achieved; and
(f) if so, the details thereof, scheme-wise?

THE MINISTER OF SATE IN THE MINISTRY OF MINORITY AFFAIRS (SHRI
NINONG ERING): (a) to (c)As per the National Sample Surveyg@nisation (NSSO)
Report on "Employment and Unemployment Situaanong Major Religious Groups
in India (July 2009 - June, 2010)", in 2009-10, the average monthly per capita
consumer expenditure, which is usually taken to reflect the living standard of
household, was Rs.980/- (Rs.833/- for rural areas and Rs.1272/- for urban areas) for
Muslim community which was lowest among all the minority communitiElse issues
related to social, educational and economic status of Muslim community has been
dealt in detail in the Sachar Committee Report submitted to the Government in the
year 2006. The Report haster alia, observed "that there is low educational
achievement among the Muslim communiltgick of educational facilities in the
minority concentration areas, relatively higher engagement of Muslims in self
employment in the unorganized sector and low participation in regular salaried jobs.

(d) to (f) Various schemes are being implemented by this Ministry for the
welfare of notified minorities including muslims for their educational and economic
empowerment, area-development programmes for addressing the development deficit
of minority concentration areas and other minority specific issuedNid, etc.The
details are given as under:

() Multi sectoral Development Programme (MsDP)-Multi-sectoral
Development Programme (MsDP) has been implemented in 90 identified
Minority Concentration districts (MCDs) of the country from 2008-09 to
2012-13. These districts were identified on the basis of substantial minority
population and backwardness parameters as per census 2001. MsDP has
been restructured to expand its coverage and make it more effective and
focused on the targeted minorities. In the restructured MsDP the unit area
of planning has been changed to blocks/towns instead of district for
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(i)

(i)

(iv)

v)

(vi)

sharper focus on the minority concentration areas. The programme has
now identified 710 Bocks & 66 towns for implementation during 12th Plan.
Further clusters of contiguous minority concentration villages (having at
least 50% minority population) would also be identified. The State-wise
details of infrastructural facilities taken up created under MsDP since its
inception upto 30.11.13 are given in the Statement-1 (See below). The
yearwise and &ate/UTFwise details of fund released/utilised is given in
the Statement-IISee below).

Pre-matric Scholarship Scheme-Under this Scheme, scholarships are
awarded to minority students up to class X, who have secured not less
than 50% marks in the previous final examination and the annual income
of their parents/ guardian from all sources does not exceed Rs. 1.00 lakh.
30% of the scholarships are earmarked for girl students. The details are
given in the Statement-l11See below).

Post-matric Sclolarship Scheme-Under this Scheme, scholarships are
awarded to minority students from class XI onwards who have secured
not less than 50% marks or equivalent grade in the previous final
examination and the annual income of whose parents/ guardian from all
sources does not exceed Rs.2.00 lakh. 30% of the scholarships are
earmarked for girl students. The details are given in the StatemeBedV (
below).

Merit-cum Means based Scholarship-The Merit-cum Means based
Scholarship Scheme provides financial assistance to the poor and
meritorious minority students pursuing professional studies at graduate
and post-gradda levels. 30% of the scholarships are earmarked for girl
students. The details are given in the Statemer®ee lpelow).

Free Coaching andAllied Scheme-Under this scheme candidates
belonging to the minority community are provided financial assistance for
coaching in Government and the private sector institutes for imparting free
coaching/training for Competitive Exams, Informatié@chnology remedial
coaching and other employment oriented courses. 30% of the scholarships
are earmarked for girl students. The details are given in the Statement-VI
(See below).

Maulana Azad National Fellowship-The objective of the Fellowship is to
provide integrated five year fellowships in the form of financial assistance
to minority students to pursue higher studies such as M.Phil and Ph.D.
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The Fellowship covers all Universities/Institutions recognized by the
University Grants Commission (UGC). 30% of the scholarships are
earmarked for girl students. The details are given in the Statemerfie€|l (
below).

(vi) Equity Contribution to National Minorities Development & Finance
Corporation (NMDFC)- Under this scheme, Government contributes equity
capital to NMDFC for implementation of its schemes at concessional rates
of interest which are viz. micro financing scheme, term loan, educational
loans, skill development and Mahila Samritftajana etc.

(vii) Grant-in-aid to Maulana Azad Education Foundation (MAEF): Under this
scheme, Grant-in-aid are released to MAEF towards its Corpus Fund. From the
interest of the Corpus Fund, MAEF releases the Grant-in-aid to the minority
institutions for infrastructure development and distribution of scholarship to the
minority girl students studying in classes XI and Xll. The expenditure on these
schemes is met out of the interest earned on the Corpus Fund.

(¥ Nai Roshni- Nai Roshni, the scheme for Leadership Development of
Minority Women for their empowermernthe implementation of this scheme started
from 2012-13. Under the scheme, one week training programmes are organized through
Non-Governmental Organizations on various modules like Banking Systems,
Government Schemes, Livelihood Skills, Rightswédmen, Health and Hygiene etc.
During 2012-13, Rs. 15.00 Crore were earmarked for training of 40,000 women. Out of
that, Rs. 10.45 Crore were released to 64 organizations for training of 36,950 women.
Further the proposals which were received late during 2012-13 with recommendations
from State Governments were considered during 2013-14, and Rs. 2.81 Crore were
released to 36 organizations for training of 12250 women in 12 States. During 2013-14,
Rs. 15.00 Crore have been earmarked for training of 40,000 women.

(®) Seekho aurKamao - Ministry of Minority Affairs has launched "Seekho
aur Kamao (Learn and Earn)", a new 100% Central Sector Scheme for Skill
Development of minorities. The scheme aims at upgrading the skills of the minority
youths in various modern/traditional vocations depending upon their educational
qualification, present economic trends and the market potential, which can earn them
a suitable employment or make them suitably skilled to go for self employment. The
scheme puts a condition on Project Implementikgencies (PIAs) to ensure
minimum 75% employment of trained youths, out of which 50% should be in
organized sectorThe taget for 2013-14 is to skill 7,500 beneficiaries with an
allocation of Rs. 17 croréA pilot project for 500 minority youths has already been
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launched in collaboration with IL&FS Skill Development Corporation at 5 (five)
locations namelyDelhi, Kolkata (Wst Bengal), Bengaluru (Karnataka), Barnala
(Punjab) and Shillong (Meghalaya). Ministry has already taken action for
empanelment of PIAs. NMDFC has also signed an Memorandum of Understanding
(MOU) with Maruti Suzuki India Limited (MSIL) on imparting "Driver's Training to
youths belonging to Minority Communities”. The drivers training programme has
already been launched in Karnataka during November 2013.

Further Multi-sectoral Development Plan (MsDP) has also been restructured to
the effect that at least 10% of the allocation given to the States, would be earmarked
for the skill training related activities of minority youth. The target is to skill 60,000
beneficiaries with an allocation of Rs. 125 crore. During 2013-14, project proposals of
Rs. 22.98 crore for skill trainings of 17876 persons have been approved.

(x) Scheme forSupport for Minority Students clearing Pelims conducted by
Union Public Service Commission (UPSC),t&ff Selection Commission (SSC),t&e
Public Service Commissions etc.The objective of the Scheme is to provide financial
support to the minority candidates clearing prelims conducted by Union Public
Service Commission, Staff Selection Commission and State Public Service
Commissions to adequately equip them to compete for appointment to Civil Services
in the Union and the State Governments and to increase the representation of the
minorities in the Civil Services by giving direct financial support to candidates
clearing Preliminary Examination of Grodp and B. services conducted by UPSC,
SSC and State Public Service Commissions (Gazetted and non-Gazetted posts). The
rate of financial assistance is Rs. 50,000/- for Gazetted post and Rs. 25,000/- for non-
Gazetted post, for minority candidates having family income not exceeding Rs. 4.50
lakh per annum. The Scheme has been launched in 2013-14.

Further this Ministry's Prime Minister's New 15 Point Programme for welfare of
minorities is an overarching programme which covers various schemes of different
Ministries/ Departments either by earmarking 15% of physical targets/financial outlays
for the minorities or by specific monitoring of flow of benefits/funds to minorities or
areas with substantial minority population.
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Statement-|

State-wise Details of infrastructural facilities created under Multi
sectoral Development Programme (MsDP) upto 30.11.13

Sl. No.State IAY Health Anganwadi Hand Drinking
Houses Centres Centres pumps Water
Facilties
1 2 3 4 5 6 7 8
1 Uttar Pradesh T 85054 1041 11187 21054 79
A 73907 623 6971 9262
WIP 3305 62 1808 1021
2 West Bengal T 55222 946 11013 12486 4557
A 35382 687 6202 6994
WIP 2269 56 934 517
3 Assam T 89836 133 2077 12096
A 39598 69 469 3402
WIP 13944 12 493 330
4 Bihar T 41287 409 4835 2533
A 15480 76 1310 1190
WIP 16403 90 1772 1196
5 Manipur T 5940 154 75 679
A 5940 70 60 422
WIP 0 82 15 224
6 Haryana T 2000 6 142 0
A 1956 0 71 0
WIP 0 6 0 19
7 Jharkhand T 9215 256 1564 7
A 8565 158 985 0

WIP 472 57 238 0
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Satement-|

State-wise Details of infrastructural facilities created under Multi
sectoral Development Programme (MsDP) upto 30.11.13

Additional School Teaching Lab Computers ITI Polytechnic Toilet Hostels

class building  aid equip. in building &
rooms School DW in
School
9 10 11 12 13 14 15 16 17
1087 203 272 16 110 53 24 1929 28
431 13 0 0 6 0 788 2
185 46 0 0 22 18 38 7
9484 111 50 60 24 9 794 176
5526 34 40 60 1 0 10 14
1037 7 0 0 6 3 134 45
3566 .0 16 50 15 1 294 40
438 0 0 0 0 0 37 0
958 0 0 0 0 0 99 0
2970 94 0 53 3 3 1386 52
1071 52 0 34 0 0 404 9
640 7 0 7 2 0 74 19
25 375 0 0 1 0 0 35
0 188 0 0 0 0 0 1
0 183 0 0 1 0 0 11
183 8 0 0 1 0 0 0
63 6 0 0 0 0 0 0
32 8 0 1 0 0 0 0
222 1 1 0 11 3 0 22
1 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8
8 Uttarakhand T 0 24 455 914
A 0 0 100 0
WIP 0 0 124 0
9 Maharashtra T 11670 0 626 0
A 10471 0 405 0
WIP 1028 0 148 0
10 Karnataka T 5900 38 366 0
A 3211 20 254 0
WIP 942 9 101 0
11 Andaman & T 0 0 35 0
Nicobar Island
A 0 0 11 0
WIP 0 0 15 0
12 Odisha T 10037 36 293 1 2
A 4960 4 144 0
WIP 780 11 7 0
13 Meghalaya T 5649 19 1022 1864
A 4500 0 48 1270
WIP 0 0 33 31
14 Kerala T 0 29 0 3 1
A 0 10 0 1
WIP 0 0 0 2
15 Mizoram T 2758 23 224 24
A 2236 16 158 0
WIP 0 1 3 14
16 Jammu & Kashmir T 0 0 100 132
A 0 0 2 21
WIP 0 0 35 61
17 Delhi T 0 5 0 1
A 0 0 0 0
WIP 0 0 0 1
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1 2 3 4 5 6 7 8
18 Madhya Pradesh T 1000 0 224 0
A 0 0 0 0
WIP 750 0 95 0
19 Sikkim T 250 1 56 4
A 0 0 30 0
wrp 250 0 10 0
20 Arunachal Pradesh T, 7435 50 651 0 258
A 4359 15 452 0
WIP 1384 18 105 0
21 Andhra Pradesh T 0 11 70 0 0
A
WIP
22 Tripura T 11
A
WIP
23 Punjab T 23 10 198
A
WIP
24 Rajasthan T
A
WIP
25 Gujarat T
A
WIP
26 Chattisgarh T
A
WIP
ToTAL T 333276 3202 35213 52056 5086
A 210565 1748 17672 22562 0
WIP 41527 404 5936 3416 0

T: Target; A: Achievement (Completed)WWIP: Work in Progress
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9 10 11 12 13 14 15 16 17
0 2 0 0 0 0 0 4
0 0 0 0 0 0 0 0
0 0 0 0 0 0 0 1
22 12 0 0 0 0 0 0
0 0 0 0 0 0 0 0
11 0 0 0 0 0 0 0
447 64 10 14 0 0 44 167
195 35 5 9 0 0 2 23
43 14 5 1 0 0 0 82
349 7 27 0 340 0 0 5 1
6 2
73 4
19195 900 405 207 480 116 44 5002 603
7911 345 57 103 0 7 0 1293 67

3023 266 19 ? 0 35 22 367 193




Satement-11 5
N
The Year-wise and Sate-wises details of Fund released and Utilised under MsDP =
(Rs. in lakh) %
2010-11 2011-12 2012-13 2013-14 >
2
Sl.  State Released  Utilization Released Utilization Released Utilization Released Utilization g
No. as per Reports as per Reports as per Reports as per Repoas
furnished furnished furnished furnished o
(Rs. in lakh) (Rs. in lakh) (Rs. in lakh) (Rs. in lakh)
1 Uttar Pradesh 21106.29 16648.87 16027.59 7789.33 23040.62 192291 22813.478 .
)
2 West Bengal 23105.55 23100.55 10208.23 8866.79 20055.76 1699.07 30572.571 Z
_<
3 Assam 9611.71 9588.32 17859.10 491.17 294461 ;
4 Bihar 12250.15 9961.46 16152.29 7421.81 8054.41 1814.97 364.8725 %
5 Manipur 371.25 169.01, 2655.72 711.82 0.00 2198.59 Z
6 Haryana 1186.17 874.26 1140.04 184.35 0.00 651.92
7 Jharkhand 5533.46 4657.89 3981.41 1057.60 2255.23 1623.975
8 Uttrakhand 2229.65 61.92 194.34 202.88 861.15 c
>
9 Maharashtra 2953.59 2670.09 490.99 148.39 1085.00 322.24 g
10 Karnataka 2129.39 1850.52 1089.58 715.89 1028.84 0 the Utilisation §_
Certificates is O
11 Andaman and 15.94 15.94 51.27 51.27 25.30 25.30 515.98 due by ﬁ
Nicobar Island March 2015 o
=]
wn



12 Odisha 1517.24 11479 3.73 783.34 1509.44

13 Meghalaya 1519.83 1519.8 441.00 441.00 762.33 2

14 Kerala 641.63 631.24 744.81 707.75 412.07 1001.27

15 Mizoram 1456.78 1459.63 865.09 750.35 721.62 155,51 657.98

16 Jammu and Kashmir 0 750.03 0.00 323.363

17 Delhi 48.75 48.75 895.98 356.35 203.75 0

18 Madhya Pradesh  752.7 278.04 0.00 346.54

19 Sikkim 568.879 419.18 526.98 202.38 2

20 Arunachal Pradesh4319.499 4319.499 3912.65 2205.476 4801.64 1522.33 3041.045

21 Andhra Pradesh 1656.01

22 Tripura 1710.785

23 Punjab 1059.8

24 Rajasthan 0

25 Guijarat 0

26 Chattisgarh 0
GRAND TOTAL 91318.46 79422.87 7799082 31408.18 64126.34 7140.09 74179.619

0} SRNVSUY WOJIMN
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Statement-| 1 |

Sate/UT- wise details Physical and Financial target and achievement under
Pre-matric scholarship Scheme for students belonging to the minority
communities during last three years and the current year as on 30.11.2013

SI.  States/UB Physicalamgets andAchievements

No. 2010-11 2011-12 2012-13 2013-14

(As on 30.11.2013)

T A* T A* T A* T A*

1 2 3 4 5 6 7 8 9 10

1 Andhra 86709 225462 147406 191973 173418 301275 173418 0

Pradesh
2 Arunachal 3836 0 6521 0 7673 0 7673 0
Pradesh
3  Assam 98109 38259 166785 86159 196218 181267 196218 179264
4 Bihar 145809 320107 247875 193967 2916180622 291618 0

5 Chhattisgarh9909 6976 16845 12610 19818 18235 19818 20196

6 Goa 4905 8340 0 9812 0 9812 0
7  Gujarat 52260 0 88842 0 104520 0 104520 0
8 Haryana 25709 24823 43705 0 51418 50308 51418 0

9 Himachal 3009 1166 5115 5171 6018 3652 6018 O
Pradesh

10 Jammu 75309 116571 128026 250983 150618 225646 150618 0
& Kashmir

11 Jharkhand 51909 26107 88245 51082103818 45878 103818 0
12 Karnataka 83209 314508 141457 426813 166418 416243 166418 399644
13 Kerala 146900 563560 249731 696630 293800 944918 293800 884682

14 Madhya 46209 61052 78555 135932 92418 129672 92418 0
Pradesh

15 Maharashtrd83638 545201 312187 701343 367276 788973 367276 785177
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Statement-| 1|

Sate/UT- wise details Physical and Financial target and achievement under
Pre-matric scholarship Scheme for students belonging to the minority
communities during last three years and the current year as on 30.11.2013

Financidlllocations & Fund Utilized

2010-11 2011-12 2012-13 2013-14
(As on 30.11.2013)

T A T A T A T A
11 12 13 14 15 16 17 18
42.85 26.88 47.91 6.07
0.00 0.00
8.37 21.25 37.64 28.15
34.12 29.01
There 1.31 There 2.93 There 4.33 There 4.87
was 0.04 was 0.00 was was
no 0.00 no 0.00 no no
State-wise 2-41 State-wise 2.03 State-wise 3.15 State-wise
financial 0.19 financial 0.52 financial 0.58 financial
allocation allocation allocation allocation
12.93 31.44 28.25
4.13 10.53 8.76
33.16 49.05 42.89 42.90
42.69 52.77 71.58 67.01
6.89 17.93 16.84 10.85

40.98 54.72 58.73 56.49
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16 Manipur 9855 16753 9438 19708 32279 19708 0

17 Meghalaya 18255 12846 31032 17781 36508 19945 36508 O

18 Mizoram 9136 14053 15533 13485 18273 40615 18273 53615
19 Nagaland 19355 4400 32901 10056 38708 18679 38708 O

20 Odisha 17909 17909 30445 24553 35818 34673 35818 38611
21 Punjab 161127 279082 273917 296660 322258 266188 3222580

22 Rajasthan 60109 121988 102186 148816 120218 199885 120218 280100
23 Sikkim 2136 2434 3633 3269 4274 4115 4274 3693
24 Tamil Nadu 76709 312415 130407 301278 153418 340647 153418 362547
25 Tripura 4836 1617 8221 1356 9673 3721 9673 6524

26 Uttar 337109 465812 573086 971245 674218089486 674218 1167207
Pradesh

27 Uttarakhand13309 1132 22625 3103 26618 11907 26618 0

28 West 222309 913002 377926 955205 444618165386 444618 1067124
Bengal

29 Andaman 1155 1961 237 2309 277 2309 0
& Nicobar

30 Chandigarh 2027 3446 4000 4054 0 4054 3318

31 Dadra and

Nagar Haveli 255 72 432 152 509 233 509 0
32 Daman 233 113 395 183 466 500 466 0
and Diu
33 Delhi 24709 30904 42006 12732 49418 21759 49418 O
34 Lakshadweep682 0 1158 0 1364 0 1364 0
35 Puducherry 1355 2302 2345 2709 0 2709 2345 0.03
ToTaL 2000000 4421571 3400000 5528557 4000000 6436984 4000000 5254047

T=Target andA=Achievement *including renewals
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11 12 13 14 15 16 17 18
0.00 1.19 11.09 2.25
1.63 2.44 2.76
2.25 2.49 9.76 13.41
0.51 2.07 4.00
1.39 2.00 3.97 3.04
25.66 29.23 51.92
10.85 10.14 22.56 31.66
0.40 0.61 0.73 0.69
28.17 32.28 36.30 38.68
There  0-12 There 0.10 There  0.42 There 0.74
was 65.27 was 148.11 was 204.25 was 242.22
no no no no
0.23 0.43 2.95
State-wise State-wise State-wise State-wise
76.53 82.98 111.87 100.06
financial financial financial financial
allocation .01 allocation 0.03 allocation  ( g5 allocation
0.00 0.51 0.50 0.36
0.04 0.06 0.05
0.03 0.07 0.15
3.03 1.35 2.21
0.00 0.00
0.30 0.11
450.00 446.25 600.00 615.47 900.00 786.19 950.00 649.58
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Statement-1V

Sate/UT- wise details Physical and Financial target and achievement under
Past-matric scholarship Scheme for students belonging to the minority
communities during last three years and the current year as on 30.11.2013

SI.  States/UB Physicalamgets andAchievements

No. 2010-11 2011-12 2012-13 2013-14
(As on 30.11.2013)

T A T A* T A* T A*

1 2 3 4 5 6 7 8 9 10

1 Andhra 17342 42972 22761 20550 21345 26904 21345 0

Pradesh
2 Arunachal 773 0 1011 0 1150 0 1150 0
Pradesh
3  Assam 19622 4730 25753 6119 29600 19276 29600 0
4 Bihar 29162 24709 38276 42765 35897 26911 35897 0

5 Chhattisgarh1982 1396 2601 1863 2449 2615 2449 0
6 Goa 993 523 1299 187 1201 211 1201 0

7  Gujarat 10453 12290 13723 15559 12851 20612 12851 15622

8 Haryana 5142 2564 6748 575 6349 1373 6349 0
9 Himachal 602 355 789 517 749 424 749 0
Pradesh

10 Jammu and 15062 10766 19767 28427 18544 10491 18544 0

Kashmir
11 Jharkhand 10382 9825 13626 14418 12800 10112 12800 O
12 Karnataka 16642 43344 21842 65887 20493 33160 204931498
13 Kerala 29379 60782 38562 75220 36151 95379 36151 0

14 Madhya 9242 7795 12130 11138 11349 12343 11349 10233
Pradesh

15 Maharashtra36675 44579 48157 48505 45189 42802 451892454




Written Answers to [17 December2013  Unstarred Questions 471

Statement-1V

Sate/UT- wise details Physical and Financial target and achievement under
Past-matric scholarship Scheme for students belonging to the minority
communities during last three years and the current year as on 30.11.2013

Financidlllocations & Fund Utilized

2010-11 2011-12 2012-13 2013-14
(As on 30.11.2013)

T A T A T A T A
11 12 13 14 15 16 17 18
35.24 17.28 16.65 7.42
0.00 0.00 0.00 0.00
There 560 There 4.46 There 12.06 There 0.00
was  15:96 s 25.49 was  7-90 was 0.00
1.03 1.57 2.30 0.00
no no no no
State-wise 0.21 State-wise 0.07 State-wise 0.61 State-wise 0.00
4.47 7.78 11.19 . . 7.66
financial financial financial financial
1.48 1.48 . 0.00 . 0.00
allocation allocation allocation allocation
0.21 0.20 0.31 0.00
5.24 14.15 6.10 0.00
6.15 10.05 5.86 6.51
12.35 24.85 18.07 11.25
9.98 21.69 27.13 0.00
3.31 6.17 6.95 6.94

20.09 31.06 26.20 1.59
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1 2 3 4 5 6 7 8 9 10
16 Manipur 1982 1400 2595 0 3000 3619 3000 2037
17 Meghalaya 3662 256 4799 227 5500 223 5500 0
18 Mizoram 1833 3416 2401 3417 2750 4329 2750 298
19 Nagaland 3882 68 5088 48 5851 90 5851 0
20 Odisha 3582 . 1049 4700 1114 4400 2143 4400 0
21 Punjab 32142 27245 42243 50928 39640 54403 396404062
22 Rajasthan 12022 10873 15778 19555 14800 23167 14800 O
23 Sikkim 433 625 564 549 651 565 651 0
24 Tamil Nadu 15342 34107 20136 35484 18900 43525 18900 O
25 Tripura 973 329 1273 376 1451 445 1451 0
26 Uttar 67422 90386 88491 138138 82950 193361 82950 94569
Pradesh
27 Uttarakhand 2662 171 3494 444 3300 540 3300 0
28 West Bengal4d4462 87752 58356 118441 54790 125909 54790 0
29 Andaman 242 9 311 9 501 21 501 0
& Nicobar
30 Chandigarh 410 77 536 140 900 267 900 0
31 Dadra and 62 30 74 30 100 33 100 0
Nagar Haveli
32 Daman 64 22 77 29 100 52 100 0
and Diu
33 Delhi 4942 866 6486 1061 3799 338 3799 0
34 Lakshadweep153 0 190 0 300 0 300 0
35 Puducherry 282 333 363 230 200 0 200 0
ToTAL 400000 525644 525000 701950 500000 755643 500000 130873

T=Target andA=Achievement * including renewals
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11 12 13 14 15 16 17 18
0.00 0.00 2.82 1.47
0.19 0.19 0.19 0.00
2.81 3.43 4.32 1.52
0.05 0.04 0.07 0.00
1.03 0.00 1.23 2.42
14.83 39.42 43.55 21.77
4.66 12.77 15.35 0.00
0.31 0.40 0.40 0.00
There 10.67 There 17.68 There  21.14  There 10.06
was 0.17 was 0.12 was 0.44 was 0.00
no 46.42 no 74.81 no 36.72 no 58.43
State-wise State-wise State-wise State-wise
0.08 0.19 1.64 ) . 0.00
financial financial financial financial
25.77 46.87 . 56.95 . 30.03
allocation allocation allocation allocation
0.01 0.00 0.01 0.00
0.09 0.06 0.18 0.11
0.02 0.01 0.01 0.00
0.02 0.03 0.05 0.00
0.38 0.56 0.17 0.00
0.00 0.00 0.00 0.00
0.13 0.10 0.00 0.00
265.00 228.96 450.00 362.99 500.00 326.55 549.00 167.18
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Sate/UT- wise details Physical and Financial target and achievement under Merit-

cum-means based scholarship Scheme for students belonging to the minority
communities during last three years and the current year as on 30.11.2013

SI.  States/UB Physicalamgets andAchievements
No. 2010-11 2011-12 2012-13 2013-14
(As on 30.11.2013)
T A T A* T A* T A*
1 2 3 4 5 6 7 8 9 10
1 Andhra 867 1314 867 1126 2601 1664 2601 0
Pradesh
2 Arunachal 38 0 38 0 114 0 114 1
Pradesh
3  Assam 981 1908 981 1702 2943 2311 2943 0
4  Bihar 1458 3133 1458 3703 4374 4354 4374 2054
5 Chhattisgarh 99 148 99 140 297 201 297 50
6 Goa 49 79 49 84 147 97 147 0
7  Gujarat 523 928 523 941 1569 2016 1569 1675
8 Haryana 257 310 257 362 771 770 771 0
9 Himachal 30 37 30 36 90 86 90 0
Pradesh
10 Jammu and 753 1443 753 1614 2259 2936 2259 0
Kashmir
11 Jharkhand 519 916 519 941 1557 1279 1557 0
12 Karnataka 832 1986 832 2217 2496 3586 2496 520
13 Kerala 1469 4443 1469 4661 4407 8627 4407 5130
14 Madhya 462 814 462 843 1386 1725 1386 1341
Pradesh
15 Maharashtral1840 2463 1840 3475 5520 4665 5520 O
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Statement-V

Sate/UT- wise details Physical and Financial target and achievement under Merit-
cum-means based scholarship Scheme for students belonging to the minority
communities during last three years and the current year as on 30.11.2013

Financidlllocations & Fund Utilized

2010-11 2011-12 2012-13 2013-14
(As on 30.11.2013)

T A T A T A T A

11 12 13 14 15 16 17 18
3.39 3.09 4.58 0.00
0.00 0.00 0.00 0.00
5.39 4.94 6.52 0.00
9.46 9.98 12.01 5.65

c c

c [e] c o

S 0.39 = 0.43 S 0.57 = 0.14

S 3 S 3

= 0.20 “ 0.23 = 0.07 “ 0.00

= < = <

— (&) — (&)

g 2.02 = 2.26 g 4.90 = 3.90

© [ © c

£ = £ =

© 0.83 3 1.03 © 2.06 3 0.00

o 0.09 % 0.12 o 0.25 % 0.00

8 n 8 n

4] 7]

o 2 ° 2

0 3.62 @ 4.75 0 7.94 @ 0.00

g = g =

(0] (0]

o o g o

2 £ 2 =

= 2.54 2.70 = 3.41 0.11
5.30 5.99 9.43 1.36
11.85 13.12 24.20 11.15
2.10 2.27 4.60 3.59

5.49 9.27 12.20 0.00
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1 2 3 4 5 6 7 8 9 10

16 Manipur 98 184 98 247 294 330 294 0

17 Meghalaya 182 224 182 305 546 412 546 0

18 Mizoram 91 188 91 145 273 85 273 0

19 Nagaland 193 345 193 399 579 689 579 0

20 Odisha 179 191 179 201 537 427 537 110

21 Punjab 1615 2541 1615 2774 4845 4859 4845 1562

22 Rajasthan 601 1001 601 1187 1803 2519 1803 0

23 Sikkim 21 145 21 77 63 111 63 0

24 Tamil Nadu 767 2118 7671 2390 2301 3225 2301 993

25 Tripura 48 73 48 65 144 113 144 0

26 Uttar 3371 6962 3371 6634 10113 11647 10113 15404
Pradesh

27 Uttarakhand 133 127 133 214 399 333 399 0

28 West Bengal 2223 6599 2223 5539 6669 8440 6669 1498

29 Andaman 11 11 11 7 33 7 33 0

and Nicobar

30 Chandigarh 20 17 20 18 60 21 60 0

31 Dadra and 2 0 2 0 6 0 6 0
Nagar Haveli

32 Daman 2 1 2 2 6 3 6 0
and Diu

33 Delhi 247 385 247 408 741 525 741 0

34 Lakshadweep 6 0 6 0 18 0 18 0

35 Puducherry 13 22 13 19 39 33 39 6
ToTAL 400000 41056 20000 42476 60000 68096 60000 30344

T=Target andA=Achievement * including renewals
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11 12 13 14 15 16 17 18
0.68 0.77 0.98 0.00
0.66 0.95 1.25 0.00
0.49 0.39 0.23 0.00
1.57 1.22 2.11 0.00
0.53 0.68 1.24 0.29
7.12 8.65 13.34 4.75
2.23 3.26 6.73 0.00
0.49 0.24 0.31 0.00
5.57 6.33 8.05 2.55
0.21 0.18 0.35 0.00
17.97 16.17 29.14 40.27
0.35 0.67 1.00 . 0.00
17.14 14.84 22.28 3.90
0.04 0.04 0.01 0.00
0.16 0.12 0.11 0.03
0.00 0.00 0.00 0.00
0.00 0.01 0.01 0.00
0.80 0.99 1.26 0.00
0.00 0.00 0.00 0.00
0.05 0.05 0.07 0.01

135.00 108.76 140.00 115.72 220.00 181.21 270.0077.70
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Satement-VI

Sate/UT-wise detail of Beneficiaries and fund released under Free Coaching
and Allied Scheme for the candidates belonging to minority communities
during the last three years and the current year.

201011 2011-12

SI. No. Sates/UB Financial Amount No.of Financial Amount No.of

Allocation released studentdAllocation released students

(Rs.in  (in Rs.) (Rs. in (in Rs.)

crore) crore)
1 2 3 4 5 6 7 8
1 Andaman 0 0 0 0

& Nicobar
2 Andhra Pradesh 3724875 50 2661000 200
3 Arunachal Pradesh 0 0 0 0
4 .  Assam There 9374000 500 There 28815250 1100
was was
5 Bihar no 8469500 500 no 26990000 1000
. State- State-

6  Chandigarh wise 0 wise 0 0

i i financial
7 Chhattisgarh financial ) 0 _ 0 0

allocation allocation
8 Dadar & Nagar Haveli 0 0 0 0
9 Daman and Diu 0 0 0 0
10 Delhi 744750 0 1856000 0
11  Goa 0 0 0 0
12  Gujarat 630000 50 0 0
13 Haryana 1159000 100 3493500 200
14  Himachal Pradesh 0 0 0 0
15 Jammu and Kashmir 0 0 4750000 500
16  Jharkhand 3350000 200 12278500 500

17 Karnataka 1447500 0 15017250 500
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2012-13 2013-14 (As on 26.08.2013)
Financial Amount No.of Financial Amount No.of
Allocation released students Allocation released students
(Rs. in (in Rs.) (Rs. in (in Rs.)
crore) crore)
9 10 11 12 13 14
0 0
7040750 300 4814250
0 0
There 12027000 150 There
was was
no 11151875 400 no 3273750
State- State-
wise 0 0 wise
financial financial
allocation 0 0 allocation
0 0
0 0
5378500 356 1292500
460500 50
1595250 125 100 3032250
3875000 100 584375
0 0
2162500 150
0 0
1237375 100 7850000
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1 2 3 4 5 6 7 8
18 Kerala 4844000 600 7997000 500
19 Madhya Pradesh 1179625 0 1792500 150
20 Mabharashtra 58199500 2200 2337500 200
21  Manipur 775750 30 1016750 0
22 Meghalaya 0 0 0 0
23  Mizoram 655625 0 9601500 300
24 Nagaland 0 0 0 0
There There
25 Orissa was 723000 70 was 0 0
no no
26  Punjab State- 1083250 0 State- 0 0
wise wise
27 Rajasthan financial 1932625 50  financial 3908000 350
allocation allocation
28  Sikkim 0 0 0 0
29  Tamil Nadu 1495500 150 396000 50
30 Tripura 1253900 40 1607500 100
31 Uttar Pradesh 5309250 225 15018975 980
32 Uttaranchal 348750 30 658775 50
33  West Bengal 37031375 50 19604000 1200
34 Lakshadweep 0 0 0 0
35 Pondicherry 0 0 0 0
ToTaL 15.00 143731775 4845 16.00 159800000 7880
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9 10 11 12 13 14
4287500 350 300 12589500
7387625 500 4806000
5773500 320 80 1544250
9206850 700 2383850
0 0
2561750 100 680000
574125 50 574125
There There
was 5045500 250 was
no no
State- 0 0 State-
wise wise
financial 6127875 250 financial 40 2451500
allocation allocation
0 0
652500 150 652500
1607500 0
34362375 1695 80 15995350
1963725 120 846500
15495250 500 300 9803000
0 0
0 0

20.00 139974825 6716 25.00 900 73173700
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Satement-VI |

Sate/UT-wise details Physical and Financial target and achievement under
Maulana Azad Fellowship Scheme for students belonging to the minority
communities during last three years and the current year as on 28.02.2013

Sl.  States/UB Physicalamgets andAchievements
No. 2010-11 2011-12 2012-13 2013-14 **
(As on 30.11.2013)
T A T Ax T Ax ﬁ

1 2 3 4 5 6 7 8 9 10

1 Andhra 31 69 31 103 31 31
Pradesh

2 Arunachal 4 3 4 7 4 4
Pradesh

3 Assam 3 67 33 102 33 3

4 Bihar 50 108 50 163 50 50

5 Chhattisgarh 6 1 6 17 6 6

6 Goa 4 5 4 9 4 4

7 Gujarat 21 27 21 39 21 21

8 Haryana 12 13 12 21 12 12

9 Himachal 4 9 4 13 4 4
Pradesh

10 Jammu 27 62 27 101 27 27
& Kashmir

11 Jharkhand 21 36 21 57 21 21

12 Karnataka 31 55 31 33 31 31

13 Kerala 50 116 50 173 50 50

14 Madhya 15 31 15 45 15 15

Pradesh
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Statement-VI|

Sate/UT-wise details Physical and Financial target and achievement under
Maulana Azad Fellowship Scheme for students belonging to the minority
communities during last three years and the current year as on 28.02.2013

Financi@lllocations & Fund Utilized

2010-11 2011-12 2012-13 2013-14
(As on 30.11.2013)

T A T A T A T A

11 12 13 14 15 16 17 18

There was no State-wise financial achievement
There was no State-wise financial allocation
There was no State-wise financial achievement
There was no State-wise financial allocation
There was no State-wise financial achievement
There was no State-wise financial allocation
There was no State-wise financial achievement

There was no State-wise financial allocation
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1 2 3 4 5 6 7 8 9 10
15 Mabharashtra 67 138 67 205 67 67
16 Manipur 4 10 4 15 4 4
17 Meghalaya 6 12 6 18 6 6
18 Mizorarm 4 9 4 13 4 4
19 Nagaland 6 1 6 17 6 6
20 Odisha 6 9 6 14 6 6
21 Punjab 59 134 59 196 59 59
22 Rajasthan 21 42 21 62 21 21
23 Sikkim 4 4 4 8 4 4
24 Tamil Nadu 28 68 28 102 28 28
2S Tripura 4 4 4 4 4 4
26 Uttar Pradeshl20 251 120 381 120 120
27 Uttarakhand 4 8 4 13 4 4
28 West Bengal 81 158 81 220 81 81
29 Andaman 4 2 4 2 4 4
& Nicobar
30 Chandigarh 4 8 4 13 4 4
31 Dadraand 4 0 4 0 4 4
Nagar Haveli
32 Daman 4 0 4 0 4 4
and Diu
33 Delhi 9 17 9 26 9 9
34 Lakshadweep 4 6 4 17 4 4
35 Puducherry 4 8 4 12 4 4
TotaL 756 1511 756 2266 756 3020 756 0

T=Tamet andA=Achievement
* including renewals

** Achievement for 2012-13 is yet to be received.
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15

14

13

12
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Failure of MSDP

1165.SHRI SABIRALI: Will the Minister of MINORITY AFFAIRS be pleased to
state:

(@ whether the Social &elopment Report, 2012 of the Council for Social
Development has reported that minorities at the margins claim that the Multi-sectoral
Development Programme launched after the Sachar Committee Report has failed and if
so, the details thereof; and

(b) whether the said report lists misplaced focus of minority oriented
programmes, lack of funds and fear of minority appeasement taunts at the reasons for
Government's failure to fulfil the promises and if so, the steps proposed to be taken
to extend the benefits recommended by the Sachar Committee to the designated
minority people?

THE MINISTER OF SATE IN THE MINISTRY OF MINORITY AFFAIRS (SHRI
NINONG ERING): (a) In chapter titled 'Assessing AJBovernment's Response to
Muslim Deprivation' of Social Development Report 2012 of Council for Social
Development, it has been mentioned that the Multi-sectoral Development Programme
has been ineffective in alleviating the socio-economic deprivation of Muslims.
However this is not a factually correct assessment of Msider Multi-sectoral
Development Programme (MsDP), in 90 Minority Concentration Districts (MCDSs)
identified for the implementation of the scheme during 11th Plan, 90% of the target
minorities belong to Muslim community as per the data of Census 2001. Multi-sectoral
Development Programme (MsDP) has been effectively implemented since 2008-09.
Project proposals of Rs. 3733.90 crore (99% of the total allocation for MsDP for 11th
Plan) was approved and Rs. 2935.93 crore (78.63 % of approved amount)
was released duringlih FiveYear PlanAs per the reports fromt&e Govts./US,

77.62 % of released amount has been utilized. During 12thYe&ae Plan, project
proposals of Rs. 2286.25 crore have been approved and Rs. 1383.06 crore has been
released till date.

44 Polytechnics, 116 ITls, 665 Health Centres, 352A8anwadi Centres, 900
School Buildings, 603 Hostels, 1919&lditional Classrooms, 5086 Drinking/ater
Projects have been sanctioned for villages/blocks/localities having substantial
minority population, since inception under MsOm®e progress in implementation is
slow in some of the States due to delay in receipt of the plan proposals from States/
UTs, delay in release of funds by théat® to the implementing agencies, non-
availability of land for construction projects and delay in fixation of executing
agencies by the State Government.
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(b) In chapter titled 'Assessing BPGovernment's Response to Muslim
Deprivation' of Social Development Report 2012 of Council for Social Development, it
has been mentioned that there is lack of focus only on the minority population, lack
of fund and cautious response due to politics of polarization. Howthisris not a
factually correct assessment of the programmes of the Government for the minority
welfare.

On the basis of Sachar Committee Report, a total of 76 recommendations were
listed and out of them 72 recomntations were approved by the Government.
Broadly Government took 43 decisions in respect to the 72 recommendations. Some
of the recommendations were clubbed togethike responsibility for implementation
of these decisions has been given to the concerned Ministries/Department. These
recommendations mainly relate to the following sectors:

() Educational empowerment - Providing free and high quality education to
children up to the age of 14, opening government schools in minority
concentration areas, awarding scholarships, modernizing Madrasas etc.

(i) Access to credit - Promoting and enhancing access to minorities in
Priority Sector Lending, open more branches in minority concentration
areas, promote micro - finance among women etc.

(iiy Skill development - Opening ITIs and polytechnics to focus on high
growth potential in the minority concentration areas.

(iv) Special area development initiatives/Hlages/towns/habitations to be
provided with basic amenities, good quality government schools, health
facilities etc. for all poor including Muslims.

(v) Measures for affirmative action - Setting up of Equal Opportunity
Commission (EOC), National Data Bank (NDB) aAdsessment &
Monitoring Authority (AMA).

(vi) Wakf issues - better utilization of wakf properties etc.
(vi) Miscellaneous matters

Besides, the Prime Minister's New 15 Point Programmé&\Vidfare of Minorities
which is under implementation since 2006, also addresses many concerns raised in
the Sachar Committee.

Socio-economic andeducational standard of muslims

1166.SHRI SHYAMAL CHAKRABORTY: Will the Minister of MINORITY
AFFAIRS be pleased to state:
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(@ whether it is a fact that the recent survey report of AMnedabad and
the recent NSSO report show that Muslim minorities are lagging behind in
comparison to other communities in different socio-economic and education sectors;

(b) if so, Government's reaction thereto; and
() what action Government is contemplating to improve the situation?

THE MINISTER OF SATE IN THE MINISTRY OF MINORITY AFFAIRS (SHRI
NINONG ERING): (a)There is a working paper series of the IAhWmedabad on
"Education and Employment among Muslims in IndAa: Analysis of Patterns and
Trends" by Shri Rakesh Basant, Professor of Economics, Indian Institute of
ManagementAhmedabadThe opinion(s), view(s) and conclusion(s) expressed in the
working paper series are those of the authors and not that of IIM-Ahmedabad. The
author in his working paper haisiter-alia, observed the following:

() Participation of Muslims is relatively low in the education space but has
improved in recent year3.he situation in the urban areas is, however
poor especially for Muslim males;

(i) The participation of Muslims in higher education is particularly poor but
once they cross the threshold of school education and other factors that
affect participation in higher education, the deficits for Muslims decline
significantly;

(iiy Household endowments alongwith location play a critical role in
determining participation of Muslims in education. There is some evidence
to suggest that the community does not fully appreciate the rewards of
education even as returns to education are high;

(iv) Muslims are predominantly engaged in self-employment and their
participation as regular worker especially in the tertiary sector (that has
grown in recent years) in urban areas is low as compared to other socio
religious communities (SRCs).

As per the National Sample Survey Office (NSSO) Report on employment and
unemployment situation among major religious groups in India (2009+18);alia,
the following has been observed:

() In 2009-10, the average monthly per capita consumer expenditure (MPCE)
for Muslims was Rs.980/- as compared to all India average MPCE of
Rs.1128/-.
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() Among Muslims of age 15 years and above, the literacy rates for rural
males, rural females, urban males and urban females were 69%, 47%, 81%
and 65% respectively

@iy In urban areas, proportion of workers engaged in self employment was the
highest for Muslims. Regular employment among Muslims were lowest
both in urban areas and rural areas amongst major religious groups.

(iv) Unemployment rate for Muslims have declined in 2009-10 as compared to
2004-05 in both rural and urban areasmong minorities, the
unemployment rate in rural areas was lowest for Muslims. In urban areas
unemployment rate was lowest for Christians followed by Muslims.

(b) and (c) The Government has taken various steps to improve socio-economic
and educational status of minority communities including Muslim community in the
country Prime Minister's New 15 Point Programme for ielfare of Minorities,
which is an overarching programme covering various schemes/ initiatives of different
Ministries/ Departments by either earmarking 15% of targets/ outlays for the
minorities or specific monitoring of flow of benefits/ funds to minorities or areas with
substantial minority population. The programme is being implemented with the
objectives of enhancing opportunities for education of minorities, ensuring equitable
share for minorities in economic activities and employment, improving the condition
of living of minorities and preventing and controlling the communal disharnidrey
steps taken to improve socio-economic and educational status of minorities are as
under:

() Education : For the educational empowerment of minorities, the Ministry
of Minority Affairs is implementing three scholarship schemes, narRedy
matric, Post-matric and Merit-cum-means Based Scholarship Schemes,
covering students from Class | to Ph. D. In addition, the Ministry is
implementing